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LOK SABHA DEBATES 

LOK SABHA 

Friday, May 5, 2000/Vlliukha 15, 1922 (Saka) 

(The Lok Sabha met at Eleven of the Clock) 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[Translation] 

Shortage of Coal Stocka In Coel Mine• 

"561. SHEU RAVINDRA KUMAR PANDEY: Will the 
Minister of MINES AND MINERALS be pleased to state: 

(a) whether any shortfall in the coal atocka of the 
Central Coalfields Limited (CCL) and the Bharat Coking 
Coal Limited (BCCL) has been found; 

(b) If so, the number of cases of shortage in coal 
stocks detected in various coal mines of CCL and BCCL 
during the last three years and the current year alongwith 
the number of persons penalised in this regard; 

(c) the existing rules to penalise the guilty officers/ 
employees for the shortage in the coal stocks; and 

(d) the measures taken so far by the Government to 
check the Irregularities in the coal stocks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) to 
(d) A Statement Is laid on the Table of the House. 

Statement 

(a) During the last three years of 1996-97, 1997-98 
and 1998-99, coal stock shortages to the extent of 18.00 
lakh tonnes of coal in 24 collieries of BCCL and 0.14 
lakh tonne of coal In 2 collieries of CCL went detected. 

(b) For the above cases of coal stock shortages, 4 
employees of Central CoaHields Limited (CCL) and 64 
employees of Bharat Coking Coal Limited (BCCL) were 
proceeded against. WhUe the disciplinary cases against 4 
employees of CCL are continuing, penalties were imposed 
and administrative action taken against 8 employees of 
BCCL. Aa regards the remaining employees of BCCL, 
cases against 7 of them were closed, 13 of them were 

exonerated and cases against 36 employees are in 
progress. 

(c) Whenever there is shortage of more than 5% 
and the absolute quantum of shortage is more than 1,000 
tonnes, disciplinary action is initiated against the delinquent 
employees as per the relevant provisions of the Conduct, 
Discipline and Appeal Rules, 1978 applicable to executives 
of Coal India Limited (CIL) and its subsidiaries. For the 
non-executive employees, disciplinary action is taken as 
per the certified standing orders applicable to the 
employee concerned. 

(d) To check the irregularities in the coal stock 
following steps have been taken: 

(i) Monthly measurement of coal stock at colliery 
level. 

(ii) Quarterly measurement of coal stock by the 
area level teams. 

(iii) Hall yearly measurement of coal stock by 
respective company headquarter level teams. 

(iv) Annual measurement of coal stock of all the 
mines of CIL, from CIL level coal in.ventory 
teams. 

(v) Checking measurement of around 10% of the 
stock measurement at the mines being carried 
out by engaging outside personnel i.e. team 
leaders and surveyors from Mis. Indian Bureau 
of Mines, Mis. Singareni Collieries Company 
Limited and Mis. Mineral Exploration Corporation 
Limited who have competent pen;onnel for this 
specialised job. 

(vi) Check measurement to check the credibility of 
measuring team in case of units having large 
stocks. 

(vii) The pit head stocks have been reduced ·to 
around normative level in order to have better 
management stock. In CCL, stocks holding 
came down to 5.05 million tonnes in 1996-97 
to 4.34 million tonnes in 1999-2000. Similarly 
at BCCL, stocks holding came down from 5.38 
million tonnes during 1997·98 to 3.28 million 
tonnes in 1999-2000 and in ECL, from 4.30 
million tonnes in 1998·99 to 3.06 million tonnes 
In 1999·2000. 
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(viii) Installation of electronic rail weighbridge& with 
print out as well as road weighbridges whereby 
now around 90% of total despatches are 
passing through welghbrldges. 

(ix) It has been decided to engage an outside 
independent agency as a consultant for the year 
2000-01 to suggest accounting system relating 
to coal stocks. 

SHRI RAVINDRA KUMAR PANDEY: Mr. Speaker, 
Sir, I am not satisfied with the reply given by the hon. 
Minister to part (b), (c) and (d) of my question. My 
supplementary question Is whether a total of 49 lakh 
tonnes of coal shortage was written off In January, 1991 
and higher officers were not punished despite framing a 
code in January, 1992. The coal shortage rose to 65 
lakh tonnes as on 1.4.95 due to the violation of the 
recomm .. ndation of R.N. Mishra Committee and CCL 
vigilance. Even after a lapse of approximately five years, 
no action has been taken against the guilty officers and 
they were chargesheeted only after being promoted? If 
so, what Is the punishment given to the guilty officers 
postwlse in each of the CCL project in light of the existing 
rules and the recommendations of the Committee. 

PROF. RITA VERMA: Mr. Speaker, Sir, I would like 
to bring in the knowledge of the hon. Member that his 
question relates to 1996-97, 1997-98 and 1998-99 and 
R.N. Mishra Committee Report referred by him came 
earlier than that. The R.N. Mishra Committee Report gave 
its recommendations about BCCL in 1993, about CCL in 
1994 and about ECL in 1995. Action was taken on the 
report of the Committee and the replies in regard to 
those will be sent to the hon. M.P. separately. His 
question relates to the Inquiry into the stock shortage of 
BCCL. Inquiry was also conducted .into the matter of 
27th August, 1992 and the report on it was received in 
1993. Action was initiated against . 222 officials after the 
recommendations of the Committee were received. Action 
was taken against 220, out of which major penalty was 
imposed on 41 persons, minor penalty was imposed on 
45 persons. A total of 86 persons of BCCL were 
penalised. Proceedings were initiated against 190 officials 
in CCL, action was taken against 166 out of which 41 
persons were penalised with minor penalty and five with 
major penalties. A total of 46 officials were penalised. 
Besides, I can also give whatever information the bGn. 
Member wants. 

SHRI RAVINDRA KUMAR PANDEY: Mr. Speaker, 
Sir, I want to know at what level of officers action was 
taken? Whether it was against the officers of the Manager 
rank, under Manager rank or the officers of CMD Director 
level? 

The code which has been mentioned in the R.N. 
Mishra Committee Report pertains to this matter and It 
was formed at that time only and It is formed on that 
basis but no action was taken on its basis. The action 
which should have been taken on that basis is nil. 

PROF. RITA VERMA: Mr. Speaker, Sir, through you 
I would like to bring to the notice of hon. M.P. that the 
complaints regarding the stock shortage have kept on 
coming from time to time and similarly the Committees 
which look into these complaints too have been constituted 
on that basis from time to time. If we take all the 
committees simultaneously, the matter will become very 
complicated. 

{English] 

MR. SPEAKER: What action has been taken in this 
regard? 

{Translation] 

PROF. RITA VERMA: As far as the question of the 
hon. Member regarding R.N. Mishra Committee report is 
concerned where he has sought to know the rank and 
file of the officers against whom action has been taken. 
I would like to tell that action has been taken against 
very senior officer too. Two officers of G.M. rank have 
been dismissed and action is being taken against the 
officers of lower level also. I have a very long list of 
those officers against whom action has been taken. It 
would be very difficult for me to read out that entire list 
here but I will send the reply of the question asked by 
hon. Member and a copy of this list to him. To apprise 
him about this matter I would like to tell him that officers 
at both the levels i.e. junior and senior levels have been 
punished. 

SHRI RAVINDRA KUMAR PANDEY: The second 
supplementary of my question is fhat...(lnterruptions) 

MR. SPEAKER: No, you please sit down. You can 
ask only one supplementary which you have asked. 

SHRI RAVINDRA KUMAR PANDEY: Mr. Speaker, 
Sir, CCL has been running into losses for the last three 
years ... (lnterruptiC'ns) 

{English] 

MR. SPEAKER: Shri Ravindra Kumar Pandey, please 
take your seat. • 

... (Interruptions) 
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MR. SPEAKER: Thie will not go into record. 

... (lnterruptfons)* 

[Translation] 

SHRI RA.JO SINGH: Mr. Speaker, Sir, the hon. 
Minister has stated In her reply that the action la being 
taken against 36 employees. I would 6ke to know the 
nature of the action being taken and the time since when 
it is going on. The high officials of coHierles are doing 
aide ·business and have nexus with coal mafia and are 
protecting them when the eenior level officera are engaged 
In such activities does the Government intend to set up 
a high level committee or a parliamentary committee to 
probe into the matter. 

PROF. RITA VERMA: Mr. Speaker, Sir, I agree with 
the concern expressed by the hon. Member. Ha is right 
in saying that such kind of complaints have been coming 
over the years in which the major complaints revolve 
around the issues of over-writing, stock-shortage and 
corruption. Such kinds of complaints have been coming 
continuously. 

As far as our Government is concemed, we have 
already admitted what is happening there and fully agree 
with what the hon. Member has said though, keeping 
only this thing in mind, I conducted an inquiry into the 
stock-shortage of ECL and Singraunl unit and from time 
to time this process has been conducted through IRM. 
As this thing failed to settle the complalnta, I have ordered 
to conduct an Inquiry Into It through an outside credible 
agency. I had been In the opposition and I have raised 
these matters several times myself, so I understand the 
sentlmenta of the hon. Member. The agency would make 
assessment for the entire one year and take all the 
upects into account and then submit its report. I will 
present all those facts before the House which wlU be 
known after the inquiry. We do not want to conceal any 
thing. Why should we suffer for the mistake committed 
by others. 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, through 
you I would like to bring to the notice of the hon. Mlnlater 
that all the hon. MP'• of Blhar are aware as to how 
piHerage of coal 18 done and coal la illegally transported 
through trucks and rickahaws under the protection of the 
Goliemment officers coal Is produced In abundance while 
on the paper coal shortage is shown. What is the 
objection in conducting an inquiry into it through a 
parliamentary committee. We are witn988 to all kinda of 
scandals and lrregularitlea then why Is the Government 

• Not lllOOl'ded. 

objecting to conducting an inquiry through a parliamentary 
Committee? 

PROF. RITA VERMA: I do not have any objection 
for we have nothing to conceal. But let an outside agency 
which Is technically qualified and Is credble first conduct 
an inquiry into It on the basis of assessment of one 
year. 

{English] 

THE MINISTER OF POWER AND MINISTER OF 
MINES AND MINERALS (SHRI P.R. 
KUMARAMANGALAM): Sir, with your pennlsslon, If I may 
say . we are quite aware of the problem. It la Just to 
assist my hon. colleague. Let me make It very clear that 
we are quite aware of the problem. In fact It is a very 
serious problem in the nationalised Coalfields. It is 
happening In the name of shortages of stock. By the 
way, what the Mishra Committee says Is not safe. But I 
am personally not totally convinced about It. It Is a serious 
situation. We decided to have a professional independent 
agency not only to look and take inventories, etc., 
Independently but also create a system which is proper. 
In this House, I wish to make it clear that we wi" haw 
a Committee of Members of Parliament to look into the 
proposed system because I think It Is serious enough 
across the Party llne to look into the matter, and the 
Consultant report can also be put before to this Committee 
which we will constitute. 

SHRI BASU DEB ACHARIA: This question of 
shortage of coal stock in Central Coalfields and Bharat 
Coking Coal Limited as well as in Eastern Coalfields Is 
arising out of over-reporting of the stock where there is 
no production. In order to report In regard to production, 
the General Managers over-report. That problem was 
inquired Into by Shrl R.N. Mishra, fonner Chainnan-cum-
Managlng Director of Eastern Coalfields Limited. He made 
certain recommendations. I know about some officera 
whose names were specifically mentioned in regard to 
over-reporting; and subsequently, coal stock was not 
found. There was specific recommendation to take action 
against those officials. After. the recommendation of R.N. 
Mishra Committee, some of the officers have been given 
promotion. The GM became CGM and the Manager 
became General Manager. I can give the names. She is 
nodding her head. She also asked the same question. 

MR. SPEAKER: Shrl Basu Deb Acharla, please put 
the supplementary question. 

SHRI BASU DEB ACHARIA: In 1978, the same 
question was asked by the Minister of State for Mines 
and Minerals. She also knows the names. The same 
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question was asked in 1998. She also knows because 
what she Is replying today Is prepared by the Ministry. . 

MR. SPEAKER: Shri Basu Deb Acharia, please put 
the supplementary. There are other Members also. You 
pleue give opportunity to other Members also. 

SHRI BASU DEB ACHARIA: In the reply also, it has 
been stated that this stock holding has come down from 
5.05 mHlion tonnes to 4.34 million tonnes. The target is 
30 miUion tomes. Out of 30 million tonnes, the stock 
holding Is 4.34 million tonnes because this is going on 
for the last several years. A Parliamentary Committee 
allo inquired into this. Sriballabh Panigrahl Committee 
also inquired into the over-reporting and shortage of coal 
stock. Other Committees also recommended it. 

MR. SPEAKER: What is this? 

SHRI BASU DEB ACHARIA: But no action has been 
taken on the recommendations of various Committees. 

There is no need for any professionals because 
everyone knows what is happening in the coal industry 
and the coal companies. I want to know from the Minister 
whether the Government will act on the specific 
recommendations of the Mishra Committee and the other 
Committees to check cases of over-reporting which are 
still going on. I can mention them. The shortage of coal, 
over-reporting; pilferage and corruption in the coal 
companies are all there. Will the Government act on the 
specHic recommendations? 

[Translation] 

SHRI SUDIP BANDYOPADHYAY: Mr. Speaker, Sir, 
Jaitleyji is sitting here. I am of the view that live telecast 
of Question Hour Is done on DD·I Channel on 
Doordalllhan. If this telecast is stopped, hon. Members 
would ask the Question in brief. 

SHRI SHRIPRAKASH JAISWAL: Replies too will be 
short and brief. 

PROF. RITA VERMA: Hon. Speaker, Sir, I agree 
with the concern of hon. Member Shrl Acharlaji and he 
is also aware that I have deeply thought over this subject 
and had asked several questions reQ&rding it. H I want 
to give on one word reply to his question then It would 
be 'yes sir'. We all know that the dimension of this 
problem is very vast. I also kr:ow that the previous 
Governments have also made a lot of efforts in this 
regard, yet we have not been able to check this malady. 
Therefore, there is a proposal to constitute an Independent 
agency in this regard. As far as your question of ECL 

and implementation of the recommendations of Mishra 
Committee is concerned, I would like to tell you that the 
Mishra Committee had submitted its report on 31 January, 
1997. To apprise you of the action being taken as per 
the recommendations of the report, I would . like to tell 
you that major penalty has been imposed on 12 officers 
and a special inquiry was conducted Into the acts of 
officer lncharge of collieries, chltra A and chltra B and 
the guilty have been identified. 

[English] 

SHRI BASU DEB ACHARIA: How many have been 
discussed? 

{Translation] 

PROF. RITA VERMA: First, you listen to what I want 
to say. Departmental inquiry started in 33 cases was 
completed. Major penalty was imposed in 12 
cases ... (Interruptions) 

[English] 

SHRI S. BANGARAPPA: Madam, how will you 
answer your own question of 1998? 

(Translation] 

PROF. RITA VERMA: I am replying what he has 
asked for ... (lnterruptions) You ask him whether I am 
replying properly or not? He had asked about R.N. Mishra 
Commjttee, I am replying about It. Major penalty was 
imposed on 12 persons. The bungling which took place 
in Persia OPC, was also investigated. All the remaining 
cases have been mentioned in the 13.6 statement of the 
recommendations of the committee. That was also 
investigated. I would also like to tell that a system to 
combat the problem of stock shortage has been evolved 
in the light of the recommendations of the Panigrahi 
Committee. As all the members are becoming restive, 
hence I would like to tell in short that the Panigrahl 
Committee had recommended that as the variation below 
5 per cent does not make big difference, hence no inquiry 
should be conducted H variations are below 5 per cent. 
If the shortage Is above 5 per cent than the responaiblllty 
of Manager, Agent and General Manager should be fixed 
for this shortage. Disciplinary action should be taken 
against them as la provided in the Rules of Coal India 
in 1998. The hon. Member has just said that those who 
were Indicated also got the promotion, this Is neither the 
policy of Coal India and nor can aueh thing taken place. 
If you have any indivioual case please bring it to our 
notice. We will certainly take action on such casee. 
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SHRI VIJAV GOEL: Mr. Speaker, Sir, right now we 
are dealing with the first question. My question is at 
number seven which is very important. 

SHRI RASHID ALVI: Mr. Speaker, Sir, I would like 
to know from the hon. Minister as to what is the extent 
of damages that have taken place due to underground 
coal fires and what preventive measures are being taken 
to stop the recurrence of such incidents? Besides, there 
is a general complaint that the labourers working in 
collieries become afflicted with asthma. Do the 
Govemment have any information as to how many 
labourers have fallen victim to asthma? Are they being 
provided with medical aid and masks or not? 

Thirdly, I want to know whether our technology has 
become obsolete. How much losses are being suffered 
due to it? How much coal is being damaged and how 
much sub-standard coal is being produced? 

{English} 

SHRI P.R. KUMARAMANGALAM: Sir, with your 
permission, I would like to answer this question though 
it is beyond the scope actually of this question. However, 
it is a very fundamental issue. 

We heve a major problem with the older underground 
mines essentially because they are narrow and have been 
designed for earlier equipment. We are trying our best to 
modemise the equipment in the new mines, which are 
there. It is true that a large amount of areas are having 
good coking c:o.i especially under Jharla township. In 
that area there is a fire. We are trying to handle it in 
various forms using various fire-fighting equipment, 
blocking of areas, using water-flooding, etc. But we do 
believe that the· ultimate answer would be that we buHd 
a fresh township to ensure that the fire is put off, which 
is impossible to put-off as long as the township exists on 
top of the fire. In fact, there is a tremendous danger 
there. We have a situation almost volcanic in size wherein 
one day the whole township may go straight into a fireball. 
We are seriously considering building a complete township 
to help people to move, put-off the fire, and handle thet 
situation. 

The underground coal mine is a serious problem. 
We are giving medical aid as well as financial aid to 
those who get asthma because of the internal problems 
and the old-fashioned mines, which are there. This is 
something, which we have inherited from the days of 
nationalisation. We are addressing the issue and we are 
quite conscious of the problem. 

MR. SPEAKER: Shrl G.J. Javiya. 

SHRI SUNIL KHAN: Sir, when the house of then 
CMD, ECL was raided by the CBI, some crores of rupees 
were found. He has been transferred with higher 
promotion. So, I want a CBI inquiry in this matter . 
... (Interruptions) 

Royalty on Minerals 

*562. SHRI G.J. JAVIVA: 
SHRI RAM MOHAN GADDE: 

Will the Minister of MINES AND MINERALS be 
pleased to state: 

(a) whether the rates of royalty on minerals, which 
are the main source of income of State Governments, 
are being fixed by the Union Government; 

(b) if so, the justif1c&tion thereof; 

(c) whether representations have also been received 
in this regard from the State Governments; 

(d) if so, the details thereof and the action taken 
thereon; 

(e) whether royalty rates of some minerals which 
were due for revision have also not been revised; and 

(f) if so, the details of such minerals and the reasons 
for delay in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) to 
(f) A statement is laid on the Table of the House. 

Statement 

Under the provisions of Section 9(3) of the Mines 
and Minerals (Development and Regulation) Act, 1957 
(MMDR Act), the Central Government may amend the 
Second Schedule to the Act so as to enhance or reduce 
the rate at which royalty shall be payable In respect of 
major minerals (minerals other than minor minerals defined 
under Section 3(e) of the MMDR Act) with effect from 
such date, as may be specified in the notification, provided 
that Central Government shaH not enhance the rates ·of 
royalty in respect of any minerals more than once during 
any period of three years. Royalty on minerals le one of 
the important sources of revenue for the State 
Govemments. The State Govemments approach the 
Central Government from time to time for revising the 
rates of royalty on minerals. While revising the rates of 
royalty on minerals as per provisions of the MMDR Act, 
1957, inter·a/ia, the suggestions of the State Govemments 
are considered by the Government. 
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The provisions of Section 9(3) of the MMDR Act do 
not stipulate any specific periodicity for carrying out 
revision of royalty rates. The rates of royalty for major 
minerals (other than coal, lignite and sand for stowing) 
were revised by the Government in 1997. The rates of 
royalty for Coal and lignite were revised In 1994 and 
1990 respectively. 

SHRI G.J. JAVIYA: The Union Government revises 
the royalty of minerals after every three years and decides 
new rates. May I know from the hon. Minister as to 
when the last revision took place during the last three 
years. 

PROF. RITA VERMA: Mr. Speaker, Sir, I want to 
bring to the notice of the hon. Member that the period of 
three years is not mandatory. It is not that this cannot 
be revised before three years. The revision in regard to 
major minerals took place three years ago in April 1997 
and is due in April 2000. For this a Committee has 
already been constituted. This Committee Is functioning 
under Additional Secretary Department o: Mines. 
Therefore, there is no need to worry about this. H you 
ask a specific question then I am ready to reply. 

SHRI G.J. JAVIYA: The revision of major minerals 
took place in 1996. If the Government agrees that lignite 
is 'E' grade coal then why has the revision not been 
done till now. I want to know about it. 

PROF. RITA VERMA: Hon. Speaker, Sir. I understand 
the concern of my friend. I agree that there was some 
delay in the revision of lignite royalty. Revision in the 
rates took place in 1990 which was Rs. 2.50 per tonne. 
It is very less keeping in view the prevailing situation. 
Our Government and my colleague Minister has done a 
lot of work about revision of lignite royalty. Very soon we 
are going to present our recommendations to the Cabinet 
Committee on Economic Affairs. I am feeling happy to 
give this news to my friend. 

{English] 

SHRI RAM MOHAN GADDE: Sir, in the reply given 
to Question No. 856, on 3rd December, 1999, It was 
stipulated that the next revision of royalty was due on 
10th April, 2000. As the States are losing royalty, which 
is their main aource of income, I would like to know 
what are the reasons for not adhering to the schedule 
and what is the programme of the Government now to 
revise the royalty rates which are overdue. Alao I would 
like to know how the Government will compenate the 
State Governments for the 1088 Incurred by them due to 
non-revision of the rates of royally on due datee. 

[Transllltion] 

PROF. RITA VERMA: Mr. Speaker, Sir, again I would 
like to emphasize once again in the House that due to 
the restriction of three years, the rates of royalty cannot 
be revised before three years, it can be revised only 
after three years as has been the case often. The rates 
of royally with regard to coal were revised In 1981 after 
that they were revised in 1991. Hence there Is no 
restriction on time. My friend is rightly concerned when 
he said that rates were revised in 1997. I would like "to 
say that these revisions were in regard to the other major 
minerals which were categorised and the fuel minerals 
were not included in it. The question of increasing the 
royalty is complicated which may sometimes prove as 
counter-productive. I would like to bring this thing to the 
notice of my hon'ble friend that recently the coal industry 
has been passing through a critical phase. If we increase 
the pressure of royalty at such a time then we may lose 
international competitive edge. We do not want to lose 
this advantage. Right now the prices of domestic coal 
should not be increased if it is to stay in the competition. 
If the royalties increase ultimately this burden has to be 
borne by the States because If the royally is increased 
the States will be forced to increase the prices of coal. 
If the coal price increases then the electricity boards of 
the States will have to pay more. 

SHRI BASU DEB ACHARIA: Ten per cent rebate is 
given on imported coal. 

PROF. RITA VERMA: Let me reply, this royalty hu 
to be borne by the States. Committee has been 
constituted for revision of royalty regarding major minerals. 
We are also considering coal. 

{English] 

MR. SPEAKER: Madam,' brief reply is always better. 

[Translation] 

SHRI PAIVA RANJAN DASMUNSI: It should be 
looked into that how much Is spent. The entire job la not 
completed. 

PROF. RITA VERMA: I would like to say that during 
this critical phase I would like to seek the cooperation of 
everybody to maintain the International competitiveness 
for the coal Industry and domestic coal. 

SHRIMATI KANTI SINGH: A Secretary level 
Commmee was constituted in 1991 for the revision of 
royalty of coal. The people of the concerned departments 
of other States were aso included In it. At that time 
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recornmendationll from each State were received that it 
i,_ made ad-valontm i.e. royalty ehall be fixed on the 
basis of price. AJ. that time It was decided to take this 
matter to the Cabinet but it could not be referred to the 
Cabinet. 

I would like to know from the Hon'ble Minister whether 
the Government is considering the recommendation made 
by various concerned Departments regarding the royalty 
of coal so as to make it ad valorem as the coal 
companies are deriving benefits all over the country in 
the absence of any such measure whereas the State 
Governments have remained deprived of any benefits so 
far. Hence would the Hon'ble Minister accept those 
recommendations? 

PROF. RITA VERMA: Hon'ble Member had herself 
constituted a Committee when she was the Mlnisttir of 
Coal. That Committee had made recommendation about 
revision of rates. I would like to remind you that several 
points will have to be kept in mind before the royalty is 
revised and the most important point in the present 
perspective is that it should not become counter-
productive. Two coal companies are running in heavy 
losses in Bihar. The third company, E.C.L. la also partially 
running in loasea. In such clrcumstancee, the burden of 
revised royalty ... (/nterruptions) So far as the issue of West 
Bengal is concerned, apart from 
misappropriation ... (/nterruptions) II you ask me, the State 
like West Bengal ... (lnterruptions) West Bengal generates 
revenue by levying cess in place of royalty and I would 
also submit that E.C.L. did not have the capacity to bear 
the burden of Increased cess and that is why it i1 in a 
bad position now due to increased ceas. Having realised 
it, subsequently the Government of West Bengal was 
compelled to reduce ceas from 48% to 25%. E.C.L. 
became sick due to your policies ... (/nterruptions) That is 
why C8SS was scaled down from 48% to 25% but still It 
is not in a position to bear the surcharge of 25%, hence 
the ceaa on E.C.L. should be reduced to 0%. There is 
no scope for its revival. It is the responsibility of the 
Government of West Bengal to show magnanimity and 
help E.C.L. in becoming viable ... (/nterruptions) 

[English} 

MR. SPEAKER: Shri Sunll Khan, you are always 
disturbing the House. This Is not the proper way. 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH This is 
ab&olutely wrong ... (Interruptions) 

[English] 

MR. SPEAKER: Dr. Raghuvansh Prasad Singh, p1e-, take your 188t. How are you speaking? 

... (Interruptions) 

MR. SPEAKER: Nottilng should go on record axcept 
the speech of Shri Lakshman Singh. 

... (lntsrruptions)" 

MR. SPEAKER: Dr. Raghuvansh Prasad Singh, 
please take your seat. 

[Translation] 

SHRI LAKSHMAN SINGH: Mr. Speaker, Sir, the 
Government had promised to implement the 
recommendations of Sarksria Commission, as per which 
during elections, more powers were to be granted to the 
States, however that promise was not fulfilled but leaving 
aside that issue, I would like to know from the 
Government and several members also want to know 
that no time limit has been fixed for revision of rates of 
royalty under Section 9 clause 3 of the Mines and 
Minerals Act, in the absence of which all the backward 
States such as Bihar and Madhya Pradesh and other 
such Stales are suffering heavy losses. Would the 
Govemment make an amendment in Section 9 clause 3 
of the Act so that the royalty rates are revised in time 
and States are benefited. Whether any decision Is being 
taken by the Government regarding fixing a time limit for 
revising the rate of royalty? Whether this issue is under 
consideration of the Government? 

PROF. RITA VERMA: So far as the issue of 
empowering the State Govemment to revise the royalty 
Is concerned, the entire system is not working properly 
as there are many such States which may have a different 
point of view whereas uniformity is a must in such 
legislation regarding such matters as revision of royalty 
etc. The Chief Ministers of all the States do not have the 
same view point in this matter. Hence the Union 
Government plays the role of a judge. It elicits the opinion 
of all the States, evolves a common viewpoint and finds 
the way out. I hope that Hon'ble Member 11 satisfied with 
the reply ... (lnterruptions) 

[English] 

SHRI TRILOCHAN KANUNGO: Mr. Speaker, Sir, I 
want to know from the Government, through you, whether 
It is a fact that the Sarksria Commission in 1988 had 
recommended for revision of royalty on minerals every 
two years and if so why has it not been Implemented so. 
Seeondly, la it a fact that there Is a huge dlapartty 
between the royalty on 'A' grade coal and that on power 
grade Coal 'D'. 'E' and 'F' grades? I also want to know 
whether it is a fact that the royalty on W grade coal has 
been raised in 1994 by 102.6 times over the royalty of 
1971 whereas the royalty on grades 'D' and 'E' w• 

"Not recorded. 
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raised by 41 times and that on 'P and 'G' grades only 
21 times? Why Is It so? 

When Is the Government going to revise royalty of 
coal upward? 

MR. SPEAKER: Madam, you can answer only one 
question. 

Shri Kanungo, please take your seat. What ia this? 

SHRI TRILOCHAN KANUNGO: Sir, I am asking only 
one question whether the Government is going to revise 
royalty upward. 

MR. SPEAKER: Please take you seat. Otherwise, I 
will disallow your supplementary. Please understand. 

SHRI TRILOCHAN KANUNGO: Sir, this is a very 
important question. A State like Orissa is losing Rs. 500 
crore every year. Therefore, I am asking this question. 
This is pertinent question which I have asked. I want to 
know whether the Government is considering to bridge 
the glip. My point is ... 

MR. SPEAKER: There is no supplementary. 

SHRr TRILOCHAN KANUNGO: What is this? 

MR. SPEAKER: You should follow the procedure in 
Question Hour also. What are you speaking? 

SHRI TRILOCHAN KANUNGO: I have asked only 
one question. This is a very pertinent question and ahould 
be answered. If this question is not answered, then which 
question will be answered? 

MR. SPEAKER: Please ask your supplementary 
properly; otherwise, you will not get any answer. 

[Translation] 

PROF. RITA VERMA: Mr. Speaker, Sir, so far as I 
understand, ha was enquiring about the recommendations 
of Sarkaria Commission. Sarkaria Commission had 
recommended that the rate of royalty should be revised 
every two years but there was a provision in the M.M.D.R. 
Act enacted in 1957 that the rates should be revised 
after four years. The Government has adopted a middle 
path and has pagged It at three years. 

SHRI SHRICHAND KRIPLANI: Mr. Speaker, Sir, 
royalty on the minerals is collected in soma States of our 
country through contract system and several such cues 
have come to light in Rajasthan that the earning from 

the royalty Is being pocketed by contractors instead of 
being paid to the Union Government. Whether the Union 
Government propose to check It? I would like to know as 
to whether the royalty will be collected under the orders 
of the Union Government. 

PROF. RITA VERMA: Mr. Speaker, Sir, I would like 
to bring It to the notice of Hon'ble Member that moat of 
the powers have been granted to the State Governments 
as per the amendment made In M.M.D.R. Act and the 
State Governments themselves collect royalty in case of 
minor minerals and take a decision regarding granting of 
lease. The State Governments have been granted more 
powers in case of major minerals also. An appeal can 
be made to the Union Govemment, however most of the 
powers are with the States now. Hence H you find any 
shortcomings in the system, a complaint can be made to 
the State Govemment as well as the Union Government. 
I hope that this satisfies his query. 

SHRI SHRICHAND KRIPLANI: Whether the contract 
system can be abolished? ... (Interruptions) 

PROF. RITA VERMA: It depends on the State 
Govemment. How can I abolish it? ... (Interruptions) 

[English] 

PROF. UMMAREDDY VENKATESWARLU: Mr. 
Speaker Sir, Andhra Pradesh is also equally concerned 
about revision of royalty. I will not go into the details nor 
ask any question because the hon. Minister has already 
answered that. 

Sir, In Andhra Pradesh, the limestone furnaces is 
one of the major problems. This Is such a minor mineral 
that It has almost become a cottage industry. There are 
about one lakh entrepreneurs "who have installed limestone 
fumaces and they have to come to the Govemrnent of 
India for either grant or renewal of their licences. A small 
entrepreneur has to go through this process. I would like 
to know whether the Govemment of India is thinking of 
decentralisation of renewal of licence in respect of this 
minor mineral. In places like Sattenapalli and Piduguralla 
in Guntur district, hundreds of these people, who have 
bean laying their fumaces and preparing limestone, are 
coming all the way to Delhi to get their licences renewed. 
I want to know whether the Govemment of India is 
thinking of decentralising It by giving these powers to 
dHlarent States because the income and the royalty go 
only to the State. 

{Tl'IAnslation] 

PROF. RITA VERMA: Mr. Speaker, Sir, the State 
Governments grant and renew the lease In the case of 
minor minerals. It is a State subject. 



17 VAISAKHA 15, 1922 (Saka) to Questions 18 

{English} 

PROF. UMMAREDDY VENKATESWARLU: No. 
Madam, they are coming here. 

{Translation} 

PROF. RITA VERMA: Mr. Speaker, Sir, 1he Union 
Government does not frame rules in case of minor 
minerala and most of the powers have been granted to 
State Government. However If there is any specific 
complaint, Hon'ble Member may bring it to our notice. 

[English} 

New Exlm Polley 

0 563. +sHRI R.L. BHATIA: 
SHRI DANVE RAOSAHEB PATIL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government have announced the new 
Exim Policy recently; 

(b) if so, whether It will have adverse Impact on 
small scale industries and agricuHure as wen as on self 
reliant development; and 

(c) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) A Statement is 
laid on the Table of the House. 

Statement 

(a) Yes, Sir, the Government has announced the 
Revised Exim Policy on 31.03.2000. This Polley 
incorporates various measures to promote exports. 

(b) and (c) The Policy is not likely to have an adverse 
impact on small scale industries and agricutture as well 
as on self reliant development 

Removal of Quantitative Restrictlonl (QRs) on imports 
in relation to 714 tariff lines in the Revised Exim Policy 
1s 1n tune with the policy of liberalisation which has been 
pursued over the years and is a part of our international 
commitments. There has been no surge in imports as a 
consequence of removal of QRs in the past However, 
the Government is maintaining a constant vigil. 

The customs dutlee on most of the items for which 
Quantitative Restrictions have been removed, have already 

been raised to the peek level of 35%. On rice, duty has 
been raleed upto 80%; on apples to 50%, on maize to 
50%, on wheat to 50%, and on sugar to 60%. The 
imports are closely monitored and Government is 
determined to ensure through appropriate use of the tariff 
mechanism that imports do not cause any serious 
detriment or injury to the domestic producers. Moreover, 
in the event of unfair trade practices being adopted by 
exporters of other countries or if there were to be a 
sudden surge in imports causing injury to the domestic 
industry, sufficient provisions are available in the form of 
anti-dumping/safeguard measures to protect the domestic 
industry. 

SHRI R.L. BHATIA: Mr. Speaker, Sir, in his statement, 
the Minister has stated that the country was obliged to 
remove the Quantitative Restrictions because the Dispute 
Settlement Panel of the WTO had ruled against India 
continuing with the Quantitative Restrictions (QRs). This 
is the statement which the Minister has made. Now, Sir, 
the country has signed an agreement with the U.S. for 
removing restrictions on 1,429 items, out of which 
restrictions on 714 Items have already been removed. 
The industries that are going to be affected by your 
signing this agreement are apple, processing food, 
footwear, electrical fittings, watches etc. Now, all these 
things are manufactured in the small-scale sector. The 
small-scale sector employs about six crore people and 
contributes 40 par cent to the GDP and 60 par cent to 
our exports. No·.v, all these small-scale industries will be 
affected by these agreements. What measures will you 
adopt to see that the small-scale Industries are not 
affected by dumping of goods by the multinationals in 
the country? 

SHRI MURASOLI MARAN: The hon. Member is right. 
The small-scale sector plays a key role in the economy 
of this country. Not only that, 35 par cent of th11 exports 
are by the small-scale sector alone. So, they are better 
than the big industrial houses, which never bothered about 
exports. We have to salute the small-scale sector and 
we have to protect them. But I would tell the hon. Member 
that this is not the first time when the Quantitative 
Restrictions have been removed. We have started 
removing QRs from 19808. ff you want, I will give the 
figures. In 1996, Quantitative Restrictions on 6, 161 items 
were removed. 

SHRI A.C. JCS: You people are only quoting the 
previous figures. The present position is that QRs on 
1,400 and odd items have been removed. Yesterday also, 
the Finance Minister was refei-ring to the 19808 and 
quoted old stories. 

SHRI MURASOLI MARAN: This is not the first time 
when QRs have been removed. 
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SHRI A.C. JOS: The present situation la that you 
nave totally removed the Quantitative Restrictions. 

SHRI MURASOLI MARAN: Yea, we have to 
because we have committed ourselves. We have 
inherited a legacy. In 1947, we have signed GATT, 
and then we are a party to the WTO. Therefore, under 
the balance of payments considerations, we have to 
remove it. But at the same time, I will assure the 
Houae that we will protect the small-scale sector. 

SHRI BASU DEB ACHARIA: How will you protect 
it? 

SHRI R.L. BHATIA: Sir, I am not satisfied with the 
answer which the Minister has given. The most affected 
sector will be our agricultural sector. Some of the items, 
which you have agreed to import on the OGL basis, 
are wheat, maize, rice etc., which will affect our 
agricultural economy. Seventy-five per cent of the 
Indians depend on agriculture. I do not know whether 
you have consulted your Food Minister or riot. At 
present. 205 lakh tonnes of wheat and 118 lakh tonnes 
of rice are lying in your godown. Our national 
consumption Is about eight million tonnes. You have 
got more than 30 million tonnes of wheat rotting in 
your godowns. Now, the new crop has come, but you 
are 1mportirig wheat from other countries. How will you 
save our farmers? 

SHRI MURASOLI MARAN: Sir, we have enhanced 
the tariff for all agricultural products. For example, on 
15 products, we have raised the bound rate. So, there 
is no question of lowering the rate for agricultural 
products. Yesterday, we have passed the Finance Bill. 
On spelt wheat, for example, the bound rate is 80 per 
cent; on maize, it is 80 per cent; on rice, It Is 80 per 
cent; on husked brown rice, It Is 80 per cent; on semi-
milled or wholly-milled rice. it is 70 per cent. So, we 
have Increased the tariff. We have passed the Finance 
Biii, and all these items are there in that Bill. The 
famous Economist, Shri Gulati, has stated that this 
was not necessary, and that even 50 per cent tariff 
would do. That Is the position. We need not worry. 
Nobody can overwhelm our market. 

SHRI R.L. BHATIA: Sir, the Minister has said that 
there is 50 per cent tariff on wheat. Does he know 
that in America the farms are of the size of 10,000 to 
20,000 acres and the farming activity there is totally 
mechanised? They can supply wheat to India at a very 
low price. Last year, wheat was imported from America 
at Ra. 450 per quintal while we are giving minimum 
price to our farmers ... (lnterruptions) 

SHRI MU.RASOLI MARAN: The hon. Member 
need not panic. We have raised the bound rates. We have 
made the Imports costlier and so they wftl not take place. 

{Translation} 

SHRI DANVE RAOSAHEB PATIL: Mr. Speaker, Sir, 
the Government has formulated an Import-Export Policy 
recently. Through you, I would like to know from the hon'ble 
Minister as to how this policy la likely to affect cotton 
producers or cotton Industry and sugar mllla. 

[English} 

SHRI MURASOLI MARAN: Sir, the bound rates have 
already been increased. So, we will protect our agriculture; 
that is our primary duty. 

SHRI MADHAVRAO SCINDIA: Sir, I would llke to know 
from the hon. Minister whether it is not a fact that the 
deadline for raising a very large number of these QRs was 
the year 2003 and there was scope for negotiation within 
the larger agreement. If this is so, and the deadline was 
the year 2003, I would like to know from the hon. Minister 
as to why this date was preponed, and why were these 
QRs lifted two years before the deadline was met. Secondly, 
the Minister has just talked about raising tariffs on a lot of 
products that may be Imported into this country. But, what 
I think my colleague was trying to make out was that a 
large number of these agricultural products that come in 
are highly subsidised from the countries from which they 
are exported. In other words, they come in so cheap that 
in spite of the raised tariffs they undercut and bring down 
the prices of the domestic producers in the market. la this 
not the case? If this is the case, how la the Minister saying 
that he is going to protect our own farmer and our own 
agricultural producer? 

SHRI MURASOLI MARAN: Sir, I will answer the second 
question first. If subsidised items flood the market. we have 
got sufficient weapons in our hands to prevent that. We 
can impose anti-dumping duty immediately In such a 
situation. We have got several measures, which I can tell 
the hon. Member, and he himself knows about them. 
According to Article VI of GATT, anti-dumping duties can 
be Imposed if a product Is dumped In the importing country 
at less than its normal value, provided it causes material 
injury to domestic industry. The same article allows us to 
Impose countervalllng duties if a product is subsidised by 
the exporting country, provided It causes us material Injury 
to the domestic industry. These are the weapons In our 
hands. 

SHRI MADHAVRAO SCINDIA: Sir, from the past history 
and the Government's track record our experience has been 
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'aomelhlng ..... A lot of sugar was being Imported into 
the country, a lot of us were uking the Govemment to 
bring in this anti-dumping duty. The Government took 
almoet ten or elevwl months to move in this regard, and 
that too in slow stages until it finally reached a higher 
figure of 50 per cent or 60 per cent. It started with 27 
par cent. But the Govemment took so long to do It. la 
the Government going to aaaure the House that there 
will be tremendous vlgUance on this and the moment It 
looks as If there is undercutting our market you will 
immediately move? Will the Minister give that aaaurance 
to the Houee? 

SHRI MURASCLI MARAN: The hon. Member is very 
right. We have to be vlgllant because this is a cruel 
wol1d. So, if there is a flood of imports, if there is a 
surge, we have to take immediate action. Somebody 
should blow the whistle and that is why we want to 
strengthen the Tariff Commission. We will be 
cautious ... (lnterruptions) 

SHRI A.C. JCS: You have a mechanism for antl-
dumping ... (lnterruptions) 

MR. SPEAKER: Shri Jos, how can you obstruct the 
Minister while he is replying to a question? What is this? 

The Minister need not respond to this. 

SHRI MURASCLI MARAN: So, we will be vigilant. 
We will take immediate action. We propose to strengthen 
the Tariff Commission so that it can blow the whistle and 
it can watch the situation. 

SHRI A.C. JCS: What about the first part of his 
question? ••. (Interruptions) 

SHRI MURASOLI MARAN: Yes, Sir, I have not yet 
answered the first part of his question. 

Sir, he was right ... 

MR. SPEAKER: You should answer only one part. 

... (Interruptions) 

MR. SPEAKER: Shri Kirit Somaiya. 

... (Interruptions) 

SHRI KIRIT SOMAIYA: Mr. Speaker, Sir, there are 
101T1t1 preuurea. ... (Interruptions) 

SHRI MADHAVRAO SCINDIA: Sir, the first part of 
my question is also very important. The hon. Minister is 

a very experienced man. He should be able to answer 
lt ... (lnterruptions) 

MR. SPEAKER: Shri Priya Ranjan Dasmunsi, the 
other questions listed in the question List are also very 
Important. Please understand that. 

.. .(Interruptions) 

MR. SPEAKER: Shrl Priya Ranjan Dasmunai, please 
take your seat. 

... (Interruptions) 

SHRI MURASCLI MARAN: Sir, this Is the occasion 
to clear mlaconception. As par the bilateral agreement 
with European Community, Australia, New Zealand, 
Switzerland, Canada and Japan, we started negotiating 
with them. They have accepted It for six years. But the 
USA did not accept It. They wanted lesser 
time ... (lnterruptlons) ... Yes, they went to the Disputes 
Panel. We argued the case, we failed. Again, we 
appealed. Then, It went to the Appellate Tribunal. There 
also, we failed. 

Finally, according to the WTO rules, we have to 
negotiate with the party, that la, the USA to fix the 
reasonable period of time. So, finally, we negotiated with 
them and came to this conclusion because the USA 
refused to accept it. They put conditions. We insisted 
that it should be six years. They said, 'no'. They behaved 
In such a manner that we have to reject au the proposals. 
They said, "Every year, you have to appear before the 
WTC and say that your Balance of Payments position is 
poor.• So, they wanted to put all those conditions. They 
wanted to front-load things which are very important to 
us, which we wanted to remove later. So, we could not 
fulfil these impossible conditions. Moreover, it has been 
accepted by all that the QRs should go one day or the 
other. Therefore, there was no other altemative which 
was accepted. But the reasonable time was 15 

,months ... (lnterruptions) ... Usually, it Is 15 months 
. .. .(Interruptions) 

MR. SPEAKER: Hon. Members, what is this? 

...(Interruptions) 

MR. SPEAKER: You are not allowing the hon. 
Minister to give reply. What Is this? You are all senior 
Members . 

... (lnterruptio.is) 

MR. SPEAKER: Mr. Minister, you please finish your 
reply now. 

... (lnte1T1Jptions) 
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MR. SPEAKER: Hon. Members, pleue take your 
seats. 

..• (lntarrupllons) 

MR. SPEAKER: Shrl A.C. Joa, please take your seat. 

... (Interruptions) 

MR. SPEAKER: I do not understand the logic of 
dlatUtblng the House, You are asking the questions but 
not allowing the hon. Miniatet to reply. Every time, you 
are doing the same thing. 

... /Interruptions) 

MR. SPEAKER: Thia la not the way to run the House. 

... (Interruptions) 

MR. SPEAKER: This will not go on record. 

... (Interruptions)• 

MR. SPEAKER: Mr. Minister, now you may complete 
your reply, please. 

SHRI MURASOLI MARAN: Sir, between the two 
countries - India and the USA - the rule is that they 
should fix a reasonable period of time ... (lnterruptions) 

MR. SPEAKER: Nothing should go on record except 
the hon. Minister's reply. 

.. .(Interruptions)° 

MR. SPEAKER: Shri C.P. Radhakrishnan, please take 
your seat. 

... (Interruptions) 

MR. SPEAKER: The Minister is there to give the 
reply. Why are you unnecessarily involving yourse"? 

... (Interruptions) 

MR. SPEAKER: Mr. Minister, you may finish your 
reply. 

... (Interruptions) 

MR. SPEAKER: Nothing should go on l'9COl'd except 
the hon. Minister's reply. 

... (lnterruptiona)" 

• Not recorded. 

SHRI MURASOLI MARAN: Regarding the reasonable 
period Qf time they asked for 15 months. But we wanted 
more. Finally, we agreed to this kind of time-table. Now, 
we have gained 18 months. There la nothing wrong In 
that •.• (lnterruptions) 

Sir, who signed the WTO? .•. (lnterruptlons) ..• They 
signed it. ••• (lnterruptions) 

MR. SPEAKER: Shrl Prlya Ranjan Dumunel, Ihle Is 
not proper. You are asking the queltion but you .,. not 
allowing the Minister to give the full reply. What Is this? 
Please take your seat. 

... (Interruptions) 

MR. SPEAKER: Now, Shri Klrlt Somaly& • 

... (Interruptions) 

MR. SPEAKER: Why are you unneceaarlly Involving 
yourse"? Please take your seat. What 18 this? 

... (Interruptions) 

MR. SPEAKER: Why are you unneceasarlly · 
complicating the matter? Please take your seats. What Is 
this? I have clled now Shri Kirit. Somaiya. 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record except 
what Shri Kirit Somaiya says . 

... (Interruptions)° 

SHRI KIRIT SOMAIYA (Mumbai North East): Mr. 
Speaker, Sir, I would like to know from the hon. Minister 
whether there Is any preHure from the developed 
countries to relieve more it.ems for agricultural producla 
in the second round of the WTO talks; and what la the 
Government's policy about that? 

SHRI MURASOLI MARAN: Sir, he is talking about 
future policy. The dialogue is going on in 
Geneva ... (lnterruptions) 

MR. SPEAKER: Already h8"·an·hour is exhausted 
over this question. Please understand that. 

Flacal Deficit• 

"584. SHRI BASU DEB ACHARIA: WHI the Minister 
of FINANCE be pleased to state: · 

• Not 1'9COfded. 
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(a) the combined fiscal deficits ot the Centre and the 
S,... during the last five years, year-wise; and 

(b) the factor of inflationary pressure on the 
expendltul9 Iida? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) and (b) A Statement Is laid on the Table of 
the Houae. 

Statement 

(a) Aa per the latest information avallable with the 
R9ll8MI Bank ot India, the combined grou flllcal deficit 
of the Centre and Statel for the last five years II ea 
follow8: 

GRMIS Flsclll Deficit of the Centrrl and Stalu 

1995-96 

1996-97 

1997-98 

1998-99 

1999-2000 (RE) 

Ra. Crore 

n671 

87244 

110743 

158055 

176981 

Aa per cent of GDP 

6.6 

6.4 

7.3 

9.0 

9.1 

(b) The increase in aggregate expenditure reflects 
increase in real as well as in nominal tenns. The rupee 
value ot expenditure (nominal value) reflects both the 
increeae due to Inflation as well as the Increased quantity 
of goods and services purchased. 

SHRI BASU DEB ACHARIA: Aa per the statement 
made by the Finance Minister, the Gross Fiscal Deficit Is 
increasing year after year . ... (Interruptions) 

MR. SPEAKER: Pleaae take your seats. You canot 
dictate terms to the Chair. It Is not your duty. Please 
take your seat. 

SHRI BASU DEB ACHARIA: The Gross Fiscal Deficit 
during 1995-96 was n,671 crore. It was 6.6 per cent of 
GDP. . .. (Interruptions) 

MR. SPEAKER: Dr. Raghuvansh Prasad Singh, what 
Is this running commentary? 

SHRI BASU DEB ACHARIA: The Gross Fiscal Deficit 
of the Cent'9 and States during 1999-2000 was 1,76,981 
crore. Percentage-wise it Is 9.1 of the GDP. May I know 
from the F"mance Minister (a) what are the factors that 

contrlbUted towards the increase in the fiscal deficit of 
both the Centre as well as the States? (b) What concrete 
steps Govemment propose to take to contain the fiscal 
deficit of the Centre and whether any guidelines have 
been issued to the State GovemlMnt so that their fiscal 
deficit can be contained? 

SHRI YASHWANT SINHA: The hon. Member 18 quite 
right in expreulng hill concem at the rlalng fiscal deficit 
of the Central and the State Governmenta. Thia ill an 
iaaue that we had discu8sed when we W8l'9 ~ng 
the General Budget In this House. This ill an ia8ue which 
we dillcUlllled day before yesterday and yesterday alao. 
I had mentioned in thill Houae earlier that one of the 
major reasons for a sudden spurt In the fllC8I deficit 
ot thlt Central and the State Governmenta in the year 
1997-98 and thereafter has been the Impact of the Fifth 
Pay Commission's recommendations. I gave figures 
yeeterday how the Fifth Pay Commlsaion has added to 
the burden of aalariea, wages and pension and this has 
been reflected in the fiscal deficit of the Central 
Government aa well ea the State Govemmenta. So, thll 
ia one of the moat important reaaona. 

The aecond part ot the question ot the hon. Member 
is this: What atepa we are taking to contain the fiscal 
d8llclt? When we have just di8cu88ed the Budgel. I have 
enunciated In the Budgel a number of 8tep8 to control · 
the fiscal deficit at the Central level. Aa far as the State 
Government& are concerned, I also mentioned that we 
an1 in constant touch with them. We have not lsaued 
any directive•. There II no need to lsaue any dlrectlvea 
becauae we do not want to impose our will on State 
Government&. But we are discussing this i88ue with them 
on a continuous basil and I had mentioned in the House 
yesterday that every Chief Minister, cutting acro11 polltlcal 
lines, is absolutely aware of the problem that the State 
is facing including West Bengal and, therefon1, we have 
reached an understanding with the State Governments In 
regard to the measures that they have to take in order 
to rein In fiscal deficit. The State Govemmenta are fully 
on board. The State Government& have taken a number 
of very unpleasant decisions In order to control fiscal 
deficit. 

SHRI BASU DEB ACHARIA: The recommendation of 
Fifth Pay Commllllon was Implemented In 1997. The 
Finance Minister says that there Is incraue in expenditure 
of the Central Government aa a reault of the 
implementation of the recommendations of the Flftt, Pay 
Commisllon and the State Governments have also to 
increase the pay acales of their employees .. wen .. 
the -pay acalea of the employeea of Central pdJlc sector 
undertaking&. 
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MR. SPEAKER: Shri Basu Deb Acharia, you have to 
look at the clock also. 

SHRI BASU DEB ACHARIA: Sir, II Is not yet twelve 
o'clock. 

May I know from Iha hon. Miniller, how, after 1997-
911, the increase in the pay scales of the Central 
Government employees has been reflected in 1999-2000 
and in the current year? I would also like to know the 
quantum of Impact on the inflationary pressure . 
•.• (lntem.lptiona) 

MR. SPEAKER: The Question Hour la over. The hon. 
Minister can send the reply to the hon. Member. 

WRITTEN ANSWERS TO QUESTIONS 

{Engttsh] 

Loans Under ORI Scheme 

*565. SHRI C.N. SINGH: Wiii the Minister of 
FINANCE be pleaaed to state: 

(a) ttie names of banks In public end private eector 
which have tailed to achieve their targets of dllbur8ing 
DAI loans during each of the !Mt three years; 

(b) the target fixed by the Government for the banks 
and the loan actually distributed by theae banks under 
various provisions made in the scheme; 

(c} the reasons for not achieving the targets by these 
banks; and 

(d} the action the Government propose to take against 
the defaulting banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL}: (a} and 
(b} The target fixed by the Government for the banks 
for lending under the Dltferentlal Rate of Interest (ORI} 
scheme is one percent (1%} of the aggregate advances 
as at the end of the previous year. State Bank of 
Hyderabad for 1997, 1998 and lndusind Bank for 1998, 
1999 only, were able to achieve the target. Loans 
actually distributed by all the banks under this scheme 
for the last three years are given in the Statement 
attached. 

(c} and (d} Banks have not been able to achieve 
their largeta under this scheme because beneficiaries find 
other credit-linked subsidy schemes such as IRDP, PMRY, 
SLRS, SJSRY etc. more attractive as compared· to this 
scheme. 

Public Sector Advances Under ORI Scheme for the yealli March 1997, 1998 & 1999 

State Bank of India 

State Bank of Bikaner & Jaipur 

State Bank of Hyderabad 

State Bank of Indore 

State Bank of Mysore 

State Bank of Patiala 

No. al 
Ne 

2 

4.10 

0.19 

0.76 

0.23 

0.21 

0.33 

Mlll:h 11187 

811111111 
Ot'a 

3 

71.00 

11.88 

21.25 

10.00 

8.02 

12.30 

% al ORI No. d 
to lolll Ne --

4 5 

0.14 4.10 

0.45 0.16 

1.25 0.90 

0.67 0.21 

0.41 0.20 

0.37 0.31 

(Amis. in crorea} 
(Ale In lakhs} 

Mild! 18118 Mardi 111119 

Blllrlce % al ORI No. d 8lllncl % ol ORI 
Ct's to 111111 Ne Ofl to tolal 

lcMnces .,._ 
8 7 8 8 10 

59.39 0.11 3.65 80.65 0.10 

11.89 0.39 0.11 8.19 0.21 

19.45 1.25 0.90 23.42 0.48 

8.69 0.54 0.15 7.86 0.41 

6.86 0.31 0.21 11.18 0.44 

13.00 0.34 0.25 8.00 0.18 
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Slate Bank of Sauraahlra 

State Bank of Travancore 

Allahabad Bank 

Andhra Bank 

Bank of Baroda 

Bank of · 1nc11a 

Bank of Maharashtra 

Canara Bank 

Central Bank of India 

Corporation Bank 

Dena Bank 

Indian Bank 

Indian Overseas Bank 

Oriental Bank of Commerce 

Punjab National Bank 

Punjab & Slnd Bank 

Syndicate Bank 

Union Bank of India 

United Bank of India 

UCO Bank 

Vijaya Bank 

Total 

VAISAKHA 15, 1922 (Saka) 30 

2 3 

0.18 2.00 

0.64 5.69 

0.91 24.60 

0.53 18.00 

0.55 88.37 

0.86 65.20 

0.12 10.00 

0.95 40.53 

0.99 27.55 

0.09 3.14 

0.32 12.16 

0.36 21.00 

0.38 33.50 

0.11 17.50 

1.17 73.35 

0.04 19.59 

0.20 20.00 

0.23 21.49 

0.55 9.45 

0.71 9.88 

0.11 11.50 

15.81 648.95 

4 

0.10 

0.25 

0.50 

0.65 

0.58 

0.63 

0.32 

0.35 

0.29 

0.13 

0.33 

0.31 

0.71 

0.37 

0.57 

0.58 

0.40 

0.27 

0.26 

0.24 

0.49 

0.35 

5 e 7 8 8 10 

0.01 1.35 0.06 0.01· 0.86 0.03 

0.63 5.00 0.22 0.45 4.35 0.18 

0.64 21.44 0.42 0.39 22.33 0.38 

0.19 15.00 0.54 0.18 12.84 0.38 

0.45 63.85 0.51 0.35 52.09 0.40 

0.67 54.01 0.48 0.25 80.80 0.47 

0.14 9.90 0.29 0.04 5.20 0.13 

0.86 41.00 0.36 0.84 34.20 0.25 

0.81 20.10 0.22 0.56 16.90 0.16 

0.03 2.37 0.41 0.02 1.10 0.04 

0.12 8.36 0.19 0.01 6.14 0.12 

0.26 16.48 0.29 0.24 12.31 0.22 

0.37 32.00 0.61 0.36 31.SO 0.51 

0.10 15.00 0.31 0.70 12.50 0.22 

0.91 62.70 0.45 0.88 50.57 0.32 

0.03 20.61 0.67 0.02 17.96 0.54 

0.11 23.00 0.18 0.06 12.00 0.22 

0.18 17.70 0.22 0.18 14.73 0.16 

0.51 8.00 0.21 0.06 4.00 0.10 

0.67 8.40 0.19 0.26 8.14 0.18 

0.30 10.25 0.48 0.04 6.18 0.28 

14.07 575.79 0.30 10.98 507.97 0.23 

Private Sector Bank's Advanc:es (Outstanding) under DRI Scheme for the year M.n:h 1997, 19116 & 111119 

Name cf Iha Bink 

Jammu & Kashmir Bank 

Bank of Rajaathan 

No. cf 
Ale 

2 

March 1997 

BalancB % ol ORI 
Ola lo total 

advances 

3 4 

0.65 82.00 0.11 

0.00 0.24 0.05 

March 1998 

(Ale In Thouundll) 
(Amount Ra. In Lllllhe) 

Mlrdl 1998 

No. of llallnce % of ORI No. of 
Ale Ola to lalll Ale 

5 8 

o.n 67.00 

0.26 8.00 

--
7 

0.05 

0.01 

8 9 to 

1.00 54.00 0.05 

0.20 4.00 0.01 
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2 3 4 s 6 7 8 9 10 

Kamataka Bank Ltd. 1.00 15.00 0.1 1.00 10.00 0.01 10.00 0.01 

Vyaya Bank Ltd. 2.44 1031.00 0.44 1.64 881.00 0.31 1.57 813.00 0.36 

Catholic Syrian Bank 3.00 78.00 0.9 2.00 59.00 0.06 1.00 39.00 0.04 

Dhanalakahmi Bank 10.00 0.21 0.00 0.00 0.36 0.00 0.00 0.30 0.00 

Federal Bank 3.00 221.00 0.10 3.00 323.00 0.11 2.00 173.00 0.04 

Lord Krishna Bank 0.40 0.00 0.40 0.00 0.47 0.00 

Nedungandi Bank 0.59 11.80 0.5 0.57 12.90 0.05 0.57 14.63 0.04 

South Indian Bank 4.37 56.00 0.7 3.55 64.00 0.10 4.22 89.00 0.08 

Ratanakar Bank 9.00 0.09 0.02 0.10 0.01 0.10 0.00 

Sangh Bank 1.00 52.00 0.12 1.00 49.00 0.11 0.01 43.00 0.10 

United Western Bank 0.53 16.00 0.5 0.37 13.00 0.11 0.27 9.00 0.01 

Ganesh Bank of Kurundwad 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Bank of Madura 1.00 15.00 0.2 0.00 5.00 0.01 1.00 36.00 0.03 

Bharat Overseas Bank 0.73 12.50 0.7 0.71 13.46 0.06 0.71 13.55 0.03 

Karur Vysya Bank 3.04 29.23 0.4 3.03 19.36 0.02 3.03 10.50 0.01 

Lakshmi Vilash Bank 0.03 25.37 0.5 0.55 23.18 0.05 0.57 2o.21 0.03 

City Union Bank 87.61 0.23 0.00 173.40 0.36 0.18 157.61 0.33 

Tamll Nadu Mercantile Bank 4.50 284.63 0.39 4.01 145.95 0.18 3.63 185.62 0.19 

BareHly Corporaticn Bank 0.20 4.21 0.2 0.15 4.00 0.04 0.15 4.00 0.04 

Beneras State Bank 0.48 13.47 0.5 -0.54 13.00 0.01 4.23 8.95 

Nainital Bank 0.11 2.87 0.3 0.13 3.27 0.04 0.13 3.47 0.04 

lnduelnd Bank 63.37 2509.19 1.88 63.37 2509.19 1.40 
Bank of Punjab 0.00 0.08 0.00 0.07 

Dev. Credit Bank 0.08 0.00 
Punjab Co-op. Bank 0.00 0.01 0.1 

Total 45.91 2036.54 86.66 4375.84 87.85 4158.73 

Revival. Plan of NTC Miiia plan including voluntary retirement scheme of about 

"588. SHRI ASHOK N. MOHOL: 
73,000 employees of National Textlle Miiis; 

SHRI RAMSHETH THAKUR: (b) if so, the details thereof; 

Will the Minister of TEXTILES be pleased to (c) the other steps being considered for revival of 
state: the sick texttle mills in the counlry; 

(a) whether the Union Government have agreed to (d) to what extent these initiatives have been 
provide Rs. 3,300 crores for Implementation of revival implemented aiid the results thereof; 
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(•) the towt number of sick NTC mllll at P1U9nt in 
the country; and 

(f) the details of NTC mills which are propoaed to be 
revived under the plan In the country, particularly in 
Maharashtra, mill-wise? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): (a) No, Sir. 

(b) Does not ariae. 

(c) and (d) On the basis of a unit-wise viability study 
made by NTC, Government la conaidering a revised tum 
around plan for the viable subsidiaries of NTC alongwith 
the viable mills under them keeping In view the BIFR 
norms of net worth turning positive within the stipulated 
period. Govt. has been providing budgetary support to 
NTC to meet the shortfall in wages and salaries. The 
Interest of the workers will be kept In view In the revival 
plan. 

(e) NTC has 9 subsidiaries with 119 mills. Out of 9 
subsidiaries of NTC Ltd., 8 subsidiaries of NTC have 
been declared sick under Sick Industrial Companies 
(Special Provision) Act, 1985 by the BIFR. 

(f) Government have not yet finalised the tum around 
plan. 

Quality of Programmea on Doordenhan 

*587. SHRI VLJAY GOEL: 
SHRIMATI D.M. VIJAYA KUMARI: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government are aware of the very 
bad quality of telecast by Doordarshan vis-a-m other 
telecaating channels of private companies, viz. Zee, Sony 
etc.; 

(b) whether dependence on cable operators for 
improved quality of telecast has resuhed in erosion of 
telecasting ability of Doordarshan; 

(c) If so, details thereof; and 

(d) despite the use of satellite, the reasons of the 
low range and poor quality of our telecast and the efforts 
being made to improve the quality and range? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 

OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) Doordarshan uses both the 
terrestrial and satellite modes of transmission and the 
signals emanating from the Doordarahan transmitters and 
satellite transponders are of the same quality as of the 
signals of other broadcasters. However, there could be 
some distortions at the television receivers end. For 
terrestrial signals this dstortlon can come from not using 
the proper antenna and for satellite signals the distortions 
are mostly introduced at the cable operator's end. 

(b) and (c) Since Doordarshan has a larpe nation-
wide terrestrial network covering nearly 87 .9% of 
population, it Is not dependent on cable operators for 
telecaat/distribution of its programmes, partlcularly In 
respect of its national channel I.e. DD-I. However, 
consumers having cable connections prefer to receive all 
the television channels through cable. In order to ensure 
that cable operators provide a good quality signal of DD 
channels, the Cable Television Network Amendment Rule&· 
1999 makes it mandatory for cable operators to take 
signals of Doordarahan channels only from aateHite place 
them In the prime band and not transmit any channel In 
the same band in which DD transmits its channels 
terrestrially. However, It is reported that many cable 
operators are not meeting these requirements resulting 
into distorted signals of DD-I and DD·ll. 

(d) Range of terrestrial transmitters is not dependent 
on use of satellite as the latter is used only for purposes 
of their networking. DD has taken a number of steps to 
Improve the quality of Its signals. These Include digital 
transmlaslon of channels In aatenite mode, replacement 
of low power transmitters by high power transmitters, 
expansion of network to provide better coverage to fringe 
and uncovered areas and campaign to educate cable 
operatos and public about the provisions of the Cable 
TV Act and rules made thereunder. DD also proposes to 
set up a monitoring system to ensure compliance with 
the provisions of Cable TV Act and rules. 

Review of Handloom Schemes 

*588. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether various welfare schemes are being 
implemented for the benefit of handloom weavers; 

(b) if so, the details thereof; 

(c) whether the Government have revi-ed the 
implementation of these schemes In various States; 

(d) If eo, the details thereof, State-wise; and 
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(e) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI KASH.IRAM 
RANA): (a) and (b) Yes, Sir. The following Welfare 
Schemes are being implemented by the Govemment of 
India for the benefit of handloorn weavers: 

1. Workshed-cum-Houaing Scheme: 

This Scheme was introduced with the objective of 
providing a dwelling unit and suitable work place to 
weavers to improve their productivity, quality of life and 
eamlnga. The assistance under the Scheme is Rs. 7000/ 
for Rural Workllhed and Rs. 10,000/- for Ulban Workshed. 
The assistance Is Rs. 18,000/- for Rural Workshed-cum-
Houses and Rs. 20,000/- for Urban-Workshed-cum-
Houses. 

2. Thrift Fund Scheme: 

The Scheme envisages the creation of a type of 
provident fund with contribution from the weavers, for 
facilitating them to meet expenses towards children's 
education/medical expenses of family members and 
expenses in connection with marriage, and other religious 
ceremonies. The weavers contribute 8% of the wages 
and the Central and State Govemments contribute 4% 
each. 

3. Health Package Scheme: 

Thi8 acheme extends financial assistance to weavers 
for the treldment of dlseaaes like asthma, TB, inflammation 
of the reeplratory system, cost of testing of eyes and 

spectacles, supply of drinking waler, matemity benefits to 
women weavers, payment of additional compenaation for 
adopting permanent family planning measures and 
infraatructure for primary health care. 

4. Group Insurance Scheme: 

Group Insurance Scheme was Introduced in order to 
meet the Socio-economic obligation of weavers towards 
his famUy and the uncertainty of his working capacity in 
old age. Under the scheme a weaver Is provided an 
insurance coverage of Rs. 10,000/- for an annual premium 
of Rs. 120/-. The premium Is shared equally among the 
beneficiary, State and Central Govemments. 

5. New Insurance Scheme for Hlltldloorn Weavers: 

In order to provide reHef to hwldloom weavers, a 
New Insurance Scheme for Handloom Weavers was 
introduced during the year 1997-98 through United India 
Insurance Scheme. The New Insurance Scheme provides 
enhanced coverage against various types of risk at the 
same premium of Rs. 120/-. The share of Central 
Govemment has been increased from Rs. 40/- per annum 
to Rs. 80/- per annum and consequently the financial 
burden on handloom weavers towards payment of 
premium has reduced from Rs. 40/- per anhum to Rs. 
20/- per annum. 

(c) to (e) Yes, Sir. The Central Govemrnent reviews 
the implementation of these achemea from time to time. 
Such reviews are an on going process. The details of 
the performance of the States in the implementation of 
these schemes is given in the Statement attached. 

Statement 

(Amount Rs. in lakhs) 

SI. Name of the State Workshed-cum-Housing Scheme Thrift Funds Scheme 
No. 

Amount Amount No. of units Amount Amount No. of 
Released utilised sanctioned Released utillsed weavers to 

be covered 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1708.83 1368.63 16143 490.60 404.68 294614 

2. Arunachal Pradesh 122.39 50.31 1169 

3. Alum 469.55 394.45 6099 39.60 39600 

4. Blhar 289.00 80.00 7433 

5. Gujarat 16.39 6.39 14160 
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2 3 4 5 6 7 8 

6. Haryana 

7. Hlmachal Pradesh 185.27 142.35 3853 

8. Jammu & Kashmir 28.59 10.95 1009 

9. Kamataka 871.23 538.84 11472 85.00 5.80 14510 

10. Kerala 384.36 294.38 4211 2.49 3298 

11. Madhya Pradesh 370.79 170.79 4893 38.61 3U5 25141 . 
12. Maharashtra 213.48 88.47 4580 61.41 35.63 108335 

13. Manlpur 349.10 221.80 8988 2.65 2850 

14. Meghalaya 8.13 2.80 ·223 

15. Mizoram 27.80 14.00 870 

16. Nagaland 711.03. 517.03 6332 

17. Orissa 814.54 428.48 11944 170.00 114.00 150875 

18. RajaSthan 284.50 185.76 4889 6.65 4.65 6200 

19. Sikkim 100.00 24.48 1000 

20. Tamil Nadu 1100.20 900.28 10458 1399.27 1158.12 1183982 

21. Tripura 110.55 96.50 2930 0.23 36 

22. Uttar Pradesh 594.50 391.43 11637 59.10 27.12 68530 

23. West Bengal 250.22 250.22 8700 69.00 42.54 77406 

24. Oelhl 1.50 1500 

(Amounts Ra. In lakha) 

SI. Nllne ol ltl8 Slltl Healltt Package SdlMll8 Group 111111'811C8 Schams New lnaurance Sc:heme 
No. 

Amount Amounl No. of WllV8l1I Amount Amount No. of Amount Weavers 
Releaeed Ulliead to be covred Releued utillsed W88Y8ll Releallld covered 

to be & 
covered utilised 

2 9 10 11 12 13 14 15 16 

1. Andhra Pradeeh 724.48 637.49 140302 104.41 88.41 278000 80.45 100758 

2. ANnachal Pradesh 50.35 11600 

3. Assam 274.52 250.12 68829 3.00 7500 0.24 409 

4. Bihar 289.00 84.97 77850 5.28 16300 5.94 9888 

5. Gujarat 23.20 16.18 3870 5.10 3.61 14296 6.42 9027 
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2 9 10 11 12 13 14 15 18 

6. Haryana 7.88 1100 

7. Himachal Pradesh 0.63 0.59 290 

8. Jammu & Kashmir 14.99 4.35 2746 

9. Kamataka 121.83 91.68 32204 60.00 40.00 150000 

10. Kerala 165.83 159.25 23000 3.00 6000 

11. Madhya Pradesh 39.44 24.01 119825 5.22 5.22 13052 4.38 7302 

12. Maharashtra 70.35 50.14 22781 

13. Manipur 52.35 38.08 12000 0.72 1800 

14. Meghalaya 7.44 5.48 2803 

15. Mlzoram 

16. Nagaland 108.06 88.69 17830 

17. Ortua 124.00 91.98 29373 38.80 38.60 97000 18.00 30000 

18. Rajaathan 50.50 36.94 9384 3.04 5059 

19. Sikkim 37.60 18.60 6000 

20. Tamil Nadu 543.79 460.73 69862 245.69 209.00 822622 

21. Tripura 99.34 88.76 19940 0.51 850 

22. Uttar Pradesh 356.78 305.82 68759 32.00 12.00 80000 0.29 490 

23. West Bengal 39.30 25.25 7700 15.46 12.58 40750 

24. Delhi 

Export Proceulng Zonea THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) There are seven Export 

"569. SHRI P.O. ELANGOVAN: WHI the Miniater of Processing Zones (EPZs) In the country Mt up by the 
COMMERCE AND INDUSTRY be pleased to state: Government In Kandla (Gujarat), Santa Cruz, Bombay 

(Maharashtra), Noida (Uttar Pradesh), Madras (Tamil 
(a) the Export Processing Zones (EPZ) situated at Nadu), Cochin (Kerala), Falta (West Bengal) and 

present In the country, State-wise and location-wise with Viaakhapatnam (Andhra Pradesh). The EPZ units broadly 

detaila of export potential and their perfonnance, apeclfylng fall under the product groups of gem and jewellery, 

In terms of export material, quantity and value; electronlca, textile and garments, phannaceuticala and 
chemicals, engineering goods and plastic and rubber 

(b) whether the Government propose to set up some• 
goods. Exports made from EPZa during the last three 
years are aa under: 

more Export Proceulng Zonu in the country; 
Year Exports from EPZa (R1. In Crorea) 

(c) H ao, the detaila thereof, State-wise and location-
wise; and 1997-98 4817.30 

(d) the 8hlpa taken by the Government to set up 1998-99 5252.48 
EPZ In Dhannllpuri or Salem district to facilitate the export 1999-2000 6160.88 
of agro and rural induatrtal products? (Provisional) 
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(b) to (d) It was decided in 1992 not to set up any 
new EPZs under Govemment of India. However, Export 
ProceHlng Zones can be established by State 
Govemments or in joint/private sector with the prior 
approval of the Central Govemment. No propoeal has 
been received from the Government of Tamil Nadu or 
private promoters 'for setting up of an EPZ at Dharmapuri 
or Salem District. 

Nllvratnu 

*570. SHRI RASHID ALVI: 
DR. JASWANT SINGH YADAV: 

Wiii the Minister of FINANCE be pleased to state: 

(a) whether the Govemment have constituted a high 
powered Reaponslbility Fixing Committee to look into the 
delay in completion of projects which were sanctioned 
before granting them Navratna status; 

(b) if so, the details thereof alongwlth the new 
directives Issued In this regard; 

(c) the time by which the Committee is likely to 
submit Its report; 

(d) whe1her the technical persons, Chartered 
Accountants, representatives of employees have been 
involved in such appraisals; and 

(e) H so, the details thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) No, Sir. 

(b) to (e) Does not arise. 

[Translation] 

Loans Under PMRY 

*571. SHRI BRAJ MOHAN RAM: 
SHRI P.R. KHUNTE: 

Wiii the Minister of FINANCE be pleased to state: 

(a) whether the educated unemployed youths are 
facing problems In getting loans from the nationalised 
banks for starting buainess under PMRY; 

(b) H so, the nature of the problems; 

(c) the Stat•wlae number of educated unemployed 
youths who applled for loan under this echllme; 

(d) the State-wise target fixed by each bank for 
providing loan under PMRY and the amount actually 
sanctioned and disbursed by the said banks during the 
above period and the number of youths benefited 
therefrom; 

(e) the State-wise number of applications pending, 
as on date, and the reasons for delay in sanctioning 
loans to them; and 

(f) the steps taken to simplHy the procedure in respect 
of loan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) ~per report received from RBI, educated unemployed 
youth generaHy do not face problem in getting loans from 
the Nationalised Banks for starting business under PMRY. 
However, sometimes some borrowers take more time to 
obtain the documents or complete the required formalities 
which delays disbursement of the loan amount by banks. 
Sometimes delay also occurs due to recommendation of 
the non-viable projects by the authorities viz. District 
Industries Centre (DIC), delay in training of the 
beneficiaries, delay/difficulty faced in obtaining necessary 
approval for undertaking the activity from concemed local 
authorities and delay in allotment of shed, power 
connection, water supply, etc. 

(c) to (e) A statement showing State-wise target, 
applications received, sanctioned, disbursed and pending 
during the year 1999-2000 is enclosed. The reasons for 
delay in sanctioning loans have been mentioned in part 
(a) & (b) of the reply. 

(f) The Govemment have taken following slaps to 
simplHy the procedure in getting the loans sanctioned: 

• Constitution of Task Force Committee for 
selection of eligible persons and viable activity 
at block leveVsub·divisional level. 

• Preparation of project profile/list of income 
generating activities· at district level. 

• Rendering assistance to borrowers for 
completing requisite formalities for sanction of 
their applications and disbursements etc. 

• Reserve Bank of India have also advised the 
banks that in case no reply is received from 
other banks within one month from the date 
of reference regarding no dues from the 
applicant, the bank may sanction the loan 
under the scheme provided all other 
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conditions of the loan have been met. The may be called for when the loan is sanctioned 
RBI have also advised the Banks not to insist to the borrowers. 
for an affidavit on a stamped paper at the Above simpNfications in the procedure is expected to 
time of submission of appHcatlons; the same help eUglble applicants in getting loans from the benka . .. ,.,,,.,,, 

SI.No. Name of the State/UTs Target Appl. Sanctioned Dlabursed Appl. 
Recd. Pending 

No. Amount No. Amount 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 33600 28239 13735 8167.71 6512 3886.92 7680 

2. Arunachal Pradesh 500 57 26 19.60 21 14.00 20 

3. Assam 12800 10213 3974 3198.52 1772 894.13 4356 

4. Bihar 21800 13723 5168 4350.23 2668 1976.55 5725 

5. Gujarat 14600 15356 8648 4028.88 7640 3520.94 1459 

6. Goa 600 668 345 324.25 295 276.94 132 

7. Haryana 7500 10148 4726 2895.51 2822 1827.49. 1578 

8. Hlrnachal Pradesh 2500 2783 1531 1036.01 1182 801.54 439 

9. Jammu & Kashmir 4000 2284 1074 952.90 715 582.95 548 

10. Kamataka 22200 20668 8130 4733.04 2986 1787.29 8501 

11. Kerala 24000 18113 8996 4792.25 4930 2611.11 5497 

12. Manipur 1350 814 131 78.76 21 8.08 525 

13. Maharashtra 43600 51905 21876 12749.87 13307 8298.55 16172 

14. Madhya Pradesh 31600 50351 16975 12673.34 5645 3913.31 15331 

15. Maghalaya 550 160 88 71.18 47 29.24 64 

16. Mizoram 350 498 2 1.60 0.95 496 

17. Nagaland 200 33 18 15.25 7 6.75 14 

18. Oriua 12150 11375 1588 1320.90 254 140.75 3608 

19. Punjab 9000 16427 7714 5254.71 5005 3111.94 3512 

20. Rajasthan 18100 22900 10440 5819.08 5108 2784.21 6697 

21. Sikkim 150 119 52 23.99 24 17.93 41 

22. Tamil Nadu 15000 21381 8382 4407.82 5001 2515.85 3776 

23. Tripura 1300 1135 271 170.74 16 - 9.58 640 

24. West Bengal 22600 9873 2188 1412.24 1220 743.88 4067 

25. Uttar Pradeah 52000 88125 29925 19798.64 19558 12152.25 14870 
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2 3 4 

26. NCT of Delhi 4800 3998 

27. Andaman & Nicobar 200 268 

28. Chandigarh 100 107 

29. Dadra & Nagar Haveli 50 41 

30. Daman & Dlu 50 22 

31. Lakshadweep 50 50 

32. Pondlcheny 550 462 

All India 354450 380074 

Linking of Environment and Labour In WTO 

*572. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether America has attempted to link 
environment and labour laws with the foreign trade under 
the WTO agreement reached in Seattle; 

(b) if so, the details thereof; 

(c) whether a follow up meeting was recently held in 
Geneva; 

(d) if so, the details thereof: and 

(e) the measures taken by the Government to 
safeguard the national interests against the pressure being 
exerted by the developed countries in this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) USA had made 
proposals for further strengthening of the trade 
environment linkage in WTO rules as well as for 
discussions for introducing a linkage between trade and 
core labour standards during the Third Ministerial 
COl'lference of WTO at Seattle, USA from 30th November 
to 3rd December 1999. No decisions were taken at the 
conference, as It was inconclusive. 

(c) and (d) The General Council of WTO has held 
various informal and formal meetings with a view to evolve 
a broad consensus on the future work programme of 
WTO. The focus of, these meetings has not been 
particularly on the iuuea of environment and core labour 
standards. 

5 6 7 8 9 

574 380.49 338 212.92 1479 

n 59.59 62 41.78 106 

59 45.52 32 22.89 13 

17 10.36 15 8.32 20 

12 7/08 10 5.63 

12 10.51 12 10.07 17 

185 66.54 74 26.06 89 

156877 98875.89 87296 52040.40 107461 

(e) India has been consistently taking a stand against 
the enlargement of the environmental window in the WTO 
as a protectionist measure and against any attempts to 
link trade with core labour standards in bilateral 
discussions with USA as well as in WTO. 

[English] 

Reduction In Interest Rates of Banks 

*573. SHRI NARESH PUGLIA: 
SHRI MADHAVRAO SCINDIA: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank of India has further 
reduced the bank interest rates and Cash Reserve Ratio 
by one per cent: 

(b) if so, the details thereof and the reason 
therefor; 

(c) the impact of reduction of CRR and interest rate 
on the profitability of banks; 

(d) whether the Savings deposit rates have also been 
reduced from 4.5 per cent to 4 par cent; 

(e) ii so, whether it would hit hard the middle class 
depositors, especially the retired people; 

(f) whether the Govemment propose to roll back the 
Savings deposit rates in the interest of middle class 
depositors; and 

(g) ii not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes 
Sir. 

{b) The Reserve Bank of India (RBI) have announced 
en April 1, 2000 a reduction by one percentage point In 
the Bank Rate from 8.0 per cent to 7.0 per cent. Cash 
Reserve Ratio (CAR) was also reduced by 1.0 percentage 
point in two stages of 0.5 percentage point each effective 
from fortnights beginning April 8, 2000 and April 22, 2000 
respectively. These measures are Intended to enhance 
liquidity and reduce the cost of funds to banks. 

(c) These measures are expected to have a beneficial 
impact on the profitability of banks. 

(d) Yes, Sir. 

(e) Savings banks accounts are used by middle class 
deposttors mostly for meeting their day-to-day transaction 
needs. Depositors have options to invest their money in 
term deposits of any maturity above 15 days at higher 
rates of interest. 

(f) No, Sir. 

(g) Does not arise in view of reply to (e) above. 

lncreue In Price• Due to Dlalnvaatment 

•574_ SHRI K.P. SINGH DEC: Will the Minister of 
DISINVESTMENT be pleased to state: 

(a) whether there is any targetted amount to be 
achieved through disinvestment process during the current 
year; 

(b) if so, the details thereof; 

(c) the steps taken or likely to be taken by the 
Government to achieve the disinvestment target; 

(d) whether the Government have examined the 
impact of disinvestment process on the wholesale price 
Index; and 

(e) if so, the details thereof and the steps taken by 
the Government to control the wholeeale price Index? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) and (b) An amount of Rs. 
10,000 crores is targetted to be raiRed through 
disinvestment during the year 2000-2001. 

(c) Thia is to be achieved through dialnveetment of 
Government shat8holdlng in non-strategic PSUa. 

(d) No, Sir. 

(•) Does not arise. 

Dlalnveatmant Share• of ITDC 

•575_ DR. B.B. RAMAIAH: Will the Minister of 
DISINVESTMENT be pleased to state: 

(a) whether the Government propose to sell off lhe 
shares of ITDC after separating each Hotel into subsidiary; 
and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) and (b) The Government has 
accepted the recommendations of Disinvestment 
Commission in regard to disinvestment in ITDC. So far 
hotel operations of ITDC are concerned, the main 
recommendations of the Commission are as under:-

(i) Hotels sttuated in prime locations like Delhi and 
Bangalore may be handed over to established 
hotel chains through a competitive bidding 
process to be run on a long term structured 
contract on lease-cum management basis. 

(ii) Other hotels may be de-merged into separate 
corporate identities and the disinvestment in lhe 
new companies will be through sale of 100% 
Government shareholdings in them. 

Export/Import of Tobacco Products 

•575, SHRI G. PUITA SWAMY GOWDA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the quantity of tobacco and tobacco products 
imported and exported during each of the laat three years;· 

{b) the countries from which these products have 
been imported and to which exported; 

(c) whether there Is a sharp Increase in the import 
of these products during the last th!8e years; 

(d) if so, whether the tobacco growers all over the 
country are protesting against the Import of tobacco; and 
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(e) if so, the reaction of the Union Government in 
thi& regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) The quantity of 
tobacco and tobacco products imported and exported 
during each of the last three years are as follows: 

Vear Import 
Quantity 
(In tons) 

720 

397 

2839 

1996-97 

1997-98 

1998·99 

1999-2000 Not Available 

(Source : DGCI & S) 

Export 
Quantity 
(in tons) 

116,910 

144,697 

91,123 

109,730 

The country-wise details of import and export of 
manufactured and unmanufactured tobacco and tobacco 
products are available In the monthly/annual number of 
Foreign Trade Statistics of India published by the 
Directorate General of Commercial Intelligence and 
Statistics (DGCl&S), the copies of which are available in 
the Parliament library. 

(c) There was a spurt in import of tobacco during 
1998-99. 

(d) No, Sir. 

(e) Does not arise. 

Barter Trade with Myenrner 

*577. SHRI TARUN GOGOi: 
SHRI SHRINIWAS PATIL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government have decided to open 
barter trade with Myanmar; 

(b) If eo, the details of border towns from which the 
barter trade is likely to be opened; 

(c) whether the Government have received any 
representation from the traders to give up barter deals; 
and 

(d) If so, the reaction of the Union Government 
thereto? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) The existing 
Border Trade Agreement signed on 21st January, 1994 
between India and Myanmar provided tor the exchange 
of locRlly produced commodities by people living on both 
sides of the border, including through the barter 
mechanism. Provision was also included for conducting 
such trade through designated Customs posts of Moreh 
in India and Tamu in Myanmar, and aleo Champei in 
India and Rhi in Myanmar. While Border Trade through 
Moreh and Tamu is open, the Champal·Rhl route Is still 
to be operationallsed. 

(c) No, Sir. 

(d) Does not arise. 

lncentlw on GPF and Savlnga Accounts 

*578. SHRI SUSHIL KUMAR SHINDE: Wiii the 
Minister of FINANCE be pleased to state: 

(a) whether any scheme of incentives haa been 
worked out to counter the disincentives raised by lowering 
the interest rate on Savings Account. and General 
Provident Fund, in respect of savings of workers and the 
common man; 

(b) if so, the details thereof and If not, the reasons 
therefor; and 

(c) the overall percentage loas of Interest to an 
average worker caused by such disincentives during the 
last three years? 

THE MINISTER OF FINANCE (SHRI VASHWANT 
SINHA): (a) and (b) No, Sir. The rates of interest on 
small savings schemes and General Provident Fund have 
been marginally reduced so as to align them with the 
overall interest rate structure in the country. The existing 
incentives including risk free returns, tax conceasions and 
easy accessibility continue to boost investor confidence 
with the result that depoelts in small savings schemes 
have increased even after the rates of interest have been 
reduced. 

(c) The lowering of interest rates on GPF and 
Small Savings must be weighed against the larger benefits 
that will accrue due to the expected growth in the 
economy. 

AllocaUon of Neweprlnt 

*579. SHRI THIRUNAVUKARASU: WHI the Minister 
of INFORMATION AND BROADCASTING be pleaeed to 
state: 
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(a) whether the small newspapers are demanding 
more and equitable allocation of newsprint; 

(b) If so, whether it is proposed to allocate adequate 
quantity of newsprint to small newspapers; 

(c) ii so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) The small newspapers have 
been making such demands in meetings. This Ministry 
has not received any demand in writing. 

{b) and (c) The import of glazed/standard newsprint 
is permitted without an import license, subject to actual 
user condition, to those who hold a "Registration 
Certificate", issued by the Registrar of Newspapers for 
India (RNI) and on the submission of other necessary 
documentary evidence including "Eligibility Certificate", 
issued by the Registrar of Newspapers for India. To 
safeguard th8 interests of small and medium newspapers/ 
periodicals whose annual requirement of newsprint is 200 
MT or less, one-third quantity of the annual production of 
indigenous newsprint, of every scheduled newsprint mill 
is reserved to meet the demand of small and medium 
newspapers/periodicals. 

(d) Does not arise in view of reply to the (b) & (c) 
above. 

Uniform YRS for Public Sector Undertakings 

*580. SHRI A. VENKATESH NAIK: 
SHRI DILIPKUMAR MANSUKHLAL GANDHI: 

Wiii the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Government have introduced a new 
uniform Voluntary Retirement Scheme for all Public Sector 
Undertakings; 

(b) If so, the details thereof; 

(c) whether the employees of MTNL are covered In 
this Scheme; 

(d) If not. the reasons therefor; 

(e) whether the trade unions have opposed the 
uniform VAS for ailing PSUs; 

(f) if so, the details thereof; 

(g) the criteria adopted in categorising the PSUs; 

(h) the extent to which this scheme Is ac:IYm'ltageous 
to the employees in comparison to the earlier one; and 

(i) the details of the action plan for 2000-2001 for 
reducing surplus staff in PSUs? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI MANOHAR JOSHI): (a) 
and (b) Government have decided to modify the existing 
Voluntary Retirement Scheme (VRS) which is applicable 
to the employees of Central Public Sector Unde1takings 
(CPSUs). Under the existing scheme compensation is 
permitted on a scale of 45 deys salary for each completed 
year of service subject to the quantum not exceeding the 
salary which the employee is to draw for the balance 
of service left. An employee should have put In a 
minimum of 10 years of service or attained the age of 
40 years. 

Under the modified scheme, enterprises, which are 
financially sound and capable of funding scheme on their 
own resources, may implement their own variants of the 
existing VAS. The compensation, however, wiR Rot exceed 
60 days salary for each completed year of service or the 
salary for the number of months' service left before 
superannuation. whichever is less. 

Enterprises that are marginally profit making or 
incurring losses are to adopt a revised and improved 
pattern of VAS modelled on a scheme introduced in 
Gujarat. Under this arrangement 35 days salary will 
be offered for each completed year of service and 25 
days of salary for each year of sel'Vlce left until 
superannuation. The compensation will not however, 
exceed the total salary of the employees for the balance 
of service left. · 

In the case of units under the Department of Heavy 
Industry facing closure, a Scheme of Voluntary Separation 
(VSS) has already been introduced as a safety net to 
the workers offering them higher compensation relief than 
statutory retrenchment compensation. This scheme Is to 
be extended to other CPSU as well and modelled on the 
new VAS. 

Budgetary support is visualised in case bank 
credit or other means are not available for funding the 
VRS. 

(c) and (d) Only the regular employees of MTNL will 
be covered under the Scheme. 
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(e), (f) and (h) The scheme of VRSNSS now 
proposed improves upon the existing arrangement having 
due regard to the views expr8888d. 

(g) For implementing variants of VRS scheme, the 
criteria adopted in categorizing PSUs are (i) financially 
sound, (ii) marginally profit making or loss making and 
(iii) sick and unviable. 

(i) The details are being collected and will be laid on 
the Table of the House. 

[Translation) 

High Level Committee 

6080. SHRI MOHAN RAWALE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the high level Committee constituted to 
look into the matters relating to ieauance of licences for 
foreign-trade, tax related intricasies, banking problems and 
to cut delays and reduce the rising coat involved In such 
matters, has submitted its report to the Government; 

(b) if so, the details thereof; and 

(c) If not, the time by which It is likely to be 
submitted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) Yes, Sir. A High powered Committee under the 
chairmanship of Revenue Secretary had been constituted 
to go into the problems faced by exporters in the form 
of High Transaction Costs related to foreign trade 
licensing, tax procedures and banking system. The 
Committee was to examine the issue of transaction coats 
In terms of additional time and resources invested in 
non-production/non-price factors arising out of procedural 
compleiclties and obstacles associated with administrative 
procaea and procedural bottlenecks in relation to foreign 
trade licensing, custom clearance, refund of duty 
drawback, infreatructure constraints directly affecting the 
physical taking out of exports at ports, airports, inland 
container depots, warehousing and inla'ld transportation 
etc. The Committee has since submitted its report In 
which wide ranging recommendations have been mede 
aimed at reducing the procedural complexities, in order 
to minimise delays, reduce multiplicity of rules and 
regulations and infrastructural bottlenecks etc. These have 
been referred to the concerned agencies/Departments for 
Implementation within specific delldllnes. 

(c) Does not arise. 

[English/ 

Croaa Border Smuggling 

6081. SHRI SURESH RAMRAO JADHAV: Will Iha 
Minister of FINANCE be pleased to state: 

(a) whether the Government have worked out a fresh 
special plan to deal with the cross border smuggling on 
lndo-Pak border and lndo-Nepal border; 

(b) If so, the details thereof; and 

(c) the time by which the special plan is likely to be 
executed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAVA KUMAR): (a) to (c) In 
order to check cross border smuggling and other anti-
1ndia activities on lndo-Pak border, fencing/flood lighting 
works in Punjab and Rajasthan sectors has been 
completed. Further, Government has recently approved a 
comprehensive proposal for construction of fencing/flood 
lighting on a raised embankment, link roads, border roads 
and BOPs in 310 kms of Rann area of Gujarat sector at 
an estimated cost of Rs. 380 Crorea. This project will be 
executed approximately in 5 years. Similarly, a multi-modal 
approach for sealing the Jammu International Border has 
been approved by the Government recently. Thia work 
will be executed In one and a half years to two years 
time. ORI & field units under Customs having jurisdiction 
over lndo-Pak border are also on high alert and vigllant 
to detect and prevent cross border smuggling of 
contraband goods. 

As for lndo-Nepal border, to check cross border 
smuggllng and other anti-India activities, States bordering 
Nepal have been advised to strengthen policing/patrolling 
and maintain strict vigil on the border. Customs formations 
& ORI -officers are also keeping strict watch on the 
movement of third country goods to Nepal on import from 
Calcutta port, to prevent deflection/diversion into India. 

Export of Fruita and Vegetables 

6082. SHRI T. GOVINDAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of the States producing fruita and 
vegetables and are exporting to other countries; 

(b) whether the Union Government provide financial 
assistance to States for this purpose; and 

(c) If so, the details thereof during each of the last 
three years, State-wise? 
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THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) The major States 
producing fruits and vegetables are Andhra Pradesh, 
Bihar, Gujarat, Kerala, Karnataka, Maharashtra, Tamil 
Nadu, Uttar Pradesh and some States in the North 
Eastern Region. White State-wise export statistics are 
not maintained, from the available information, the 
above mentioned States are also involved in exporting 

State 

Andhra Pradesh 

Arunachal Pradesh 

Auam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kuhmlr 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mlzoram 

Nagai and 

Orissa 
Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Utter Pradesh 

1997-98 

2 

51.69 

24.05 

5.00 

71.72 

2.79 

6.50 

37.79 

22.00 

236.00 

88.79 

102.62 

144.91 

109.50 

205.30 

13.10 

33.30 

55.80 

299.00 

32.50 

45.47 

10.30 

86.90 

16.70 

40.78 

fruits and vegetables. 

(b) and (c) The Government Is providing financial 
assistance to States under the Central Sector Schemes 
on Development of Vegetables and on Development of 
Tropical, Temperate and Arid Zone Fruits. The amount' of 
assistance releuecl to various States during the last three 
years has been as follows: 

(Amount Rs. Lakha) 

1998-99 1999-2000 

3 4 

80.00 118.98 

43.64 61.n' 

20.00 5.00 

20.00 10.00 

2.94 12.17 

32.61 45.00 

80.99 53.50 

00.00 52.19 

0.00 7.50 

150.00 223.10 

220.69 91.50 

133.00 128.00 

214.00 218.00 

0.00 88.50 

15.70 27.00 

22.45 38.18 

122.00 64.20 

515.00 743.81 

39.08 9.40 

79.00 90.46 

17.82 46.n 
183.00 157.03 

sue 37.90 

20.00 137.44 
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West Bengal 

Andaman and Nicobar Islands 

Chandigarh 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi 

Lakahadweep 

Pondicheny 

(Source: Deptt. of Agrlcullure & Cooperation) 

2 

70.00 

13.45 

12.50 

4.80 

6.30 

5.00 

10.90 

3.00 

The Govemment has been providing assistance 
for promotion of exports of fruits and vegetables under 
its various schemes to growers/exporters. However, 
no llflecific assistance to States is provided directly. 

Special Central Aul ... nce 

6083. SHRI SAMAR CHOUDHURY: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of the Special Central Assistance 
for BMS, Slum Development, HADP, RADP, ATRP, 
TSP Control of shifting cultivation and aasistance under 
Non-lapsable Central Pool of Resources for each of 
the Special Category of States within the North Eastem 
Region and Sikkim and the Spe.:ial Central Assistance 
to the NFC given by the Union Govemment during 
1996·97, 1997·98, 1998·99 and the current financial 
year, till date; 

(b) the details of Additional Central Assistance for 
Extemal Aided Project to any of the North Eastern 
States; 

(c) whether any Central Assistance indicating 
allocation to autonomous Councils in Sixth Schedule 
in some States and to any local body in any of the 
State had been provided as additional assistance; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to 
(d) The informatioln Is being collected and wHI be 
fumlshed. 

3 4 

0.00 18.00 

4.99 17.69 

1.00 5.00 

2.50 8.41 

2.60 11.20 

2.97 6.30 

9.00 14.09 

2.50 9.00 

[Translation] 

Kumaramenplam Blrta Report 

6084. SHRI RAMDAS ATHAWALE: Wiii the Minister 
of FINANCE be pleased to state: 

(a) whether SEBI has received the Kumaramanglam 
Birla Committee's report on corporate governance; 

(b) if so, the details thereof; 

(c) the main recommendations and suggestions of 
the said Committee; 

(d) the details regarding the suggestions and 
recommendations accepted by SEBI for implementation 
and those which have been turned down; and 

(e) the latest position in regard to the implementation 
of these recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) Yes, Sir. The report of the Committee was conelderad 
and adopted by the SEBI Board at Ila meeting on January 
25, 2000. 

(c) and (d) The recommendations in the report have 
been grouped into two categories, namely, mandatory and 
non-mandatory recommendations. The mandatory 
recommendations are to be implemented through 
amendments to the listing agreements of stock exchangu. 
These Include, inter-a/la, the composition of lhe board f 
directors with an optimum mix of executive am:I 
non-executive Independent directors; board 
procedure, compliance report on corporate governance, 
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constitution of an audit committee to oversee the 
company's financial reporting and disclosures and 
adequacy of internal control. 

Other recommendations, such as setting up of a 
remuneration committee of the board of directors and 
option of postal ballot in some matters, have been 
classified as non-mandatory recommendations, with which 
compliance is voluntary. 

On February 4, 2000, SEBI issued directions to stock 
exchanges to amend their listing agreement$ to implement 
the mandatory recommendations of the Committee. 

(e) The amendments to the listing agreement are to 
be implemented in a phased manner by: 

• Companies seeking listing for the first time, at 
the time of listing; 

• Group 'A' companies in the BSE or in S&P 
CNX· Nifty tndex; 88 on January 1, 2000, latest 
by March 31, 2001; 

• Presently listed companies with paid up share 
capital of Rs. 10 crore and above, or networth 
of Rs. 25 crore or more, latest by March 31, 
2002; 

• Listed companies with paid-up share capital of 
Rs. 3 crore and above, latest by March 31, 
2003. 

[English] 

Land Acquired by WCL 

6085. SHRI SUBODH MOHITE: Will the Minister of 
MINES AND MINERALS be pleased to state: 

(a) the details of the land acquired by the Western 
Coalfields Limited for coal mines; 

(b) whether the full compensation has been given to 
the land owners by WCL; 

(c) if so, the rate and the amount of compensation 
provided to the land holders; 

(d) whether WCL has promised to provide service to 
one member of the family of land holders; 

'... (e) if so, whether this promise has been fulfilled: and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY 
OF MINES AND MINERALS (PROF. RITA VERMA): 
(a) The details of the land acquired by the Waetam 
Coalfields Limited for coal mines under different modea 
is as under: 

(i) Coal Bearing Areas (Acquisition 
& Development) Act, 1957 9,131.895 HA. 

(ii) Land Acquisition Act, 1894 3,352.210 HA. 

(iii) State Code 1,437.370 HA. 

(iv) By mutual negotiation 1,581.800 HA. 

Total 15,503.275 HA. 

(b) Full compensation 88 per law is paid to the land 
owners on acquisition of land. 

(c) Rate of compensation varies from case to case 
depending, inter a/ia, on the following factors: 

(I) Classification of land 

(ii) Year of acquisition 

(Ill) Site of land 

(iv) Location of village where the land is situated 

(v) Acceas to irrigation 

(vi) Proximity to commercial centres 

(vii) Status of basic infrastructure In the area etc. 

The total expenditure incurred by WCL against 
acquisition of land tm February, 2000 works out to Rs. 
7,247.84 lakhs. 

(d) to· (f) As par the Resettlement & Rehabilitation 
policy of Coal India Limited, WCL has been offering one 
employment to each land oustee family losing minimum 
3 acres of non-irrigated land or 2 acres of Irrigated land 
either to self or· lineal eligible dependent nominee of the 
ouatee, except In cases of disputes among family 
members and consequent on aubmiaaion of suitable 
nomination. 

[Translation} 

Merger of Blln~ 

6086. SHRI RAGHUVIR SINGH KAUSHAL: WIU the 
Minister of FINANCE be pleased to state: 
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(a) the names of the bank8 running in losses In Iha 
country and the total loss suffered by each of the bank, 
separately; 

(b) whether any schema to merge such loss making 
banks with other financially sound banks is under 
conlldarallon; 

(c) If 110, the names of the banks to be included In 
this scheme and the time by which this scheme is likely 
to be Implemented; and 

(d) Iha scheme of the Government to safeguard the 
interests of the bank employees likely to be affected by 
this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) 
Information In respect of Iha public sector and private 
sector banks running in loss, as reported by the Reseive 
Bank of India (RBI), Is as under: 

Public Sector Banks Net Loss 
(1998-99) 

Indian Bank 778.50 

UCO Bank 67.77 

Total 848.27 

Private Sector Banks 

Beneras State Bank Lid. 20.31 

Bank of Rajuthan Lid. 67.46 

(b) No, Sir. 

(c) and (d) Do not arise. 

[English] 

(Rs. in crorea) 

Accumulated 
loss as on 

31.3.99 
(latest 

available) 

3181.88 

1803.90 

4985.78 

74.57 

157.05 

Mixing of Chicory In Coffee 

6087. SHRI KRISHNAMRAJU: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the percentage of chicory permitted to be mixed 
with coffee under the provisions of Prevention of Food 
Adulteration Act, 1954; 

(b) whether the Govt. are aware that high percentage 
of chicory is mixed with coffee and sold as pure coffee; 

(c) If so, the reasons therefor; and 

(d) the remedial steps taken by the Govemment In 
this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) As per the provisions of 
~e Prevention of the Food Adulteration Act, 1954, chicory 
is permitted to be used upto 49% In coffee. 

(b) No, Sir. 

(c) and (d) Do not arlae. 

Regional Ru111I lhlnlm 

8088. SHRI MOINUL HASSAN: WHI the Minister of 
FINANCE be pleased to state: 

(a) whether the Government have received any 
proposal from All India Regional Rural Bank's Employee& 
Association for National Rural Banks; 

(b) if so, the action taken thereon, so far; and 

(c) the views of the Government regarding 
restructuring of Regional Rural Banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir. 

(b) and (c) After considering a number of allematlve 
models Including creation of National Rural Bank of India 
(NRBI), II was decided to revamp Regional Rural Banks 
(RRBs) on a "Stand alone• basis by way of infusion of 
additional capital for cleansing of balance sheets of 
selected RRBs. Out of 196 RRBs, 187 have been covered 
under recapitslisatlon Programme and an amount of Rs. 
2188.42 crora including Government of India share of 
50"k has been provided to these RRB&. Of 187 RRB&, 
158 stand fully recapitalised whereas 29 RRBs have been 
partially recaptiallsed. Apart from recapitalisation of RRBa 
several other policy changes have been Initiated to 
facilitate strengthening and revitalising RRBs. The main 
features are as under: 

(i) Introduction of Development Action Plan and 
Memoranda of Understanding (DAPalMOU) on 
an annual basis for bringing improvement in 
the performance of the RRBa In a planned way 
and introduction of prudential norms covering 
income recognition, assets classlflcatlon and 
provisioning norms; 

(ii) Diversification of business portfolios and 
activities; 

(iii) Increased avenues for ·investment of surplus 
Non-SLR funds; • 

(Iv) Rationalisation of branch net-work including 
relocation and merger of loss making branches; 

(v) Deregulation of interest rate structure; 

(vi) Providing greater role to the sponsor banks In 
management of the affairs of RAB&. 
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Changes In Doordershen News Unit 

6089. SHRI RAM PRASAD SINGH: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the popularity of Doordarshan news 
programme is on the decline; 

(b) if so, the reasons therefor; 

(c) whether there has been frequent changes in the 
Doordarshan News Unit; 

(d) if so, the details thereof; and 

(e) the measures proposed to Improve the News Unit 
and to stop frequent postings/transfers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) Prasar Bharati has intimated that no 
frequent transfers of staff are done in the News Wing of 
Doordarshan. However, changes in this regard are 
effected as and when necessary in the interest of Service. 
Praser Bharati has further informed that Doordarshan is 
taking all measures to Improve its news programmes 
further. For this purpose, young officers of Indian 
Information Service are being trained and used for news 
reponing. Casual Reporters are also being engaged as 
and when required. New anchors of repute are also being 
engaged on contract basis. Specialists from various fields 
are invited to discuss and debate issues with anchors. 
The facility of hot switching between Delhi and Studios 
located in other parts of the country is also being provided 
to give the news programme a national look. 

Involvement of RBI Ofllclels In Feke Currency 

6090. SHRI KIRIT SOMAIYA: 
SHRI RAMSHETH THAKUR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether some RBI officials have been found 
involved rn the printing and circulation of fake currency 
notes helping the Pakistani ISi agency in weakening the 
Indian economy; 

(b) if so. the details thereof: and 

(c) the action taken/being taken against those 
officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) No, Sir. 

(b) and (c) Do not arise. 

Writing off of Loena 

6091. SHRI K. YERRANNAIDU: WHI the Minister of 
FINANCE be pleased to state: 

(a) whether the Andhra Pradesh Government has 
requested to write off Rs. 3491 crores from the total 
outstanding loan due from the State Government on 
account of expenditure incurred on anti-extremist 
operations being a national problem; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir. 

(b) The Eleventh Finance Commlaalon as per Its 
Terms of Reference is required to make an 11888ssmant 
of the debt position of States and suggest such corrective 
measures as are deemed necessary, keeping in view the 
long term sustainebility for both the Centre and States. 
Any debt relief to State/States will have to await the 
recommendations of the Eleventh Finance Commission. 

Motor Claim• on Net Selvage Beals 

6092. DR. RAMESH CHAND TOMAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether subsidiary companies of General 
Insurance Corporation of India (GIC) are settling motor 
claims on net on salvage basis; 

(b) .if so, the details and numbers of claims settled 
and the total amount paid during 1998-99 and 1999-
2000, company-wise; 

(c) whether complaints of corruption by offlclala and 
surveyors In collusion with the buyers of salvage have 
been received by the Insurance Companies; and 

(d) if so, the details thereof and the corrective 
measures taken/proposed to be taken to curb the corrupt 
practices in the settlement of motor claims? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
The requisite Information is being collected and wHI be 
laid on the Teble of the House. 

Industrial Investment Bank of lndla 

6093. SHRI MAHBOOB ZAHEDI: 
SHRI BASUDEB ACHARIA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Central Vigilance Commiuion has 
complained that the performance of Industrial Investment 
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Bank of India has steadily deteriorated due to rampant 
malpractices by its management; 

(b) If so, the detalle thereof; 

(c) whether out of ·Ra. 75 crores capital base, Rs. 
50 crorea were doled away to shady coml>'ll\le&, thus 
tumlng it to Non-Performance Asset within a month; 

(d) If so, the details thereof; and 

(e) the atepa taken against the offlclala who received 
generous kickbacks by giving the bad loans? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) Central Vigilance Commission (CVC) has Informed 
that they had received a source information regarding 
Irregularities in sanctioning of credit In certain cases and 
aUeged involvement of Industrial Investment Bank of India 
(llBI) officials. CVC had sought a factual report from the 
Department of Banking Supervision of the Reserve Bank 
of India (RBI). Investigations were carried out by the RBI 
and a report has been sent to eve for appropriate Action. 

(c) llBI has reported that they have not doled away 
their capital to shady companies. Though assistance to 
companies is extended after thorough appraisal and 
scrutiny, there have been cases of Non-Performing Assets 
due to various reasons like, temporary cash crunch, 
business failure, recession in industry, economic condition 
in the country as a whole. 

(d) and (e) Does not arise. 

{Transl•tion] 

Urban H•t Scheme 

6094. SHRI JAi PRAKASH: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government propose to launch Urban 
Haat Scheme in every State; 

(b) if so, the main features thereof; and 

(c) the time by which this scheme is likely to be 
Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) and 
(b) No, Sir. However, 18 Urban Haats are proposed to 
be set-up during the 9th Five Vear Plan in the 
metropolttan cities and important tourist places all over 
the country. 

In order to provide direct marketing facilities to the 
craftpersons/weavers and eliminate middle agencies, 
Urban Haats are being set up at prime locations in the 
country in line with Dilli Haat. 

(c) The scheme for setting up of Urban Haat is under 
various stages of Implementation. Eight such haats have 
already been sanctioned at Ahmadabad, Agra, 
Bubaneswar, Calcutta, Ranchi, Karnal, Jammu and 
Tirupathi. The reet will be set up during the remaining 
period of 9th Five Vear Plan. 

[English] 

Rubber Cultlv.tlon 

6095. SHRI RAMESH CHENNITHALA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the total area under rubber cultivation in the 
country; 

(b) the yield of rubber per hectare In the country; 

(c) whether there is any gap between demand and 
production; 

(d) if so, the details thereof; and 

(e) the steps taken t>y the Government to meet the 
demand and production of rubber? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) Total area under 
rubber cultivation in the country during 1999-2000 was 
5,63,000 ha. with an average yield of 1588 kg/ha. 

(c) and (d) The production and demand of natural 
rubber during 1999-2000 is estimated at 6.22 lakh MT 
and 6.28 lakh MT respectively. 

(e) The Government of India through Rubber Board 
has been implementing various schemes including financial 
and technical assistance to the rubber growers to boost 
the production of natural rubber in order to meet deman:l 
of natural rubber in the country. 

ETV Channels 

6096. SHRI A. VENKATESH NAIK: 
SHRI ASHOK N. MOHOL: 

Will the Minister for INFORMATION AND 
BROADCASTING be pleased to state: 
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(a) whether the Government have accorded its 
approval to start ETV channels in Marathi and Kannada 
during the current year; 

(b) if so, the details thereof; 

(c) the time by which these channels are likely to be 
commenced; and 

(d) the extent to which these channels are useful for 
the people of Maharashtra and Karnataka? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) No, Sir. 

(b) to (d) Do not arise. 

{Translation} 

Norma to Foreign Channels 

6097. SHRI HARIBHAU SHANKAR MAHALE: Wiii the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government have prescribed any 
nonns to have a check on foreign channels; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the names of the channels which have violated 
these norms during the last two years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) to (c) The programmes of 
foreign satellite channels are uplinked from outside the 
country and therefore, do not fall under the ambit of 
Indian laws as of now, unless decoders are required for 
their reception in which case their programmes/ 
advertisements, when transmitted through a cable 
operator, are required to adhere to the programme/ 
advertisement codes prescribed under sections 5 and 6 
of the Cable Television Networks (Regulation) Act. 1995. 
Further, under section 19 of the Act the authorized officers 
of State Governments may prohibit any cable operator 
from transmitting or re-transmitting any particular 
programme on various grounds and under section 20, 
the Central Government can prohibit the operation of cable 
networks in public interest in any area. 

(d) The Central Government, vlde a notlflcetlon laaued 
under section 20 of the Cable Television NetWorka 
(Regulation) Act, 1995 on 20.10.1999 prohibited the 
operation of cable television networks which were carrying 
the programme containing the foreign satellite channels 
"TB-6" throughout the country, as it contained pornographic 
and obscene matters affecting public morality. Also, during 
the Kargll conflict, in view of anti Indian nature of 
programmes of Pak TV, the Central Government had 
advised State Governments to prohibit, under section 19, 
the transmission/re-transmission of programmes of PTV. 
After the cessation of the conflict, the State Governments 
were advised to withdraw the prohibition on distribution 
of PTV programmes. 

[English} 

Aaalatance to Stataa for Industries In Rural Sector 

6098. SHRI AVTAR SINGH BHADANA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the total assistance provided to States during each 
of the last three years, particularly to Uttar Pradesh for 
industries in rural sector; 

(b) whether Union Government have sought district· 
wise progress reports from the State regarding utilisation 
of funds; and 

(c) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) The Central Government 
does not release funds directly to the State Governments 
for industries in the rural sector. The Department of 
Industrial Policy and Promotion is implementing the growth 
centre and the transport subsidy scheme for the 
development of backward areas. The detalla of grants 
released to Uttar Pradesh for the last three years is given 
in the enclosed statement. 

(b) and (c) Question does not arise. 

Statement No. 

Growth Centre Scheme 

(Rupees in lacs) 

Uttar Pradesh 1996·97 1997 ·98 1998-99- Total 

Nil 220 Nil 220 
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Statement No. 2 

Tnmsport Subsidy Scheme 

(Rupees In lacs) 

Uttar Pradesh 1997·98 1998-99 1999-2000 Total 

0.92 45.14 1582.44 

Acceptllnce of &polled Not• 

6099. SHRI AMAR ROYPRADHAN: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Govemrnent have issued inatructlons 
to benks to accept spolledttom currency notes of small 
denominations from the customers; 

(b) if so, the date on which the orders in this regard 
were Issued to banks; 

(c) whether inspite of such orders some banks do 
not accept spoiled/tom currencies from the public; 

(d) if so, the reasons therefor; and 

(e) the steps being taken by the RBI to ensure that 
the orders should be implemented by all the banks In 
true spirit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) The Reserve Bank of India has issued instructions to 
all banks, vide their ci!'Culars dated 9.8. 76, 2.4.85, 15.1.86, 
12.1.88, 25.5.88, 28.6.88, 7.5.90 & 3.12.96, to accept 
spoiled/tom currency notes of all denominations from the 
customers. 

(c) and (d) The RBI has received a few complaints 
from the public citing deficiencies in exchange of soiled/ 
tom currency notes from the banks. 

(e) The RBI has initiated the foUowing steps to ensure 
that the Instructions pertaining to exchange facilities are 
Implemented by the branches of public sector banks and 
those of private sector banks having currency cheats: 

(I) In order to mop up the soiled notes of Rupee 
1, Rs. 2 and Rs. 5 denominations from 
circulation, Regional Offices of RBI and some 
important currency chests have opened Special 
countll18 for exchange of these notes. 

(II) After ensuring that adequate supply of coins 
are avaUable in each of the denominations, at 

RBI chests, ·advertisements were Issued in the 
local newspapers and also through electronic 
media so that the facllHy was duly brought to 
the' notice of the public. 

(iH) Some of the public sector bank branches as 
11180 the Regional Offices of the SBI have 
arranged mobile countara (vans) In clty/rnandi/ 
market area etc. for distribution of coins in 
exchange of spoiled notes. 

Coffee Growers 

8100. SHRI S.D.N.R. WADIYAR: WHI the Minister of 
CoMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Coffee Federation of India has 
submitted a Memorandum to the Government regarding 
grievances of the Federation; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to resolve 
the problems of the Federation? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) The Coffee 
Federation of India has recently represented to the State 
Govt. of Kamataka and. Coffee Board for amending the 
l<Mlataka Sales Tax Act to allow exemption from payment 
of purchase/sales taxes on coffee sold in the course of 
export from India. 

(c) The Govt. of Kamataka have recently exempted 
coffee from purchase tax if such coffee is exported outside 
the country within 4 months from the date of purchase of 
coffee and have also reduced the rate of sales tax on 
coffee including coffee baans and seeds from 8% to 4%. 

[TfllllSlation] 

Miner.I Rnervn 

6101. SHRI RA.JO SINGH: Will the Minister of MINES 
AND MINERALS be pleased to state: 

(a) whether new mineral reserves have been found 
in Blhar; 

(b) if so, the details thereof and the action taken for 
the exploitation of the same; 

(c) the names of places where mining 18 in progreaa, 
till date; 

(d) the achievements made In thie regard; 
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(e) whether any technical assistance has been sought 
or propoaed to be sought from certain foreign institutes 
for the mining work In Bihar; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) and 
(b) Yes, Sir. Geological Survey of India (GSI), Mineral 
Exploration Corporation Limited (MECL) and Department 
of Mining and Geology (DMG), Blhar have been carrying 
out exploration of minerals. GSI has established 668.84 
mUUon tonnes of coal reserve in East Bokaro Coalfiel~. 
West of South Karanpura CoaHleld and Rajmahal Group 
of Coalfields areas. Further, GSI has located 243 
prospects of commercial granite over an area of 2675 
sq. km. in Chhota Nagpur Gneissic Terrain In Dumka, 
Koderma, Deogarh, Hazaribagh, Glrldih, East and West 
Slnghbhum districts. 

MECL has estimated reserves of Coal - 4230.51 
m.t, Copper - 9.25 m.t. and Bauxite - 7.94 m.t. 

DMG, Bihar has reported occurrences of Galena in 
Banks area and Pyroxenite In Slnghbhum East, 
Jamshedpur. 

Any Indian National or a Company aa defined in the 
sub-section (1) of Section 3 of the Companies Act, 1956 
Is free to exploit the mineral reurvea after getting mining 
lease In accordance witn the provlaionl of Mines and 
Minerals (Development Regulation) Act, 1957 and Rules 
framed thereunder. 

(c) and (d) Information is given in enclosed 
Statements. 

(e) No, Sir. 

(f) Question does not arlae. 

Statern.nt 

Mineral Production 1997·98 & 1998·99 

Dllltrlct/ 
Minerals 

•All Districts 

Coal 

•subsub-tota1• 

•oeoghar 

Felspar 

Quartz 

•subsub-tota1• 

0 Dhanbad 

Sliver 

Flreclay 

0 Subsub·tota1• 

Unit 
Qty. 

2 

000 t 

Tonne 

Tonne 

Kg. 

Tonne 
.· 

Mine 

3 

173 

173 

2 

0 

0 

2 

2 

(By State/Distrtct/Minerals) 
(Value in Rs. "000") 

1997·98 
Qty. 

4 

81035 

1570 

2984 

9073 

1690 

Value 

47105970 

47105970 

141 

179 

320 

67004 

136 

67140 

Mine 

6 

173 

173 

2 

0 

2 

0 

3 

3 

1998-99 
Qty. 

7 

76349 

1610 

3140 

7179 

2907 

Value 

8 

44130444 

44130444 

127 

169 

296 

53017 

285 

53302 
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2 3 4 5 6 7 8 

*Dumka 

Felapar Tonne 0 818 82 0 1304 98 

Quartz Tonne 2 3951 395 2 4041 222 

"Subaub-total* 2 4n 2 320 

*Garhwa 

Dolomite Tonne 2e&532 154076 356547 212502 

•subaub-total* 154076 212502 

*Giridih 

Mica Tonne 4 215 452 4 178 401 

Mica Tonne 0 34 0 0 85 0 
(Waste & Ser) 

*Subeu~total* 4 452 4 401 

*Gumla 

Bauxite Tonne 18 575972 123630 18 732232 149093 

Laterlte Tonne 0 10 0 0 0 

*Subeub-total* 18 123831 18 1ill093 

"Hazaribagh 

Felapar Tonne 604 79 2273 280 

Flraclay Tonne 100 6 485 20 

Gamet Tonne 0 4 0 0 0 

(abrasive) 

Ume-stone 000 I 6 116 24983 6 102 21233 

Quartz Tonne 0 1662 216 0 2500 312 

"Subaub-total" 9 25288 8 21845 

*Kodarma 

Mica Tonne 9 338 4356 9 314 4065 

Mica Tonne 0 340 0 0 232 0 
(Waste & Ser) 

"Subaub-totar 9 4356 9 4085 
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2 3 4 5 6 7 8 

"Lohardaga 

Bauxite Tonne 11 540845 113382 9 509769 109182 

Kaolin Tonne 0 955 965 0 106 106 

"Subeub-total• 11 114347 9 109268 

•Munger 

Quartzite Tonne 4 826£ 1748 7 1m1 2008 

Steatlte Tonne 1090 65 863 45 

·subaub-tota1• 5 1813 8 2053 

"Nawada 

Mica Tonne 11 334 3118 8 98 1015 

Mica Tonne 0 0 0 0 18 0 
(Waste & Ser) 

·subaub-totaJ• 11 3118 8 1015 

•Palamau 

Iron Ore 000 t 7 2081 2 6 1749 
Fellper Tonne 0 5748 611 0 2906 410 
Flreclay Tonne 9 16060 1848 7 5990 812 
Gr.phlte Tonne 5 7979 2328 4 9906 1964 
Lime-atone 000 t 2 157 74640 2 99 42908 
Quartz Tonne 6 910 79 6 851 68 

·subaub-tota1• 23 81585 21 47911 

•Ranchi 

Kaolin Tonne 2550 332 900 117 
Lime-atone 000 t 2 25 3873 25 4178 

0 Subaub-total0 3 4205 2 4295 

"Rohtas 

Lime-atone 000 t 6 523 168571 6 433 139382 
Pyrites Tonne 125474 78919 88738 83580 

•sut1eub-tota1• 7 247490 7 222812 
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1 2 3 4 5 6 7 8 

*Sahebganj 

Kaolin Tonne 3 33862 21995 4 17097 19116 
Sllk:uand Tonne 3 81215 19263 3 77354 17457 

·subaub-total* 6 41258 7 36573 

*Singhbhum 

East 
~ 

Copper Tonne 5 945627 1073782 5 847844 723526 

Ore 

Gold Kg. 0 684 254827 0 505 178222 

Silver Kg. 0 6399 46267 0 5127 36742 

Kyanite Tonne 4831 2614 4920 2682 

•subsub-total* 6 13n310 6 941152 

*Singhbhum 

West' 

Iron Ore 000 t 17 12495 2270902 19 11997 2220725 

Manganese Tonne 3 8132 3013 2 13115 4367 

Ore 

Kaolin Tonne 11 21411 7917 11 12341 6710 

Kyanlte Tonne 86 170 73 136 

Lime-atone 000 t 9 533 eme 8 415 64957 

Ochre Tonne 220 12 747 112 

Quartz Tonne 5700 234 3398 489 

*Subsub-totat• 43 2350024 43 2297478 

••sub-total* 335 51702860 331 48234975 

[Egllsh] (a) whether the coal eoclety In Andhra Prade1h 
has been paHing through aevere financial crisis 

Flmnclal cMI• to Coal Society with no source of income to pay salaries to its 
employees; 

6102. SHRI Y.S. VIVEKANANDA REDDY: Will (b) if so, whether the State Government has 
the Mlnlater of MINES AND MINERALS be pleued to sought help from the Union Government in this regard; 
atate: and 
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(c) If so, the extent to which the Union Government 
have agreed to help the coal so-::iety of Andhra Pradesh 
to meet the financial crisis? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) to 
(c) No information is available in the Department of Coal 
in the Union Government as to whether any coal society 
in Andhra Pradesh has been passing through severe 
financial crisis with no source of income to pay salaries 
to Its employees. The Union Government has no scheme 
under which financial assistance can be given to any 
coal society of Andhra Pradesh. The Government of 
Andhra Pradesh has also not sought for any help fro1"1 
the Union Government for providing financial assistance 
to any coal society in Andhra Pradesh. However, 
Government of India has recently approved a capital 
restructuring plan of Singareni Collieries Company Limited 
(SCCL) on 21.6.99. SCCL is a Government company of 
the Government of Andhra Pradesh in which the State 
Government and Government of India share the equity in 
51:49 ratio. As per the capital restructuring plan, the 
investment of Government of India in the equity of SCCL 
during IX Plan period has been raised to Rs.· 257.51 
crores. During the IX Plan period the Government of 
lndla would also provide loan to the extent of Rs. 77.50 
crores and another financial assistance of Rs. 61.62 crores 
by way of bilateral credit. SCCL has been allowed 
moratorium upto 31.3.2007 on payment of outstanding 
Interest of Rs. 663.34 crores (aa on 31.3.97) accruing on 
Government of India loans sanctioned to the company 
during the VIII Plan period. 

Ae ... ament of VleW9ta 

6103. SHRI SULTAN SALAHUDDIN OWAISI: Wiii the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether there is overall increase In the viewers 
of DD-I during 1999-2000; 

(b) If so, the comparative figure of viewers in regard 
to channels like Zee TV and Sony TV and DD-I; 

(c) whether It is a fact that DD is llkety to Increase 
Its advertisement rates keeping In view Its Increased 
viewers; 

(d) If so, the details thereof and extent to which 
these are likely to be increased; 

(e) the total revenue generated by· DD-I through 
advertisement during the last two years and percentage 
increase thereof; and 

(f) the criteria adopted by DD to assess Its viewers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) Yes, Sir. Recent survey 
(during Oct. 24 to Nov. 27, 1999) done by Television 
Audience Measurements (TAM) through 'People Meters' 
in 27 towns indicates that Doordarshan is far ahead of 
private channels in terms of viewership. The TAM 
measurements also indicate that the owraH vlewershlp of 
Doordanlhan channel DD-I has Increased by 28% between 
June 1999 and January, 2000. 

(b) Details as per TAM study mentioned above are 
as under: 

Channels 

DD-1 

ZEE 

STAR PLUS 

SONY 

.SUN TV 

Minutes of daily viewership 

54 

7 

2 

7 

8 

(c) Prasar Bharati have intimated that presently there 
is no such proposal. 

(d) Does not ariae. 

(e) The total commercial revenue earned by the · 
national network during 1998-99 and 1999-2000 was Rs. \ 
211.55 crores and 317.60 crores reai:pectively. The 
Increase was approx 50.08%. 

(f) Doordarshan has Its own system known as DART 
for getting comparative -rating of Its programmes. However, 
to know changes in viewership over periods of time, 
Doordarshan monitors data from TAM system (Television 
Audience Measurement system) which now coveri 27 
cities of the country. 

TelecutlnglBroaclcaatlng Stations In Manlpur 

6104. SHRI HOLKHOMANG HAOKIP: Wiii the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the number of broadcaatlnglteleoaating stations 
working in Manipur, diatrict-wisr, 

(b) whether the telecutlng and broadcaating services 
are sufficient to the needs of the Ststa; and 
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(c) If so, the details thereof and If not, the ltep8 
being taken by the Govemment to open some new 
stations In· tribal areas of the State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND THE 
MINISTER OF STATE OF THE DEPARTMENT OF 
DISINVESTMENT (SHRI ARUN JAITLEY): (a) At preaent, 
1 Radio' Station with 2 High Power Transmitters at Imphal 
and 9 TV Transmitters of varying power are functioning 
in Ma~ur. The Dlatrlct·wlee details of TV transmitters 
are aa under: 

District No. of TV Transmitters 

Chandel 

Churachandpur 

Imphal 

Senapati 

Ukhral 

2 

3 

2 

(b) and (c) Radio and TV coverage ia preaently 
available to 88% and 67% of population of the State 
respectively. In addition, a Local Radio Station with 6 
KW FM Tr. alongwith studio and a High Power TV 
Transmitter is being set up at Churachandpur. Also the 
exiating 50 KW MW Tr. at Imphal is proposed to be 
replaced by 30<;1 KW MW Tr. during 9th Plan. On 
completion of these projects, Radio and TV coverage In 
the State Is expected to improve to a great extent. Further 
expansion of the Radio and TV coverage will depend on 
avallablllty of resources. 

Export of Roae Onion 

6105. SHRI G.S. BASAVARAJ: Wiii the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the exporters from Kamataka have been 
exporting the special quality of Rose onions to Malaysia, 
Maldives, Mauritius, Singapore, Sri Lanka etc.; 

(b) whether there is great demand of Rose onions in 
these countries due to its high degree of pungency; 

(c) whether this quality of Rose onions are exclusively 
grown for exports and not for the local market; 

(d) If so, whether the recent ban on onion, exports 
has adversely affected the growers/exporters; and 

(e) If so, the steps taken by the Government to lift 
the ban on export of Rose onions? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) Bangalore Rose 
Onions are exported to destinations Including Malaysia, 
Maldlvel, Mauritius, Singapore and Sri Lanka, aa it is a 
preferred variety due to lta pungency. There la a limited 
domestic demand for Bangalore Rose Onion. 

(d) and (e) Ban on export of Bangalore Rose Onion 
have been removed with effect from 26.4.2000 so as to 
eliminate any advel'1'8 effect on growers and exporters. 

[Translation] 

Export of Spice• 

8106. SHRI ASHOK ARGAL: Wiii the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the amount of funds received by the Spices Board 
from the Union Government to encourage exports; 

(b) whether the quantum of export of spices haa 
declined this year; 

(c) if so, whether the Government have conatlluted 
any Committee to find out the reasons of this decline; 
and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) Spices Board has 
received Rs. 1300 lakhs from the Government during 
1999·2000 towards plan expenditure including schemes 
for encouraging exports. 

(b) While there has been a marginal decllne in the 
quantity of spices exported in 1999-2000 compared to 
the previous year, in terms of value the export of spices 
has gone up. 

(c) No, Sir. 

(d) Does not arise. 

[English] 

Manganeae Ore Mine• In Orlaaa 

6107. SHRI ANANTA NAYAK: Wiii the Minister of 
MINES AND MINERALS be pleased to state: 

(a) the number of manganese ore mines in Orlssa, 
location-wise; and 

(b) the steps taken for the proper exploltatlon of those 
manganese ore deposits in those mines? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) As 
per infonnation furniahed by Indian Bureau of Mines (IBM), 
a subordinate office of Department of Mines, the number 
of rnanganeee ore mines reported to have worked in 
Oriasa during 1998-99 ia as follows: 

District 

Keonjhar 

Sundergarh 

Number of Mines 

21 

19 

(b) For conseivation and systematic development of 
minerals and also for environmental protection, Mineral 
Conseivatlon and Development Rules (MCDR), 1988 have 
been framed under Section 18 of the Mines and Minerals 
(Development and Regulation) Act, 1957. MCDR is 
monitored by the Central Government through IBM. Mining 
operations are carried out according to the mining plan 
approved by IBM. Compliance of the mining plan 
stipulation is being checked from time to time through 
inspections by IBM officers. In case of irregularities, the 
same are pointed out by . IBM under the appropriate 
proviaions of MCDR to; compliance/rectification. 

Promotion of Export 

6108. SHRI JITENDRA PRASADA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whether the Government have outlined a 
long term strategy for promotion of exports to Latin 
America; 

(b) H so, the details thereof; and 

(c) the steps taken by Iha Government in this 
regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) The Focus: LAC 
programme, launched by the Ministry of Commerce in 
1997 to significantly enhance India's trade with the Latin 
American countries has been extended upto March, 2003. 
This special package provides, inter-alia, better interaction 
and liberal support through Market Development 
Assiatanca, for buyer-seller meet, participate in foreign 
fairs, support for setting up of warehouses in Latin 
America and inviting buyers from Latin America to India. 
Details of this package are also available on the web 
site of the Ministry of Commerce. The data of trade with 
Latin America has been analysed by National Centre for 
Trade Information (NCTI). A product catalogue for the 

products having potential for export to Latin America has 
also been prepared. In addition, Ministry has taken 
initiative in facilitating resolution of infrastructural 
bottlenecks in exports to LAC. 

ExclM Duty In North Eaet 

6109. PROF. UMMAREDDY VENKATESWARLU: WiU 
the Minister of FINANCE be pleued to state: 

(a) lhe amount of Central Excise refunded to Aaaem 
and North-Eastern States during 1999-2000 after Central 
Excise exemption was implemented in July, 1999; 

(b) the number of new units registered with the CBEC 
office for availing refunds under the new policy; 

(c) whether any estimate has been made of the 
refunds which will be released during 1999-2000; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) During 
the period 8th July 1999 to 31st March, 2000, an amount 
of Rs. 32.55 crore of excise duty has been refunded to 
the. industrial units in Assam and other North·Eastam 
States. 

(b) 36 units have bean registered under the 
jurisdiction of Comisaionarate of Central Excise, Shillong 
for availing of refund under the new policy. 

(c) and (d). Does not arise in view of (a) above. 

Growth of Media 

6110. SHRI AJAY SINGH CHAUTALA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

. (a) the manner in which the Government are going 
to encourage growth of media as reported in 'The 
Hindustan Times' dated April 9, 2000 captioned "Cantre 
to encourage growth of media, says I & B Ministe,.: and 

(b) the extent to which it is likely to improve the 
quality of media? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE C>EPARTMENT OF DISINVESTMENT 
(SHRI ARLIN JAITLEY): (a) and (b) It is the constant 
endeavour of the Govemmant to bring about quantitative 
and qualitative improvements in the worldng of various 
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media unllll. Pruar Bharall Corporation has been aet up 
as an autonomous body ao that Doordarshan and All 
lncla Radio can function In a profeulonal manner. FM 
Radio Stations .,. being allocated to private partiea. 
Special packagee are alao being woriuld out for J&K and 
North-Eastem Region to Improve the reach and quantum 
of programming In tho area. 

Import of Ueed Tyrea 

8111. SHRI S. AJAYA KUMAR: WHI the Mlni.ter of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment have decided to include 
import of ueed tyre under OGL; 

(b) If 80, the impact of this on the domeetlc tyre 
industry and the rubber growers; and 

(c) the steps taken by the Govemrnent to avert the 
dumping of tyres and to save the environment of the 
country? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) Import of used/ 
retreaded tyres was allowed to be imported vida 
Notification No. 11197-02 dated 8.8 97. However Import 
of used/retreaded passenger vehicles tyres below a value 
of USS 25 par piece la restricted. Similarly import of 
uaadlretreaded bigger size tyres below a value of USS 
175 par piece la restricted. 

As par import data of these items available with the 
govammant, no significant import of these items have 
taken place to have any advarea impact either on 
domestic tyre industry or on rubber growers. 

[Tranalation] 

COMUmptlon of Cement 

8112. SHRI AJAY SINGH CHAUTALA~ Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the consumption of cement In the country as 
on 31.3.2000 and the manner in which this demand is 
met; 

(b) the steps likely to be taken by the Government 
to meet the increasing demand of cement in the country 
during the next two years; 

(c) whether the Govemmant are contemplating to 
reduce the price of cement; 

(d) If so, the details thereof; and 

(a) if not, the reasons therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) Cement consumption in 
the country for the year 1999-2000 is 98.12 million tonnes 
as against a total production of 100.25 mUlion tonnes. 

(b) Cement industry la delicansed and decontrolled. 
The industry has adequate capacity to maet the demand 
in the country and is capable of increasing the capacity 
to the extent required. 

(c) to (e) At present there is no control on the price 
and distribution of cement Therefore, the demand and 
supply, price etc. are determined by the market forces. 
However, Government has been encouraging creation of 
additional installed capacity and higher production of 
cement 10 that there la a healthy competition in the 
market. 

[English} 

DlalnvMbnent of Profit Making PSUa 

6113. SHRI NIKHILANANDA SAR: Will Iha Minister 
of DISINVESTMENT be pleased to state: 

(a) whether sale of shares of selected profit making 
PSUs viz. VSML, Bharat Petroleum, Hindustan Petroleum, 
IPCL, HOCL, IOC, ONGC, etc. is oriented to meet the 
deficit financing; 

(b) If 80, the detalla thereof; 

(c) whether disinvestment of the above profit making 
units was made much below to Iha market price; aiic:t 

(d) if so, the sale value of shares vis-a-vis market 
value of the profit making Central PSUs? 

THE MINISTER OF STATE OF THE MINISTRY Qf' 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) and (b) The sale of shares 
of Iha Public Sector Enterprises results in generation of 
revenue to the Government, which is inter-alia used for 
meeting expenditure in social sector, restructuring of public 
sector undertakings and retiring of public debt. 

-(c) and (d) Out of Iha above companies, part of the 
shares of VSNL, BPCL, HPCL, IPCL and HOCL ware 
sold in bunctles with the sharel of other companies. Hence 
the price of share1 of individual companies 11 not 
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ascertainable. In case of IOC and ONGC, the average 
price at which shares were sold Is above the current 
market price of these shares. 

{Translation] 

Corrupt Bank Oftlclels 

8114. SHRI RAMCHl'NDER BAINDA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Central Vlgllance Commlsalon have 
suggested the names of officers of banks against whom 
the action can be initiated to eradicate corruption; 

(b) If 10, the detalls thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
The Central Vigilance Commission has reported that it 
does not suo-moto se1ggest action against any official. 
However, the Commission tenders appropriate advice to 
the banks on action proposed to be taken against their 
officials as a result of investigation carried out by the 
banks or the Central Bureau of Investigation. 

[English/ 

CBI Raids on PSUs otftclals 

8115. SHRI NAMDEO HARBAJI DIWATHE: Wiii the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) the number of raids conducted by CBI on the 
premises of Senior Officers of Public Sector Undertakings 
during the last three years and chargesheets filed, year-
wise; 

(b) the details regarding inv11stigation of these cases, 
charges levelled and cases filed in the court; and 

(c) the number of cases have been dlspoeed of by 
the court during the last three years and the rate of 
conviction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA). (a) to (c) The CBI has 
reported that 235 searches were made during the last 
three years up to 31.3.2000 and that 124 cases have 
been registered against senior officers of PSUs. The 
details regarding action/prosecution launched against the 

functionaries of PSEs Is available In the Annual Report 
of the Central Bureau of Investigation (CBI) which Is lald 
on the Table of the House. The Cat adopts operattonal 
modalities as are warranted by the clrcumstancee of each 
case Including the conduct of raids. 

[Translation] 

lmporte through Duty Entitlement P•• Book 

6118. SHRI DALPAT SINGH PARSTE: Wiii the 
Minister of FINANCE be pleased to state: 

(a) whether the importers are facing dlfllcultlee in 
imports through Duty Entitlement Pus Book (DEPB); 

(b) If so, the details thereof; 

(c) whether the Income Tax Department is asking to 
deposit 40 percent cash amount on imports being made 
through DEPB and the · Imported goods are not beln~ 
released for not depositing the cash amount In this regard; 

(d) whether the goods worth crores of rupees ate 
lying at the ports and the demurrage charges and pest 
expenditure is going up; and 

(e) if so, the remedial steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
No large scale dlfftculties faced by the Importers in imports 
through Duty Entitlement Pass Book (DEPB) have come 
to the notice of the Government. The DEPB Scheme la 
administered by Director General of Foreign Trade In the 
Ministry of Commerce under the extant Export Import 
Policy but clearances under this Scheme are handled by 
Customs. Certain difficulties have come to the notice of 
various Custom Houses In Imports through DEPB Scheme 
against DEPB Licences issued for exports of certain 
sectors from time to time. As soon as theee difflcuitles 
were brought to the notice of the Ministry by the Custom 
Houses or the exporters, the same were expeditiously 
resolved in consultation with the Director General of 
Foreign Trade and the Ministry of Commerce. 

(c) There is no provision in the Income-Tax Act for 
levy of 40 percent on imports being made through DEPB 
Scheme. 

(d) and (e) The DEPB Licence11 which are Issued by 
the regional offices of the Directorate General of Foreign 
Trade are submitted to the respective Custom Houses 
for verification as per the provisions of the extant Export 
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Import Policy. A DEPB Licence becomes valid only after 
due verification by the Custom House. No delay in 
clearance of imported goods takes place against a duly 
verified DEPB Licence. However, there are certain 
conalgrvnents lying uncleared at certain ports which have 
been detained on charges of mis-declarations and 
investigations In these cases are in progress. The 
Importers of such consignments are given option to 
ttanefer their goods to warehouses to eave port demurrage 
charges. 

{English} 

Seized Smuggled Good• 

6117. SHRIMATI BHAVNA CHIKHALIA: Wiii the 
Minister of FINANCE be pleased to state: 

(a) the amount of smuggled goods and foreign 
currency seized by customs officials during 1998-99 and 
1999-2000, State-wise; 

(b) the number of arrests made In each of the 
smuggled goods and foreign currency cases; and 

(c) the steps taken to check the entry of smuggled 
goods and foreign currency In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) to (c) 
Information is being collected and will be laid on the 
Table of the House. 

{Translstion] 

Smuggling of Gold 

6118. SHRI SATYAVRAT CHATURVEDI: WIU the 
Minister of FINANCE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-Item appearing In the "Dainik Jagran" 
deted Feb1"8ry 17, 2000 captioned •sone Ki Taskarl Mein 
Custom Afsaron Ki Bhi Chandl"; l 

(b) if so, whether now the cu ms officers given 
priority to the seizure of gold and el.ctronic items as 
compared to that of charas, hashish and other narcotics 

,raince the reward on these is much more; 

(c) If so, the reasons for which the Govemment give 
reward to the cullltnms officera on the seizure of these 
items; 

(d) whether the Government propose to abolish this 
system; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MIN1STRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) Yes Sir. 

(b) No Sir. The field formations and intelligence 
agencies of Customs engaged in the prevention of 
smuggling of contraband goods do not make any such 
distinction while effecting seizures of different Items of 
smuggling. 

(c) The reward to Customs offlcera and lnforrnera In 
cases involving seizures of contraband Items like Gold, 
electronic goods or narcotic drugs as per detailed policy 
guldellnes laid down by the Govemment, Is given 
eaeiitlally as a measure of incentive to motivate them to 
put In extra special efforts and work, outside the normal 
call of their duties, and at times at considerable peraonal 
rlak, to check and detect smugglinglevuion of dutiea. 
The reward to officers in seizures of contraband goods Is 
generally based upon the sale value of the goods on 
disposal after all legal proceedings are over. In the case 
of narcotic drugs, even though these are ultimately 
dmtroyed still a reward scheme based upon the quantum 
and quality of the seized narcotics Is In vogue to motivate 
the officers and informers in detecting and preventin11 
their Illicit trafficking. 

(d) No, Sir. 

(e) There is no proposal to abolish the existing reward 
scheme as It could act as a serious damper to anti-
smuggling and enforcement activities of the concerned 
Departments. It could demotivate the Informers and even 
offlcer8 In unearthing and detecting smuggling and serious 
commercial frauds and Drug abuse which may endanger 
Government revenues apart from having serious Impact 
on the health of the economy and even aoclety at large 
- in drug smuggling/abuse cases, If these go undetected. 

[English} 

Import from Nepal 

6119. SHRI RATTAN LAL KATARIA: Will the Minister 
of FINANCE be pleased ~o state: 

(a) whether imports from Nepal under bilateral tntaties 
are exempted from basic customs duty; 

(b) ii so, whether the cost of most of the Items are 
cheaper than the goods produced by Small Scale 
Industries; 

(c) whether SSls are affected adversely because of 
cheaper rates of goods imported; and 

(d) ii so, the steps taken by the Government to save 
the Small Scale Industries? 
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THE MINISTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI V. DHANANJAYA KUMAR): (a) Yes, 
Sir. 

(b) Various factors like the import duty, scales of 
production, cost of labour, banking charges and cost of 
infrastructure, etc. determine the cost of an item. 
Government have no data about the cost of production 
of goods in Nepal and therefore the comparison of the 
cost of production of goods In Nepal with that of goods 
produced by Small Scale Industries In India is not 
possible. 

(c) and (d) As and when representations are received 
in this regard, the issue is taken up with His Majestry's 
Government of Nepal as provided in the Inda-Nepal Treaty 
of Trade. 

[Translation] 

Non-Avallablllty of Loan 

6120. SHRI SHANKERSINH VAGHELA: 
SHRI SUKDEO PASWAN: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the percentage of loan eannarkad for 
agricultural sector wu not provided during the last few 
years; 

(b) If so, the percentage of loans earmarked for 
Agricultural Sector but diverted to other sectors during 
1997-98, 1998-99 and 1999-2000, separately; 

(c) the percentage of loans fixed to be provided to 
this sector during this year; and 

(d) the reasons for which the loan was not made 
available to the agricultural sector as per the percentage 
fixed therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) A target of 18 percent of Net Bank Credit has been 
stipulated for lending to agriculture under the priority sector 
by the domestic scheduled commercial banks: 
Performance of public sector banks in lending to 
agriculture as on the last reporting Friday of March 1997, 

1998 and 1999 and September 1999 is fumlshad below: 
(Data Provisional) 

Year 

March 1997 

March 1998 

March 1999 

Sept. 1999 

Advances 
Outstanding 

to agriculture 

31012.11 

34304.50 

40077.64 

40660.00 

• 
(Rs. In crores) 

Achievement 
as% of 

NBC 
(Target 
18%) 

16.35 

15.72 

16.28 

16.16 

Shortfall 
as% of 
of NBC 

1.65 

2.28 

1.72 

1.84 

Performance of private sector banks In lending to 
agriculture as on last reporting Friday of March 1997, 
1998 and 1999 is furnished below: (Data provisional) 

Year 

March 1997 

March 1998 

March 1999 

Advances 
Outstanding 

to agriculture 

1953 

2746 

3288 

(Rs. in crores) 

Achievement 
as% of 

NBC 
(Target 
18%) 

9.1 

9.7 

9.5 

'Shortfall 
as% of 
of NBC 

8.9 

8.3 

8.5 

This shortfall in lending to agriculture sector has been 
attempted to be met by way of contributions made by 
public and private sector banks to Rural Infrastructure 
Development Fund (RIDF) to the extent of their shortfaH 
in lending to agriculture with a ceiling of 1.5% of their 
NBC. 

(c) Stipulation of lending 185 of NBC to agriculture 
sector continues in the currant year. 

(d) Agricultural advances of public sector banks have 
increased from Rs. 15,857 crores In 1991 to Rs. 
40,0n.54 crores in March 1999. But due to steep 
increase in the Net Bank Credit cSI public sector banks 
from Rs. 1,17,443 crores In 1992 to Ra. 2,46,203 crores 
in 1998-99, there has been marginal shortfaD In achieving 
the target of 18%. 
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Protection of Intellectual Property 

6121. SHRI SUNDER LAL TIWARI: 
SHRI SATYAVRAT CHATURVEDI: 
SHRI TARUN GOGOi: 

Will lhe Minister of COMMERCE AND INDUSTRY 
be pleased to stete: 

(•) whether the attention of the Govemment has been 
drawn to the news-item captioned "Bharat Mein Herner! 
Bauddhlk Sampada Ko Poore Senrakshen Nahln Mii Raha 
- America" appearing in the 'Rashtrlya Sahara' dated 
April 2, 2000; 

(b) if so, whether lhe Govemment propose to allow 
unhindered import of American films and invasion of our 
cultrue in the name of protection of intellectual property; 

(c) if so, whether the Govemment have conducted 
any review of its likely adverse impact on the Indian 
culture; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d) Do not arise. 

[English] 

lndle'a Attitude on luuu Like IT 
end E-Commerce 

6122. DR. RAJESWARAMMA VUKKALA: 
SHRI VILAS MUTTEM\,AR: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether India has decided to adopt the positive 
stand In Geneva on the issues like lnlonnation Technology 
(IT) and E-Commerce; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to persuade 
other developing countries to raise the issue alongwith 
India in the WTO meeting? 

THE MINISTER QF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) India's positive 

commitment to lnfonnation Technology is reflected in India 
being a signatory to the Information Technology 
Agreement (ITA) which is a plurilateral agreement under 
the World Trade Organisation (WTO). The ITA aims to 
expand World Trade in infonnation technology producta 
by providing enhanced market access opportunities while 
facilitating the growth and usage of Information Technology 
for the dynamic expansion of world &1.'0nomy. 

In respect of e-commerce, the Ministerial Conference 
of World Trade Organisation at Geneva In H's "Declaration 
on Global Electronic Commerce• adopted on 20th May 
1998, had declared that without prejudice to the work 
programme on electronic commerce or to the rights and 
obligat10ns of Member countries under WTO Agreements, 
the Member countries would continue their cum1nt practice 
of not imposing customs duties on electronic transmissions 
and that the extension of this non-imposition of customs 
duties on electronic transmissions would be reviewed in 
the next Ministerial Conference. 

WTO has established a work programme to examine 
all trade-related issues related to global electronic 
commerce. India has actively participated in the 
discussions. India's concems are with respect to l88uea 
relating to the developmental dimension of electronic 
commerce, applicability of existing WTO rules to electronic 
transmissions, domain names, jurisdiction and enforcement 
of intellectual property rights, etc. India would like the 
work programme to address these concerns. However, 
the discussions are still in an initial stage and India wHI 
continue to seek support from other countries on epec:iflc 
issues and concerns. 

The Third Ministerial Conference of WTO at Seattle 
was inconcluaiVe and hence no specific decision about 
extending the practice of non-imposition of customs duties 
on eler.tronic transmissions was taken. 

Consolidated Fund of lndla 

8123. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of FINANCE be pleased to state the year-wise 
amount of assistance granted to various States particulllllr 
to Rajasthan during the last three years from the 
Consolidated Fund of India, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): Central 
assistance for Annual Plans of the States is released by 
the Ministry of Finance as per allocations made by the 
Planning Commission. A statement Indicating release of 
Central assistance to various States including Rajasthan 
by the Ministry of Finance during the lut three years 
(1997-98 to 1999-2000) is enclosed. 
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StafM9nt 

Centtal assistllllCe 1&/eased for States' Annual Plans by Ministry of Finance 

(Ra. In crore) 

State 1997-98 1998-99 1999-2000 

1. Andhra Pradesh 2153.64 1935.42 2557.04 

2. ANnachal Pradesh 450.19 525.57 559.73 

3. Assam 1207.66 1343.13 1439.45 

4. Blhar 13&4 .. 33 1952.84 2196.95 

5. Goa n.43 71.65 69.56 

6. Gujarat 855.15 1135.48 1371.92 

7. Haryana 446.80 411.52 500."40 

8. Himachal Pradesh 546.16 757.98 945.67 

9. Jammu & Kashmir 2259.72 2383.72 2895.57 

10. Kamataka 858.50 1019.66 1236.28 

11. Kerala 546.45 679.99 719.87 

12. Madhya Pradesh 1216.11 1366.37 1868.10 

13. Maharashtra 1858.15 1527.25 1207.10 

14. Manlpur 393.42 417.51 551.85 

15. Meghalaya 261.33 336.88 375.82 

~6. Mizoram 326.30 328.92 406.76 

17. Nagaland 309.50 367.89 450.59 

18. Oriaaa 1154.17 1200.15 1197.50 

19. Punjab 525.65 438.31 400.97 

20. Rajaathan 973.37 1169.76 1101.43 

21. Sikkim 209.66 253.39 298.36 

22. Tamil Nadu 1405.22 1169.13 1454.36 

23. Tripura 385.02 523.55 842.26 

24. Uttar Pradesh 3072.22 3191.12 3767.85 
25. West Bengal 1567.12 2152.16 2145.16 

Total 24423.27 26659.35 30358.55 

No lnduatry Districts In Orlau (a) the number of "N~ Industry Districts• in 
Oriaaa; 

6124. SHRI PRABHAT SAMANTRAY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to (b) whether the proposal to set up aome Industry in 
state: those districts are pending with Government; and 
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(c) if so, the stepa taken to clear those proposals? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) With the 
introduction of the new Growth Centre Scheme in 1988, 
the old No Industry District Scheme of 1983 was 
discontinued. Under thG new Scheme four growth centres 
have been sanctioned in Oriaaa so as to attract industrial 
units in backward districts. These are at Chhatrapur 
(district Ganjam), Kalinganagar-Duburi (district Cuttack), 
Jharsuguda (district Jharsuguda) and Kesinga (district 
Kalahandi). 

(c) Does not arise. 

Houses for Employees of GIC 

6125. SHRI BHERULAL MEENA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the General Insurance Corporation of 
India (GIC) and Its four subsidiary companies have 
purchased houses for their officials in Delhi, NOIDA, 
Faridabad and Ghaziabad; 

(b) if so, the number of houses purchased, location· 
wise and the total amount spent thereon by each 
subsidiary company; 

(c) whether a number of houses are either lying 
vacant or allotted to officials who are not eligible; 

(d) if so, the details thereof and 'the reasons therefor; 
and 

(e) the details of officials who have not been allotted 
company owned hous1ts despite their applications for 
allotment of house at the above places? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) Yes, Sir. The General Insurance Corporation of India 
(GIC) have reported that the four subsidiary companies 
of GIC have purchased residential flats for their officials. 
However, GIC have not purchased any flat. The details 
are given as under: 

... No. of flats Amount Rs. (Lacs) 
.·• 

Delhi 76 204.69 

Nolda 45 101.63 

Faridabad 2 3.35 

Ghaziabad 36 69.93 

(c) and (d) None of the nonellgible officers has been 
allotted the houae. The detail• about the vacant houses 
are given as under: · 

National: One flat has been kept vacant under 
management dlscnttionary quota for Senior Transferred 
Officers. 

New India: Four flats are vacant of which two are 
under repairs and one each reeerved for Transferred 
Managers and Asst!. General Managers. 

Oriental: Two flats are vacant of which one is 
eamarked for Chairman-cum-Managing Director of the 
Company and another is under repair. 

(e) The requisite Information Is as under: 

New Delhi: Two officials are in waiting list at 
Ghaziabad. 

Oriental: 67 officials have applied for company-owned 
accommodation. 

United India: 9 Officers have applied for company 
owned accommodation. 

Library Staff 

6126. SHRI BHARTRUHARI MAHTAB: 
SHRI TRILOCHAN KANUNGO: 

Will the Minister of FINANCE be pleaaed to state: 

(a) whether the Fifth Central Pay Commission have 
made some recommendations for library staff; 

(b) if so, the details thereof; 

(c) the reasons for not implementing the 
recommendations of the Fifth Central Pay Commission in 
regard thereto; 

(d) the time frame worked out for early implementation 
of the recommendations; 

(e) whether the Government have received any 
demands/grievances from the Central Government 
Librarians Association; 

(f) If so, the details thereof; and 

(g) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir. 
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(b) The recommendations of the Fifth CPC regarding 
Library Staff working in Government of India are contained 
in Chapter 55 (paras 55.155 to 55.180 - Vol. II) of their 
Report. 

(c) and (d) Recommendations of Fifth Central Pay 
Commission are under considaration of the Department 
of Cultrue which is the nodal agency for processing 
various recommendations of the Fifth Central Pay 
Commission in regard to the Library Staff in consultation 
with Ministry of Finance and other concerned Ministries. 
Therefore it may not be possible to indicate time-frame 
for taking a final decision thereon. 

(e) to (g) The Government of India Librarians 
Association have submitted a Charter of Demands. The 
demands include (i) constitution of a Group 'A' Central 
Library Service; (ii) provision cf higher pay scales for the 
posts of Librarian, Library-in-charge and Library Attendants; 
(iii) introduction of Merit Promotion and Flexible 
Complementing Schemes for Government Librarians; 
(iv) implementation of the Chattopadhyay Committee 
Report; (v) provision of minimum staff in different 
categories of libraries; etc. These demands are under 
consideration of the Government. 

Import of Sparea by NCL 

6127. SHRI RAJAIAH MAL VALA: 
DR. RAJESWARAMMA VUKKALA: 
SHRI G. GANGA REDDY: 
SHRI RAM PRASAD SINGH: 

Will the Minister of MINES AND MINERALS be 
pleased to state: 

(a) whether the Northern Coalfields Ltd. (NCL) is 
continuing to import spares for walking draglines from 
US based Bucyrus International instead of placing orders 
to indigenous PSU namely Heavy Engineering Corporation 
(HEC), Ranchi; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether HEC has also offered it services to get 
the job of reconditioning of draglines at five percent leas 
cost than quoted by the US baaed Bucyrus International; 

(d) If so, the reasons for not helping the ailing HEC 
by placing orders for repairs, reconditioning etc. to make 
it viable; 

(e) whether the Heavy Industries and Public 
Enterprises, Ministry has also requested his ministry to 
place the orders to HEC; and 

(f) if so. the steps taken by his ministry thereon? 

THE MINISTER OF STATE IN 'THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) and 
(b) Draglines deslgi'led and manufactured by Mia. Bucyrus, 
U.K. have been supplied by Mis. HEC. NCL is procuring 
spares both from Bucyrus and HEC. The critical spares 
originally manufactured by Bucyrus are being procured 
from them directly. The two draglines which were rec:eivecl 
during 1981-82 had indigenous components of leas than 
10 percent. The dragllnes received subsequently had 
indigenous components progressively increasing up to 72 
percent. The performance of the first lot of draglines 
received with higher percentage of imported components 
was better compared to draglines with higher percentage 
of indigenous components. The critical items of the 
draglines, therefore had to be imported from the OEM 
Mis. bucyrus due to poor performance of the indigenously 
developed/manufactured spares supplied by HEC In order 
to improve the reliability of the dragline and also to 
minimise the down time of the dragline. As the down 
time cost particularly for the dragline is very high. 

(c) In December, 1997 HEC offered a proposal to 
undertake refurbishment of draglines in collaboration with 
OEM Mis. Bucyrus indicating that they had entered into 
an MOU with Mis. Bucyrus to refurbish the dragllnes 
based on a joint working proposal to be drawn up by 
Mis. Bucyrus Euorpe Ltd., U.K. and HEC. NCL board of 
directors approved this arrangement for refurbishment of 
draglines by M/s. Bucyrua/HEC. Subsequently HEC vlcle 
their letter dated 17-02-1998 withdrew the aforesaid offer. 
Mis. Bucyrus also intimated that the MOU with Mis. HEC 
has expired in February, 98 and has not been renewed. 
As per the decision taken in the review meeting of NCL 
by the Ministry of Coal on 23-12-1997, NCL was to take 
up rehabilitation of equipment where possible in the form 
of life extension programme with the help of orlglnal 
equipment manufactures. The OEM Mis. Bucyrus was 
invited to submit their offers for refurbishment of the 
draglines in August, 1998. Their offer (including technlcal 
& service facilities by BEML, their manufacturing partner 
in India and a public sector undertaking of Government 
of India) was subsequently approved by NCL board. 
Mis. HEC of their own sent out a letter In September, 
1998 indicating that HEC is prepared to undertake the 
job at a price 5% lower than any other bidder. No techno-
commercial offer was submitted by them. Since their 
collaboration agreement with OEM Mia. Bucyrus had 
expired and HEC did not have any commitment for 
technical upgradation, their letter was considered as an 
un-aolicited and un-quallfied one. 

(d) The quality of spares manufactured and supplied 
by HEC has been very disappointing. Thia la evident 

i 
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from the fact that the life of spares manufactured and 
supplied by- HEC is much 1888 than that of imported 
spares manufactured and supplied by Mis. Bucyrus. 
Performance of imported spares manufactured and 
supplied by Mis. Bucyn1S Is 160% to 1600% higher than 
thoee manufactured by HEC. Further, there Is a case of 
premature failure of rails and rollers al 20l90 dragllne at 
Nigahi procured from HEC at a cost of more than Rs. 
one crore against commllment al guaranteed life of 30,000 
hours. The rail failed after 1195 hours only. The latest 
dragline supplled by HEC. I.e. 'JWALA' dragline which 
has more than 70% Indigenously manufactured 
components was erected, put on trial on 17-10-1999 and 
finally commissioned on 15-01-2000. The dragline 

continues to give troubles frequently because of the 
faUures of various items manufactured by HEC. In spite 
of the failures as stated above, NCL Is continuing to 
place orders on Mis. HEC for supply of spares of non 
critical nature regularty. Details of orders placed on HEC 
during the last four years and in the current year Is 
given In the Statement encloeed. 

(e) Yes, the Minister of Industry has through a 0.0. 
letter requested the Minister of Mines & Minerals to extend 
their support to HEC by favouring it with orders from 
Companies under its command. 

(f) The reference has been forwarded to Coal 
Companies. 

Statement 

Order Placed on HEC by NCL from April 1995 to April 2000 

(Value in Rs.) 

SI.No. Name of Project 1995-96 1996-97 1997-98 1998-99 99-2000 
(Till April 2000) 

1. HQ 21609959.00 83255356.00 42984006.00 76352338.00 33427865.00 

2. Jhlngurdah 5861688.00 858797.00 1469605.00 1208000.00 0.00 

3. Bina 3761517.00 3695152.00 6006794.00 10832830.00 2809950.00 

4. Kakri 0.00 0.00 0.00 568759.00 594860.00 

5. Khadla 37859800.00 6584684.00 3933575.00 4073857.00 3984953.00 

6. Jayant 1758780.00 6080148.00 22347330.00 7730839.00 5962820.00 

7. Oudhlchua 0.00 0.00 1522750.00 1841330.00 292474.00 

8. Nigahl 0.00 1016124.00 1147440.00 0.00 0.00 

9. Amlohri 0.00 83200.00 897208.00 273680.00 2374135.00 

10. Gorbl-B 0.00 468520.00 1125734.00 0.00 0.00 

Total 70851744.00 102041981.00 81434442.00 102881633.00 49447057.00" 

• In llddltlon, NCL ha g1v9n 1111 addltlonal amount of Re. 3 crorea as advance to Mia. HEC to meet Its llnanclal crisis. 

District Cooperative Banka 

6128. SHRI P. RAJENORAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether RBI has directed the District Cooperative 
Banka not to depoeit their surplus funds with District 
Treuurles; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) Yes, Sir. Reserve Bank of India (RBI) vide its circular 
letter dated FebN&ry 28, 2000 has advised all the District 
Central Co-operative Banks (DCCBs) in the country not 
to deploy their funds In depoalts with or loans to the 
State Governments, as doing so would tantamount to 
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indirect loaning to the State Govemments, which is not 
the function of cooperative banks. The banks have also 
been advised to withdraw such funds, if any, placed as 
deposits in the treasury savings account, etc. within 90 
days of the issue of the letter. Further, the banks have 
been advised to note that no conceaalonal refinance from 
the National Bank for Agriculture and Rural Development 
(NABARD) can be provided to banks which place deposits 
with or make loans to State Govemments. In tenns of 
RBI instructions contained In Its circular letter dated 
October 16, 1992 the cooperative banks were not 
permitted to lend to tfie State Governments either directly 
or indirectly since the resources of the cooperative banks 
comprise, inter alia, depoalts mobilized from general public, 
deposits from cooperative institutions and borrowings at 
concessional rates from NABARD. 

{Translation} 

Lan at Lower lnta1'9et Rate to Farmer• 

6129. SHRI JAGDAMBI PRASAD YADAV: 
SHRI P.R. KHUNTE: 

Will the Min"ister of FINANCE be pleased to state: 

(a) whether the Govemment propose to provide loans 
at lower rate of interest to the farmers, particularly to 
farmers belonging to the areas affected by floods, soil 
erosion or famine, each year; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
At present, the interest r.ates of banks are fully 
deregulated. However, It has been stipulated that 
commercial banks are to advance agricultural loans at 
rates not exceeding their prime lending rate (PLR) tor 
amount upto Rs. 2.00 lakhs. The prime lending rates of 
many banks have come down alter recent steps taken 
by Government/Reserve Bank of India. At the same time, 
to mitigate the hardship caused to farmers due to natural 
calamities, the Reserve Bank of India (RBI) has issued 
standing guidelines to commercial banks for providing reHef 
in areas affected by natural calamities which, inter-a/la, 
envisage conversion of short-term production loans Into 
medium-term loans, reschedulin(>'postponement of existing 
term loan Instalments, provision of additional need-based 
crop loana/working capital, relaxation in security and 
margin norms, etc. 

(English} 

Identification of PSUa tor Dlalnveatment 

6130. DR. V. SAROJA: 
SHRI S.D.N.R. WADIYAR: 
SHRI A.JOY CHAKRABORTY: 
SHRI A.P. JITHENDER REDDY: 
SHRI KIRIT SOMAIYA: 
SHRI M.V.V.S. MURTHI: 
SHRI A. VENKATESH NAIK: 
SHRI SHRIPRAKASH JAISWAL: 
SHRI RAM MOHAN GADDE: 
SHRI KRISHNAMRAJU: 
SHRI SHIVA.JI MANE: 
SHRI ANANTA NAYAK: 
SHRI KAMAL NATH: 
SHRI SUNIL KHAN: 
DR. RAGHUVANSH PRASAD SINGH: 

Will the Minister of DISINVESTMENT be pleased to 
state: 

(a) whether the Govemment have identified certain 
public sector units for strategic sale in the cu"9nt year; 

(b) if so, the details of PSUs with percentage of 
shares In each of these companies to be sold; 

(c) the total amount the Government expect to mop 
up by this exercise; · 

(d) the modalities by which these shares would be 
sold; 

(e) the manner In which the transparency in the whole 
proceu is maintained; 

(f) the steps taken to protect the Interests of 
employees working in these units; 

(g) the details of the PSUs which have become more 
efficient alter disinvestment: 

(h) whether In aome caaes the PSUs could not 
achieve the disinvestment target from sale of equity; and 

(i) if so, the details thereof, PSU-wlse? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) to (d) Govemment has 
decided to disinvest Its aharaholcling In non lltrategic Pldc 
Sector Undertakings only, as per Its declared policy on 
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disinvestment. The percentage of shares to be disinvested 
and the modalities of sale are decided, keeping in view 
various factora including the market conditions, financial 
performance of the company and the views of the 
concemed Ministries/departments at appropriate time. The 
budgeted target is to raise Rs. 10,000 crores through 
disinvestment during the year 2000-2001. 

. (e) The manner in which disinvestment takes place 
largely depends on the recommendations of the 
Disinvestment Commission other expert committees and 
the advise of the professional consultants global advisers 
for the specific transaction. The procedures followed for 
disinvestment of Govemment Equity in PSEs are similar 
to those followed in other parts of the world and are 
carried out with the assistance of professional advisora 
of repute, selected through the process of competitive 
bidding. These procedures are completely transparent In 
nature. 

(f) Th"' Government shall protect the legitimate 
interests of the employees through the Shareholding 
Agreement with the strategic partner. 

(g) Disinvestment of more than 51% of the Govt. 
held shareholding has been done in only one PSU viz. 
Modem Food Industries Ltd. so far. It has been done 
recently and its performance after transfer of management 
can be judged only after sufficient period of time. 

(h) Government held shares are sold by the 
Government and not to PSUs. 

(I) Does not arise. 

C.us Referred to Debt Recovery Tribunals 

6131. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of big business houses against whom 
the outstanding loan of banks and Financial Institutions 
is more than 100 crore; and 

(b) the number of cues out of those referred to 
Debt Recovery Tribunals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) The 
data reporting system of Reeerve Bank of India (RBI) 
does not generate the information in the manner asked 
for. The total amount Involved in public sector banks 
NPAs exceeding Rs. 100 crores as on 31.3.1999 is Rs. 
1401.56 crores. 

(b) Since information in the manner asked for in 
Part (a) of the question is not available, it is not possible 
to fumish the information. However, the total number of 
cases referred by public sector banks to DRTs as on 
31.3.99 and the amount involved therein are follows: 

No. of accounts Amount 

21781 17920.95 crores 

Reward to Informer 

6132. SHRI ABDUL RASHID SHAHEEN: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether there Is any policy or guidelines to pay 
the item-wise rewards to the informers who give 
information of smuggled goodslblack money; 

(b) if so, the details thereof; and 

(c) the number of cases pending in the country as 
on January 31, 2000 for payment of such rewards to the 
informers who gave information of smuggled good/black 
money, particularly in Saurashtra, Gujarat and 
Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
Guidelines called "Guidelines for Grant of Rewards to 
Informants, 1993" are in force with effect from 1.12.1993, 
for grant of rewards to informants who have fumished 
specific information of undisclosed Income, wealth, gift 
and estate duty. Guidelines are also In force with effect 
from 30.3.1985, in respect of grant of rewards to informers 
who provide information on infringement or evasion of 
customs and excise duty or education of FERA provisions. 
These guidelines lay down the policy and procedures for 
grant of rewards, and also specify the authorities 
competent to grant the rewards. 

(c) The number of casM pending in the country as 
on 31st January, 2000 for payment of rewards to the 
informera in reapect of smuggling is 323, out of which 
Clt888 relating to Gujarat and Maharashtra are 8 and 17 
raepectively. The number of cues pending in respect of 
lnformere who have fumished information on unaccounted 
income in Gujarat and Maharashtra are ;.:.:. and 416 
respectively. 

Economic Growth 

6133. DR. A.D.K. JAYASEELAN: WUI the Mini8ter of 
FINANCE be pleased to state: 
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(a) whether the economic growth rate has lagged 
behind from 5.9% in the first qu11rter and 6.0% in the 
second to 5.8% in the third quarter; and 

(b) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) As per the Quarter1y Estimates of Gross Domestic 
Product (GDP) for the Third Quarter (October-December), 
1999-2000 released by the Central Statistical Organisation 
the growth in overall real GDP at 1993-94 prices is 
estimated at 5.9 per cent In the first qua11er (April-June), 
6.0 per cent in the second quarter (July-September) and 
5.8 per cent in the third quarter (October-December) of 
1999-2000. The slowdown in overall GDP growth in the 
third quarter of 1999-2000 is largely due to a slow down 
in GDP growth originating in agriculture, forestry and 
fishing from 1.7 per cent and 1.8 per cent in the first 
quarter and second quarter respectively to 0.5 per cent 
in third quarter of 1999-2000. 

[Translation} 

lndu•trlal Slcknea• 

6134. DR. M.P. JAISWAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased lo state: 

(a) whether the Govemrnent have made the analysis 
of the reasons for industrial sickness In the country; 

(b) if ao, the details thereof and whether its main 
reasons have been identified; and 

(c) if so, the steps proposed to be taken by the 
Govemment for proper industrialisation in the country, 
particular1y in Bihar? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) Data on sick 
industrial units, assisted by banks in the country, is 
compiled by the Reserve Bank of India (RBI). According 
to the RBI report, a number of causes, both intemal and 
external, often operating in combination, have been 
responsible for industrial sickness. The main causes 
Include deficiencies In planning, management, marketing, 
etc. 

The Government provides a policy regime that 
facilitates and fosters growth and development of industry. 
For balanced development and dispersal of industry in 
the country, including Blhar, the Government has achemea 
for setting up Growth Centres and for providing financial, 
entrepreneurial, technical and institutional support, both 

at Central and State level. In Bihar, 6 Growth Centres, 
viz., Beguaarai, Bhagalpur, Chhapra, Muzaffarpur, 
Hazarlbagh and Darbhanga have been aanctioned for 
Implementation. 

The Govemrnent has also taken a number of stepa 
for revival of sick induatnal units which, lnter-alia, Include 
guidelines of Reserve Bank of India to banks, 
amalgamation of sick units with healthy units, setting up 
of Board for Industrial and Financial Reconstruction (BIFR) 
under the Sick Industrial Companies (Special Provisions) 
Act 1985, National Equhy Fund etc. 

[English} 

Export Promotion Councll for Bulk Drug• 

6135. SHRI G. GANGA REDDY: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment propose to constitute 
an independent Export Promotion Councll for bulk drugs 
and pharmaceuticals with headquarters at Hyderabad to 
boost international trade and pharmaceuticals; and 

(b) if so, the time by which a final decision la likely 
to be taken in this regard keeping In view the special 
needs of pharmaceutical Industry? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) No, Sir. 

(b) Does not arise. 

[Translation} 

Export of Item• Made by SSla 

6136. SHRI ANANT GANGARAM GEETE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the Incentives and facllltles available for promotion 
of export of Items manufactured by small acale lndualrtea 
at present; 

(b) the extent to which these Incentives and facilities 
will increase export of the country during the current and 
next financial years; 

(c) whether any Increase in export has been recorded 
from this sector during the laat "three years; 

(d) H so, the delalla thereof; and 

(e) if not, reasons therefor? 



109 Wrfrten AnswetS VAISAKHA 15, 1922 (Saka) to Ouestfons 110 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) The Government is 
presently Implementing two Export promotion Schemes 
for the Small Scale Industry, namely (a) Participation in 
International Fairs and Exhibitions and (b) Training 
Programme on Packaging for Exports. These schemes 
are implemented through a network of 28 field offices 
called Small Industries Service Institute (SISI), spread all 
over the country. Simultaneously, the Government has 
taken several measures to help the Small Scale Industry 
in becoming globally competitive. These include special 
focus on areas such as t&chnological upgradation, 
infrastructural assistance through cluster approach, timely 
availablllty of credit, adoption of modem management 
practices, use of IT etc. The Export Promotion Capital 
Goods Scheme (EPCG) has been liberalised to include 
SSI sector, which can now import capltal goods required 
for export production at the concessional duty rate of 
5%. 

(b) The Government is confident that these measures 
will increase the exports of the country and in particular 
of the SSI sector. 

(c) to (e) Yes, Sir. The detailed year-wise statistics 
are as follows: 

Year 1996-97 1997·98 1998-99 

Exports by 39248.54 44442.18 48979.23 
SSI 
(Rs. in crores) 

[English] 

lnternetlonal Coffee Organlutlon 

6137. SHRI P. KUMARASAMY: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether India, which is a member of International 
Coffee Organisation (ICO) a body of 83 countries has 
submitted a proposal to the International Coffee 
Organisation a 7.5 million dollar grant to develop domeatlc 
consumption of coffee; and 

(b) if so, the reaction of the ICO thereto? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) No, Sir. Govt. of India 
has not submitted any such proposal. 

(b) Does not arise. 

Broadcastlng/Talecastlng Stations 
In Tamll Nadu 

6138. SHRI T. M. SELVAGANPATHI: 
DR. V. SAROJA: 
DR. C. KRISHNAN: 
DR. C. SREENIVASAN: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the number of Broadcasting/Telecaating stations 
functioning in Tamil Naa..i, location-wise; 

(b) the population covered by the said stations; 

(c) whether there Is any proposal to set up TV 
studios and Radio stations in the State, particularly at 
Salem and Madurai; 

(d) if so, the details thereof and the reasons for 
delay in setting up the studios and Radio station there; 
and 

(e) the time by which tl>ese are likely to .be set 
up/operational? 

THE MINISTER OF STATE OF THE MINISTRY 
OF INFORMATION AND BROADCASTING AND 
MINISTER OF STATE OF THE DEPARTMENT OF 
DISINVESTMENT (SHRI ARUN JAITLEY): (a) 44 
Doordarshan Transmitters (including 2 Transposers) and 
8 AIR Stations are presently functioning in Tamil Nadu. 
The location-wise details are given in the enclosed 
Statement. 

(b) At present, Radio and TV coverage is available 
.to 99% and 91.3% population of Tamil Nadu 
respectively. 

(c) to (e) There is no proposal to set up any now 
Radio Station and TV Studio at Salem. However, 
following projects relating to new Radio Stations & TV 
Studios are under various stages of implementation in 
the State: 

(I) Radio Stations at Kodalkanal, Dharmapuri and 
Coimbatore (Vivid Bharatl). 

(ii) TV Studios at Madurai & Coimbatore Radio 
Stations at Kodaikanal & the Vivid Bharati 
Service at Coimbatore are technically ready. 
The remaining projects are targeted to be 
completed by 2002. 
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33. LPT Tiruvannamalai 

Doorrllushan 34. LPT Tuticorin 

35. 
1. DOK, Chennal [Studios, HPTs (DD 1 & DD 2)) 

LPT Udagamandalam 

2. HPT Kodalkanal 

3. HPT Rameshwaram 

4. LPT Aranl 

5. LPT Arcot 

6. LPT Attur 

7. LPT Cheyyar 

8. LPT Coimbatore 

9. LPT Coonor 

10. LPT Courtalam 

11. LPT Cuddalore . 
12. LPT Dharmapurl 

13. LPT Gudiyatam 

14. LPT Krishnagiri 

15. LPT Kumbakonam 

16. LPT Marthandam 

17. LPT Mayuram 

18. LPT Nagapattlnam 

19. LPT Nagarcoll 

20. LPT Neyveli 

21. LPT Pattukottai 

22. LPT Pudukottai 

23. LPT Rajapalayam 

~4. LPT Salem 

25. LPT Shankaran Kovil 

26. LPT Thanjawr 

27. LPT Thlruvalyaru 

28. LPT Tlndivanam 

29. LPT Tiruchirappall 

30. LPT Tiruchendur 

31. LPT Tlrunelveli 

32. LPT Tirupattur 

36. LPT Udumalpet 

37. LPT Vaniyambadi 

38. LPT Vellore 

39. LPT VIUupuram 

40. VLPT Valllur 

41. VLPT Valparaj 

42. VLPT Vazapadi 

43. Transposer Dlndigul 

44. Transposer Kanchlouram 

All India Radio 

1. Coimbatore 

2. Channal 

3. Madurai 

4. Nagarcoll 

5. Tlrunelveli 

6. Tiruchlrepalll 

7. • Ootaccmnund 

8. Tuticorin 

Export of Various Products 

6139. SHRI E.M. SUDARSANA NATCHIAPPAN: WUI 
the Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) the target fixed for the export of various producla 
during 1999-2000; 

(b) the achievements made in this "'98fd, tlU date; 

(c) the foreign exchange earned as a resun thereof; 
and 

(d) the steps taken by the Government to boost the 
export of various products? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) As per the 
Directorate General of Commercial Intelligence & Statiatics 
provlslonal data the total exports for April-March, 2000 



113 Wrftten AnswetS VAISAKHA 15, 1922 (Saka) to Questions 114 

has been estimated at US $ 37538 million registering a 
growth of 11.8% over the provisional estimates of the 
same period last year against the export target growth of 
11.3%. 

(d) A number of steps have been \aken to further 
enhance the export growth which include reduction in 
transaction cost through decentralisation, slmplificatlon of 
procedures and various other measures as enumerated 
In the Exlm PoHcy. Steps have also been taken to 
promote exports through multilateral and bilateral Initiatives, 
Identification of thrust sectors and focus regions. 

Suggestion for Economy In Government 
Expendhure 

6140. SHRI PRABHUNATH SINGH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government had announced a 
modified scheme in 1998 for giving !luggestions to bring 
economy In Government expenditure; and 

(b) if so, the number of suggestions were received 
in that behalf and the number out of these helped in 
bringing economy in Government expenditure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir. 

(b) A number of suggestions were received for 
reduction in Govt. expenditure such as, reduction in posts, 
restriction on purchase of vehicles/use of staff cars, 
restriction on holding seminars, conferences, foreign travel 
etc., and these are being taken into account to the extent 
feasible while issuing economy instructions from time to 
time. 

[Translation] 

Regional Channel 

6141. SHRI RAMPAL SINGH: 
DR. ASHOK PATEL: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether to have a check on the anti-India 
propaganda on Pakistani T.V., any regional channel has 
been launched or proposed to be launched in Jammu 
and Kashmir; 

(b) If so, details thereof; 

(c) whether the Government propose to launch 
regional channels in the country during 2000-2001; 

(d) if so, the details thereof alongwlth the amount 
estimated to be spent thereon, State-wise; 

(e) the time by which these are likely to be launched; 
and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) and (b) To popularize 
Doordarshan coverage In Jammu and Kashmir, a 
refurbished Kashmir Channel In terrestrial mode with 
extended transmission time from two hours to 15 hours 
per day has been launched from 26.1.2000. Entertainment 
oriented programmes including programmes on women, 
youth, children, sports, current affairs etc. are being 
telecast on this channel. 

(c) to (f) Other than the Kashmir Channel and the 
terrestrial regional networks (national terrestrial network 
gets disaggregated Into regional networks during certain 
hours of the day), there are 10 Regional language satellite 
channels being operated by Doordarshan which provide 
adequate coverage, throughout the country. Since January, 
2000, the telecast duration of seven Regional language 
satellite channels, i.e. Bengali, Gujarati, Kannada, 
Malayalam, Marathi, Tamil and Telugu, have been 
increased to 24 hours. There is a proposal to increase 
the telecast duration of Punjabi Channel to 24 hours 
during the current financial year. However, there is no 
proposal to launch any new regional channel during 2000-
2001. 

Survey for Explonitlon of Ml..,..• 
In Mahllraahtra 

6142. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of MINES AND .MINERALS be pleased to state: 

(a) the details of surveys conducted for exploration 
of mineral deposits, particularly in the Sahyadri, the hilly 
areas of Maharashtra, during the last three years; 

(b) whether any feasibility study has been made to 
start mineral mining projects there; 

(c) If so, whether any report has been prepar9d in 
this regard; 

(d) If so, the details thereof; and 
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{e) the steps taken by the Government to implement 
the mining projects? 

(iv) Preliminary assessment of bauxite (In laterite 
cappinga) near Rajapur, Ratnagiri district. 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) 
Geological Survey of India (GSI) conducted following 
survey/investigations around the Sahydri hills in West 
Maharashtra, during the last three years. 

Directorate of Geology and Mining, Maharashtra, 
has carried out exploration work for Bauxite mineral 
on Jambhe-Kushi plateau of Satara District and Chitale· 
Watangi area of Kolhapur district. On the basis of this 
work 0.6 M.T. reserves of bauxite have been proved. 
The exploration work in Chitale Watangi area haa been 
started during 1999-2000 field season only and 
assessment of potential of this deposit is under 
progress. 

(i) Reappraisal of manganese and iron ore in 
Sindhudurg district. 

(ii) Study of dimension stones {decoration stones) 
in Dhule, Nasik and Thane districts. 

(iii) Study of magnesium rich dykes in Deccan traps 
near Thane and Raigarh districts, to explore 
Ni-Cu-Platinum group minerals. 

(b) to (e) The following mining plans for hsh grant 
of leases have been approved by Indian Bureau of 
Mines in the said area during the last three years. 

Y'ear 

1997-98 

1998-99 

1999-2000 

fEnglish] 

Name of the fresh M.L. area and 
applicant 

NIL 

Applied ML area for Quartizite/Sand 
stone situated in Kudal tq, Sindhudurg district 
submitted by Shri Pramod K. Sawant over an 
area of 12.09 Hect. 

Applied ML area for Iron and 
Manganese, situated in Sawantwadi Tq, 
Sindhudurg District submitted by Mis. 
Minerals and Metals over an area of 
32.25 Hect. 

Udagiri Bauxite ML area, altuated in 
Kolhapur district submitted by Shri 
Prakash A. Gawandi over an area of 
254.51 Hect. 

Applied ML area situated in Kudal Tq, 
Sindhudurg District for Mica and Quartz 
submitted by Shri Sunil D. Waghdhare 
over an area of 52.5234 Hect. 

Date of approval of 
Mining Plan by IBM 

5.3.1999. 

20.10.1999 

6.7.1999 

10.1.2000 

Creation of Pollution by Hanclloom lnduetry 

(a) whether the handloom industry is ejecting heavy 
chemical subtt.ances creating pollution problem in the 
country, particularly In Tamil Nadu; and 

6143. SHRI P.H. PANDIYAN: 
SHRI T.T.V. DHINA!<ARAN: 

Will the Minister of TEXTILES be pleased to state: 

(b) if so, the details thereof and the steps taken to 
help the handloom Industry to meet this problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) 
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and (b) No, Sir. The pollution caused by dyeing 
units of the Handloom industry is negligible and the 
units do not eject heavy pollutants. However, in Tamil 
Nadu effluent treatment plants are being installed 
wherever large quantities of effluent is discharge by 
dyeing units. 

Trmde Agreement with US 

6144. SHRI BRIJLAL KHABRI: 
SHRIMATI JAS KAUR MEENA: 

Wiii th11 Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the total value of trade on which agreement has 
been reached between India and the U.S. at present in 
monetary te1 ms; 

(b) whe1her the trade between the two countries is 
likely to have great potential in future; 

(c) if so, the delalls thereof; and 

(d) the salient features of the agreement signed 
between the two countries? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (d) Trade between 
India and the USA has great potential and the trade 
balance is in India's favour. The value of trade in rupees 
during the last three years along with the trade balance, 
can be seen in the statement below: 

(Rs. in Cl"Ofes) 

Veer Exports Import& Trade Balance 

1997-98 25278.65 13813.69 (+) 11482.96 

1998-99 30841.58 15319.25 (+) 15522.31 

1999-2000 (P) 28821.25 1~07.52 (+) 14013.73 
(Aprtl-December) 

(P) Provisional Data. 

For further promoting bilateral trade, India and the 
United States of America have agreed to set up the 
India-US Commercial Dialogue and its Terms al Reference 
were signed on 23.3.2000. The framework aims to (a) 
facilitate trade (b) maximise Investment opportunities 
across a broad range of economic sectors, including 
information technology, infrastructure, biotechnology and 
serviceS. 

W•k Publlc Sector Banks 

6145. SHRI T.T.V. DHINAKARAN: 
SHRI CHANDRA BHUSHAN SINGH: 
PROF. UMMAREDDY VENKATESWARLU: 
SHRI DILIPKUMAR MANSUk.HLAL GANDHI: 
KUMARI BHAVANA PUNDLli<RAO GAWALI: 

Will the Minister of FINANCE be pleased to state: 

(a) the names of the weak public sector banks that 
have been considered non-viable by the Government; 

(b) the quantum of outstanding loans given by these 
weak banks, bank-wise; 

(c) whether the Government propoll"d to allow foreign 
banks to take over these weak banks; 

(d) if so, the details thereof and if not, the reasons 
therefor; 

(e) whether the Government propose to provide funds 
for recapitalisation of these weak banks; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) None 
of the weak public sector banks hu been considered 
non-viable. 

(b) Does not arise. 

(c) There is no proposal to allow foreign banks to 
take over any public sector bank. 

(d) Does not arise. 

(e) and (f) Recapitalisation of the weak banks will be 
considered provided restructuring programmes acceptable 
to the Government and the RBI are made avallable by 
the concerned banks. 

Overdraft by State Governments 

6146. SHRI ANIL BASU: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount of over drafts drawn by the State 
Govemments during 1997-98, 1998-99 and 1999-2000, 
State-wise; and 

(b) the interest paid by the States in this regard, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) A statement is enclosed. 
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Statement 

Statement showing the position of overdraft availed by the States and Interest on Otl9"*81t 
paid by ·the States during the financial year 1997-98, 1998-99 and 1999-2000 

(Ra. Jn crore) 

S.No. States 1997-98 1998-99 1999-2000 

Amount of Interest on Amount of lnte....t on Amount of lntereat on 
Overdraft Overdraft Overdraft Overdraft Overdraft Overdraft 

1. Andhra Pradeeh 12436.78 3.14 12979.85 3.9 23268.16 8.79 

2. Arunachal Pradesh 36.12 0.01 0.37 

3. Assam 34626.74 11.73 49424.92 14.83 53578.84 17.19 

4. Blhar 114.27 0.08 

5. Goa 114.00 0.04 250.83 0.07 

6. Gujarat 20.44 0.01 

7. Haryana 240.79 0.09 2689.54 o.n 4128.n 1.21 

8. Himachal Pradesh 1012.17 0.73 5089.39 1.51 11145.n 3.40 

9. Kamataka 142.01 0.05 

10. Kerala 2520.25 0.78 5261.11 1.51 

11. Madhya Pradesh 2871.76 0.89 11729.97 3.54 11843.18 3.29 

12. Maharashtra 

13. Manlpur 2160.03 0.75 3359.99 1.01 13801.94 4.17 'fl 
14. Meghalaya 

15. Mlzoram 1865.07 0.63 3868.39 1.18 1230.04 0.36 

16. Nagaland 2067.76 0.67 2327.81 0.72 3355.04 0.97 

17. Orissa 7198.69 2.35 6414.12 1.95 12446.55 3.59 

18. Punjab 4658.87 1.47 21688.4 6.56 24837.45 4.95 

19. Rajasthan 14972.10 4.95 8849.82 2.7 16150.52 5.44 

20. Tamil Nadu 4788.00 1.38 

21. Tripura 17.27 0.01 306.35 0.09 

22. Uttar Pradesh 211.46 0.06 23575.38 7.01 5n24.59 16.58 

23. West Bengal 2051.04 0.64 653.33 0.19 11832.97 3.87 

TOtal: 86846.54 28.20 155503.61 46.75 255968.83 74.69 

J&K Md Sikkim don't Bank wtth RBI. 



121 Wdlten AnswelS VAISAKHA 15, 1922 (Saka) 122 

PrlVllle Sector Growth Plan of ADB 

6147. SHRI VILAS MUTTEMWAR: WIU the Minister 
of FINANCE be pleased to state: 

(a) whether Asian Development Bank has finalised 
private sector development strategy for India in the first 
half of this year as active private sector participation; 

(b) if so, the main points of the Asian Development 
Bank's proposals; 

(c) the main items on which the Asian Development 
Bank would help the private eector to grow Its plan; 

(d) whether the Govemment have approved these 
proposals; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) The 
Asian Development Bank has adopted its Private Sector 
Strategy on 30th March 2000 for the whole region and 
NOT specHic to India. The strategy la a general statement 
that will guide Bank's overall operations. 

(b) and (c) The Bank's Strategy consists of a 
systematic and coherent frameworJ< that will guide Its 
activities to promote private sector development across 
the region. The thrust will be on (a) creating enabling 
conditions; (b) generating business opportunities; and (c) 
catalysing private investments. Under the above strategic 
thrust the primary focus will be on govemance in the 
pt.mile and private sectors, financial intermediation, public 
private partnership and regional and subregional 
cooperation. 

(d) and (e) WhHe taking note of the Bank's strategy 
the Govemment has requested the Bank to ensure that 
the proposad strategy does not affect India's portfolio for 
public projects. 

{Translation/ 

Allotment of Coal 

6146. SHRIMATI JAS KAUR MEENA: 
SHRI RA.JO SINGH: 

Wiii the Minister of MINES AND MINERALS be 
pleased to state: 

(a) the names of coal producing States In the country 
alongwlth their share in the total production of coal during 
the last three yeara, State-wise; 

(b) the norms fixed in regard to quarterly llflotment/ 
supply of coal linkage for power generation projecta, 
domeetic coneumption and lnduetrial eector; 

(c) the quarterly demand and actual allotrnentleupply 
of coal made for various power projects, domestic 
consumption and Industrial sector, aeparately, during the 
lut three years, State-witle and project-wise; 

(d) whether the allotment of coal Hnkage Is not 
sufficient for some power projects, eepeclally In Blhar 
and Rajasthan; 

(e) If so, the reasons therefor; and 

(f) the measures proposed to be taken by the 
Govemment to ensure adequate supply of coal for power 
projects especially for the projects located in Blhar and 
Rajasthan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) The 
names of coal producing States in the country alongwlth 
their share in the total production of coal during the 
last three yeara, State-wise is shown In enclosed 
Statement·!. 

(b) Quarterly allotment of coal for power generation 
projects are accorded by Standing Unkage Committee 
(Short-term) on quarterly basis for Individual power 
stations. The norms for deciding linkages for thermal 
power stationa are as followa: 

1. Generation target of power stations. 

2. Coal required to meet the generation target. 

3. Coal stock available wllh different thermal power 
stations. 

4. Availability of coal with different coal producing 
companies. 

5. Available infraatructure for tranaportatlon of coal 
to power atation. 

The Standing linkage Committee is an Inter-
ministerial body of representativea from Mlniatrles of 
power, rallwaya, Deptt. of Coal, Central Electricity Authortly 
and coal producing companies amongst othera. All 
concemed bodlea jointly decide the monthly linkage for 
individual powerhoU988 for a quarter. 

There ia no system of providing quarterly llnkagea 
for domestic and non-core industrial conaumera In Coal 
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India umned. Allotment of coal to non-core Industrial 
conaumers are made on the basis of linkages establlahtid 
by a competent linkages committee and on the balls of 
sponsorship issued by the concerned sponsoring 
authorltlee. 

(c) The details regarding linkages sanctioned to 
thermal power stations and despatches lrom Coal Inda 
Limited and Slngareni Collieries Ltd. during the years 

1997 -98 to 1999·2000 are given In the enclosed 
Statement-II. Coal despatches to non-core sector 
consumers Including domestic coneumers from Coal India 
Ltd., are given In enclosed Statement-Ill. 

(d) to (f) No Sir. Sufficient coal was supplied to the 
power atationa of Blhar and Rajaathan. Bealdea coal 
supplies to power houaea are reviewed regularly by an 
Inter-ministerial committee, and appropriate action Is taken 
to step up supplies, wherever 1'111C8818ry. 

Naf'llfl$ of Coal Producing States In the Country alongwlth their ahaffl (%) 

(Prodldon: mllHon tonnes) 

Names of States 1997-98 1998·99 1999-2000 (Provisional) 

Total % share Total % share Total % share 
production production production 

Andhra Pradesh 28.94 9.74 27.33 9.35 29.56 9.85 

Assam 0.69 0.23 0.64 0.22 0.67 0.19 

Bihar 81.27 27.35 76.16 26.06 76.95 25.64 

Madhya Pradesh 84.75 28.52 84.94 29.06 87.94 29.30 

Maharashtra 26.17 8.81 25.28 8.65 27.70 9.23 

Orlasa 42.16 14.19 43.51 14.89 43.55 14.51 

Uttar Pradesh 15.78 5.31 15.16 5.35 16.20 5.40 

West Bengal 17.40 5.85 18.76 6.42 17.59 5.86 

Statement-II 
2 3 4 

Power House-wise Linkages Sanctioned and 
Despatches made during the year 1997-98 5. Panipat 3090 2559 

(In '000 Tonnes) PUNJAB 

S.No. Name of TPS Linkage Deapatch 6. Bhatlnda 1890 2333 

2 3 4 6. Bhatlnda Ext. 

NORTHERN REGION 
7. Ropar 5625 5967 

DELHI RAJASTHAN 

1. Badarpur 4170 3668 8. Kota 4425 4613 
2. l.P. Station (DVB) 110 1073 8. Suratgarh 50 0 
3. Rajghat (DVB) 810 682 

HARYANA UTTAR PRADESH 

4. Farldabad 810 624 9. Anpara 8160 8037 
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2 3 4 2 3 4 

10. Harduaganj 570 925 39. Trombay 450 57 

11. Obra 5220 4067 40. Dhanu 2130 1549 

12. Panki Old 60 17 SOUTH REGION 

13. Pankl Extn. 530 817 41. Kothagudam 5940 5100 

14. Paricha 600 737 42. Ramagundam 'B' 360 281 

15. Tande 1190 1448 43. Vijayawada 8100 8757 

16. Unchahar 2480 2317 44. Ramagundam STPS 10860 11050 

17. Rlhand STPS 4935 4852 45. Nell ore 120 32 

18. Slngraull STPS 9120 9496 46. Rayala Seema (Mudanoor) 2655 1495 

19. NCTPC (Dadri) 4nO 4521 KARNATAKA 

WESTERN REGION 47. Ralchoor 5970 4431 

GUJARAT TAMIL NADU 

20. Ahmadabad 1920 1556 48. Enno re 2550 2575 

21. Gandhinagar 2925 3018 49. Mettur 5250 5705 

22. Sikka 990 1101 50. Tuticorin 5850 3933 

23. Ukai 3525 3822 51. North Chennai 2520 1644 

24. Wanakbori 5790 6483 EASTERN REGION 

MADHYA PRADESH BIHAR 

25. Amarkantak 1185 602 52. Barauni 570 306 

26. Birsingpur 2040 1560 53. Muzzafarpur 485 138 

27. Korba East 2700 2083 54. Patratu 1650 1261 

28. Korba West 4290 3692 55. Patna 60 10 

29. Satpura S•ml 6585 6920 56. Kahalgaon STPS 4680 2976 

30. Korba STPS 11310 11438 57. Tanughat 1740 1236 

31. Vindhyachal STPS 6105 5605 DVC 

MAHARASHTRA 
58. Bokaro 2130 2019 

32. Bhusawal 2490 2425 59. Chandrapur 1556 1396 

33. Chandrapur 10650 9336 60. Durgapur 1440 1167 

34. Koradlh 5040 6665 61. Mljla 960 245 

35. Khaperkheda 2160 1997 
ORISSA 

36. Naslk 3600 4053 62. Teicher 2220 2065 

37. Parli 3750 3282 
63. Teicher STPS 3090 2752 

38. Paras 160 195 
54. Eeb Ghati 2790 2169 
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2 3 4 2 3 4 

WEST BENGAL 8. Suratgarh 890 438 

85. Bandel 1380 1275 UTTAR PRADESH 

66. Santhal Deeh 1125 1159 9. Anpara ms 7670 

67. Kolaghat 5400 3801 10. Harduaganj 570 730 

68. Calcutta (CESC) 930 1254 11. Obara 4860 3728 

69. Titagarh (CESC) 1065 817 12. Panki Old 0 0 

70. South Zone (CESC) 630 445 13. Pankl (Extn.) 880 638 
71. Budge-Budge 450 222 14. Partch& 856 792 

72. Durgapur BPL 1320 813 15. Tanda 1580 1674 

73. Farrakka STPS 7800 5409 16. Unchahar 2070 1995 
NORTH EASTERN REGION 17. Rihand STPS 4980 4078 

74. Bongai Gaon 555 172 18. Singrauli STPS 9815 9844 

Power House-wise, Linkages sanctioned and 19. NCTPC (Dadrl) 4500 4045 

Despatches made during the year 1998-99 WEST REGION 

( In '000 Tonnes) GUJARAT 

20. Ahmedabad 1590 1557 
S.No. Name of TSP Linkage Despatch 

21. Gandhi Nagar 3150 3544 
2 3 4 22. Sikka 390 306 

NORTHERN REGION 23. Ukai 3750 3363 • 
DELHI 24. Wankabori 5700 8042 

1. Badarpur 3840 3099 MADHYA PRADESH 

2. IP Station (DVB) 945 684 25. Amarkantak 1320 768 

3. Rajghat (DVB) 630 528 26. Blrelnh Pur 1890 1856 

HARYANA 27. Korba East 2250 1639 

4. Faridabad 810 806 28. Korba West 4080 4146 

5. Panipat 2490 2844 29. Satpura Sami 8570 8118 

PUNJAB 30. Korba STPS 11385 11380 

6. Bhatinda 1605 1843 31. Vindhyachal STPS 8270 8169 

6. Bhatinda (Extn.) 810 281 MAHARASHTRA 

7. Ropar 4950 4623 32. Bhuuval 2'190 2128 

RAJAS THAN 33. Chandrmpur 10600 9846 

8. Kota 3360 3254 34. Koradeeh 5180 8189 
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35. Khapar Khera 1960 1734 ORISSA 

36. Nasik 3800 3651 62. Talcher 2100 2068 

37. Parli 3880 3289 63. Talcher STPS 3780 3357 

38. Pares 240 230 84. 18 Valley 2370 2410 
39. Trombay 120 16 WEST BENGAL 
40. Dhanu 1500 1585 65. Bandel 1260 948 
SOUTHERN REGION 66; Santaldih 960 1221 

ANDHRA PRADESH 
67. Kolaghal 5220 3207 

41. Kothagudem 7050 4891 
68. C.lcutta (CESC) 900 1061 

42. Ramagundam B 315 275 
69. Tltagarh (CESC) 1020 1080 

43. Vijayawada 6900 7273 

44. Ramagundam STPS. 11400 
70. South Gen. (CESC) 645 347 

10227 

45. Nellore 150 73 
71. Budge Budge 855 495 

48. Rayalaaeema (Muddanur) 2625 2504 72. Durgapur (DPL) 840 337 

KARNATAKA 73. Farakka STPS 5970 4905 

47. Raichur 5160 4354 NORTH EASTERN REGION 

TAMIL NADU 74. Bongaigaon 270 74 

48. Ennore 2130 ssn Power House-wise Linkages Sanctioned and 
49. Mettur 3930 5398 Despatches made during the yur 1999-2000 

50. Tutlcorln 4500 3789 (In '000 Tonnes) 
51. North Chennal 2880 0 

EASTERN REGION 
S.No. Name of TPS Linkage Despatch 

BIHAR 2 3 4 

52. Baraunl 705 493 
NORTHERN REGION 

53. Muzzafarpur 570 427 
DELHI 

54. Patratu 1846 1662 

Patna 38 2 1. Badarpur 4300 3601 
55. 

56. Kahalgaon STPS 3930 3409 2. l.P. Station (DVB) 795 711 

57. Tanughat 1740 1064 3. Rajghat (DVB) 765 754 

DVC HARYANA 

58. Bokaro 1350 1803 4. Faridabad 885 806 

59. Chanclrapur 660 1192 5. Panipat 2475 1888 

60. Durgapur 870 n5 PUNJAB 

61. Mejia 1020 570 6. Bhatlnda 1830 1853 
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6. Bhatinda (Exten.) 2175 2148 MAHARASHTRA 

7. Ropar 5325 5401 32. Bhusaval 2580 2500 

RAJASTHAN 33. Chandrapur 11340 11613 

8. Kota 4470 3867 34. Koradeeh 5710 5259 

8. Suratgarh 1440 907 35. KhaperKheda 1800 1587 

UTTAR PRADESH 36. Naalk 3880 3616 

9. Anpara 8880 7947 37. Parti 3240 3074 

10. Harduaganj 750 717 36. Paras 330 312 

11. Obra 4950 4379 39. Trombay 120 3 

12. Panki Old 0 0 40. Dhanu 1760 1311 

13. Panki Extn. 810 1076 SOUTHERN REGION 

14. Paricha 990 526 
ANDHRA PRADESH 

15. Tanda 1380 1020 
41. Kothagudem 6465 5736 

16. Unchahar 3180 2972 
42. Ramagundam B 360 344 

43. Vijayawada 6450 6753 
17. Rihand STPS 4950 4782 

44. Ramagundam STPS 10800 10452 
18. Singrauli STPS 9825 10031 

45. Nellore 210 94 
19. NCTPC (Dadri) 5190 4969 

46. Rayalaseema (Muddanur) 2700 2718 
WESTERN REGION 

·KARNATAKA 
GWARAT 

47. Ralchur 7050 5529 
20. Ahmedabad 1110 1110 

TAMIL NADU 
21. Gandhi Nagar 3960 3661 

48. Enno re 990 3162 
22. Sikka 765 718 

49. Mettur 3690 4749 
23. Ukai 2900 3137 

50. Tuticorin 3660 3515 
24. Wankabori 6450 7521 

51. North Chennal 2670 0 
MADHYA PRADESH 

EASTERN REGION 
25. Amarkantak 990 874 BIHAR 
26. Birainhpur 3030 2471 52. Barauni 750 410 
27. Korba East 2310 2093 53. Muzzafarpur 750 427 
28. Korba West 4890 4216 54. Patratu 2280 1631 
29. Satpura Sami 7500 8137 55. Patna 0 0 

30. Korba STPS 11715 11458 58. Kahalgaon STPS 3900 3525 

31. Vlndhyachal STPS 6720 6243 57. Tanughat DVC 1580 763 
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2 3 

DVC 

58. Bokaro 1950 

59. Chandrapur 1110 

00. Durgapur 1140 

61. Mejia 1455 

ORI SSA 

62. Teicher 2310 

63. Talcher STPS 3675 

64. IB Valley 2400 

WEST BENGAL 

65. Bandel 1200 

66. Santaldih 870 

67. Kola ghat 5610 

68. Calcutta (CESC) 735 

69. Tltagarh (CESC) 960 

70. South Gen. (CESC) 570 

71. Budge Budge 1545 

72. Durgapur (BPL) BOO 
73. Farakka STPS 6300 

74. Bakreshwar 645 

NORTH EASTERN REGION 

75. Bongalgaon 240 

..,.,,,.,,t-111 

Coal Despatches to Non-Coffl Sector 

(from Coal India Limited) 

4 

1708 

1233 

886 

1503 

2247 

4058 

2752 

1057 

949 

3220 

692 

762 

419 

1255 

631 

5465 

66 

112 

(FigunMI in lakh tonnes) 

1997-98 1998-99 1999-2000 

SSF Unita 17.77 14.33 13.61 

Briquetting units 22.83 29.27 40.18 

Soft Coke 0.33 0.10 0.03 

Others 321.67 335.93 407.97 

Total Non-cont 362.60 379.63 481.79 

ExclH on Blacult 

6149. SHRI JAIBHAN SINGH PAWAIYA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment are aware that the 
livelihood of the employees working in biscuit 
manufacturing industry has been affected due to the 
increase made in the excise duty; and 

(b) if so, the remedial measures taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) and 
(b) It is difficult to say whether increase in excise duty 
per se is a factor affecting, if any, the livelihood of 
employees working in the biscuit manufacturing 
industry. However, the excise duty on biscuits put up 
In retail packs of weight not exceeding 100 gms. and 
the retail sale price each such packet not exoeeding 
Rupees Five has been reduced to 50% of 18% 
CENVAT with effect from 4th May, 2000. 

[English] 

Export of Blended Fabric• 

6150. SHRI C.P. RADHAKRISHNAN: Will the 
Minister of TEXTILES be pleased to state: 

(a) the total quantity and value of the blended 
fabrics exported during the last three years, year-wise; 

(b) the details of percentage of Indian share in 
such fabrics u part of the total export In the world 
marl<et; 

(c) whether the share of export is adequate and 
satisfactory; and 

(d) if not, the details of the steps takonlbeing taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) 
The total quantity and value of blended Textile fabrics 
exported during the last three years are as follows: 
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Year Cotton/Polyester Cotton/Vlacose 
blended fabrics blended fabrics 

1999-2000 

1998-1999 

1997-1998 

Qty. 

5.81 

6.41 

5.94 

Value 

8.08 

4.76 

5.38 

Qty. Value 

3.84 3.95 

0.97 1.10 

3.11 3.51 

Source: The Cotton Textiles Export Pn:motlon Council, Mumbal. 

(b) As per available data for 1997, India's share 
of the world textile exports Including blended fabrics is 
about 2.5%. 

(c) and (d) Government have been taking several 
steps from time to time for increasing our share in the 
global textile trade. Some of the important initiatives 
taken speciflcally In respect of the textile sector are 
as under: 

(1) The Technology Upgradation Fund Scheme 
has been made operational with effect from 
1.4.1999 to facilitate the modernisation and 
Upgradation of this sector. 

(2) The New Export Entitlement (Quota) Policy 
for the period 2000-2004 has been announced 
recently to provide stability and continuity and 
encourage competltlveneaa in textile exports. 

(3) Non-Quota Entitlement (NQE) System for 
encouraging non-quota exports to quota and 
non-quota countries has been retained to 
boost exports in apparel sector-value added 
segment of Indian textiles. 

(4) The facility to import capital goods under 
Export Promotion Capital Goods (EPCG) 
Scheme at 5% conc888ional rate of duty. 

(5) Exports of cotton yarn by Export Oriented 
Unit (EOU)/Export Promotion Zone (EPZ)/ 
EPCG units has been liberalised. 

(6) Zero Duty import of certain categories of 
trimmings & embellishments has been 
allowed. 

Cotton fabrics 
blended with other 

fabrics 

Qty. Value 

4.84 

2.68 

1.57 

{Translation] 

7.26 

4.99 

2.71 

(Quantity: in Million Sq. mtr.) 
(Value: in Million USS) 

Total Cotton 
Textiles fabrics 
exports (Incl. 

Blends) 

Qty. Value 

2226.78 

2204.75 

1902.20 

1094.78 

1100.98 

1113.75 

Coal Mine• In the Country 

6151. SHRI NAWAL KISHORE RAi: 
SHRI SUKDEO PASWAN: 

Wiii the Minister of MINES AND MINERALS be 
pleased to state: 

(a) whether the Government have explained the total 
number of coal mines in the country; 

(b) If so, the State-wise number thereof and the 
number out of then mines are under operation; and 

(c) the estimated coal reserves therein and the 
quantity of coal production eatimated on the balli8 of 
reaearch in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) and 
(b) The number of existing coal mines in the country Is 
given below State-wise: 

State No. of existing coal mines 

Andina Pradesh 69 
Assam 6 
Blhar 169 
Jammu & Kashmir 3 
Madhya Pradesh 127 
Maharashtra 53 
Orl88a 22 
Uttar Pradesh 4 
West Bengal 108 

Total 561 
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(c) 'The coal reserves of India, upto the depth of 
1200 meter have been estimated by the Geological Survey 
of lndla as 2, 11,593.81 minion tonnes as on 1.1.2000. 
The 1998-99 coal production In the country was 292.27 
million tonnes. The coal production is targetted keeping 
In view the coal demand from the consumers. 

[English} 

Fund• Under Heatth Package Scheme to Orl81a 

6152. SHRI ANADI SAHU: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Rs. 72.00 lakh sanctioned during the 
year 1999-2000 to Orisaa Government covering 4269 
weavers ha& still . not been released by centre under 
Heatth Package Scheme; and 

(b) If 80, the details thereof alongwith the reasons 
thereof and the time by which the amount is likely to be 
released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) and 
(b) No funds were sanctioned to the State Government 
of Orlssa under Health Package Scheme during the year 
1999-2000. A request for providing borewells to 200 
ViHages was made by the State Government of Orlssa. 
However due to non-submission of detailed proposal and 
utllillatlon of earlier releases, funds could not be released. 
Funds will be made available on submission of detailed 
proposals. 

Broadca•tlng legl•latlon 

6153. SHRI ADHIR CHOWDHURY: 
SHRIMATI SHYAMA SINGH: 
SHRI SATYAVRAT CHATURVEDI: 
SHRI DILIPKUMAR MANSUKHLAL GANDHI: 
SHRI SHRINIWAS PATIL: 
SHRI MOHAN RAWALE: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government propose to draft a 
comprehensive broadcasting legislation; 

(b) If so, the main objectives of this legislation; 

(c) whether through the new Broadcasting Bill, the 
Government propose to take a strict stand on obscenity 
on TV and cover private TV channels; 

( d) If so, the details thereof; 

(e) whether the Government also propose to provide 
better access to the maximum viewers, par11culerly living 
In rural areas; 

(f) If 80, the steps taken/proposed to be taken by 
the Government in this regard; and 

(g) the time by which this legislation is likely to be 
Introduced in the House? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) to (g) The Government 
proposes to bring before the Parliament a comprehensive 
legislation which will, inter-al/a, provide for regulatory 
mechanism for various aspects of broadcasting, particularly 
the private broadcasting. However, the exact details are 
yet to be finalized and no time frame can be Indicated 
for the same as yet. Opening of the sector to private 
broadcasters together with appropriate regulatory 
mechanism will help in promoting better access to and 
choice of broadcasting programmes to large number of 
viewers/listeners including those living in rural areas. 

[Translation} 

Joint Venture with France with PSU• 

6154. SHRIMATI RENU KUMARI: 
SHRI P.R. KHUNTE: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Government and Public Sector 
Enterprises have approached the Franch Companies to 
have collaboration in their 24 Public Sector Undertakings; 

(b) if so, whether any joint ventures have been set 
up with them; 

(c) if so, the details. thereof alongwith the names of 
PSUs; 

(d) the percentage of Foreign Direct Investment is 
likely to be increased from France as a resuh thereof: 

(e) whether the Government have received their 
response in this regard; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (OR. 
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VALLABHBHAI KATHIRIA): (a) to (I) Govemment have 
1ccorded in principle, approval for induction of Joint 
lfenture partners with majority equity participation in 
·espect of 24 Public Sector Undertakings under the 
administrative control of this Ministry. In most cases, 
Consultants have been appointed. In some casea bids 
have been invited from prospective Joint Venture partners. 
French Companies have not been approached In 
particular. No bid from French Companies has been 
received so far in respect of these PSUs. 

{English] 

Carpet Weavers 

6155. SHRIMATI SHYAMA SINGH: 
DR. RAMESH CHAND TOMAR: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government are aware of the 
deplorable condition of carpet weavers in the country; 

(b) H so, whether the carpet weavers throughout the 
country are neither getting raw material at a subsidised 
rates nor any lina:ices from banks/financial institutions; 

(c) ii so, whether the Government have formulated 
any scheme to encourage and provide assistance to 
carpet weavers in the country; and 

(d) ii so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TIEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) 
to (d) While there is a need to improve the condition of 
carpet weavers in the country, as per available information, 
the per capita income of artisans including weavers has 
not declined during the past few years. 

The carpet weavers are being provided assistance 
by way of various schemes of the Govemment, which 
include training; design development; support for marketing 
development; common facility centres and opportunities 
for direct marketing; workshed-cum-housing group 
insurance; health package and pension under indigent 
circumstances to National Award winners. 

In so far as financial support is concerned, loans are 
being provided by commercial banks under the refinance 
facilities of Small Industries Development Bank of India 
(SIDBI) and National Bank for Agriculture and Rural 
Development (NABARD). Refinance facilities to the Banks 
facilitates charging of lower Interest rate not exceeding 
Prime Lending Rates by the Banks from artisanalunlls 
availing loans upto Rs. 2.00 lakhs. 

lneolvent Flnanc191 and lncluatrlal lnltltutlona 

6156. SHRI DILEEP SANGHANI: WUI the Minister of 
FINANCE be pleased to state: 

(a) whether the public financial and industrial 
institutions are in the grip of insolvency; 

(b) H so, the names of such institutions; and 

(c) the precautionary meaaures taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) No All 
India Public Financial Institution is reported to be under 
a threat of insolvency in view of the. fact that all the All 
India Public Financial Institutions fulfil the capital adequacy 
ratio requirements as of end March 1999 in accordance 
wllh RBI norms and guidelines in this regard. 

(b) and (c) Does not arise. 

Powers to PIB 

6157. DR. (COL. RETD.) DHANI RAM SHANDIL: Will 
the Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether there is any proposal to give more 
powers to Press Information Bureau to oversee the. 
functioning of Press in India; 

(b) H so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) to (c) The Presa Information 
Bureau is the nodal agency of the Govemment to 
disseminate information to the media about Govemment's 
policies, programmes, initiatives and achievements and 
provide feedback to the Govemment about the people's 
reaction as reflected in the media. The Pre• Information 
Bureau does not oversee the functioning of the Press In 
India and there is no proposal to give It this role. 

[Translation] 

Brenchea of !Jal 

6158. SHRI TUFANI SAROJ: Will the Minlater ol 
FINANCE be pleased to state: 
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(a) whether State Bank of India has taken a decision 
to increase its branches; and 

(b) If so, the State-wise number of branches proposed 
to be opened, particularly in Uttar Pradesh, during 2000-
2001? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yee, 
Sir. 

(b) The State-wise number of branches proposed to 
be opened by State Bank of India including In Uttar 
Pradesh Is given below: 

Name of State 

Andhra Pradesh 

Assam 

Bihar 

Chandigarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orl888 

Punjab 

Rajaathan 

Tamil Nadu 

Trlpura 

Uttar Pradelh 

West Bengal 

Total 

No. of branches 

7 

3 

2 

4 

5 

3 

3 

3 

10 

2 

5 

8 

10 

72 

Expenditure of Banka on Administration 

6159. SHRI SHANKAR PRASAD JAISWAL: Will the 
Minister of FINANCE be pleased to state: 

(a) the percentage of the total income permlssible 
under the Administrative Expenditure Head In rural banks 
alongwith the actual amount spent/being spent by these 
banks; 

(b) whether these banks are spending more than the 
amount permissible therefor; and 

(c) if so, the neces..11ary steps being taken by the 
Govemment to reduce this expenditure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) There haa been no specific limit prescribed by National 
Bank for Agriculture and Rural Development (NABARD) 
for expenses in respect of Regional Rural Banks (RRBs). 
The establishment coat of individual ARB depends upon 
many factors such as size of ARB, staff strength, level 
of business, etc. The Board of Directors of each ARB is 
the appropriate authority to monitor and control the 
expenditure in respect of each RAB. As reported by 
NABARD the actual expenditure by all RRBa towards 
administrative expenses for the year 1908-99 was Rs. 
982.66 crore which is approximately 29% of the total 
income for the year. 

(c) RRBa are required to prepare Development Action 
Plan Incorporating strategies for improving operational 
efficiency by Increasing business and reduction of coat. 
Sponsor Banks also conduct quarterly review meetings 
of their sponsored RRBs to monitor the progress In this 
regard. 

[English] 

Ban by USA on Import from India 

6160. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government of U.S.A. has restricted 
the import of certain goods from India; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) whether Sidi Industry has been adve1'881y affected 
considerably due to these restrictions; and 
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(d) if so, the steps proposed to be taken by the 
Government for its smooth running and bringing about 
improvements in the Bidi Industry? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) The US tustoms 
has issued detention orders against import of beedis from 
a specific Indian exporter namely, Mis. Mangalore Ganesh 
Bidi Works on the basis of 'reasonable suspicion' that 
forced child labour is being uaed by the company in 
manufacturing beedis. The company and the Government 
of India have taken up the matter with the appropriate 
US Government authorities. 

(c) No, Sir. 

(d) Does not arise. 

Strategy to lncreau Handloom Exporta 

6161. SHRI SADASHIVRAO DADOBA MANDLIK: Will 
the Minister of TEXTILES be pleased to state: 

(a) whether the Government have adopted any new 
strategy to increase handloom exports; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) and 
(b) Yes Sir, In order to promote export of handloom 
products in the light of challenges posed by the world 
market, efforts are being made to make the sector more 
competitive. Effective measures are being initiated to 
increase productivity and improve quality, and introduce 
modern designs in the handloom sector to suit the 
requirements of international market The strategy includes 
providing exposure to International market through 
participation in International fairs etc. 

In order to give substantial impetus to the export of 
handloom fabrics, made-ups and other handloom items 
for the country, a Scheme for 'Development of Exportable 
Products and their Marketing' has been introduced during 
1996-97. Under the Scheme assistance is available for 
developing exportable products, building up of production 
capability for export and thereafter marketing I •In the 
International fairs abroad. So far 55 projecl8 have been 
sanctioned under the Scheme to various Handloom Co-
operatives/ApexlCorporations/Councils etc. 

FDI 

6162. DR. NITISH SENGUPTA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether hundred per cent foreign direct inveatment 
is being permitted in highly profitable consumer goods 
industry; and 

(b) if so, the details thereof and reuona therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) In case of foreign 
direct investment participation in 22 epacifled consumer 
goods, the condition of balancing of dividends over a 
period of 7 years frorr. commencement of production is 
applicable. Foreign equity upto 100% la allowed in the 
said consumer goods industry with a view to bringing 
modern technology, capital and competition to this 
industry. 

Minimum Support Price Operation of Jute 

6163. SHRI A.JOY CHAKRABORTY: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether under Minimum Support Prices (IWISP) 
operation, the Government reimburae entire loes Incurred 
by the nodal agency for MSP operations; 

(b) if so, the details of procurement of raw jute by 
JCI, total losses and reimbursement made by the Govt. 
under MSP during each of last three years; 

(c) whether the Commiaaioh for Agriculture Coat 
Prices observed that MSP operations of· the JCI was 
poor for want of funds and recommended for release of 
funds of losses of earlier year; and 

(d) if so, the details thereof and the time by which 
the entire loases are llkaly to be relmburaed? 

• THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) and 
(b) The JCI has been aet up as a nodal agency to 
undertake MSP operations for raw jute. The losses 
incurred by the Corporation for undertaking such 
operations are reimbursed by the Government. Details of 
procurement, loasea & amounts provided by Govt. to JCI 
are given below: 

Procurement 
Year Quantity/ 

procured 

1997-98 9.85 

1996-99 0.13 

1999-2000 0.18 
(Proviaional) 

Quantity in lakh bales 
of 180 kg each 
Rupeea In crore 

Louaa 
88 reported 

by JCI 
(Ra.) 

13.98 

62.06 

54.89 

Loans 
(Ra.) 

26.00 

20.00 

18.00 
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(c) Aa the Govt. providn Bank guarantee to JCI for 
undertaking MSP operations every year, the question of 
the MSP operation of the JCI being poor for want of 
funds, does not arise. 

(d) Against a claim of Ra. 363 crores up to 1998-99 
88 Subsidy by JCI, the Govt. has already released Rs. 
222.40 crores to JCI 88 subsidy and Rs. 125.18 crores 
u loan upto 31.3.2000. A proposal is under consideration 
of the Ministry to adjust the loans given to JCI as subsidy 
towards the I01188S incurred by the Corporation on account 
of MSP operations. 

[Translation/ 

Foreign Trne 

6164. DR. GIRIJA VYAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether there la heavy losa in foreign trade of 
the country;• 

(b) if so, the reasons therefor; 

(c) whether the country's balance of payment is also 
heading for huge deficit; 

(d) if so, the details thereof and the reasons therefor; 
and 

(a) the measures being taken by the Government to 
check the balance of payment deficit and loss In foreign 
trade? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) As per the 
Directorate General of Commercial Intelligence & Statistics 
provisional data, trade deficit during the year 1999-2000, 
has been to the tuna of USS 8616 million which is higher 
than the corresponding figure of the previous year. The 
reasons for trade deficit in foreign trade are international 
factors such as recession in the world market, economic 
crisis In soma partner countries, and Infrastructural 
constraints. 

(c) and (d) The deficit in the currant account of the 
balance paymenta decHned significantly to USS 4.0 billion 
In 1998-99 from US S 5.5 billion in 1997-98. This currant 
account deficit was only 1% of the GDP in 1998·99. 
With the sharp Increase in oil prices, the currant account 
deficit la expected to be in the range of 1.6 to 1.8% of 
GDP during 1999-2000. 

(e) A number of steps have bean taken to further 
enhance the export growth which include reduction in 
tranaactlon cost through decentralisation, simplification of 
procedures and various other measures as enumerated 

in the Exim Policy. Steps have also been taken to 
promote exports through multilateral and bilateral initiatives, 
identification of thrust sectors and focus regions. Measures 
have also bean taken a keep the balance of payments 
under control by cautious approach towards the capital 
account convartlbUity, a tight control on short term external 
debt and medium term commercial borrowings, appropriate 
policy measures to encourage non-debt creating financial 
flows and close monitoring on the movements of exchange 
rate of Rupee. 

Aehabllltatlon Programme for Mines Workera 

6165. SHRI PUNNU LAL MCHALE: Will the Minister 
of MINES AND MINERALS be pleased to state: 

(a) whether the Govemmant have formulated/propose 
to formulate any schema for the rehabilitation of the 
workers, who have been retrenched and are on the verge 
of starvation or likely to be retrenched due to closure of 
the mines of the Coal India Limited; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) Aa 
reported by Coal India Limited, there has neither been 
any retrenchment of workers nor any retrenchment is 
proposed in the near Mure In Coal India Limited. If and 
when such contingency arises, a suitable scheme can be 
formulated. 

(b) and (c) Do not arise In view of reply given to 
part (a) above. 

[English] 

Supply of Coal to Steel Plants 

6166. SHRI DINSHA PATEL: Wiii the Minister of 
MINES AND MINERALS be. pleased to state: 

(a) whether the indigenous supply of coal to the steal 
plant& I& adequate; 

(b) if not, the total monthly demand of coal in 1taal 
sector; and 

(c) the steps being taken to fuffll their demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) 
Coking coal of required quality for supplying to steel plants 
is not adequately available in the country. 
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(b) The demand for steel plants (inclusive of Durgapur 
Coke over plant) for washed and direct feed coal as per 
Coal India Limlted's annual action plan target, and 
despatches during the year 1999-2000 is as under: 

Year 

1999·2000 

(Figures In '000 tonnes) 
(Data provisional) 

Annual Action 
Plan target 

7550 

Actual 
Despatch 

6441 

(c) There is a gap between demand and production 
of coking coal. There Is only limited scope for closing 
this gap due to nature of the coking coal deposits and 
its inadequate reserves and production capacities in the 
country. 

However in order to improve dispatches of washed 
coal, two washerles at Kedia (Central Coalfields Ltd.) and 
Madhuban (Bharat Coking Coal Ltd.) had recently beon 
commissioned. Govemment has also reduced the import 
duty on coking coal so that steel sector may import the 
desired quality coking coal for blending with indigenous 
coal. 

Stock Exchange In Tamil Nadu 

6167. SHRI THIRUNAVUKARASU: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government propose to set up a 
stock exchange at Madurai in Tamil Nadu; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) SEBI has informed that no application regarding setting 
up a stock exchange at Madurai in Tamil Nadu is pending 
with them. 

Loan1 Under IADP 

6168. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether RBI hu directed all the banks In public 
and private sector to clear the loan applications under 
IRDP within a fortnight; 

(b) if so, whether the banks are not foHowing the 
dlrecllone of RBI and a large number of loan applications 
are atlU pending over a long period; 

(c) if eo, the State-wiee number of loan applications 
pending for clearance and the reaaona therefor; 

(d) the time by which the pending applications are 
likely to be cleared; 

(e) the State-wise amount of loan disbursed during 
the last three years under IRDP, particularly in Blhar and 
Kamataka; and 

(f) the time limit for repayment of such loan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) Yes, Sir. Reserve Bank of India (RBI) has instructed 
banks to sanction the Integrated Rural Development 
Programme (IRDP) loan applications within a fortnight. 
Generally, banks adhere to the time schedule. However, 
delays occur on account of various reasons such as non-
submission of required documents, bunching of 
applications in the last quarter of the year, etc. 

(c) and (d) RBI has reported that deta regarding the 
State-wise number of loan applications pending and the 
time by which they are likely to be cleared are not 
available. 

(e) The detaUs of the State-wise amount of loans 
disbursed during the last three years under IRDP, 
including that of Blhar and Kamataka are indicated in the 
encloaed Statement. 

(f) The repayment period under IRDP may vary 
between 5 to 1 o years depending on the activity 
undertaken by the borrower. Banks have also been 
advised that wherever neceaaary suitable moratorium 
should be provided. 

Statement 
State-wise details of amount of loans disbursed under IRDP during the years 1996-97, 1997·98 and 1998·99 

(Rs. In lakhs) 

S.No. State/Union Territory 1996-97 1997-98 1998·99 

1. 

2. 

2 

Andhra Pradesh 

ANnachal Pradesh 

3 

29088.27 

614.60 

4 

27072.69 

829.36 

5 

23157.92 

788.34 
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2 3 4 5 

3. Aesam 3160.32 8851.26 7871.27 

4. Blhar 34625.37 33781.31 38243.75 

5. Goa 272.07 223.43 167.66 

6. Gujarat 7369.74 8267.46 8266.60 

7. Haryana 3335.39 2463.52 4116.55 

8. Himachal Pradesh 1n9.11 1558.10 2429.63 

9. Jammu & Kashmir 1231.28 1904.60 ~li5.17 

10. Kamatlka 18287.33 14691.76 14470.36 

11. Kerala 9231.00 9417.76 9376.n 

12. Madhya Pradesh 33113.08 32448.55 31544.46 

13. Maharashtra 26870.43 28233.31 31853.17 

14. Manlpur 603.73 304.88 188.19 

15. Meghlllaya 698.43 595.63 536.17 

16. Mlzoram 274.88 248.63 250.06 

17. Nagaland 440.76 156.16 509.97 

18. Orissa 16823.79 16254.46 20159.01 

19. Punjab 1667.86 1476.00 2441.72 

20. Rajasthan 17226.15 17168.14 19635.87 

21. Sikkim 288.17 339.29 363.38 

22. Tamil Nadu 18293.71 23782.03 22351.38 

23. Tripura 2324.75 1306.37 2846.15 

24. Uttar Pradesh 68461.88 68467.42 76354.65 

25. West Bengal 14027.83 12258.74 10744.92 

26. A&N lalande 67.17 n.96 67.40 

27. D&N Havell 38.23 38.74 20.88 

28. Daman & Dlu 32.29 32.86 20.33 

29. Lakshadweep 6.04 6.n 5.75 

30. Pondicherry 143.37 131.61 133.75 

All India 308294.63 309888.81 333400.19 
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FDI In TN Plantation 

6169. DR. JASWANT SINGH YADAV: 
SHRI SULTAN SALAHUDDIN OWAISI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government have allowed upto 74% 
FOi in tea plantation; 

(b) if so, the details thereof; 

(c) the impact on the domestic tea growers as a 
result thereof; 

(d) whether various Issues of foreign ownership of 
Indian land is yet to be resolved; and 

(e) if so, the time by which these are likely to be 
resolved? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) No, Sir. 

(b) and (c) Does not arise. 

(d) and (e) Information is being collected. 

[Translation] 

FDI 

6170. SHRI MANSINH PATEL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of foreign proposals received so far 
to set up industries In the country; 

(b) the joint collaboration-wise details thereof, if any, 
and the names of the concerned col.Wltrtea; 

(c) the State-wise total Investment proposed to be 
made; 

(d) whether any survey has been conducted to 
ascertain the outcome likely to be with the llltllng up of 
these Industries In the country; and 

(e) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) Sir, during the 
period August, 1991 to January, 2000, a total number or 
10,382 proposals have been approved. Out or these, Joint 
Collaborations are 8,218 involving Investment Intentions 
amounting to Rs. 1,33,888.56 crore. A statement showing 
State-wise details is enclosed. Details of country-wise 
break-up are given in the Monthly SIA N8W81atlera brought 
out by Department of Industrial Policy.& P.romotion, which 
are widely circulated including to the Parliament Library. 

(d) and (e) No, Sir. 

Statement 

State 

Andhra Pradesh 

Aaaam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Kamataka 

State-wiee Break up of Foreign Collaboration & Foreign Direct Investment 
Proposals Approved during (August 1991 to January, 2000) 

No. of Approvals Amt. of FOi 
Approved 

Total Tech Fin (Rs. crore) 

2 3 4 5 

711 197 514 8763.88 

17 13 4 1.50 

111 65 46 831.67 

859 432 427 11092.32 

650 251 399 2936.92 

85 51 34 360.61 

5 3 2 8.41 

1254 367 887 15978.83 

% to Total 

6 

4.16 

0.00 

0.39 

5.27 

1.40 

0.17 

0.00 

7.59 
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2 

Kerala 170 

Madhya Pradesh 238 

Maharashtra 2527 

Manipur 

Meghalaya 4 

Nagaland 2 

Orlssa 128 

Punjab 157 

Rajasthan 276 

Tamil Nadu 1496 

Trlpura 2 

Uttar Pradesh 648 

West Bengal 461 

Andaman & Nicobar 7 

ANnachal Pradesh 2 

Chandigarh 25 

Dadra & Nagar Haveli 65 

Delhi 1066 

Goa 132 

Lakshadweep 

Pondicherry 81 

Daman & Diu 33 

Others (States not indicated) 5405 

Total 18819 

[English] 

Production of Textile• by Handloom Sector 

6171. SHRI RAMJI LAL SUMAN: 
SHRI SUKDEO PASWAN: 
DR. SUSHIL KUMAR INDORA: 
SHRI NAWAl. KISHORE RAI: 

Wiii ~er of TEXTILES be pleased to state: 

"' (a) whether the share of handloom industries is about 
20 percent of the total textile production In the country; 

3 

51 

94 

889 

0 

0 

48 

51 

93 

462 

254 

166 

0 

0 

3 

42 

129 

51 

0 

33 

14 

2476 

6237 

4 5 6 

119 811.75 0.39 

144 9491.52 4.51 

1638 28919.41 13.73 

3.19 0.00 

4 52.96 0.03 

3.68 0.00 

80 7986.74 3.79 

106 1933.72 0.92 

183 2443.71 1.16 

1034 14122.64· 6.70 

0.68 o:oo 
394 3767.87 1.79 

295 7887.80 3.65 

7 13.79 0.01 

2 11.06 0.01 

22 140.03 0.07 

23 123.94 0.06 

937 30338.99 14.40 

81 502.36 0.24 

0.50 0.00 

48 393.73 0.19 

19 42.59 0.02 

2929 61880.80 29.36 

10382 210649.60 

(b) H not, the assessment of the Government in this 
regard; 

(c) whether percentage of the people engaged in 
handloom sector is maximum as compered to that In the 
mill and powerloom sectors in the textUe Industry; 

(d) if not, the percentage of people wori<lng in the 
mill, powerloom and handloom sector, separately; 

(e) whether the po88ibillties to increase the 
percentage of production of hancloom sector have been 
ascertained; and 
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(f) if so, the extent to which it can be increased 
alongwith the scheme of the Govemment for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) 
Yes, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) Does not arise. 

(e) and (f) Yea, Sir. The Govemrnent of India has 
endeavoured to increase the percentage of handloo111 
production by extending financial aSBistance under 
developmental and weffare schemes to 'he handloom 
industry through the State Governments. These schemes 
Include Project Package Scheme, Workshed-cum-Housing 
Scheme, Mill Gate Price Scheme etc. 

Tr11de Agreements with U.S. 

8172. DR. MANDA JAGANNATH: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of trade agreements made during the 
recent visit of US President; and 

(b) the manner In which it is likely to help the balance 
of trade of the country? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) For promoting 
bilateral trade, India and the United States of America 
have agreed to set up India-US Commercial Dialogue 
and its Terms of Reference were signed on 23.3.2000. 
The framework alms to (a) facilitate trade (b) m11Ximlae 
Investment opportunities across a broad range of 
economic sector, including information technology, 
infraatructure, biotechnology, and services. The balance 
of trade is in India's favour so far. 

[Translation] 

Sick NTC Miila In Rajasthan 

6173 PROF. RASA SINGH RAWAT: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government propoae to cloae down 
the NTC miHs in the country, particularly in Rajeathan; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether representations in this regard have been 
received from the people and the workers' unions; 

(d) if so, the details thereof; 

(e) whether the Government propose to merge the 
two mills of Beawar into one; and 

(f) if so. the details of the scheme In this regard and 
whether the concerned workers' unions have been taken 
into confidence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) No 
such proposal has been finalised by Government. 

(b) Does not arise. 

(c) and (d) Some representations have been received 
from the workers' union regarding revival of the mills in 
Rajasthan. 

(e) and (f) There was a propoaal of merger of Edward 
Mills, Beawar with Mahalakshmi Mills, Beawar. However, 
this plan could not be Implemented on account of non· 
disposal of surplus land/assets of the mills in the absence 
of permission of the concemed State Govemment and 
non-approval of the modemisation scheme by the BIFR. 

[English] 

Subeldl.. on MerltlNon-Merlt GoodalServlcas 

6174. SHRI TRILOCHAN KANUNGO: Wll the Minlllter 
of FINANCE be pleased to state: 

(a) whether the Govemment have Identified merit and 
non-merit goods and services wfth a view to provide 
subsidy on these items; 

(b) if so, the names of items in each category and 
the basis of selection; 

(c) the amount of the States and Central Govemment 
subsidies on the mbove mentioned Items and services, 
item-wise; and 

(d) the steps takan to clapense with State and Central 
subsidies on these items anl!I services? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
An Expenditure Reforms Commission has been set up 
by the Government of India to inter-a/ia review the 

i 



157 VAISAKHA 15, 1922 (Saka) 158 

framework of all subsidies, both explicit and Implicit, 
examine the economic rationale for ihelr continuance and 
make recommendations for making subsidies transparent 
and suggest measures for maximising their impact on 
the target population at minimum cost. The Commission 
would also review the framework of user charges of 
Departmental and commercial entitles and suggest an 
effective strategy for cost recovery through user charges. 

Surplua Employ ... of SBI 

6175. SHRIMATI REENA CHOUDHARY: 
SHRI BHIM DAHAL: 

Will the Minister of FINANCE be pleased to state: 

(a) the strength of employees of State Bank of India, 
as on March 1, 2000; 

(b) whether there is any aurplua staff in SSI; 

(c) if so, the estimated number thereof; 

(d) whether SBI is planning to redeploy its surplus 
staff in lhe proposed insurance ventures; and 

(e) if so, the details including terms and conditions 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) 
According to State Bank of India (SBI), their staff strength 
as on 31.12.1999 is 2,34,667. 

(b) A detailed study is In progress in SBI In this 
regard. SBI are initially looking at the staffing pattem and 
business level at their computerised branches (aggregate 
number of which is 2115 as 'lf now). 

(c) Surplus staff will be identified after the study is 
completed. 

(d) According to SBI proposed insurance venture will 
be launched only after the approval& from the Regulatory 
Authorities are received. SBI would, at the appropriate 
time, examine the feasibility of drawing on their staff 
resources for insurance business. 

(e) Does not arise in view of (d) above. 

Special Import Ucenalng Schema 

6176. SHRI BHIM DAHAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government have dismended lhe 
Special Import Licence (SIL) Scheme; 

(b) if so, the reasons therefor; 

(c) whether the Items allowed under SIL have been 
put under ttle Open General Licence (OGL) scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (d) Special Import 
Licence Scheme was devised as an lntennedlate step 
before restriction on ifr1>ort of any item was to be removed 
completely. In view of India's commitment to remove all 
quantitative restrictions on imports by 31.3.2001, the 
scheme has lost its relevance. Hence it hu been decided 
to discontinue the Special Import Licence Scheme with 
effect from 1.4.2001. 

Out of 665 tariff lines, which were allowed to be 
imported against SIL, 481 tariff lines have been allowed 
to be imported freely with effect from 31.03.2000. 
However, another 24 tariff linu have been shifted to SIL 
category, with effect from 31.03.2000. These items will 
continue in SIL category till the acherne continues. 

Guldellnea tor Navrmtna PSUa 

6177. KUMAR! BHAVANA PUNDLIKRAO GAWALI: 
WIH the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) whether the Government have iHued any 
guidelines for the Board of Directors of Navratna Public 
Sector Undertakings; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA); (a) and (b) Yes, Sir. The 
guidelines provide that the Boards of Navratna PSEs 
should be restructured by inducting non-official Directors 
as the first step before the exercise of the enhanced 
delegation of authority and that each of these PSEs 
should induct, in the first instance, at least four non· 
official part-time Directors of an impecable stature and 
background. Within six months, the number of non-official 
part-time directors is to be increased to reach at least 
113rd of the total strength of the Board. The guidelines 
also provide for setting up a Search Committee comprising 
Chairman (PESB), Secretary (OPE), Secretary of the 
administrative Ministry and eminent person(s) to be 
nominated by Industry Minister, for selection of non-official 
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part-time Directors in these Companies. The final selection 
based on the recommendations of the Search Committee 
shall be made by the administrative Ministry. There shall 
be no separate requirement for any specific clearances 
for vigilance for non-official part-time Directors and the 
stipulation of the Companies Act regarding qualifications/ 
disqualifications for Directors as applicable to public Umited 
companies would apply in these cases also. 

Spices Cultlvatlon 

6178. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government propoae to give 
encouragement for cultivation of spices for dorneatlc use 
and exports; 

(b) if so, the details thereof, particularly reference to 
cardamom, pepper, ginger, cloves and nutmeg; 

(c) whether there Is a proposal for setting up of 
processing industries of these spices; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) Yes, Sir. In order 
to increase production, productivity and quality of the 
spices produced in the country including pepper, ginger, 
clove and nutmeg, a Centrally Sponsored Integrated 
Programme for development of spices is under 
implementation in the country. This programme 
implemented in the 8th Plan has been continued during 
the 9th Plan with wider area of operation accommodating 
various components to meet the current development 
needs of the commodity. Steps taken to encourage spice 
cultivation in general, include: 

(i) Production of nucleus planting materials of high 
yielding varieties in the nursery centres under 
ICAR and State Agricultural Universities. 

(ii) Large scale multiplication and distribution of 
planting materials of high yielding varieties in 
the nursery centres attached to the State 
Government farms. 

(iii) Adoption of integrated pests and disease 
management. 

(iv) Adoption of Improved package of practices 
including Integrated nutrient management for 
sustainable development. 

(v) Scientific post-harvest handling of the produce 
through transfer of technology. 

Steps taken by the Spica Board for development of 
cardamom, in particuar, include production of planting 
materials, replanting of aenile gardens of cardamom, 
Irrigation and land development In cardamom and 
extension advisory services. 

As regards exports, beside the general trade policy 
reforms, some of the stepa taken to enhance exports of 
spices Include rationalisation of ceaa on export of spices 
0 0.5% to make them price competitive in the overseas 
market, Implementation of brand promotion schemes llke 
"Logo Promotion", grant of "Spices House Certificate" u 
a recognition of processor/exporter of quality products, 
setting up of laboratories for testing of products to ensure 
quality, technology transfer, proce88 upgradation and 
product development. 

(c) and (d) Private enterprise is encouraged to take 
the initiative In food processing activities, including spices 
processing. Assistance, If any, is extended upon 
confirmation of vlabillty of a spice proceaaing proposal. 

FDI 

6179. SHRI HANNAN MOUAH: WHI the Minister of 
COMMERCE AND INDUSTRY be pleMecl" to state: 

(a) whether the Government are contemplating 
Foreign Direct Investment in trading Sector; 

(b) H so, the details thereof; 

(c) whether the Government have received any 
representation in this regard: 

(d) if so, the details thereof; and 

(e) the action taken by the Government thereon ao 
far? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) Foreign 
Investment upto 51% for trading Is allowed through the 
automatic route subject to the condition that the 
undertaking concerned should be an export house, 
registered under the provisions of the Export & Import 
Policy In force. Foreign Direct Investment upto 100% Is 
permitted in case of trading Involving the following: 

(I) exports; 

(ii) bulk imports with export/exbonded warehouse 
sales: 

(Ill) cash and carry wholesale trading; 
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(iv) other Import of goods or service provided at 
laut 75% is for procurement and ..... of goods 
and services among the companies of the same 
group and not for third party use or onward 
tranaferldlatributlon/s etc. 

(c) to (•) Gowrnrnent haa received rapn119ntationa 
from varloua quarte,. against permitting FOi in retail 
trading. Under the CU1'1911l policy, foreign direct lnveetment 
(FOi) In retell tradng la not permluible. 

8180. SHRI P.S. GAOHAVI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of Uc:ences issued by the Government 
for manufactura of car in the country during the last thrae 
yea,. alongwlth their production capacity; 

(b) the details of applications seeking licence for car 
manufacturing pending with the Government; 

(c) whether any assessment of petrol/diesel 
requirement has been made before Issuing the car 
manufacturing licences; 

(d) If not, the reasons therefor; and 

(e) the manner In which the Government propose to 
meet the demand of petrol In future? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) The 
manufacturing of car is delicensed and hence no licence 
is laaued for the ume. Howewr, 88 per the existing 
industrial policy for the dellcensed Items, the manufacturing 
company has to file an Industrial Entrepreneur 
Memorandum (IEM) for which an acknowledgement is 
issued and no further approval is required. 

The details of IEMs filed, during the last three years, 
for the manufacture of motor cars including light duty 
utility vehicles, station wagons and racing cars along with 
the production capacity is 88 follows: 

1997-98 1998-99 1999-2000 

Number of IEMs flted 5 2 

Proposed production 9,00,000 1,80,000 10,000 
capacity (In Numbers) 

(c) to (•) Sizeable refining capacity has been created 
and more is planned to take care of the projected demand 

of petrol and diesel in the country. Currently supply of 
petrol from the Indian refineries has outstripped the 
demand by 25% to 30%. Similarly indigenous production 
of diesel is marginally more than its demand. 

PrlVlltlutlon of Metro Channel 

6181. SHRIMATI KAILASHO DEVI: WUI the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether there Is any proposal to privatise the 
Metro Channel of Doordarshan during non-prime time slot& 
i.e. 7.00 p.m. to 9.00 p.m.; 

(b) If so, the reasons for such a move; 

(c) whether the Metro Channel has been running in 
losses; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) No, Sir. However, a change 
in methodology of sourcing of programmes la being 
affected; Earlier the slots wera being offered to Individual 
producers on the basis of fixed telecast fees, with 
specified number of episodes, ranging from 13 to 260. 
However, now the slots shall be offered through 'bids' to 
prospective producers/production companies In order to 
generate maximum revenue for a period of one year I.e. 
365 days w.e.t 1.8.2000. 

(b) Does not arise. 

(c) Prasar Bharati being a national broadcaster does 
not operate on profit making basis. 

(d) Does not arise. 

Import Duty on Coffee 

6182. SHRI K. MURALEEDHARAN: WHI the Minister 
of COMMERCE AND INDUSTRY be pleued to state: 

(a) whether the Govemment propose to incr8ase the 
import duty on coffee; 

(b) whether the Government have any ac:heme for 
coffee growers to overcome their crisis situation; 

(c) II so, the details thereof; 
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(d) whether the Government any proposal to procure 
coffee through NAFED and export to consumer countries; 
and 

(e) If so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) No, Sir. 

(b) and (c) The Government of India through the 
Coffee Board, besides operating several plan schemes 
and developmental activities aimed at intensive cultivation, 
replanting programmea, quality Improvement programmes 
and water augmentation programmes, has also been 
providing necessary support In the form of agricultural 
research, extenaion, arrangement of credit and finance 
and other necessary backup support like supply of seed 
for planting purposes, etc. Further, the Govt. monitors 
the price situation of the commodities including coffee 
and takes appropriate steps, If necessary. 

(d) No, Sir. 

(e) Doea not arise. 

Salarlea of IDBI Staff 

6183. DR. SANJAY PASWAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the wages, aHowances and other benefits 
being paid to the staff of all the Public Sector Banks and 
Financial Institutions viz., EXIM Bank, National Bank for 
Agricultural and Rural Development (NABARD). lnduatrial 
Development Bank of India (IDBI), Unit Truat of lndla 
(UTI), Industrial Finance Corporation of India (IFCI) and 
Industrial and Investment Bank of India (llBI) are at par 
with the Staff or Reserve Bank of India (RBI); 

(b) If not, the reasons therefor; 

(c) If so, whether the Pension Scheme has also been 
introduced in all these institutions on the lines of RBI; 

(d) if so, whether the Management of IDBI has 
decided to Increase the wages of Its staff at least double 
and approached the Banking Division of his Ministry for 
approval to delink the wages structure of the staff of 
IDBI with RBI; 

( e) If so, the details thereof; and 

(f) the Government'• atand on this laaue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 

(b) The wages, allowancea and other benefita payable to 
the offlcerglemployeee of Public Sector Banks are decided 
in pursuance of understandingaleetllernent8 reached by 
the officers' aaaociatlonalworkmen unions with the Indian 
Banks' Aasoclatlon repreeentlng the banks' managements. 
Export-Import Bank of India also broadly followa the pay 
and allowancea applicable to Public Sector Banks. The 
financial lnatitutlona Ilka NABARD, IDBI, UTI and 1181 follow 
the pattem of pay and allowanc:M adopted by Reeerve 
Bank of India. Al the IFCI Limited la a public llmlllld 
company incorporated under the Companies Act, the 
wagea and allowancee and other beneflta being paid to 
Its staff are decided by their board of directors and the 
same at present are generaHy on the llnea of IDBI. 

(c) A pension acheme in lieu of Contributory Provident 
Fund has been introduced In all the Public Sector Banks 
(except State Bank of India which was already having a 
pension scheme), on the lines of pension acheme In 
Government. However, pension scheme in NABARD and 
IDBI is on the lines existing In RBI. In the case of IFCI 
Ltd., the pension scheme was decided by the board of 
directors. Pension scheme is yet to be introduced in EXIM 
Bank and llBI Limited. 

(d) to (f) Government had receiv8d ~ proposal ·from 
IDBI vide their communication dated June 1996 for revised 
wage structure for ill officers on the basis of package 
then prevalent in ICICI. The matter was examined and It 
was felt thet it would not be desirable to consider higher 
pay package for one Government owned financial 
inatltution as the same may have reperc:uaaions on other 
public aector financial lnelitutlonalbanks. 

Tranaport SUbeldy In Wut .... I 

8164. SHRI AKBOR ALI KHANDOKER: Will the 
Mlnlater of COMMERCE AND INDUSTRY be pleaaed to 
state: 

(a) whether a Centrally sponsored scheme on 
Tranaport Subaldy is under implementation in West 
Bengal; 

(b) If so, the number of proposals received from West 
Bengal under the acheme during the last three years; 

(c) the details of amount releaaed to Weal Bengal 
during the period under the transport subeidy scheme; 

(d) whether the Government is satisfied with the 
progresa of the acheme in West Bengal; and 

(8) If 80, the detaila thereof? 
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THE MINISTER OF COMMERCE ANO INDUSTRY 
(SHRI MURASOLI MARAN): (a) The Transport Subsidy 
Scheme Introduced In July, 1971, was applicable to 
the District of Darjeeling In the State of West Bengal. J 
The validity of the scheme for the States other than" 
States in North Eutem region has since expired on 
31.3.2000. 

(b) and (c) The scheme Is operated through the 
agency of the State Govemment. Reimbursement claim 
for an amount of Rs. 79.70 lakh pertaining to one 
Industrial unit was received from the State of West Bengal . 
during the last 3 years and the amount was released to 
the State Govemment. 

(d) and (e) The industrial development of a State is 
the responsibility of the concemed State Govemment. 
Central Government supplements their efforts by providing 
fiscal and other concessions. The Transport Subsidy 
Scheme was one of such Incentives available for 
promoting indualrtallsation In the Darjeeling District of West 
Bengal. 

Bangalore Exhibition Complex 

6185. SHRI R.L. JALAPPA: Will the Minister of 
COMMERCE ANO INDUSTRY be pleased to state: 

(a) when the foundation stone for the proposed 
Bangalore Exhibition Complex was laid near White Field, 
Bangalore; 

(b) the estimated coat of the proposed Complex 
building; 

(c) the amount so far spent by the Union Government 
thereon; and 

(d) the time by which It iS likely to be completed? 

THE MINISTER OF COMMERCE ANO INDUSTRY 
(SHRJ MURASOLI MARAN): (a) The foundation stone for 
the proposed exhibition centre In Bangalore, wa laid on 
8th July, 1999. 

(b) and (c) The estimated cost for the proposed 
project (exhibition hall & related facilities) is Rs. 12 crores. 
The Government has so far released an amount of Rs. 
2 crores to India Trade Promotion Organisation for 
undertaking this project. 

(d) The project Is likely to be completed within the 
financial year 2001-2002. 

[Translation) 

Loans to Sick Industrial Units 

6186. PROF. OUKHA BHAGAT: WUI the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment have estimated the 
amount Involved in the sick Industries of the nationalised 
banks and other Govemment Financial Institutions In the 
country; 

(b) If so, the details thereof during the last three 
ye111& in this regard; 

(c) whether the t.anks and other financial Institutions 
have got their loan amount back from these sick units 
following disposal of their cases during the above period; 
and 

(d) If so, the year-wise details of the amount received 
as payment of loans by them during the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
The lnfonnatlon Is being coUected and will be laid on the 
Table of the House to the extent available. 

[English) 

Biiaterai Trade Relatlona 

6187. SHRI ANANT GUDHE: Will the Minister of 
COMMERCE ANO INDUSTRY be pleased to state: 

(a) whether a number of trade delegations have 
visited India during 1999·2000 for development and 
promotion of bilateral trade relations; 

(b) if so, the details thereof and the outcoma of 
each such visit, country-wise; 

(c) whether similar· number of Indian Trade 
delegations which visited the number of friendly countries 
for development and strengthening of bilateral trade and 
economic cooperation; and 

(d) the action plan fonnulated and the fresh strategleS 
adopted for developing bilateral trade with number of 
frtendly cotmtriea during the current year? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (c) Yea Sir, a 
number of trade delegations have visited India during the 
year 1999-2000 and similarly, Indian Trade Delegations 
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have visited a number of friendly countries for 
development and promotion of bilateral trade relations 
and economic cooperation. 

regular basis to dlscuu various laauee regarding trade. 
To underatand the problemll at primary level frequent 
exchange of businw delegatlonB Is mo one of the 
abateglee. The trade enquiries 81 ... - other information 
which are ~I for the trading comnulillea of either 
side are given due attention with the help of 
representatlvee of our Miuion In the country. The Govt. 
of India works towards the Improvement and expansion 
of trade which ia a continuing proc:e111. 

(b) A statement is enclosed. 

(d) For developing bilateral trade with an the countries. 
Meeting of Joint Commissions, sub-groups, working groups 
and buyer seHer meets and fairs are being held on a 

Name of the 
Country 

Romania 

Nepal 

Russia 

Turkmenistan & 
Iran 

St8t9tnent 

Trade Delegation 
Visited India 

2 

Polish Deputy 
Minister of Economy 
visited on 28th April, 
1999. 

Minister for Industry and 
Commerce visited India 
on 15-16 November, 1999. 

Delegation led by 
Commerce Secretary 
visited India on 
December 10-12, 1999. 

Delegation led by 
Russian Deputy Health 
Minister vlalted India in the 
month of January 2000. 

Delegation led by 
Russian Deputy Trade 
Minister Visited India 
In the month of January 
2000. 

Govemor of Tula 
region, Russian 
Federation visited 
lncla in March 2000. 

A Joint Delegation 
from Turkmenistan & 
Iran visited India 
in the month of 
January-February 2000. 

Details 

3 

Discussed 
matter relating 
to bilateral 
cooperation on Trade & Economic 
issues. 

14th Sesaion of 
lndo Romanian Joint 
Commission M8eting held. 

lndo-Nepal 
Inter-Governmental 
Committee 
Meeting held 

4th Meeting of 
Working Group 
on Phannaceuticala 
held. Protocol on bilateral 
cooperation signed. 

6th Meeting of 
Working Group 
on Trade & 
Economic Cooperation 
held. Protocol on bilateral 
cooperation signed. 

MOU with PHO 
Chambers of 
Commerce & 
Industry for Cooperation In different 
areas to promote bilateral trade 
signed. 

Meeting of 
Joint Convnlttee 
under 1he aegis 
of Trilateral 
Agreement on International transit 
of Goods between India, Iran & 
Turkmenistan. 
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UK 

European 
Commission 

Switzerland 

Cuba 

UNguay 

USA 

VAISAKHA 15, 1922 (Saka) 

2 

Minister for Foreign 
Trade visited India 
during January 2000. 

British Secretary of 
State for Trade & 
Industry vielted India 
during January 2000. 

Vice-President & Trade 
Commissioner of the 
European Commission 
visited India in 
AprR 1999. 

Trade Commissioner of 
European Commission 
visited India during 
March 2000. 

Swiss Minister for 
Economy accompanied 
by President of Swiss 
Federation of Commerce 
and Industry visited 
India during February 
2000. 

Cuban Vice Minister of 
Foreign Affairs visited 
India In November 1999 

Vice President of 
UNguay led a delegallon 
to India In December 
1999 

US President vlslllld 
India from 22-27th 
March, 2000. 

3 

For promotion 
of Bilateral 
Trade. 

For Promotion 
of Bilateral 
Trade. 

For Promotion 
of Bilateral 
Trade & diecuulon 
on multilateral 
trade laaues. 

For Promotion 
of Biiaterai 
Trade and 
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discussion on multilateral trade 
Issues. 

For Promotion 
of Bilateral 
Trade. 

Foreign office 
level consultations. 

To attend a 
semihar on 
"Uruguay and 
Mercoeur". 

For promollng 
~ trade 
Inda & United 8tatee have agrwd 
to setup the India-US Comman:lal 
dialogue & Its terms of r9ference 
we111 signed on 231312000. 
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Neme of the Country 

Romania 

Hungary 

Thailand 

China & 
Honkong 

Austria 

Belgium 

Greece 

UK 

Egypt 

MAY 5, 2000 

Indian Delegations 
visited Abroad 

An official and busineaa 
delegation headed by 
Adell. Secretary, 
Ministry of Commerce 
visited Rorwania on 
15th September, 1999. 

An -official & business 
delegation led by 
Addi. Secretary visited 
Hungary on 13th Sept. 99. 

Delegation led by Joint 
Secretary, Ministry of 
Commerce visited Bangkok 
from 19-21st Sept. 99 

Delegation led by 
Honourable Commerce 
and Industry Minister 
visited China & 
Hong Kong in February 
2000. 

An official & business 
delegation led by Addi. 
Secretary visited 
Austria during 13-1 Sth 
October, 1999. 

A delegation led by 
Minister of State for 
Commerce & Industry 
visited Bruuels on 
March 2-3, 2000. 

Commerce Secretary led 
a delegation to Athena 
during July 8-9, 2000. 

Commerce Secretary led 
a delegation to London 
during July 5-7, 2000. 

A delegation led by 
Joltn Secretary 
visited Cairo In 
April-May, 1999. 

to Questions 

Details 

To attend inter 
Seealon 
consultation 
on Trade 
related ........ 

Working Group 
Meeting on 
Trade. 

9th Meeting of 
Joint Trade 
Committee and 
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3rd Meeting of Joint Buainees 
Council held. 

Visited Special 
Economic Zones 
and held the 
sixth Session 
of India 
China Joint Group . on Economic 
Relations & Trade, Science & 
Technology. Bilateral Agreement on 
China's accession to WTO and 
MOU _for cooperation in the 
rnetanurgy section wu signed. 

To attend 8th 
Se88ion of lndo 
Austrian Joint 
Economic 
Comrnlaalon. 

For participation 
in the 
Busineea 
Promotion 
meeting. 

For attending 
4th Seulon of 
lndo-Greece Joint Economic 
Cornmlulon. 

lndo-Brltllh 
Round Table on 
Trllde Policy. 

Partnerlhip 
Agreement with 
Egypt flnelleed 
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Yemen 

Iraq 

Russia 

Tanzania 

Nigeria 

Cuba 

Suriname 

VAISAKHA 15, 1922 (Saka) 

2 

Joint Secretary, 
Ministry of Commerce 
accompanied an MEA 
delegation to Sana'a 
In July 1999. 

Joint Secretary, 
Ministry of Commerce 
accompanied an MEA 
delegation to Baghdad 
in July 1999. 

An Indian delegation 
led by RBI visited 
Moscow in the month 
of June 1999. 

An Indian delegation led 
by Joint Secretary, 
Ministry of Commerce 
visited Moscow in 
March 2000 

Minister for Law, 
Justice & Company 
Affairs led the 
Indian delegalfon to 
Dar+Salam from 
26-29 August, 1999. 

Minister of State for 
Commerce & Industry 
visited Dar-e-Salam 
on 14-16 January, 2000. 

Secretary, Deptt. of 
Electronlcs led the 
Indian delegation to 
Lagos during India-Tech. 99. 

Joint SecNttary, 
Ministry of Commerce 
visited during April 
1999 

A repreeentative of 
Ministry of Commerce 
visited during April 99. 

to Questions 

3 

Sub-Committee 
on Trade under 
the lndo-Yemen 
Joint committee 
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reviewed bilateral trade and 
cooperation. 

Sub-Committee 
on Trade under 
the lndo-Traq 
Joint 
Commission reviewed bilateral 
traJe and cooperation. 

Third Meeting 
of Sub-Group on 
Banking and 
Financial matters. Protocol to 
expand cooperation in banking 
sector and streamline financial 
bottlenecks coming in way of trade 
signed. 

Delegation of 
Tobacco Export· 
ers explored 
ways & means to 
increue exports. 

lnauguratfoln 
of Made In 
India Show. 

To dlsucsa Trade is8U88 
to improve the Bilateral 
Trade 

To attend India 
Tech. 1999. 

To attend the 
Inda-Cuban 
Joint 
Commlaalon Meeting. 

To attend 
Inda-Suriname 
Joint Commlallon. 
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[Translation) 

Dhoti Order by Blhar to ACASH 

6188. SHRI RAMANAND SINGH: Wiii the Minister of 
TEXTILES be pleased to state: 

(a) whether the Association of Corporation end Apex 
Societies of Handlooms (ACASH) which Is an authorised 
agency of the Ministry of Textiles, received any instructions 
from the Blhar Government to IS&ue orders to all the 
State handloom agencies to produce cloth for poor people 
of Bihar at cheaper rate; 

(b) if so, the details thereof; 

(c) whether the ACASH had not purchased 60 per 
cent stock of sarees and dhotis produced by the weavers 
of Madhya Pradesh resulting in the heavy financial IOS& 
to the weaving agencies and rendering thousands of 
weavers jobless; and 

(d) whether the Union Government propose to direct 
the ACASH to purchase the remaining stock of sarees 
and dhotis produced by weavers of Madhya Pradesh and 
to instruct this agency to pay the dues of the weavers of 
the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) and 
(b) The Government of Bihar had placed an order on the 
Association of Corporations and Apex Societies of 
Handlooms (ACASH) in March 1997 for production and 
supply of 81,38,400 sarees at Rs. 87.50 per piece and 
94,54,391 dhoties at Rs. 73.00 per piece. ACASH had 
placed order on handloom agencies of various States, 
including Madhya Pradesh, for production and supply of 
these sarees and dhoties. 

(c) The number of dhoties and ureas ordered to 
supplying agencies based in Madhya Pradesh and the 
actual dhoties and sarees supplied by them is as under: 

Quantity Quantity 
ordered supplled 

M.P. State Textllea Corporation Ltd. 

Sa11188 1,18,200 12,800 

Dhoties 1,18,200 25,000 

M.P. Rajya Bunkar Sahkari Sangh 

Saran 1,00,000 3,248 

Dhoties 1,00,000 7,975 

(d) The Government of Bihar has cancelled the order 
and as such, purchase of remaining stock by ACASH 
does not arise. The payment of dues by ACASH to the 
agencies of Madhya Pradesh can be made as and when 
payment Is received from Government of Bihar. 

[Engl'-11) 

Prlcee of Rubber 

6189. SHRI PRAVIN RASHTRAPAL: Wiii the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the agencies which are responsible for export 
and sale of rubber; 

(b) whether the prices of rubber have declined; and 

(c) H so, the steps taken to arrast the decline in the 
prices of rubber and to help the rubber farmers? 

THE MINISTER OF COMMERCE AND lb!DUSTRY 
(SHRI MURASOLI MARAN): (a) Export of Natural Rubber 
is free under the EXIM Polley. Any person/agency can 
sell or dispose of or buy or acquire rubber after obtaining 
a licence from the Rubber Board. 

(b) and (c) Yes, Sir. To ensure a remunerative price 
to the rubber growers, the Government of India through 
STC has made a market Intervention to procure natural 
rubber on Government account So far STC has procured 
30,823 MT of natural rubber. The import of Natural Rubber 
by Advance Licence Holders has also been banned since 
February 1999 and STC continues to procure to meet 
the demands of this sector. 

Tobacco Stock In A.P. 

8190. SHRI M.V.V.S. MURTHI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Andhra Pradesh Government have 
requested the Union Government to ensure that the STC 
has intervened the market to abaorb surplus tobacco 
stocks lying unsold due to glut In the tobacco market; 
and 

(b) H so, the reaction of the Union Government 
thereto? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) Yes, Sir. 

(b) State Trading Corporation of India Ltd. (STC) has 
been directed to intervene In the Ancl'lra Pradesh tobacco 
auctions • a measure to try and lend buoyancy to 
tobacco prices In a situation of over supply. 
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Undemanding the NPA• by Banu and 
Financial ln.tltutlon• 

6191. SHRI SHEESH RAM SINGH RAVI: 
SHRI PRABHUNATH SINGH: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether attention of the Govemment has been 
draWn to the news-item captioned "RBI finds ICICI window 
dreseecl NPAs to jack up net by Rs. 403 crores• appearing 
in "The Economic Times" dated March 7, 2000; 

(b) if so, the facts of the matter reported therein; 

(c) the names of other pU>lic and private aector banks 
and financial institutions which have understand their 
NPAs; and 

(d) the action taken/proposed to be taken by RBI 
against such banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) RBI has reported that the said News Item refers to 
a supervisory letter from RBI to ICICI, based upon a 
financial inspection report. Findings of the financial 
inspection report were discussed with ICICI and the 
compliance of ICICI in respect of deficiencies observed 
in the Inspection report has been subsequently examined 
by the RBI and suitable instructions thereon issued lo 
ICICI. 

(c) and (d) RBI conducts financial inspection of banks 
and financial institutions (Fis) annually. The inspection 
report includes RBI assessment on various aspects 
including NPAs. Findings of the inspection are discussed 
with the chief executive of the institution concerned. The 
inspection report is also placed before the Board of 
Directors of the institution and action taken report is sent 
by the institution to RBI. RBI follows up with the insllMlon 
for corrective action, till the discrepancies have been 
rectified to the satisfaction of RBI. 

Unemployment Due to Dl•lnve.tment 

6192. SHRI GEORGE EDEN: 
SHRIMATI MINATI SEN: 

Will the Minister of DISINVESTMENT be pleased to 
state: 

(a) the number of Indian industries so far have been 
sold/transfered to foreign multinational corporatlonllorelgn 
companies since the opening of the economy to global 
competitions; 

(b) whether any study has been made to find out 
the effect over unemployment after the entry of 
multinational companies; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) After 1991·92, when the 
process of disinvestment was started in Central PSEs, 
Govemment has sold only shares of the venous PSUs, 
as a part of the disinvestment exerciae. Of the 58 
companies examined by the Disinvestment Comrniaion 
only in case of Modem Food Industries Ltd., 74% aharee 
have been sold to Hindustan Lever Ltd. 

(b) No such study has been conducted. However, 
the Government's policy clearly lays down that the inte1'891 
of workers will be protected in all casea. 

(c) Does not arise. 

Licences to Private a.nu 

6193. SHRI CHINTAMAN WANAGA: WIU the Minister 
of FINANCE be pleased to state: 

(a) whether some proposals for granting licences for 
operation to private/foreign banks are pending with 
Reserve Bank of India; 

(o) if so, the details thereof; and 

(c) the time by which such licencea are llkely to be 
issued? 

THE MINISTER OF ST~TE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir. 

(b) and (c) RBI have reported that 11 applications 
are pending for setting up of new banks In the private 
sector. These applications were made on the basis of 
1993 guidelines. Consideration of the pending applications 
for setting up new private sector banks await the 
finlilisation of revised guidelines. In addition the application 
of one foreign bank to set up a branch is pending for 
production of the home country regulators pemWlaion. 
The details of these 12 pencing applicallona are fumlahed 
in the encloaed Statement. 
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Caf8g01y-wtse list of pending appllcationa 

Sr. No. Mimi d appllcllr 
llld dlll 

(I) Large lndulltriallBusiness Houses 

1. RlllmlCI lnUlrte8 Lid. 
18.11.111113 

2. llpll Anni Lid. 
17.11.18114 

3. c.p.o Gra14>, London 
(Sllri SWlrlj Pllll) 
288.18114 

4. Sita GlllWlh Fll1d Lid. 
12.8.1994 

5. Slit Dllllnll Sllglankar 
(Salgacnrar G11q1) 
11.10.1994 

6. Rudi So/• lncUllll8 Lid. 
24.2.1985 

(IQ f'Ma~ 

1. Apple lndullltll Lid. 
7.7.11114 

2. ....., llwlllmlllll Pvt. Lid. Nllhlk, ............ 
16.2.19115 

(UI)~ 

1. Shit Zlllllll Shlllll 
30.1.18115 

2. Alllok Kapur 
5.2.1988 
(AlllD llll1k-Tldftcll Calllmlal) 

(IV) °""' 
1. EJdln Blllk 

21.1.1993 

Sl*nll-HP 
Changed to Ludcrmw-UP 

~ lnlillllld 

(VI F°"9I ,.,.. ~ far Qnv Btlndl 

1. Hiiton Natlonll Bri. Sri l.ria 

MAY 5, 2000· 180 

[Translatton} 

Loen to llrtorlty Sector In U.P. 

6194. DR. BAURAM: WHI the Minister of FINANCE 
be pleased to state: 

(a) the district-wise number of public sector banks 
functioning in Uttar Pradesh; 

(b) whether there Is a decl'88M In providing loanl to 
agricultural and Industrial sector and other anNIS of prloltty 
by most of these banks; and 

(c) H so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) District· 
wiae number of branches of publlc sector banks 
functioning in Uttar Pradesh is given in the enclosed 
Statement. 

(b) and (c) Disbursement of loan under Ann11al Credit 
Plans for the various categories of agricuHure, SSI and 
other priority sector by all echeduled . CO'l1""9rcial banks 
in Uttar Pradesh have increased during the years 1996-
97, 1997·98 and 1998-99 as given below: 

(Rs. in crore) 

Sector 1996-97 1997-98 1998-99 

Agriculture 2452.73 2540.73 3261.81 

SSI 952.80 961.91 1248.11 

Services 742.87 741.71 975.99 

Total 4148.40 4244.35 5485.91 

State of UP-Public Sector Banks-No. of Offices 

S.No. District Branches 

2 3 

1. Agra 189 

2. Aligarh 122 

3. Allahabad 206 

4. Almora 62 
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2 3 2 3 

5. Arnbedkar Nagar 36 37. Kanpur City 298 

8. Azamgam 107 38. Kanpur Dehat 46 

7. Bahralch fJ6 39. Lakhimpur Kherl 35 

8. BaHla 55 40. Lalltpur 23 

9. a.Ida 38 41. Lucknow 297 

10. Bara Bankl 41 42. Maharajganj 42 

11. Banlllly 116 43. Mahoba 16 

12. Buti 73 44. Malnpurl 28 

13. Bhadohi 33 
45. Mathura 144 

46. Mau 42 
14. Bijnor 93 

47. Mearut 246 
15. Budaun 63 

48. Mlrzapur 59 
16. Bulandlhahr 148 

49. Moradabad 126 
17. ChamoU 35 

50. Muzaffamagar 157 
18. Dehradun 147 

51. Nalnltal 52 
19. Deoria 55 

52. Padrauna 43 
20. Etah 52 53. Plllbhlt 58 
21. Etawah 62 54. Plthoragarh 35 

22. Faizabad 53 55. Pratapgarh 58 

23. Farrukhabad 49 58. Ralbareli 57 

24. Falehpur 52 57. Rampur 59 

25. Flrozabad 51 58. Saharanpur 143 

26. Gamw.I 65 59. SIWljahanpur 84 

27. Ghaziabad 247 60. Sldharthnagar 46 

28. Ghazipur 75 61. Sitapur 51 

29. Gonda 105 62. Sonbhadra 53 

30. Gorakhpur 123 63. Sultanpur 48 

31. Hamtrpur 27 64. Tehrl Gerhwal 49 

32. Hardol 73 65. Udham Singh Nagar 89 

Harldwar 91 66. Unnao 68 
33. 

45 67. Uttar Kashl 23 
34. Jalaun 

92 68. Varanasi 176 
35. Jaunpur 

36. Jhansi n Grand Total 5793 
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[English] 

Memonindum of Uncl9nitandlng with A8um 

6195. SHRI ABDUL HAMID: 
SHRIMATI RANEE NARAH: 

Will the Minister of FINANCE be pleaaed to state: 

(a) whether the Union Govemment have made any 
Memorandum of Understanding with AaNm Government 
for the financial arrangement; and 

(b) If so, the modalities of the said MoU? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) Baaed on the decision taken in the NOC Sub-
Committee meeting chaired by the Union Rnance Minister 
on 20.03.1999, an Official Committee was Ht up to 
monitor and review the fiscal reform programmes of the 
States. The process of fiscal reform initiated by several 
States during 1999-2000 envisaged formulation and 
Implementation of a credible and monitorable programme 
to achieve fiscal stablllty. State Govemment of Assam 
had also drawn up their fiscal reform programme in 
consultation with the Official Committee. This programme 
includes administrative reforms/economy measures, 
rationalisation of man power in Govemment, tax and non-
tax reform, expenditure reform, reform in public sector 
and reform in transport sector etc. The Ofllcial Committee 
approved an extended Ways and Means Advance of Rs. 
300 crores to the State Govemrnent of Assam during the 
year 1999-2000 as '"'ledium term assistance to assist the 
State in implementing their fiscal reform programme. 

Rell.t MelleurH for Allmaglrl Gold Mine 

6196. SHRI B. VENKATESHWARLU: Win the Minister 
of MINES AND MINERALS be pleased to 81ate: 

(a) whether the Worker's Union of Ramaglrl Goldmine 
in Andhra Pradesh have requested the Union Govemrnent 
to extend certain relief measures like exemption in 
payment of royalty to avoid closure of mines; 

(b) If so, the details thereof and the action taken 
thereon; and 

(c) the measures taken/proposed to be taken to 
rehabilitate goldminers of Andhra Pradeah? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) and 
(bl The Ramagiri Goldmine Workers Union, Andhra 

Pradesh had submitted a representation in June, 1998 to 
the Chief Minister of Andlra Pradesh requesting for waiver 
by the State Govemment of royalty on gold ore mined in 
Andhra Pradesh by Bharat Gold Mines Umlted (BGML) 
and subsidy on the power consumed by BGML. The 
Central Govemment had advised the State Govemment 
that the Issues were to be addl'888ed by the Govemment 
of Andhra Pradesh. 

(c) As efforts to rehabilitate BGML incluclng through 
the joint venture route were not aucceaaful, the 
Govemment felt that revival of the Company was not 
feasible. The Govemment submitted to the Board for 
Industrial and Financial Restructuring (BIFR) that It would 
have no objection to winding up of the Company under 
the provisions of Sick Industrial Companies (Special 
Provisions) Act, 1985 (SICA), and that the Govemment 
was ready to offer to all the employees on rons of the 
Company as on 31st March, 1999 the benefit of the 
separation scheme on the lines of the Voluntary 
Retirement Scheme (VRS) package approved for the 
Public Sector Enterprises of the Department of Heavy 
Industry. The Government has already offered, in 
December 1999 the benefit of Voluntary Retirement 
Scheme (VRS) to all those employees of BGML who opt 
for the same by 31.3.2000. 

Projects In Manith .. dll Region 

6197. SHRI SHIVA.JI VITHALRAO KAMBLE: Wiii the 
Minister of INFORMATIOIN AND BROADCASTING be 
pleased to state: 

{a) whether a number of ongoing projects in 
Marathwada region in Maharashtra are languishing far 
behind the schedule and the region continues to remain 
neglected in terms of electronic media infnllllrUCture as 
before: 

(b) if so, the details regarding review of 
implementation of the projects in the region, project-wise, 
with the reasons for delay; and 

(c) the details of action plan flnallsed to expand/ 
strengthen electronic media network in the region during 
2000-2001 alongwlth the number of proposal& receiv8d 
in this regard and action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROAOCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) No, Sir. 

(b) Does not arlH. 
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(c) The region is fully covered by Radio Service. 
For television coverage 14 Tranamnters (2 HPTa, 10 
LPTa, one VLPT and one Tranapoaer) are functioning 
in the region providing T.V. coverage to about 96.5% 
of tne population which la better than national average 
of 87.9%. New Radio Stations/TV transmitters are 
planned keeping in view the existing coverage in the 
area, availability of financial resources, infrastructural 
facllltles and lnter·se priorities. However, the requests 
received from People's representative and other bodies 
working In the area are given due consideration while 
flnallslng the expansion plan. At present, there Is no 
proposal to eat up any new Radio Station or TV 
transmitter In the region. 

Natlonal Federetlon of State Co-operative 
Bank• Limited 

6198. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the National Faderatlon of State Co· 
operative Banks Limited has requested the Government 
for acceptance of Demand Draft/Pay Orders issued by 
its banks to the Public Sector Undertakings/ 
Governments; and 

(b) if so, the detail in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) The National Federation of State-Co-operative 
Banks Ltd. has In its Report· of the Working Group on 
Co-operative Credit and Banking Institutions made 
various recommendations/suggestions concerning the 
working and the problems faced by the Co-operative 
Banks, Including request for acceptance of demand 
drafts/Pay Orders Issued by these banks to the Public 
Sector Undertakings/Government Departments. A copy 
of the Report alongwith the various suggestions 
contained therein has been forwarded by Government 
to the Task Force constituted for the purpose of 
studying the problems of Co-operative Banks in the 
country for its consideration. 

Export Promotion Council 

6199. SHRIMATI NIVEDITA MANE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) the exports made, In terms of Rupees, during 
each of the last three years; 

(b) which Items of exports have increased .In 
quantity and fetched more value; 

~~ 
'. :c) whether the Export Promotion Council have 
sut:ceeded in Its mission during the last three years; 
and 

(d) if 80, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) AS per the eatlmatee of 
Directorate General of Commercial Intelligence and 
Stati8tlcs (DGCl&S) Calcutta, export value In Rupee terms 
during the last three years are- · 

Vear 

1997-1998 

1998-1999 

1999-2000 

Export value (In Ra. crore) 

130101 

139753 

162738 (Provllllonal) 

(b) Major Items of exports have shown vaiylng growth 
in both quantity and value In the last three years. As per 
the provisional figure avallable from DGCl&S, Calcutta 
for the pertOd Aprll-December, 1999-2000, major items of 
exports which have shown significant Increase in value 
terms Include ll'!arlne products, gems and jewellery, 
chemicals and related products, engineering goods, 
electronic goods, textllea, handicrafts and carpeta, etc. 
Details on value &: quantity are given in last iuue of 
Foreign Trade Statistics of India published by DGCl&S 
Calcutta, copies of which are available in Parliament 
Library. 

(c) and (d) Export promotion Is a continuous process. 
The Export Promotion Councils have continued their efforts 
to achieve a high value of exports during the last three 
years by providing the interface between Government and 
exporters and providing a range of aervlcel to the exporter 
members. 

[Translation} 

Qrou Domntlc Product 

6200. SHRI ARUN KUMAR: 
SHRI SHANKERSINH VAGHELA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the growth rate of Gross Domestic 
Product in the country during 1999-2000 has declined as 
compared to the previous year; 

(b) if 80, the details of the growth rate of Gross 
Domestic Product during 1998-99 and 1999-2000; 
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(c) the main reasons behind the decline in growth 
rate; and 

(d) the details of the growth rate of Gross Domestic 
Product during the above years In the servioe, industry 
and agriculture sectors, separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
Growth in real Gross Domestic: Product (GDP) Is estimated 
at 5.9 per cent during 1999-2000 compared with an 
increase of 6.8 per cent in 1998-99. The deceleration in 
the growth In GDP during 1999-2000 is mainly due to 
decline in the growth of GDP originating in the agriculture 
sector. The details of annual overall and ll8Ctoral real 
GDP growth rataa at factor cost at 1993-94 prices based 
on the information available with the Central Statistical 
Organisation are ~ below: 

Growth over previous year in per cent 

1998-99 (Q) 1999-2000 (A) 

Sectors 

I. Agriculture 

II. Industry 

Ill. Services 

IV. Total GDP 

7.2 

4.0 

8.3 

6.8 

Note: Q: Quick Estimates; A: Advance Estimates 

1. includes agriculture, forestry and fishing 

0.8 

6.9 

8.2 

5.9 

II. Includes mining ana quarrying, manufacturing, 
1l~:'!;.41y, gas & water supply and construction. 

Ill. Includes trade, hotels, transport and communications, 
flnMcial seNlces, real estate and business seNices. 
com1R.1nity, IOCial and personal seNices. 

[English} 

Merger of 88ftka 

6201. SHRI A. BRAHMANAIAH: Will the Minister of 
FINANCE De pleased to state: 

(a1 whether there is any propor.al to merge all the 
Nationalised banks into tour main banks; • 

(b) if so. the details thereof· and 

(c) the benefits likely to be derived u a result 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI EW.ASAHEB VIKHE PATIL): (a) No, Sir. 

(b) and {c) Do not arise. 

T.V. Proclucera 

6202. SHRI RAJESH VERMA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether T.V. producers are not paid extra money 
for talacaating their programmaa more than once; 

(b) if not, the reasons therefor; 

(c) whether there is any proposal to sat up fact finding 
task force to remedy the situation; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING ANQ MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) and (b) All the rights of 
commissioned programmes vest with Doordarshan, and 
there is no question of making any payment to the 
producera for their telecast. However, the producer is 
paid for the production of the programmes as par 
agreement. In case of sponsored programmes, the agency 
sponsoring the programmes pays the telecast fee to 
Doordarshan and no payment is made by Doordarshan 
to the producers. In case of royalty programmes, producer 
or the right holder, is paid for each telecast as a 
compensation for his rights over the content. 

(c) No, Sir. 

(d) Does not arise. 

Mechanism for Non-Banking Flnanclal COmPMI•• 

6203. SHRI C. SPEENIVASAN: Will. the Minister of 
FINANCE be pleased to state: 

(a) whether the RBI Is ab9olvlng ltsaff from the 
responsibilities of regulatory mechanism for non-banking 
financial companies and on the contrary leaves It to the 
seff-discipline of these lnstltutioos: 

(b) whether such an attitude on the part of RBI is 
resulting in gross violation by some cash rich companies 
in the matter of commerr.:al paper (CP) business; 
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(c) whether during the cou1H of inapection, RBI had 
found that CP's iaaued by 1everal cash rich companlea 
did not contain tun details; 

(d) if so, the details thereof; 

(e) if so, whether RBI envisages any disciplinary 
action against the said violators followed by an 
Investigation by CBI; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) No, Sir. 

(b) Does not artse. RBI have reported that It Is their 
experience that raising of rHources by IHue of 
Commercial Paper is resorted to only by a few cash rich 
companies. These are subscribed to generally by banks 
and corporates and do not fall within the purview of public 
deposits and thus fall beyond the Directions on 
acceptance of deposits. 

(c) No, Sir. 

(d) to (f) Do not arise. 

LIC Agents 

6204. SHRI SHIVA.JI MANE: 
SHRI M.V.V.S. MURTHI: 
SHr.I BASANGOUDA R. (YATNAL) PATIL: 
SHRI RAM MOHAN GADDE: 
SHRI RAMSHETH THAK\JR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Insurance Regulatory and 
Development Authority (IRDA) h&G directed LIC to revamp 
its agent force of over six lakh; 

(b) If so, the details thereof; 

(c) whether the UC has asked Its agents to fall in 
line with new rules; 

(d) if so, the details thereof; 

(e) the details of the new standards fixed for the 
agents: and 

(f) the extent to which the tum over of LIC is likely 
to be increased consequent upon a renovation of agent 
iorce? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) The Insurance Regulatory and Development Authority 
would be specifying the model agents regulations whict, 
have to be followed by all life insurena including Life 
Insurance Corporation of India. The IRDA has Informed 
that they had discussed the draft agents regulations with 
LIC of India. They have also requested LIC to arrange 
Its recruitment programme In conformity with the new 
agents regulations when they are brought Into effect. 

(c) to (f) LIC has Informed that the existing agenta 
are not going to be adversely effected by the new 
provisions of the agents regulatlons as far as quallficldlon 
and pl'llCtlcal nlnlng Is concerned. However, the prov!slon 
regarding Code of Conduct that may be framed by the 
IRDA wiU be apllcable 10 them. LIC feels that the bus1nt111 
of the Corporation will keep Its pace .. market will also 
expand when the eector is opend for other players. 

New Patent Leglalallon 

6205. SHRI BIR SINGH MAHATO: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government propose to submit new 
patent legislation in Parliament by December 2000 in order 
to enter into product patent regime by 2005, as per TRIP 
agreement under WTO; and 

(b) if so, the steps taken by the Government in this 
regard? 

TliE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (11) and (b) In order to meet 
India's international obligations which came into force from 
1.1.2000 under the agreement on Trade Related Aspects 
of lntellectua: Property Rights (TRIPS), a Bill to amend 
the Patents Act, 1970, namely, the Patents (Second 
Amendment) Biii, 1999 was Introduced in Rajya Sabha 
on 20. 12. 1999. The said Bill is presently unaer 
consideration of a Joint Committee of Parliament. 

As per the transition period available under the TRIPS 
Agreement, India has time till 31.12.2004 to introduce 
product patent protection in areas of technology not 
protected ao far. 

Tyre lnduetry 

6206. OR. C. KRISHNAN: Will the Minister ol 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government propose to Ht up a 
tyre manufacturing industry in Kanyakumari district of Tamil 
Nadu in view of heavy production of rubber there; 
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(b) if so, by when; and 

(c) if not, the reasons therefor? 
~ 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) No, Sir. 

(b) Does not arise. 

(c) For setting up a rubber based tyre industry, no 
pe1mission or licence from Government of India is 
required. Since 1st August, 1991 till 31st January, 2000, 
24 proposals to set up various industries covering various 
sectors including one proposal to manufacture rubber 
wood and another to manufacture surgical gloves 
have been recorded for Kanyakumari district by way of 
Industrial Entrepreneur Memoranda filed with the 
Secretariat of Industrial Assistance, Ministry of Commerce 
and Industry. 

Investment In Kerals 

6207. SHRI KODIKUNNIL SURESH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Central Sector Investment in Kerala 
has steadily declined over the pest few years; 

(b) if so, the reasons therefor; 

(c) whether the amount of assistance disbursed by 
an India financial Institutions to Kerala has also shown a 
declining trend over the years; 

(d) whether in Kerala the per capita State Plan outlay 
Is consistently lower than the national average; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) No, Sir. According to Public Enterprises Survey, 1995-
96, 1996·97 & 1997 ·98 the quantum of investment in 
Central public sector enterprises in terms of gross block 
in the State of Kerala was Rs. 3390.02 crores, Rs. 
3991.76 crores and Rs. 4715.80 crores as on 31.03.1996, 
31.03.1997 and 31.03.1998 respectively. 

(c) According to the Report on Development Banking 
in India. 1997 ·98 assistance disbursed by All India 
Financial Institutions In the State of Kerala increased from 
Rs. 354.3tcrorea in 1995-96 to Rs. 617.5 crores in 1996-
97 'but dec:lined to Rs. 542.7 crores in 1997-98. 

(d) and (•) No, Sir. Taking the population figures of 
1991 census Into account, the per capita approved plan 
outlay in Kerala was higher than the national average aa 
indicated below: 

(in Rupees) 

1997·98 1998-99 1999-2000 

Kerala 981.n 1067.06 

953.86 

1120.33 

1048.70 AH States &UTs •157.08 

Funds to Ausm 

6208. SHRIMATI RANEE NARAH: Will the Minister 
of FINANCE be pleased to state the total funds sanctioned 
and released to Assam under Central Assistance the 
share of States in taxes, grants in aid, the Prime Minister 
Special eco'lomic package, on the basis of Shukla 
Commission Recommendation and under the North 
Eastem Council Head, separately, during 1999·2000? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): The details 
of the funds allocated and released to Government of 
Assam under various heads during the year 1999-2000 
is given in the statement enclosed. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Statement 

Funds allocated and released under various items 
during 1999-2000 

(Rs. in crores) 

Items Allocated Released 

2 3 

NClllllll Cenlnll AlliltlllC8 1148.85 1080.84 

EJdlmllly Aldld Projecll 188.77 41.19 

Buie t.lnlmum SIMcll 183.53 183.53 

SUn DMklpnent Sc:lllmt 3.12 2.81 

Accallnded lntgdan llllNlll Propnme 25.00 14.54 

llClnler Al9I DMlapnw1I Propnme 120 720 

HI Anll DMlapnlnl Propnme 50.90 50.90 

Addllionll Cenlrll Allilllnce 18.50 18.50 

~ Cennl Pool cl 37.35 37.35 
Rllolllll8I (81111 Plml) 
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10. Share in Cerdlll ... lndullng lull 
in ... Ill Rllway pul8llllll' fare pa 

11. Callmlly Rllll Fllld 

12. Grlnta u llCCll1Vlllllda by lhe Tanll 
~ Commlselan: 

~) LOClll Bodlll 

(II) Upgradalion Grlnta 

(II) Spacial Plllblems 

1a North Elstem Counc:ll Head 

[Translation] 

Import of Sugar 

2 

1453.88 

43.37 

36.19 

36.71 

15.00 

19.37 

3 

1453.88 

43.37 

22.27 

19.37 

6209 SHRI MANIKRAO HODLYA GAVIT: Will the 
Minister c.f COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the sugar Is Imported In the country; 

(b) if so, the names of the countries from which the 
sugar is imported; and 

(c) the total foreign exchange spent thereon? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) Yes, Sir. Sugar is on 
the free list of Imports. 

(b) It was imported from the following countries during 
the year 1998-99. 

Australia, Belgium, Brazil, Canada, Chinese Taipei, 
China P. R.P., France, German F Rep., Indonesia, Iran, 
Japan, Korea R.P., Malaysia, Mexico, Nepal, Netheriands, 
Pakistan, Singapore, South Africa, Sudan, Thailand, UAE 
and U.K. 

(c) The total foreign exchange spent on sugar during 
1998-99 was Rs. 1111.22 crores. 

[English] 

Delay In CenllOI' of Fiim In Trlvandrum 

6210. SHRI V.S. SIVAKUMAR: Wiii the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemment are aware that there is 
delay in getting regional films censored in Trivandrum; 

(b) if so, whether the Government propose 
to nominate more members to the regional Censor Board 
to avoid delay in getting films censored in Trivandrum; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) The regional office of the 
Central Board of Film Certification at Trivandrum normally 
certifies fHms within seven days from the date of receipt 
of applications which are complete in all respects. Delays 
in issue of certificate, if any, arise due to non-compliance 
of procedural formalities like submission of censor cuts 
and master video copy of the film by the applicant. 

(b) and (c) Do not arise. 

Funds by SEBI to Investors Asaocllltlon 

6211. SHRI SHRIPRAKASH JAISWAL: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of amount of aid/grants given by SEBI 
to Investors Associations during 1997·98 and 1998-99; 
and 

(b) the details of financial aid given by various Stock 
Exchanges to Investors Associations during the above 
period Exchange-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) SEBI 
has informed that the amounts reimbursed by SEBI to 
the Investors' Associations recognised by It during the 
years 1997-98 and 1998-99 are Rs. 36,375.85 and Nil 
reapectivaly. 

(b) The Information is b8ing collected and will be 
laid on the Table of the House. 

Fund Allotted Under Destitute Handloom 
W•vers Scheme 

6212. SHRI BIKRAM KESHARI DEC: Wil the Minister 
of TEJCTILES be pleased to state: 

(a) the assistance given by the Government under 
the Destitute Handloom Weavers Scheme in the country 
during the last three yttars, State-wise and year-wise: 
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(b) details of the weavers Co-operative Societies 
which have been benefited under the scheme; 

(c) whether the Governtnent are opening dispensaries 
and hospitals to serve the weaving class under Health 
Package Scheme; 

(d) If 80, the details thereof; and 

(e) lhe detalla of the housing schemes for weavers? 

SI.No. Name of the State 1997-98 

1. Andhra Pradesh 

2. Gujarat 

3. Himachal Pradesh 2.22 

4. Kerala 12.85 

5. Kamataka 

6. Nagaland 5.00 

7. Orissa 

8. Punjab 

9. Tamil Nadu 33.80 

10. Trlpura 

11. Uttar Pradesh 1.00 

12. West Bengal 

Total: 54.87 

(c) and (d) There is no prov1a1on for opening of 
Dispensaries and Hospitals under the Health Package 
Scheme, however assistance is provided for setting up of 
Primary Health Centre. 

(e) The Workshed-cum-Housing Scheme was 
Introduced with the objective to provide a dweUlng unit 
and suitable work place to weavers to improve their 
productivity, quality of life and earnings. The Central 
assistance under the Scheme is provided for construction 
of Rural and Urban Workshed 0 Rs. 7000/- and Rs. 
10,000I· respectively and Rs. 18,000/- for Rural Workshed-
cum-Houses, Rs. 20,000/- for UFban Workshed-cum-
Houses (per unit). 

Tax811on of ESOPa 

6213. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of FINANCE be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) and 
(b) The scheme of Margin Money for Destitute Weavers 
has been discontinued from 1st April, 1997 and was 
merged with Project Package Scheme. No fresh proposals 
for the weavers cooperative aocietlea/State Govt. have 
been considered thereafter. However, funds have been 
released as second and final instalment for the proposals 
sanctioned earlier. State-wise assistance released under 
this scheme during the last three years ill given below: 

1998-99 

2.50 

72.50 

2.50 

0.90 

86.50 

(Ra. In lakhs) 

1999-2000 

26.50 

0.70 

0.50 

27.70 

(a) whether the Confederation of Indian Industries 
(Cll) has submitted a proposal to the Government 
regarding taxation of employee stock option plans 
(ESOPs) which envisages a levy of income tax at the 
time of sale of the option with the tax liablllty being split 
into two parts • perquisite and capital gains; 

(b) if 80, the rlfaction of the '3ovemrnent on the 
proposal; and 

(c) the time by which a decialon la Hkely to be taken 
In the matter? 

THE MINISTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI V. DHANANJAYA KUMAR): (a) Yes, 
Sir. 
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(b) The issue has been duly considered by the 
Gowmment. 

(c) The Govemment's response is reflected through 
Govemment amendmentc to the Finance Bill, 2000 moved 
in this aeeslon of Parliament. 

Prtv.uatlon of CCI 

6214. SHRI T. GOVINDAN: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the Union Govemment have decided to 
privatise some units of Cement Corporation of India (CCI); 
and 

(b) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA): (a) and (b) Since Cement 
Corporation of India (CCI) had been continuously incurring 
losses, various remedial measures were considered by 
the Government, including the feasibility of selling 
individual units. Accordingly, one unit, viz., Yerraguntla 
(with expansion) was sold to a private bidder during 1997 
on open tender basis. Further, global bids for the sale of 
three unviable units, viz. Akallara, Mandhar and Charkhi 
Dadri have been invited. CCI Stands referred to BIFR 
since April, 1996 under the provisions of SICA and, 
therefore, privatisation of units is now dependent on 
BIFR's orders regarding revival of the Company. The sale 
of Yerraguntla Unit and the proposed sale of three 
unviable units is with the concurrence of BIFR. 

Trade Fairs 

6215. SHRI KRISHNAMRAJU: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of national and intematlonal trade fairs 
sponsored, organized and hosted by the India Trade 
Promotion Organisation during the last three years in India 
and abroad; 

(b) the e1Cp9nditure Incurred on the establishment staff 
and maintenance of Pragatl Maldan during the lut three 
years; 

(c) the total Income likely to be generated by ITPO 
by way of organizing the trade fairs during the current 
year; 

(d) whether the ITPO has leased our some space 
permanently for purposes other than promotional to 
vanous parties at Pragati Maidan, New Oelh1; and 

(e) if 80, the details of the area with Its unit ren•. 
party-wiae? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (e) Events organized 
in India 

Year National International Total 

1997-98 

1998-99 

1999-2000 

7 

B 

8 

Events organized abroad 

9 

9 

10 

16 

17 

18 

Year National Exclusive Total 
Participation Exhibitions 

Hosted by ITPO 

1997-98 

1998-99 

1999-2000 

46 

45 

50 

Details of expenditure are ae under: 

Year 

1997-98 

1998-99 

1999-2000 

Establishment coat 
Excluding Foreign 

Officee 

21.94 

28.08 

28.38 

5 

3 

51 

48 

51 

(Rs. in crores) 

Maintenance of 
Pragati Maidan 

Compex 

7.75 

6.38 

9.11 

As par budget estimates for 2000-2001, the total income 
likely to be generated is as under: 

(Rs. an crores) 

(I) Income from faira abroed 2~.83 

(ii) Income from fairs organized 28.98 
by ITPO In India 

(iii) Income from lairs organized 36.00 
by other agencies an 
Pragati Maidan 
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Details of space leased out by ITPO permanently Bl8 as under. 

SI. 
No. 

Name of the organization Area allotted Objectives of the Organisation 

1. 7000 National Science Centre under the 
Ministry of HRD, Department of 
Culture 

Sq. Mtrs. 
Te centre hu set up the Muaeum for 
development of creative talent in the 
children and creation of scientific 
temper in the adult visitors. 

2. 3945 Crafts Museum under the Ministry of 
Textftes Sq. Mtrs. 

Ml.MUm is promoting crafta of different 
parts of India and gives opportunity 
to rural artisans and Master craftsmen 
to display their products 

Both Iha organizations are not paying any rent to ITPO and the matter has been taken up with the concemed Ministries. 

Production and Export of Coffee 

6216. SHAI RAMESH CHENNITHALA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the total area under the coffee plantation in the 
country; 

(b) the details of the coffee production per hectare; 

(c) whether the coffee is exporting to other countries; 
and 

(d) if so, the details thereof during each of the last 
three years? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) The total area 
under coffee plantation in the country is 3,29,238 hectares 
with average productivity of around an kg.Iha. 

(c) and (d) Indian coffee is exported to over 40 
countries. Some of the countries are Italy, Germany, 
Russian Federation, U.S.A., Belgium, Spain, Slovenia, 
Netherlands, Poland and Japan. During the last three 
yt'ars, a quantity of 1,79,054, 2,11,623 & 2,18,289 tonnes 
respectively has been exported. 

{Translation} 

Fire In Madhuban Coal Waahery 

6217. SHRI HARIBHAU SHANKAR MAHALE: Will 
the Minister of MINES AND MINERALS be pleased to 

state: 

(a) whether any incident of fire has taken place in 
the coal washeries of Bharat Coking Coal Limited durtng 
the last three years; 

(b) if 80, the details thereof and the causes for the 
incident; 

(c) the amount of loss suffered due to Incident; 

(d) whether the Government have conducted any 
inquriy In this regard; 

(e) if 80, the details thereof; 

(f) · whether on the basis of primary estimate, 
Madhuban Coal Washery was slated to start functioning 
since March, 1995 but the construction of this coal 
washery could not be completed In the stipulated time; 
and 

(g) if so, the reason therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) and 
(b) During the last 3 years there have been two instances 
of fire in coal washeries of BCCL. Details and causes of 
these fires are aa under: 

(i) At ~hojudih washerv, on 6.5.98 there wu a 
minor fire In starter board in electrical control 
room. The cause of· fire was short circuit in the 
control panel of the starter board. 

(Ii) At Madhuban Washery, fire broke out after 
10.30 P.M. on 10-12-1998 In the main raw coal 
feed conveyors (902 A&B). As a result of this 
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fire, the belt conveyors 902 A&B were 
ccmpletely burnt and major portion of the 
conveyor gantry collapsed. A committee which 
enquired Into the cuee of the fire has found 
that the moat probable reason for the fire was 
the heat generated due to the friction between 
rollers and conveyor belting on account of 
jamming of rollers resulting In ignition of coal 
dust. 

(c) The estimated lou is estimated at Rs. 166 lakhs 
In Madhuban washery involving the gantries including civil, 
structural, mechanical and electrical equipment. There was 
practically no loss at Bhojudih wuhery. In addition, there 
wu lo• of production at Madhuban wa¥ery for 245 
days and at Bhojudlh wuhery for 1 '/z l:lllys. 

(d) and (e) A committee was constituted to inquire 
into the accident of Madhuban washery. The Committee 
held that most probably the reason for fire was ignition 
of coal dust accumulated in the conveyor gantries. Heavy 
deposition of coal dust between idlers and conveyor 
belting would have caught fire due to friction developed 
between the moving belts and Idlers. The fire in the coal 
dust must have spread below the conve~·or. After 
stoppage of belting, the belting would have caught fire 
from the coal dust, which was already under fire. With 
the heating, whole steel structure would have buckled 
under load and collapsed along with the trestles carrying 
the conveyor gantry. The fire would have further 
compounded with burning of two numbers of conveyor 
belting. The Committee held seven officers responsible 
for the Incident. Disciplinary action has been initiated 
against all the seven officers. 

The committee also suggested the following remedial 
measures to avoid such mishap. 

(I) Proper cleaning of machineries and Its 
surroundings. 

(ii) Maintenance of records regarding cleaning. 

(iii) Dust suppression by creation of water mist. 

(iv) Installation of dust extraction system. 

(v) Spacial attention to be paid to inspect places 
where oil is likely to drip. 

(vi) Fixation of skirt boards to avoid spHlage. 

(vii) Installation of fire detection devices. 

(viii) Installation of fire extinguishers. 

(ix) Upkeep of fire tenders and internal fire fighting 
system In the plant. 

(x) Use of fire resistance belting. 

(xi) Display -9f sign boards showing periodicity of 
cleaning. 

(xii) Proper eUmlnatlon. 

(xiii) Well structure organisation chart for entire 
washery organisation. 

(f) and (g) The work of construction of Madhuban 
washery on tum key basis was awarded to Mis. Mining 
& Allied Machinery Corporation Ltd. a public sector 
undertaking in December, 1988. As par ACE' ~93) this 
was to be completed by March, 1995 but the work could 
not be completed within the revised stipulated til.,e due 
to following reasons: 

(1) Delay in placement of order for imported and 
indigenous er . ·ment by MAMC. 

(2) Delay In s1;b11isslon of GA drawing by MAMC. 

(3) Delay in completion of construction and 
commissioning of plant by MAMC. 

( 4) Delay In availability of forest land, which affected 
the works at cross country conveyors. 

(5) Inadequate resource mobilisation by Mis. MAMC 
and its sub-contractors. 

(6) Precarious financial condition of MAMC and non 
engagement of sufficient agencies with required 
manpower by MAMC. 

(7) Some individuals claimed ownership of the land 
handed over to BCCL by Forest Department, 
Govt. of Blhar in October, 1985. The matter is 
sub-judice In the cowt of law. 

[English} 

Customs Shops of Anna and Ammunitions 

6218. SHRI AVTAR SINGH BHADANA: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of the current stock of arms and 
ammunitions in the Customs Shops; 

(b) the details of the persons who are entitled to 
purchase arms from the customs department; 
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(c) the manner In which the price of arms sold to 
MPs is determined; 

(d) whether some concession is given to MPs for 
the purchase of weapons for sett defence; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) The 
current stock of confiscated non-prohibited bore anns and 
ammunition ripe for disposal, available with various 
Custom Houses/Commissionerates is reported to be as 
under: 

(i) Assorted arms such 
as Pistols/Revolvers/ 
Rifles/Guns etc. 

(ii) Assorted 
Ammunition 

lllos. 

572 

1,67,646 

(b) It has been the policy of the Govt. to consider 
individual requests of VIPs after meeting the departmental 
requirements. The weapons sold are for their personal 
use/safety ar.d carry a condition of "No resale". For 
security considerations and lack of sufficient availability, 
very restricted sales to VIPs only are permitted. 

(c) The sale price of the particular model/category of 
confiscated non-prohibited bore weapon (pistol, revolver 
or rifle) sold to an MP, Is determined taking due note of 
the prevailing likely CIF price of the weapon for import 
into India plus the customs duty element (0150%) plus 
10% of the CIF cum duty price (for the sale margin). 
Sales Tax, as applicable, is chargeable on this total price 
in addition. 

(d) and (e) The sale to MPs is only for self defence 
and the price is determined as at (c) above. 

Financial System of Country 

6219. SHRI AMAR ROYPRADHAN: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government have drawn up an action 
plan to form the basis of architecture of financial system 
of the future of the country as well as of each of the 
State; 

(b) H so, the details of the plan; and 

{c) the time by which It will be finalised and 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
The key components pertaining to retonn of architecture 
of the International Financial System are choice ot an 
appropriate exchange rate regime, management of capital 
flows and liberalisation of capital marketa, atrengthening 
of domeatlc financial systems involving the private sector 
In crisis resoluti°", adequacy of the IMF• resources and 
reform of intemational Institutions. Steps taken by the 
intemational community in this regard involve development 
of data standards (the Special Data Dissemination 
Standard and General Data Dissemination Standard) fiacal 
transparency and monitoring codes and principles for 
banking supervision. India is a subscriber to the Special 
Data Dissemination Standard (SODS) and has fuHllled all 
the requirements of the system. The Reserve Bank of 
India formulates from time to time prudential norms and 
standards for effective supervision and monitoring of the 
banking sector. 

[Translation} 

New lnduatrlal Polley 

6220. SHRI RAJO SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be plepsed to state: 

(a) the programmes launched by the Govemment 
under New Industrial Policy in rural and tribal areas. State-
wise, particularly in Blhar: 

(b) whether the people living in rural and tribal areas 
are getting benefits of th8118 programmes; and 

(c) if so, the number of persons benefited or likely to 
be benefited therefrom? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) The Statement on 
Industrial Policy laid before Parliament on 24th July, 1991 
lays down a broad framework for accelerating industrial 
development in the context of economic liberalisation and 
globalisation. 

With a view to promoting balanced regional 
development, the Govemment have launched vanous 
programmes such as Growth Centre Scheme, Integrated 
Infrastructural Development Scheme, Tranaport Subsidy 
Scheme, Prime Minister Rozgar YQjana, Rural Employment 
Generation Programme and the National Programme on 
Rural lndustrialiaation. 

To lay particular emphasis on tribal areas, the 
Govemment have recently announced a New Industrial 
Polley for the North Eaatem Region which comprises 
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several Incentives such as Capital Investment Subsidy, 
Transport Subsidy, tax exemption, interest subsidy and 
enhanced central assistance in respect of Growth Centres 
and Integrated Infrastructural Development Centres. Apart 
from this, there exist inbuilt criteria in these programmes 
to ensure adequate concentration in backward areas. 
Similarly, Khadi and Village Industrias Commission's 
activities are also spaclaUy concentrated in backward 
areas, including Bihar. Bihar has also received central 
assistance for setting up 6 Growth Centres in the State. 

Since these programmes are being implemented by 
different Ministries/Subordinate Organisations, State-wise 
details are not centrally maintained by this Ministry. 

The impact of Government's initiatives has been 
positive as could be gauged from steady industrial growth 
and employment growth particularly in the small, rural 
and tiny sector. 

{English) 

Hyderabad DD Kendra• 

6221. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of INFORMATION AND BROADCASTING i>e 
pleased to state: 

(a) the total telecaat capacity of DD Kendra in 
Hyderabad; 

(b) the percentage of time allotted to the programmes 
of different languages i.e. Hindi, English, Telugu and Urdu 
from that DD Kendra; 

(c) whether a less time has been allotted to the 
Urdu progranvnes by that Kendra; and 

(d) If so, the efforts being taken by the Government 
to increase the telecast time for Urdu programmes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) Doordarshan Kendra, 
Hyderabad originates on its terrestrial network programmes 
for a duration of 29 hours 25 minutes per week, at 
present. 

(b) The details are as under: 

Hindi 

Urdu 

Telugu 

Others (English etc.) 

(c) No, Sir. 

(d) Does not arise. 

2% 

6% 

80% 

12% 

Gratuity to NTC Workers 

6222. SHRI MOHAN RAWALE: Wiii the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government propose to Increase the 
number of days from 15 to 45 as regards payment of 
gratuity to the workers of NTC mills in the country, 
particularly in Mumbai; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) to 
(c) No Sir. Payment of gratuity is made as per the 
provision of the Payment of Gratuity Act, 1972. 

[Translation) 

Quality of Transformer by SHEL 

E1223. SHRI ASHOK ARGAL: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the quality standard of the transformer 
manufactured by the Bhopal unit of the Bharat Heavy 
Electricals Ltd. has been deteriorating day by day; 

(b) if so, the reasons therefor; 

(c) whether BHEL Is suffering heavy losses for not 
getting orders; 

(d) ii so, the details thereof; and 

(e) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA): (a) No, Sh. All transformers 
manufactured at Bhopal unit of Bharat Heavy Electricals 
Limited (BHEL) are tested as per International standards 
in the presence of customers and are sent to site only 
after acceptance by customers. Failure rate of BHEL 
transformers has been considerably lower than the 
International level. 

(b) Does not arise. 

(c) to (e) No, Sir. BHEL's Bhopal unit continues to 
remain profitable and had earned Profit Before Tax of 
Rs. 4492 lakhs (provisional; subject to audit) for the year 
1999·2000. 
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[English] 

Extraction of Bauxite In Ori•• 

6224. SHRI ANANTA NAYAK: Will the Minister of 
MINES AND MINERALS be pleased to state: 

(a) the total quantum of bauxite extracted from various 
bauxite mines in Orissa during last three years: 

(b) the quantum out of that exported and total 
quantum of bauxite used for domestic need; and 

(c) the details of programme of the Government with 
regard to bauxite mining and export in the Ninth plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) As 
per information available with Indian Bureau of Mines, 
the total quantity of Bauxite extracted from various Bauxite 
mines in Orissa during the last three years la as follows: 

Year No. of Mines Total production of 
Bauxite in tonnes 

1997-1998 2 26,64,251 

1998-1999 5 28,17,819 

1999-2000 2 28,60,115 
(Provisional) 

(b) As per information available with Indian Bureau 
of Mines there has been no export of Bauxite from Orissa. 
The quantity of Bauxite used for domestic need is as 
follows: 

Year 

1997-1998 

1998-1999 

1999-2000 

Despatches for internal consumption 
(in tonnes) 

26,63,118 

28,17,535 

28,59,255 

(c) NALCO, the only public sector Aluminium 
producing company in Orisaa has no plans t~ export 
Bauxite in Ninth Plan. Its programme for Bauxh mining 
in the remaining period of Ninth Pian is as fonows: 

Year 

2000-2001 

2001-2002 

Quantity (Tonnes) 

28,72,500 

34,87,500 

Jobe on Compualonate Grounda In llllTC 

8225. SHRI ASHOK N. MOHOL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to sate: 

(a) whether there is any provision to provide jobs on 
compassionate grounds to the dependents of the 
employees of Minerals and Metals Tracing Corporation 
(MMTC) who died during service; 

(b) H so, the number of such pel'8ons provided jobs 
during the last three years; 

(c) H not, the reasons therefor; and 

(d) the steps taken by the Govemrnent to provide 
job to the dependents of the employees of MMTC who 
died during service? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (d) No Sir. The 
scheme of providing jobs to the dependents of the 
employees who died in harnees was discontinued 
w.e. f. 6.2.1996 after introduction of benefits under Family 
Benefit Scheme introduced in lieu of compassionate 
appointments. During the last three years no appointments 
have been made except two appointments In 1999, which 
pertain to the period prior to introduction of the Family 
Benefit Scheme. 

Apart from benefits available to dependents of the 
deceased employees under the Family Benefit Scheme, 
viz., "60% of the last drawn salary (Pay+DA) from the 1st 
of the month, following death of the employee till the 
notional date on which the employee would have retired 
on attaining the age of superannuation from the services 
of the company and in the event of the death of 
the spouse to legitimate children, If any, they are 
also entitled to pension from the date of death of the 
employee as per the provision of MMTC Employees 
Contribution Superannuation-cum-Family Annuity Fund 
Scheme which is providing ample monetary benefits to 
the dependents. 

Modernlmlon of Miiia 

6226. SHRI DILIPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government have decided to 
modernise the textile mills of t~e country In a phased 
manner; 

(b) if so, the names of such mills, States and 
Territory-wise and phase-wise; 
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(c) the details of allocation of funds, phase-wise; and 

(d) the benefits to be accrued due to this move to 
the workers as well • to the country? 

,. THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) to 
(d) Government have launched the Technology 
Upgradation Fund Scheme (TUFS) which is in operation 
since 1.4.1999 for modernisation of textile/jute industry 
for a period of 5 years i.e. up to 31.03.2004. Any eligible 
textile/jute unit can avail of funds within the framework of 
the aforesaid scheme and nonnal financial norms of the 
concerned financial Institution/bank. It is an open-ended 
scheme depending on the capacity of the industry to 
abeorb funds in bankable and techno-economically feasible 
proposall. Government funding is limited to reimbursement 
of lnterut at 5% point on the interest charged by the 
lending agency on a project of technogloy upgradation in 
conformity with the scheme. The Scheme has only 
completed one year, and therefore, it is premature to 
draw any conclusive assessment of the Scheme. 

NABARD Assl ... nce to Maharashtra 

8227. SHRI S.D.N.R. WADIYAR: 
SHRI CHINTAMAN WANAGA: 
SHRI P.C. THOMAS: 
SHRI AJAY SINGH CHAUTALA: 
SHRI ASHOK N. MOHOL: 
SHRI A. VENKATESH NAIK: 

Will the Minister of FINANCE be pleased to state: 

(a) whether NABARD has refinanced in several 
projects in the States, particularly in Karnataka, 
Maharashtra, Kerala and Haryana during the last three 
years; 

(b) the criteria and procedure set for selection of 
these projects; 

(c) if so, the details thereof alongwlth the State-wile 
total amount disbursed during the above period, 
particularly to above StatBI; 

(d) the sectors in which the disbursement was made; 

(e) whether refinance by NABARD during 1999-2000 
is higher than the previous two years; 

(f) if so, to what extent; and 

(g) the details of achievemenll made by th818 StatBI 
in those sectors for which disbursement has been made? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir. National Bank tor Agriculture and Rural Development 
(NABARD) has extended refinance assistance under 
schematic lending to commercial banks, regional rural 
banks and cooperatives In all the States of the country, 
including the States of Karnataka, Maharashtra, Kerala 
and Haryana, for various projecta during the last three 
years. 

(b) While selecting projects for refinance NABARD 
has been considering the following aspects: 

(i) Refinance is provided only to those projects 
which are technically feasible and financially 
viable; 

(ii) Refinance is allocated to the States and the 
same is disbursed through various financing 
banks depending upon their absorption capacity 
and previous year's achievements; 

(iii) Ensuring that maximum refinance Is disbursed 
through the cooperative sector and in those 
States where cooperatives are weak, more 
allocation is made to commercial banks; 

(iv) Refinance is aimed at maintaining continuous 
and sustained growth as well as reducing 
regional and sectoral imbalanc91; 

(v) Not less than 50% of the refinance under certain 
schemes is channelieed to weaker section of 
the society Including smaH and marginal tanners; 

(vi) 100% refinance Is provided under thrust area 
projects like watershed project, wasteland 
development, etc. in all States; 

(vii) Refinance ranging from 90% to 100% is 
provided to all ~gencies In North Eastern Region 
aimed at increasing the flow of credit in the 
region; 

(viii) In view of Government's policy for doubling the 
foodgrain production in the country within the 
next ten years a thrust/priority Is given for 
schemes under minor irrigation by providing 
increased quantum of refinance. 

(c) The details of the State-wise total amount of 
refinance provided by NABARD during the last three 
years to all the States are given in the enclosed 
Statement. 
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(d) NABARD haa been disbursing refinance under 
schematic lending for all agricultural and allied activities 
like minor irrigation, land development, seed processing, 
farm mechanization, dairy development. poultry, fisheries, 
storage and market yard, cold storage, agro ,processing 
including hi-tech echemes, forestry, Government sponsored 
programmes lll<e Integrated Rural Development Programme 
(presently SW&majayanti Gram Swarojgar Yojana), SCIST 
Action Plan, Non-fann aeclor actlviliea, etc. 

(e) to (g) Yea, Sir. The refinance provided by 
NABARD during 1999-2000 was higher than that provided 
during the year 1988·1999. There ha been a growth of 
11 %, 15% and 15% at the All India level over the 
previous last three years. The refinance disbursed to the 
above mentioned four States haa also increased as 
Indicated in the enclosed Statement. 

Details of the State-wise disbul'Sffment9 made by NABARD to all agencies during 
the yun1 1997-11c, 1998-99 and 1999-2000 

(Ra. lakha) 

S.No. State/Union Territory 1997·98 1998-99 1999-2000 

2 3 4 5 

1. A & N Islands 156 234 247 

2. Andhra Pradesh 40074 43105 49771 

3. ANnachal Pradesh 509 469 481 

4. Assam 8133 10343 6625 

5. Bihar 15967 17230 7590 

6. Chandigarh 0 3 0 

7. Dadra & Nagar Haveli 17 3 24 

8. Goa 669 1313 1502 

9. Gujarat 23110 27238 31998 

10. Haryana 25683 28819 29668 

11. Himachal Pradesh 5050 6416 7622 

12. Jammu & Kashmir 2036 2570 2932 

13. Kamataka 29085 31968 36114 

14. Kerala 20439 15878 21264 

15. Lakshadweep 15 20 21 

16. Madhya Pradesh 15896 19014 24203 

17. Maharashtra 33260 36855 49858 

18. Manipur 258 325 206 

19. Meghalaya 788 796 944 

20. Mizoram 222 351 478 

21. Nagaland 203 149 315 
---·----- - -·-·-···-· - ··--------
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2 3 

22. NCT of Delhl 0 

23. Orissa 12825 

24. Pondlcherry 196 

25. Punjab 28688 

26. Rajasthan 27471 

27. Sikkim 134 

28. Tamil Nadu 31345 

29. Tripura 1625 

30. Uttar Pradesh 54237 

31. West Bengal 14100 

Total 392191 

PrlYMlutlon of lnau,..ce Sector 

6228. SHRI ANNASAHEB M.K. PATIL: 
SHRI KIRIT SOMAIYA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item appearing in "The Observer" daled 
April 5, 2000 captioned "Foreign Insurance brokers seek 
more say"; 

(b) the facts of the matter reported therein; and 

(c) the reaction of the Government to the observations 
made therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
1 FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yea, 

Sir. 

(b) and (c) The Insurance Regulatory & Development 
Authority is in the process of formulating regulations on 
insurance broking in consultation with the Insurance 
Advisory Committee under the IRDA Act, 1999. 

{Translation] 

Review of Ex1'0't Companie• 

6229. SHRI RAVINDRA KUMAR PANDEY: WHI the 
Minister of COMMERCE AND INDUSTRY, be pleased to 
ltate: 

4 

104 

15599 

247 

40025 

34188 

167 

33832 

1735 

68426 

15855 

452067 

5 

100 

20054 

409 

44145 

38545 

210 

39420 

2004 

77333 

19378 

521468 

(a) whether the Government reviews from time to 
time the functioning of the Export Companies; 

(b) if so, whether any action has been taken against 
the companies found guiHy during the last three years; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (d) Government do 
not interfere with the day to day functioning of the export 
companies. There is an in-built system for the monitoring 
of the export obligation when undertaken by an individual 
exporter under the apeclfied Schemes of the Exim Polley. 
Cases of individual defaults are adjudicated for imposition 
of appropriate penalties under the Foreign Trade 
(Development and Regulation) Act, 1992 and Rules made 
thereunder. 

[English] 

ShHllng of ltema Under OGL 

6230. SHRI G.J. JAVIYA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of Items shifted to OGL; 

(b) the names and number of items which have been 
transferred to Sman Scale Industries (SSls); 
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(c) the reaons therefor; and 

(d) the steps taken by the Government to safeguard 
the interest of SSls? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (d) Import restrictions 
on 714 tariff lines, at 8 digit level, were removed on 
31.03.2000. Out of these 714 tariff lir.es, 58 tariff lines 
are of Interest to small scale industries. The list of these 
58 tariff lines is enclosed. Import restrictions on these 58 
tariff lines have been removed as part of our lntem:itiOnal 
obligations. However, all imports in the country are subject 
to applicable rates of custom duties. 

Government is aware of the emerging scenario for 
the SSI Units and has taken several steps to help them 

' become globally competitive. These include special locus 
on areas such as technology upgradatlon, infrastructure 
assistance through the cluster approach, timely availability 
of credit, adoption of modem management practices, use 
of electronic infrastructure, marketing and timely 
information dissemination, including sensitization of small 
industries to the emerging challenges of trade 
liberalization. 

The government also proposes to take following 
specific steps for helping the SSI Units: 

(1) A scheme of credit guarantee is being launched 
shortly, for which a provision of Rs. 100 crores 
hes been made in the Budget for the year 2000-
2001. 

(2) In the Union Budget 2000-2001 the operation 
of the special scheme called the Technology 
Development and Modernisation Fund of the 
Small Industries Development Bank of India 
(SIDBI), is propoeed to be extended by another 
three years. 

(3) The Ministry of Small Scale lndualrlee and Agro 
and Rural Industries is planning to introduce a 
scheme of interest support to smaM scale 
entrepreneurs going in for technology up-
gradation and modernization. 

(4) In the amendments to the Export and Import 
Policy, annoucned on 31.03.2000, Export 
Promotion Capital Goods Scheme has been 
liberalized to include SSI Sector, which now can 
import capital goods [eqwired for export 
production at a conceaaional duty rate of 5%. 

Statement 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

List of 58 items of interest to SS/ where Import Restrictions have been removed 
with effect from 31.03.2000 (at 8 DIGIT Level) 

Exim Code 

2 

Ex 
400591.09 

Ex 
401610.00 

401699.06 

482090.00 

482360.00 

Ex 
482370.09 

640319.01 

640319.02 

640319.02 

Item description 

3 

Other plates, sheets and strips of compounded rubber. 

Other articles of cellular rubber. 

Rubber cushion. 

Other articles of stationery of paper or paper board. 

Trays, dishes, plates, cups and the like, of paper or paper board. 

Other moulded or pressed articles of paper pulp. 

Other sports footwear with outer soles of leather and uppers al leather. 

Other sports footwear with outer soles of rubber and uppers of leather. 

Other sports footwear with outer soles of plastlca or composition leather and uppers of 
leather. 
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2 

10. 640320.01 

11. 840320.02 

12. 640320.03 

13. 840320.09 

14. 840340.00 

15. 640351.01 

16. 640351.09 

17. 840359.00 

18. 640399.01 

19. 840399.02 

20. 640411.01 

21. 640411.02 

22. 840411.09 

23. 640419.01 

24. 640419.02 

25. 640419.09 

26. 640420.00 

27. 680221.01 

28. 680223.01 

29. 881019.01 

30. 881130.01 

31. 890490.00 

32. 690510.00 

33. 890790.00 

34. 690810.01 

35. 690810.02 

38. 890810.09 
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All leather closed toe footwear. 

All leather open toe footwear. 

3 

Footwear with leather soles and embroidered uppers. 

218 

Other footwear with outer solea of leather and uppers which conelat of leather atrape 
acl'088 the Instep and around the big toe. 

Other footwear with outer sole of rubber, plMtlca, leather or cc.mpoeltion leather and 
uppers of leather, Incorporating a protective metal toe-cap. 

All leather ahoea, covering the ankle. 

Other footwear with outer soles of leather, covering the ankle. 

Other footwear with outer soles of leather and uppers of leather. 

Leather sandles with rubber soles. 

Leather aandlea with plaatlc and synthetic aole. 

Sports footwear; tennis shoes, basketball ahoes, gym llhoea, training 8h088 and the like, 
rubber sole with canvas upper. 

Sports footwear; tennis shoes, basketbaU shoea, gym ahoes, training shoes and the IAce, 
rubber sole with leather cloth uppers. 

Sporta footwear; tennis shoes, basketball ahoea, gym ahoea, training ahoea .,,d the like, 
others. 

Other sports footwear, rubber sole with canvas uppers. 

Other sports footwear, rubber sole with leather cloth uppers. 

Other sports footwear, other. 

Footwear with outer soles of leather or composition leather. 

Marble blocks or !ilea, polished. 

Granite blocks or tiles, polished. 

Cement tiles for moealc. 

AsbestOa-Cement pipes. 

Ceramic flooring blocks, support or filler tiles, and the like. 

Ceramic roofing tiles. 

Unglazed ceramic flags and paving, earth or wall tiles, unglazed ceramic mouic cubea 
and the llke. 

Ceramic mosaic cubes, the largest surface area of which Is capable of being enclosed 
in square the side of which is less than 7 cm. 

Ceramic mosaic tlles, the largest surface area of which Is capable of being enclosed In 
a square the side of which is less than 7 cm. 

Other glazed ceramic !ilea, cubes and similar artlclea, the largest surface area of which 
is capable of being enclosed in a square the side of which is leal thm1 7 cm. 
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37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

46. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

56. 

2 

690890.01 

690890.02 

690990.00 

691010.00 

691090.00 

691190.00 

691200.03 

691200.09 

691310.00 

691390.00 

700910.00 

. 701321.00 

701339.00 

701399.00 

10181t>.02 

701810.09 

Ex 
702000.00 

841451.02 

841451.03 

Ex 
850410.00 

851679.09 

853110.00 
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Ceramic mosaic cubes, other. 

Ceramic mosaic tiles, other. 

Ceramic troughs, tubs and cellular receptacles of a kind used in agricuHure; ceramic 
pots, jar& and similar articles of a kind used tor the conveyance or packing of goods. 

Ceramic sinks, wash basins, wash baain pedestals, baths, bidets, water closet pans, 
flushing cisterns and aimillar sanitary fixtures of procelaln or china. 

Ceramic aanHary fixt•Jres, other. 

Tableware, kitchenware, other household articles and toilet articles, of other ceramics. 

Clay articles as tableware, kitchenware and other household articles. 

Other ceramic household articles, other than of procelaln or china. 

Statuettes and other omomental articles, ol procelain or china. 

Statuettes and other ornamental ceramic articles. 

Rear view mirrors for vehciles. 

Drinking glasses, of lead crystal . 

Other glassware of a kind used for table or kitchen purposes. 

Glassware of a kind used for toilet, office, indoor decoration or similar purposes, other. 

Glass beads, imitation pearls, imitation precic.us and semi precious atones. 

Other similar glass small wares. .. 
Otner articles of glass. 

Celling fans, with a seH-contained electric motor of an output not exceeding 125 W. 

Pedestal fans, with a aeH-contained electric motor of an output not exceeding 125 VI. 

Ballasts for discharge lamps or tubes, other than for compact fluorescent lamps. 

Other electrothermic appliances. 

Burglar or fire alarms and similar apparatus. 

Textlle Polley 

6231. SHRI R.L. BHATIA: 

threatened by textile policy" appearing in "The Hindu" 
dated March 6, 2000; 

SHRI ABDUL HAMID: {b) if so, tha datallll thereof; and 

Will the Minister of TEXTILES be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-Item captioned "Weavers feel 

(c) the reaction of tha Government thereto and the 
remedial meuurn taken by the Government to protect 
the Interests of weavers? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) 
Vea, Sir. 

(b) and (c) The issues pertaining to Textile Policy 
highlighted in "The Hindu", mainly relates to 
recommendations conceming Hank yam Obligation Order 
and Handloom Reservation Act. In order to protect the 
interest of hancloom weavers, Hank Yam Obligation Order 
and Handloom (Reservation of Articles for Production) 
Act, 1985 are In operation. 

Creellon of Free Trade Zonea 

6232. SHRI SHIVRAJ SINGH CHOUHAN: WHI the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the criteria adopted for creation of Free Trade 
Zones in the country; 

(b) the cities, twons or areas which have demanded 
for creation of such Free Trade Zones there; and 

(c) the latest proposals with the Govemment for 
creation of Free Trade Zones in the country? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) As per EXIM Policy, "Free 
Trade Zones" (FTZs) and "Export Processing Zones" 
(EPZs) are synonymous terms. The criteria kept in view 
while locating an Export Processing Zone Include proximity 
to sea/airport, availability of basic infrastNctural facilities 
like roads, power and water supply, banking, 
communication facilities and access to social lnfrastNcture 
such as housing, health and educational facilities. 

(b) Some specific locations for setting up of Free 
Trade Zones recently received Include Kakineda (Andhra 
Pradesh) and Gummidipoodi (Tamil Nadu). 

(c) There la no proposal to set up any new EPZIFTZ 
under Govemment of India. However, Export Processing 
Zones can be established by State Govemments or in 
joint/private sector. 

Fonllgn Trade 

6233. SHRI P.O. ELANGO~N: Wiii the Minister of 
COMMERCE AND INDUSTRY be pleased to ~tate: 

(a) the list of products and the names of countries 
with which the foreign trade of India has increased during 
the last two years; 

(b) the percentage of increase in various products 
during the above period; 

(c) whether the Government haw formulad My new 
schemes to improve the exportAmport of such products; 
and 

(d) H so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) The Hat of 
principal commodities indicating positive growth In exports 
and imports In dollar terms during Aprll·December 1999-
2000 and their performance during the year 1998-99 as 
per the Directorate General of Commercial lntelHgence & 
Statistics provisional data is aa undltr: 

Export 310wtfl (%) 

Items 1998-99° 1999-2000° 
(April-Dec) 

Chemical products (-) 8.1 10.6 

Engineering goods (·) 14.2 22.3 

Electronic hardware (·) 34.3 19.7 

Marine products (-) 14.0 7.8 

Gems & jewellery 10.4 22.1 

Textiles (·) 1.1 8.9 

Handicraft 19.0 7.8 

Carpets (·) 2.0 21.1 

Import growtfl ,.,_ (") 

Items 1998-99° 1999-2000° 
(April-Dec) 

Fertilizers (-) 3.9 46.0 

Petroleum CNde & produCta (-) 21.2 58.3 

Pearia & Precious & Semi· 12.6 44.1 
precious stones 

Organic & Inorganic (-)8.1 10.8 
Chemicals 

Artificial resins etc. (-)4.5 9.1 

Electronic goods 4.1 19.7 

"The data are pnJYllional and the growth l'lllel indlcatad are 
over 1118 comt11pondlng period of the pntvtoua yur. 
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Major trading partners with whom our exports have 
&hown positive growth during April-December, 1999-2000 
are Belgium, Denmark, France, Ireland, Italy, Luxemburg, 
Netherlands, Portugal, Spain, U.K., Switzerland, Nepal, 
Sri Lanka, Australia, China PR, Hong Kong, Indonesia, 
Japan, Republic of Korea, Malaysia, Singapore, Thailand, 
United Arab Emirates, Israel, Nigeria, Canada, 
USA, Russia, etc. and those from whom our imports 
hav.e shown positive growth are Netherlands, China 
P.R., Hongkong, Indonesia, Malaysia, Singapore, Saudi 
Arabia, UAE, Israel, Nigeria, South Africa, USA, Brazil 
and Russia. 

{c) and (d) A number of steps have been taken to 
further enhance the export growth which include reduction 
in transaction cost through decentralisation, simplification 
of procedures and various other measures as enumerated 
in the Exim Policy. Steps have also been taken to 
promote exports through multilateral and bilateral initiatives, 
identification of thrust sectors and focus regions. 

Imports are made by the trade and industry according 
to the needs of the economy. 

Surplus Staff of Newsreaders In DD 

6234. SHRI RASHID ALVI: 
DR. JASWANT SINGH YADAV: 

Will the Minister of INFORMATION AND 
BROADCASTING be please-:! to state: 

(a) whether there is any surplus staff of newsreaders 
in Doordarshan; 

{b) if so, the details thereof alongwith the total 
expenditure thereon during the last three years; and 

(c) the stepe being taken by the Government in this 
regard including implementation of Voluntary Retirement 
Scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) No, Sir. 

(b) and {c) Do not arise. 

[Translation} 

Development of Forest Trlbal VIiiages 

6235. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government have received any 
proposal from the Madhya Pradesh Government in regard 
to the development of forest tribal villages for the 
upliftment of the tribals; 

(b) H so, the amount demanded tor development of 
tribal dominated Betul district; and 

(c) the time by which the said amount la likely to be 
provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) No 
proposal for development of forest tribal villages for the 
uplHtment of the trlbals has been received In the Ministry 
of Finance from the State Government of Madhya 
Pradesh. 

(b) and (c) Do not arise. 

Import of Agro Product& 

6236. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the quantity of milk powder, wheat, sugar and 
other agro products imported during each of the last three 
years, upto March 2000; 

. (b) its impact on domestic market; and 

{c) the action taken by the Government to contain 
the above imports? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) The requiaite Information 
is furnished in the statement enclosed. 

(b) and (c) Policy of import of agricultural products 
forms an Integral pert ot the Export-Import Policy of the 
country. The import poHcy on agro products la primarily 
aimed at augmenting domestic supplies to meet the local 
requirements and providing inputs at reasonable prices 
to the producers/manufacturers of food items. All imports 
in the country are subject to applicable rates of customs 
duty as well as provisions of all domestic laws, rules, 
orders and regulations etc. Interventions by the 
Government are made whenever-warranted. In the recent 
past customs duty has been raised to 60% on wheat, 
60% on Sugar, 70-80% on rice, 50% on Maize and 27.5% 
on edible oils. 
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lmpotf of agro products during 1997·98, 1998-99 and 1999-2000 (Aprll·Ftlb. 2000) 

1997-98 

Miik Powder 692 

Wheat 1485781 

Other Agro Products 

Rice 54 

Other Cereals 1121 

Pulses 1008121 

011 Seeds 247.34" 

1998-99 

1858 

1803699 

6636 

2023 

563536 

851.97" 

(Qty. Tonsl 

1999-2000 
(April to 

Feb, 2000) 
ProYilllonal figures 

18226 

889756 

22904 

153156 

188799 

1338.58* 

*Quantity figures are not available. Value llgurea are llhown In Rs. Lakhs. 

(English] 

Reduction of Dlalnvmment Committee 

6237. SHRI NARESH PUGLIA: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of DISINVESTMENT be pleased to 
state: 

(a) whether a large number of committees are 
handling disinvestment in various public sector 
undertakings within the Government; 

(b) If so, the details thereof; 

(c) whether the Government propose to reduce the 
number of such committees to speed up the process of 
dlSinvastment; 

(d) If SO, the details thereof; 

(e) whether the Government have Identified some 
Public Sector Undertakings for subetantlal equity sale 
alongwith management transfer during the current financial 
year; and 

(f) If SO, the detaHa thel90f? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 

OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) No, Sir. 

(b) to (d) Does not arise. 

(e) Disinvestment is carried out keeping in view 
various factors like market conditions, financial 
perfomiance of the company and the views of the 
concerned departments. Dialnvestrnent la a continuous 
process. The decision to disinvest in a company is taken 
on the buls of various factors like above, based on 
professional advice and inter-ministerial consultations. 

(f) Does not arise. 

Limit of Foreign Currency taken Abroad 

6238. SHRI K.P. SINGH DEO: wm the Minister of 
· FINANCE be pleased to state: 

(a) whether the Government are considering its earlier 
decision to Increase the limit of foreign currency to be 
taken abroad from $2500 to $5000 on request of customs 
department; 

(b) the details thereof and Its likely impact of foreign 
exchange reserves; and 

(c) the likely revenue loss to the Government per 
year in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) No 
proposal of Customs Department la under conaidera,tion 
of the Govemment to Increase the Hmit of foreign currency 
to be taken abroad from $2500 to $5000. 

(b) and (c) In view of (a) above, question does not 
arise. 

1<9nMda N ... on Bangalor9 DD 

6239. SHRI G. PUTIA SWAMY GOWDA: Will the 
Minister .ff INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the present duration of telecasting of Kannada 
news on Bangalore Doordarshan every dat, 

(b) whether there is any proposal to telecast Kannada 
news after every one hour in Bangalore Doordarshan; 

(c) H so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) The present duration of 
Kamada news on Bangalore Doordarahan is 25 minutes 
everyday. The break-up is aa under: 

(i) 10 minutes at 7.45 am - DD-9 (Regional 
Language Satellite Service) 

(ii) 15 minutes at 7:00 pm in DD-I & DD-9. 

(b) No, Sir. 

(c) Does not arise. 

( d) It is not possible to do so due to non-av!lUablllty 
of resources and Infrastructural facilities. 

(Translation] 

Economic Reforms 

6240. SHRI JAGDAMBI PRASAD YADAV: 
SHRI ABDUL HAMID: 

Will the Minister of FINANCE be pleased to state: 

(a) the benefits earned by the country from economic 
reforms adopted by the Government In the era of 
llberallaatlon and globalisation; 

(b) the measures being taken to safeguard the 
interests of down-trodden section of the society; and 

(c) the measures being taken to prevent the economic 
set up of the shattering small and cottage Industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) The economic reforms Initiated In the lut few years 
have had a favourable impact in terms of acceleration In 
overall growth of the economy, build up of a comfortable 
foreign exchange reserve position, lower rate of inflation 
and substantial Inflow of foreign capital. 

The goal of economic refonna la faster growth with 
employment and equity. Unleaa the economy grows in 
the coming years at a rate of atleaat seven to eight per 
cent, it will be difficult to eradicate poverty and 
unemployment. For achieving rapid and multi-sectoral 
growth, It la necessary to pursue a bold strategy of 
economic reforms. 

(c) The strategy in this regard is to support the sector 
through promotional pollcle8 of credit and technology. The 
Union Budget 2000-01 proposes a number of meeaures 
for improving credit to small scale unitS, iooludlng diluting 
the requirements for collateral security and formulating a 
credit guarantee scheme. 

[English} 

Se,_... Cenaor BOllrd tor TV Programme• 

6241. DR. V. SAROJA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether there ia any propoeal to set up a separate 
Censor Board for televlalon programmes considering Its 
volume; 

(b) H 80, the details thereof; and 

(c) H not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF ThE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) No, Sir. 

(b) Does not arise. 

(c) Television channels, by and large, broadcast 
programmes round the clock everyday. These channels 
are numerous and 80 are their programmes. It Is neither 
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practically feulble nor daeirable to subject them to pre-
censor. Channel owners and/or their diatrlbutors are 
expected to broadcast/distribute programmes in 
accordance with pre-determined programme codes and 
be responalble In case of their violation. 

Automatic Teller 118Chlnea In Bena 

6242. DR. A.D.K. JAYASEELAN: Will the Minister of 
FINANCE be pleaaed to state: 

(a) the details and location of nationalised banks 
having Automatic Teller Machine (ATM) facilities in Tamil 
Nadu; 

(b) whether any more ATMs are proposed be set 
up by the nationalised banks in the State In the near 
future; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISmY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (d) 
lnfonnation is being collected and will be laid on the 
Table of the House. 

Export of Agro Products 

6243. SHRI SHRINIWAS PATIL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the chances of India benefitting by 
the world trade In agrlcuHure have not seen to be very 
bright; 

(b) if so, the details of exports of potatoes, onions, 
and other perishable Items made by the Govemment 
during each of the last three years, country-wise; 

Commodity 

Edible OH 

Onion 

Sugar 

Tomato 

Status 

Export of vegetable oils is free. 
Groundnut oHn consumer packs 
above 5 Kgs. - Restricted. 

All varieties other than Bangalore 
rose and Krishnapuram onions 
canalized. 

Export restricted. Quantitative 
celllngs as may be notified by DGFT 
from time to time. 

Export free 

(c) whether the Govemment have removed curbs on 
export of edible oil, onions, sugar and tomatoes kaepjng 
in view the interests of farmera and the nation; 

(d) if so, the reasona for declining the export of these 
Items during the above period; 

(e) whether the Govemment have made any export 
oriented policy for exporting these Items particularly 
processed food Items to fetch good retum as the Indian 
prices are far below in comparison to European Union 
nations; and 

.(f) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) The chances of 
India benefltting by the world trade in agriculture depend 
on prevalting intemational demand Cl>inc.kling with domestic 
ability to supply, prevailing world prices of commodities, 
varieties being traded and consumer preferences. Exports 
of perishables such as fruits, vegetables and flowers for 
the last three years are as below: 

Commodity 

Vegetables 

Fruits 

Floricutture 

1997·98 

319.45 
268.98 

81.21 

Source: DGCl&S. Calcutta 

Value in Rs. Crores 

1998-99 1999-2000 
(Apr.-Oec.) 

274.86 222.34 
260.04 191.93 

97.22 63.71 

Country-wise export details of the above mentioned 
agro-items are available in the monthly/annual number of 
Foreign Trade Statistics of India published by Directorate 
General of Commercial Intelligence and Statistics, the 
copies of which are available In Parliament Library. 

(c) and (d) The current Export Policy Status of edible 
oil, onion, sugar and tomato is as below: 

Remarks 

Export of groundnut oil pennitted under licence only 

A total quantity of 50,000 MTs of aU varieties of onion 
shall be allowed to be exported during April-May, 2000 
through designated agencies. 

This licencing year 26,000 MTs of sugar in 2 Kg 
packs has been allowed besides export to EU and 
and USA under preferential quota. 
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(e) and (f) Polley of exports of agriculture products 
fonns an Integral part of the Export-Import Policy of the 
country. The policy regarding exports of agricultural 
products Is govemed princlpdy by the concerns of India's 
.ood security, maximising farm Incomes and eamlng • 
foreign exchange. Review of export performance of 
agricultural products le an ongoing process and 
accordingly policy Interventions are made, ae and when 
considered neceaeary wtth a view to making agriculture 
exports Increasingly viable. The detaile of the Export-
Import Policy of Agrlcuttural items is available In ITC (HS) 
Cl888ifications of Exports and Import Items published by 
Ministry of Commerce, copies of which are supplied to 
Parliament Library. 

Tax Evaelon by Private Telecom Operators 

6244. SHRI M.V. CHANDRASHEKHARA MURTHY: 
SHRIMATI SHYAMA SINGH: 

Will the Mlnleter of FINANCE be pleaeed to state: 

(a) whether the Income Tax Department has urged 
the Government to make necessary amendments in the 
lnc:ome T~ Act, 1961 which exempts the private telecom 
operators from payment of tax on licence fees or revenue 
shared by DoT; 

(b) If so, whether the private cellular and basic 
services telecom operators in the country are evading 
taxes to the tune of crores of rupees; 

(c) H so, the facts thereof and detalll In this regard; 
and 

(d) the reaction of the Government on the 
amendments In the Act? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) No, Sir. 

(b) to (d) Does not arlee. 

EU to Provide Flexlbllhy In Export Quota 

6245. SHRI G. GANGA REDDY: 
SHRI P.S. GADHAVI: 

Will the Minister of TEXTILES be pleased to 
state: 

(a) whether European Union propose to provide 
flexibility quota to Indian Textiles; 

(b) H so, the detaill thereof; 

(c) the action plan drawn by the Government to derive 
maximum benefit out of this flexlbffity offer; and 

(d) the additional export earnings likely to be accrued 
therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGl:j N. RAMACHANDRAN): (a) and 
(b) Government have requeeted European Commission 
(EC) to grant exceptional flaxibilltlea ae per Clause 6 of 
the India-EU Mou, which was elgned In December, 1994. 
However, the release of exceptional flexibilities from EC 
are still awaited. 

(c) and (d) As and when additional flexibiltles are 
made available the same would bit distributed according 
to existing quota policy. As the exact quantities are not 
yet known, it would be dHficult to 8888118 the addltionality 
in exports to be accrued therefrom. 

Revision of Industrial Polley 

6246. SHRI ANANT GANGARAM GEETE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment propose to revise the 
existing Industrial Policy In view of the achievements made 
in the industrial sector since inception of etructural reforms, 
especially on the unemployment and regional Imbalances; 

(b) if so, the details thereof and the progress made 
so far in this regard; and 

(c) H not, the reasons therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) The industrial 
development in the country is govemed · by the New 
Industrial Policy announced In July, 1991. Various 
Initiatives In respect of policies relating to Industrial 
licensing, foreign lnveetment, foreign technology agreement 
and public sector policies etc. have been taken. Review 
of the poUcy, procedure and their Implementation has 
been an ongoing process In response to emerging 
situations. 

Sublldy to Small Coffee Growers 

6247. SHRI P. KUMARASAMY: WHI the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Coffe8 Board plans to provide subsidy 
to small coffee growers wtth ten hectares of plantations 
and below for their cultivation; and 

(b) If so, the details thereof? 
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THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) During the Ninth 
Plan, the Coffee Board has been providing subsidy for 
sman coffee growers at the rate of Rs. 15,000 per ha. 
for expansion and conaolldatlon of coffee in the Non-
Tradltional coffee growi· •g areas including North East 
Region. The rate of aubaidy in the Traditional areas is 
Rs. 7,500 per ha. Coffee Board also provides to the 
small growers input subaidlee required for controlling peni, 
subsidies for replanting, quallty upgradation, setting up 
coffee effluent treatment systems etc. 

Trade with China 

6248. SHRI Y.S. VIVEKANANDA REDDY: 
SHRI VILAS MUTTEMWAR: 

Will the Miniater of COMMERCE AND INDUSTRY 
be pleased to '9tate: 

(a) whether Sino-India trade is likely to get much 
required political backing when top trade leaders of both 
sides met in Febt'uary 2000; 

(b) if so, whether during the visit of Commerce 
Minister to Bei)klg, high level talks were held with the 
Chinese authorities; 

(c) if so, what were the agreement reached between 
the two countllles; 

(d) whether both the countries have agreed to 
improve their trade relations; 

(e) whether at present the Sino-lndian·trade is around 
two billion dollars; and 

(f) to what extent it will be more after signing of 
agreement? 

THE MINISTER. OF COMMERCE AND INDUSTRY 
(SHN MURASOLI MARAN): (a) and (b) The Commerce 
& Industry Minister visited China in February, 2000, when 
the Sixth Session of the lndo-China Joint Group on 
Economic Relations and Trade, Science and Technology 
was held in Beijing. During the visit discussions were 
held with Chinese Minister for Foreign Trade and 
Economic Cooperation and State Councilor of the People's 
Republic of China. 

(c) 8'1d (d) The following Agreements were signed 
during the viait:-

1. Bilateral Agreement relating to China's accession 
to the WTO. 

2. The Agreed Minutes of the Sixth Session of 
the lndo-China Joint Group on Economic 
Relations and Trade, Science and Technology. 

3. An MoU on Ferrous Metallurgy. 

Both the countries agreed that specific measures 
should be implemented to raise India-China Trade and 
Economic Relations to a higher level. 

(e) and (f) The Sino-India trade during 1998-99 wu 
of the order of US$ 1470 mHlion - imports from China 
US$ 1060 million & exports to China US$ 410 million. 
The signing of the Agreements will have a trade 
encouraging effect. 

External Debt 

6249. SHRI E.M. SUDARSANA NATCHIAPPAN: 
SHRI RAMSHAKAL: 
SHRI SADASHIVRAO DADOBA MANDLIK: 

Will the Minister of FINANCE be pleased to state: 

(a) the total amount of external debt outstanding 
against India, u on March 31, 2000 indicating the names 
of countrieafinstitutions to which India owes a debt; 

(b) the total amount paid back during 1998-99 and 
the amount due for the next three years, year-wise; and 

(c) the amount of balance of payment, deficits in 
1996-97, 1997-98 and 1998-99 and the amount and type 
of capital flows through which these deficits were met? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) As per 
latest information available, the total outstanding external 
debt of India as on September 30, 1999 was USS 98.87 
billion. The composition of debt by major creditor sources 
is given below: 

(US$ bUlion) 

1. Multllateral: 30.84 

of which* 

IDA 18.69 

IBRD 7.88 

ADB 3.n 
2. Bilateral: 18.39 

Of which* 
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Japan 9.29 

Germany 3.31 

USA 1.51 

France 0.93 

3. IMF 0.13 

4. Export Credtt 6.89 

5. Commercial borrowings 20.47 • 
6. NRI & FC (B&O) Deposits 13.00 

7. Rupee Debt 4.54 

8. Short Term Debt 4.61 

Total 98.87 

•0n Govenvnent & Non-Govemrnent Account. 

(b) The estimates of total external debt service 
payments (principal and Interest) during 1998-99 to 2001-
02 are as under: 

Total Debt Serva P•ymenlS during 
19118-11199 to 2001-2002 

(US$ biUion) 

ActualO Projectad" 

t 998-1999 1999-2000 200()..2001 2001-2002 

Tallll 10.73 9.14 8.72 8.08 
Debt SelVlce 
Payments 

0 Data on actual debt service payments for 1998-99 have 
been taken from RBI Annual Report, 1998-99. 

Data on projactacl debt Mrvlca paymanll for the periods 
1999-2000 to 2001·2002 have been taken from Status Report 
on Extarnel Debt, June 1999 and la baad on the extarnel 
debt stock as on December 31, 1999. The p~ on 
debt service payments exclude NAI Deposits, Foreign 
Currency Convertible Bonda, SaH Uquldatlng Loena and Fil 
investment In Govt. securities. 

(c) The eetlmatae of balance of payments during 
1996-97 to 1998-99 and the financing pattern of deficits 
are summarized as under: 

Financing of BOP Deficits during 1996·97 to 1998-99 

(USS million) 

S.No. Balance of Payments 1996-97 1997·98 1998-99 

1. Deflctt on the Current Ale. 4619 5500 4038 

2. Net Outflows on Capital Ale. (A to C): 2833 1991 1369 

A. Repayments to IMF 975 618 393 

B. Debt Service Payments on Rupee Debt 727 767 802 

C. Other Capital Outflows, Including errors & Commissions 1131 606 174 

3. Total Financing Requirements (1+2) 7452 7491 5407 

4. Financed by Net Capital Inflows (A to D): 13270 11384 9236 

A. External Aaelatance 1109 907 820 

B. Commercial Borrowing 2848 3999 4362 

C. Fore!gn Investments 5963 5353 2312 

D. NRI Depollits 3350 1125 1:742 

5. Increase· in Foreign Exchange Reserves (4-3) 5818 3693 3829 

Source: Economic Survey 1999-2000. 
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Farmers and Tobacco Growers of 
Andhra Prad•h 

6250. SHRI K. YERRANNAIDU: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether farmers and tobacco growers of Andhra 
PradGSh have demanded to allow Foreign Direct 
Investment in the tobacco sector and permit foreign buyers 
to procure stock directly from the auction platforms; 

(b) If so, the reaction of the Government thereto; 
and 

(c) the steps taken to protect the Interests of farmers 
from being exploited by Indian cigarette manufacturers? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) There have been 
demands from tobacco growers in Andhra Pradesh to 
allow Foreign Direct Investment in tobacco sector and to 
permit foreign buyers to participate directly at the auction 
platforms. The proposals for Foreign Direct Investment 
(FOi) In the tobacco sector are subject to the provisions 
of compulsory licensing under the Industries (Development 
& Regulation) Act, 1951. State Trading Corporation of 
India Ltd. (STC) has been directed to Intervene in the 
Andhra Pradesh tobacco auctions as a measure to try 
and lend buoyancy to tobacco prices in a situation of 
over supply and encourage competition in the marketing 
of tobacco. 

HEC, Ranchi 

6251. SHRI RAM MOHAN GADDE: 
SHRI M.V.V.S. MURTHI: 
SHRI SHIVA.JI MANE: 

Wiii the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Heavy Engineering Corporation the 
ailing Ranchi based Public Sector Unit put up a bleak 
performance in 1999·20Ci0 and failed to achieve the target 
fixed by the BIFR; 

(b) If so, the reasons therefor; 

(c) the details of the other sick PSUs who also failed 
to achieve the BIFR target during the above period; and 

(d) other steps taken by the Union Government to 
meet the target of BIFR? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA): (a) The performance of HEC 
during 1999-2000 has fallen short of the targets laid down 
In the BIFR sanctioned revival scheme. 

(b) The main reason for shortfall in performance la 
inadequate order booking. 

(c) Seven other sick PSUs under the Administrative 
control of this Ministry which have flliled to achieve BIFR 
targets during 1999-2000. These are Jessops, Braithwaite, 
BBVL, BPCL, RBL, TSL and Bum Standard Ltd. 

(d) The steps taken include close and regular 
monitoring of the performance of PSUs, providing 
budgetary support and assistance in securing orders from 
user sectors. 

[Translation) 

lndlan Mango In American Market 

6252. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state the quantity of demand of Indian Mango In Japan 
and European Countries and the extent to which It is 
li~ely to be met? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): From the trade Statistics 
available on International Trade in Mangoee, there has 
¥'en an increase In the Import of Mangoes by the 
European Countries. Share of Indian Mangoea has been 
around 1.5% of the demand. Indian Mangoea are not 
exported to Japan because of fruit fly Infestation. 

[English) 

Rupee Loan Guarantee Scheme by 
US Exlm Bank 

6253. SHRI VILAS MUTTEMWAR: 
SHRI G.S. BASAVARAJ: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the US Exim Bank has announced a 
rupee loan guarantee schema for Indian companies; 

(b) if so, whether the Bank has so far provided 
guarantee to dollar denominated loans raised by 
Indian Companies to import goods and services from USA; 
and 
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(c) if 80, to what extant the new scheme has helped 
or likely to help the Indian banks and Indian 
businessmen? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) This scheme would enable Indian companies to 
hedge foreign exchange risk and raise resources 
domestically.· 

Special Component Plan Money 

6254. SHRI RATTAN LAL KATARIA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government have received any 
complaint regarding the special component plan money 
lying unutilised in various banks accounts of the country; 

(b) if 80, the details thereof; and 

(c) the steps taken/being taken by the Government 
so that the money granted for Special Component Plan 
may be utilised properly? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Ministry 
of Social Justice & Empowerment, the concerned 
administrative Ministry have reported that no complaint 
regarding the Special Component Plan money lying 
unutlllsed In various banks accounts in the country has 
been received. 

(b) and (c) Do not arise. 

[Translation] 

Printing of Currency Note• 

6255. SHRI JAIBHAN SINGH PAWAIYA: 
SHRI DILEEP SANGHANI: 
DR. ASHOK PATEL: 
SHRI DALPAT SINGH PARSTE: 
SHRIMATI SUSHILA SAROJ: 

Will the Minister of FINANCE be pleased to refer to 
the reply given on December 3, 1999 to Unatarred 
Question No. 787 and state: 

(a) whether all the activities relating to printing of 
Rs. 1000/· notee have been completed; 

(b) if eo, the time by which thil note would come 
into circulation; 

(c) whether the Government propoee to print currency 
notes of one, two and five rupee denominations again; 

(d) if not, the reaaona therefor; 

(e) whether the RBI has started the proceaa of 
withdrawing the currency note of 500 rupee denomination 
as per its decision t<>9discontinue the old series of these 
notes; and 

(f) if so, the details of the steps tai<en by the 
Government to make the people aware in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) 
Preparations for printing of Rs. 1000/· notes are in an 
advanced stage. 

(b) The new Re. 1000 note is likely to> be put into 
circulation by end of July 2000. 

(c) No, Sir. 

(d) Notes of Rs. 1, Rs. 2 and Rs. 5 have been 
colnised and the capacity so released has been diverted 
for production of higher denomination notes. Therefore, 
printing of these notes has been stopped. 

(e) and (f) In the light of complaints of counterfetting 
of 500 rupee note predominantly in the old design ( 1987 
series), RBI has Issued instructions to its offices and 
other public sector bank branches not to issue/re-issue 
the old design Rs. 500 denominations notes but send 
them to RBI offices. These steps for phasing out the old 
notes of Rs. 500 denomination, are purely administrative 
in nature and these notes continue to be legal tender. 

[English} 

Permission to POFIL to Aun BualnaH 

6256. SHRI C.P. RADHAKRISHNAN: Wiii be Minister 
of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has permitted 
the Peerleas General Finance and Investment Company 
Ltd. to run the dally dep0stt and collection schemes and 
collect depostts from individual depositors and small 
busineasmen; 

_(b) if so, the details thereof; and 
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(c) the grounds on which the permission for operating 
such schemes which cleany fall within the ambit of the 
banks has been given to the Non-Banking Financial 
Institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) Reserve Bank of India has reported that so long as 
any Residuary Non-Banking Company Including Peeneu 
General Finance & Investment Co. Ltd. compliel with the 
various provisions of the directions Issued by the RBI, 
there is no prohibition in law for such a company to 
mobilize deposits including deposits on a daily collection 
basis and no prior permission of RBI is required for the 
same. 

(c) RBI has reported that the daily deposits and 
collection schemes of the Residuary Non-Banking 
Companies have been traditionally in operation for a long 
time and observed to be popular in areas whif:h were 
not adequately served by the bank branches. 

[Translation] 

Annual Growth In GDP 

6257. SHRI NAWAL KISHORE RAI: 
SHRI SHAMSHER SINGH DULLO: 
SHRI SHANKERSINH VAGHELA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government had fixed any target for 
annual growth in the Gross Domestic Product; 

(b) if so, the details thereof; 

(c) whether the annual growth rate fixed for Ninth 
Five Year Plan has been achieved during the last years 
of the Plan; 

(d) if not, the annual growth rate during each year 
of the Plan; and 

(e) the estimated growth rate during the remaining 
years of the Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (e) 
As against the annual average growth target of 6.5 per 
cent per annum in real gross domestic product (GDP) for 
the Ninth Five Year Plan (1997-2002) the growth in real 
GDP at factor cost (Base 1993-94) was 5.0 per cent In 
1997-98, 6.a per cent in 1998-99 and 5.9 ~r cent in 
1999-2000 as per the latest information available with 
the Central Statistical Organisation. 

[English] 

Board of Dlrectora of Banks and Financial 
Institutions 

6258. SHRI SUBODH MOHITE: 
SHRI ASHOK N. MOHOL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government are planning to overhaul 
the Board of Directors of public sector banks and financial 
institutions; 

(b) If so, the details and the reasons therefor; 

(c) whether the Government propose to induct more 
public representatives in the Boards; 

(d) If so, the details thereof; and 

(e) the time by which the Boards of public sector 
banks and financial institutions are !ikely to be 
reconsllMed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) Board of Directors of public sector banks and financial 
institutions are continuing entitles and vacancies that arise 
are filled from time to time. 

(c) and (d) Appointment of Directors on these Boards 
is made in accordance with the provisions contained In 
the relevant statutes. The statutes provide for appointment 
of part-time Non-Official Directors on these Boards to 
represent various categoriealinterest groups. 

(e) Action has been initiated to fill up vacancies of 
Directors on the Boards of the pubHc sector banks and 
financial institutions. 

[Translation] 

Import Duty on Foodgralns 

6259. SHRI SHANKERSINH VAGHELA: 
SHRI SUKDEO PASWAN: 
SHRI AJAY SINGH CHAUTALA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Import duty on several foodgralns 
has been increased during the last one year in the 
country; 
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(b) the extent to which it has been increased 
foodgrain-wise; 

(c) the dates on which this increase has been 
effected alongwith the reasons therefor; and 

(d) the manner in which the farmers of the country 
are likely to be benefited therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) Yes Sir. 
The rates of basic customs duty have been increased on 
certain foodgrains. 

(b) and (c) The names of foodgrains and the rates 
of duty fixed are given below: 

1. Wheat 50"/o 

2. Spelt 60o/o 

3. Maize (com) 50"/a 

4. Rice in the husk (paddy or rough) 80"/o 

5. Husked (brown) rice 80"la 

6. Semi-milled or wholly-milled rice, 
whether polished or glazed 70"/o 

7. Broken rice 80"/o 

8. Grain sorghum 50"/a and 

9. Millet 50"/o. 

These changes are expected to discourage the import 
of these foodgrains. While duty was Imposed on wheat 
with effect from 1.12.1999 in order to stimulate Its off. 
take from the Central Pool, in other cases the increase 
was carried out on 5.4.2000. 

(d) The hike In the import duty will regulate the 
Imports of foodgrains; thereby protecting the interests of 
domestic farmers. This measure, alongwith the Minimum 
Support Price (MSP) mechanism of the Government will 
protect the farmers from selling their produce at non· 
remunerative prices in the wake of competition from the 
imported produce/products. 

[English] 

Show C.use Notice to IOC 

6260. SHRI ADHIR CHOWDHARY: 
SHRIMATI SHYAMA SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the c.icutta CU9lOme h• luued a show 
cause notice to IOC to pay more than Rs. 2000 crcn for 
alleged ·customs duty evulon on Import of petroleum 
products; 

(b) If so, the facts thereof and detalls In this regard: 

(c) whether several public and priVllte eector oil 
companies are evading taxes to the tune of croree of 
rupees; and 

(d) if so, the steps taken by the Govemment in thil 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
Yes, Sir. Calcutta Custom House has laaued a show· 
cause notice to Mis. Indian Oil Corporation In wtJich the 
total llablllty, inclusive of Customs duty, mandatory penalty 
and interest comes to more than Re. 2000/· crore. The 
said show-cause notice has since been adjudicated and 
the demand of customs duty has been confirmed. 
Mandatory penalty equal to the Customs duty has been 
imposed and interest at the rate of 20"/o on the amount 
of duty has also been demanded. 

(c) and (d) Customs HOUll88 h11V9 come across cues 
of import of petroleum products by oil companies where 
costs incurred on several counts were not inGluded in 
the ass8888ble value under Section 14 of the Customs 
Act, 1982. Customs Houses, therefore, after investigation, 
initiate the adjudication proceedings. The steps that will 
be taken include issuance of show-cause notice, 
adjudication, Imposition of suitable fines and penalty and 
recovery thereof. 

[Translation] 

UC Agents In Rural Arus 

6261. SHRIMATI RENU KUMARI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Life Insurance Corporation (LIC) is 
not according priority to the rural areas in the insurance 
business; 

(b) If eo, the resaons for not giving the almllar facllitles 
of training and stipend to the agents In the rural areas 
as are available to the agents in the urban areas; 

(c) whether the Government are contemplating to 
appoint rural career agents in the rural areas on the 
lines of urban career agents in the urban areu; and 

(d) if so, by when? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) The Life Insurance Corporation of India (LIC) have 
informed that they accord due priority to the rural areas 
in the Insurance business. In fact more than 50% new 
buslneu of the LIC today comes from the rural areas. 

LIC has specially formulated a Rural Career Agents' 
Scheme to provide opportunities for rural youth. It has 
provision for training of agents for 4 weeks. A monthly 
stipend of Rs. 750/· in the first year and Ra. 600/· in the 
second year is given to them. They are also given the 
additional facility of being attached to Development 
Officers for exposure and training. This facility is not 
provided to Urban Career Agents. 

(c) LIC have informed that the Rural Career Agents' 
Scheme and Urban Career Agents' Scheme have dilllinct 
features ol their own and both the Schemes are running 
successfully. The Rural Career Agents' Scheme has been 
operative from 1979. Under this Scheme Agents are 
appointed in rural areas by the Corporation. The rules of 
appointment are not as stringent as that of Recruitment 
of Urban Career Agents. 

For appointment as Rural Career Agents, candidates 
have to pass a simple aptitude test in regional language 
and also an Interview. 

(d) Not applicable. 

{English} 

Exclu Duty Exemption 

6262. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether whlle household goods made of stainless 
steel and aluminium and cutlery and glass-table ware 
are exempt from Central Excise, the household plutlc 
products are subject to Central Excise; 

(b) if so, the reasons therefor: 

(c) whether Government have received 
representations in this regard from plastic industry 
especially that from Maharashtra; and 

(d) H so, the details thereof and the steps taken to 
protect the interests of plastic industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) There 
is no excise du\' on household goods made of stainl8118 . 

steel, aluminium, cutlery and gtMa-tmbte ware. Subject to 
certain condlllona, plastic produc:ta are exempt from exclee 
duty upto Rs. 50 lakhs in a financial year, H produced by 
SSI units. 

(b) The duty structure for dHferent commodities are 
decided taking Into account a number of fectol'I such 
as, nature and use of goods, adminlatratlve feaalblllty 
of collecting the tax, the extent of Vlllue-addltlon, the 
ability of goods to bear the tax burden, revenue potential 
etc. 

(c) Yes, Sir. 

(d) Representations have been received from certain 
associations, including those from Maharashtra seeking, 
inter-aNa, to restore the pre-budget exemption scheme to 
articles of plastic. 

The rate of excise duty on plastic materials w• 
reduced from 24% to 16% in the Budget for 2000-2001. 
The rate of excise duty on articles of ptutlcs was also 
reduced from 24% to 16%. At present there is no proposal 
to modHy the structure of duty on household articles ot 
plastics. 

Upgredatlon of Trenamlttera 

6263. SHRIMATI SHYAMA SINGH: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the detaUs of Vary Low Power Transmitters in 
the country which were upgraded into Lower Power 
Transmitters during the last three years; 

(b) the estimated expenditure borne by the 
Government 011 the conversion of vary low power 
transmitter into tow power transmitter and low power 
transmitter into high power transmitter; 

(c) whether the people residing In the remote and 
rural areas of the count,.Y are still unable to watch 
Doordarshan programmes due to faulty and Ineffective 
TV Transmhters; and 

( d) if so, the details thereof and the corrective steps 
taken In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARLIN JAITLEY): (a) Four Very Low 
Power Transmitters have been upgraded to Low 
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Power Transmittera during the laat three years, I.e. 
between 10.04.1997 and 31.03.2000. Their locations an. 
as foHowa: 

(i) Miao-Arunachal Pradesh 

(ii) Patnagarh-Orisaa 

(Iii) Udurnalpet-Tamil Nadu 

(iv) Haldwani-Uttar Pradesh 

(b) Capital expenditure of Rs. 371.35 lakhs was 
:ipproved for conversion of Very Low Power Transmitters 
into Low Power Transmitters at the locations mentioned 
at (a) above. Capital expenditure of Rs. 3881.36 lakhs 
was approved for conversion of Lower Power Transmitters 
into High Power Trans!""litters implemented during the last 
three years. 

(c) and (d) Transmitters in the Doordarshan network 
are generaUy functioning satisfactorily. At present about 
87.9% population of the country is estimated to be 
covered by the terrestrial TV Service, including the 
population in the fringe areas. For further expansion of 
coverage, 309 transmitter projects are currently under 
implementation in various parts of the country. 

New Coal MlnealRuerves 

6264. SHRI DILEEP SANGHANI: 
PROF. UMMAREDDY VENKATESWARLU: 

Will the Minister of MINES AND MINERALS be 
pleased to state: 

(a) whether some new coal mines/reserves have been 
discovered in many States during 1999-2000; 

(b) if so. the details thereof, location-wise, reserve-
wise and grade-wise; and 

(c) the details of steps taken by the Government to 
exploit this coal reserve? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) and 
(b) No new coaHields has been discovered during the 
calendar year 1999-2000. However, exploration/compilation 
of coal deposits In the country is done by Geologtcal 
Survey of India (GSI) on a continuous basis. By such 
exploration the reserves of coal is updated every year as 

on 1st January by GSI. During the calendar year 1999, 
2.86 blHion tonnes of new coal l"8lel'Y99 wea added to 
the already known 1'8181WS, the delallll of Whlctl ... 88 
below location-wise and 1'818rve-wlH: 

(In Biiiion Tonnes) 

Location Total Reserves 

West Bengal 0.01 

Bihar 0.38 

Madhya Pradesh 0.73 

Maharashtra 0.10 

Orissa 1.39 

Andhra Pradesh 0.25 

Total 2.86 

The grade-wise break-up of the above is as below: 

Grade Quantity (In Biiiion Tonnes) 

Prime Coking NIL 

Medium Coking 0.36 

Semi Coking NIL 

Non-Coking 2.50 

Tertiary NIL 

Total 2.86 

(c) After regionaVpromotlonal drilling, potential blocks 
are identified for detailed drilling and It takes a period of 
about 3 years for detailed drilling and formulation of 
geological report, which serves as the base document 
for planning. Thereafter project report for the coal mine 
is prepared and Is processed for sanction by the 
Government of India after approval of the Company Board 
and the Coal India Limited (CIL) Board. The exploitation 
of the reserves can be started only after the land 
acquisition, release of forest land and. approval of 
Environmental Management Plan (EMP) by Ministry of 
Environment and Forests. Hence, It takes a period of 
about 6 to 7 years after regionaVpromotlonal drilling before 
mining can be started in particular block. 

IDBI Loan to A.P. tor Telecom Sector 

6265. PROF. UMMAREDDY VENt<ATESWARLU: Will 
the Minister of FINANCE be pleased to state: 
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(a) whether IDBI haa aanctloned any term loans for 
telecom sector In Andhra Pradesh for 2000-2001; 

(b) n so, the details thereof; 

(c) whether such loans have been sanctioned only 
for cellular phone operators; 

(d) n ao, the objection of this loan; 

(e) whether debt reviewing to IDBI would make 
cellular phone revise more expensive In Andhra Pradesh; 
and 

(f) n ao, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BAl.ASAHEB VIKHE PATIL): (a) No, Sir. 

(b) to (d) Does not arise in view of (a) above. 

(e) and (f) The Telecom Tariff ia fixed by the Telecom 
Regulatory Authority of India. 

[Translation] 

Ehlnk Loans of Fake Documents 

6266. SHRI RAMDAS ATHAWALE: Wiii the Minister 
of FINANCE be pleaaad to state: 

(a) whether attention of the Government has been 
drawn to the news-item appearing in the Delhi edition 
'Navbharat Times' dated January 25, 2000 captioned 
"Farzl Kaagzaaton Ke Aadhaar Par Rln Rln Dene Ke 
aarop mein Bank ke char adhlkarion ke khilaf Mukaddama 
Darj"; 

(b) H ao, the facts of the matter reported therein; 

(c) whether some other similar cases have also been 
detected during the last three years; 

(d) n so, the benk·wiafi detaHs thereof; 

(e) the number of cases In which the inquiry has 
been conducted/completed; 

(f) the facts came out from such inquiries and the 
action taken by the Government in this regard; and 

(g) the dlrectlvea being lasuad or propoaed to be 
laauad by the Union Govemment to the Bank Officers to 
be vigilant In auch caaes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) Yea. 
Sir. 

(b) Reserve Bank of India (RBI) haa reported that a 
current acc:oUnt In the name of Mia. USR Exports waa 
opened In April 1994 at the Barakhamba Road, New 
Delhi Branch of Vijaya Bank on the Introduction of lta 
proprietor In his Individual capacity and waa allowed credit 
llmlta of Ra. 50 lakh In March 1997 and aubaequently 
additional limit of Rs. 70 lakhs was sanctioned In May 
1997 by the Assistant General Manager under his 
delegated powers. These limits were aanctloned against 
collateral security of landed property belonging to a third 
party who was also a guarantor for the credit facllltles. 
During the spot Inspection conducted in August 1998 It 
was found that the property did no: exist at the location 
mentioned In the document. On verification it was 
confirmed that the guarantor had no lltle over the property 
and the documents were forged/lake. The preliminary 
investigation conducted by the bank brought out serious 
irregularillea on the part of branch ofllcials In sanctioning 
the credit facilities. The matter was reported to the Central 
Bureau of Investigation (CBI) who have registered a 
Regular Cue. 

(c) and (d) The details of such cases Involving 
amounts of Rupees one crore and above reported by 
public sector banks to RBI during the last three years 
are given In anclosed Statement. 

(e) to (g) All such caaes of frauds .,. reported by 
the banks to CBI/local Pollce for Investigation. Banks have 
their own intemal guldellnes to ensure prevention of fraud 
of the L>ove nature. RBI as a part of Its supervisory 
responslblllty brings to the attention of the banks the 
modus oper11ndl of the fraudl perpetrated agalnll banks 
hlghHghtlng cleflclenclel In the system and control that 
facllltates perpetration of fraudl and lasuea guidelines to 
banks from lime to lime to be vigilant against such cases. 

Stlltem.m 

S.No. Name of the bank 1997 1998 1999 

No. Amount No. Amount No. Amount 

2 3 4 5 6 7 6 

1. State Bank of India 01 2.47 02 4.07 0 0 

2. State Bank of Indore 01 1.65 0 00 0 00 
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2 3 

3. Andhra Bank 0 

4. Bank of Baroda 0 

5. Bank of India 0 

6. Canara Bank 0 

7. Indian Bank 0 

8. Indian Overseas Bank 0 

9. Punjab National Bank 0 

10. Punjab & Slnd Bank 0 

11. Union Bank of India 0 

12. Vljaya Bank 0 

Total: 02 . 
(Data Provisional) 

[English} 

Hendloom Scheme• tor Madhya PradHh 

6267. SHRI DALPAT SINGH PARSTE: 
SHRI RA.JO SINGH: 

Will the Minister of TEXTILES be pleased to state: 

(a) the names of the schemes introduced by the 
Union Government for the development of Handloom 
Industry in the country, particular1y in Madhya Pradesh 
and Bihar; 

(b) whether any proposal is under consideration of 
the Government for setting up of the more handloom 
industries in the backward araas, particular1y for the benefit 
of Scheduled Castes and Scheduled Tribes in the country 
and particularly in Madhya Pradesh; 

(c) if so, the details thereof; and 

(d) the details of financial assistance provided by the 
Union Government to the Madhya Pradesh Government 
under these schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) The 
Government has been implementing various schemes and 
programmes for the overall development of the handloom 
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sector and welfare of weavers. The. schemes Include 
"Project Package Scheme, Workshed-cum-Housing 
Scheme, Thrift Fund Scheme, Group Insurance Scheme, 
Health Package Scheme, Freelance Designers Scheme, 
Export Development Scheme, Decentralilled Training of 
Weavers Scheme, Supply of Yam at Mill Gate price 
Scheme and Hanclk Yam Obligation Order etc.• In the 
country including Madhya Pradesh and Blhar. 

{b) to (d) On receipt of viable proposals from the 
State Governments, funds are released under various 
developmental achemes for the development of handloom 
sector and benefit of weavers Including SC and ST 
weavers residing In backward areas In the country 
including Madhya Pradesh. Details of funds released under 
various hanclloom develOpmental schemes to the State 
of Madhya Pradesh during 1999-2000 are as under: 

(Rs. In lllkhs) 

SI.No. Name of the Scheme Funds Released 

1. Project Package Scheme 78.40 

2. Thrift Fund Scheme 2.96 

3. MDA 99.59 

4. New Insurance Scheme 1.83 

Total 182.78 
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Handlcr11ft M•rketlng Servlcm Exmn•lon CenlN 

8268. SHRI RAMSHETH THAKUR: Wiii the Minister 
of TEXTILES be pleased to state: 

(a) the area and jurisdiction of each Handicraft 
Marketing and Service Extension Centre alongwith the 
standard staff strength, category-wise; 

(b) whether the centre could en1ure proper 
development and guidance to weaver1 and craflamen In 
view of unmanageable vast area; and 

(c) If not, the measures being taken by the 
govemment to modify the schemes reducing the areas of 
each Marketing and Service Extension Centre and train 
the employees property to help craftsmen? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) The 
details of area of Jurisdiction of 52 Handicrafts marketing 
and Service Extension Centre is as per statement 
attached. 

The sanctioned staff strength of each Handicrafts 
marketing and Se1vlce Extension Centre consists of one 
Assistant Director, one Handicrafts Promotion Officer, one 
Investigator, one Technical AHistant (Crafts)/Upper 
Division Clerk, one Lower Division Clerk and one Helper/ 
Chowkidar. 

(b) and (c) Earlier 47 Handicrafts Marketing and 
Service Extension Centres have played an important role 
in facilitating development of handicrafts in the area under 
their jurisdiction and in guiding the handicraft artisans. 
Keeping in view the vast areas that various centres spread 
all over the country have to cover, 5 new such centers 
have recently been set up at Surat, Varanasi, 
Thiruvantpuram, Alzwal and Vijawada. 

From time to time, selected employees of Handicraft& 
Marketing and Service Extension Centres are trained in 
reputed institutions which facilitate them to extend 
uaistance to the craftsperaons. 

Statement 

Distribution of Districts/Area/Jurisdiction of existing 
M&SECs, Region Wise 

Nolth East Region 

Assam 

1. M&SEC, Gauripur 

(I) Dhubrl (II) Barpet (in) Daraang (iv) Kokrajhar (v) 
Kamrup (vi) Lakhimpur (vii) Goal Para (viii) 
Mangaldai (ix) Sonit Pur. 

2. M&SEC, Jorflat 

(i) Jorhat (II) Dibrugarh (IN) Sibliagar (iv) Nowl'gaon 
(v) Karbi Anglong (vi) Cacher (vii) Karlmganj (viii) 
North Cacher Hilla. 

Tripura 

3. M&SEC, Agaft8/a 

Whole Trlpura State 

Manipur 

4. M&SEC~ Imphal 

Whole Manlpur State 

Arunachal Pradesh 

5. M&SEC, Old Itanagar 

Whole Arunachal Pradesh 

Nagaland 

6. M&SEC, Kohima 

Whole Nagaland State 

Meghalaya 

7. M&SEC, Sh/Hong 

All the Districts of the State of Meghalaya. 

Mizoram 

8. M&SEC, Aizwal 

All the Districts of the State of Mlzoram. 

Eastern Region 

West Bengal 

9. M&SEC, Burdwan 

(i) Burdwan (ii) Bankur (Iii) Purullia (iv) Hooghly (v) 
24-Parganas (vi) 24 Parganas (South) (vii) Howarah 
(viii) Midnapur (ix) Mursheedabad {x) Birbal Nadia. 

10. M&SEC, Slllgurf 

(i) Darjeeling (ii) Cooch Blhar (iii) Jalpaiguri (iv) West 
Dinajpur (v) Maida. 
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Sikkim 

11. M&SEC, Gangtok 

Whole Sikkim State 

Orissa 

12. M&SEC, Sambalpur 

(i) Sambalpur (Ii) Balangir (Ill) Sundergar 
(iv) Kalahandi (v) Dhenkanal (vi) Keonjhar Phulbani. 

13. M&SEC, Bhubneshwar 

Bihar 

(i) Baleshwar (ii) Cuttack (iii) Purl (iv) Ganjam (v) 
Korapur (vi) Mayur Bhanj. 

14. M&SEC, Dumka 

(i) Dumka (Santhal Pargan (a) (ii) Sahebganj 
(iii) Deogarh (iv) C:odda (v) Bhalgalpur (vi) Munghyer 
(vii) Nawada (viii) Gaya (ix) Glridlh (x) Dhanbad 
(xi) Nalanda. 

15. M&SEC, Madhubani 

(i) Madhubani (ii) Darbhanga (iii) Samastipur 
(iv) Vaisali. (v) Mujaffarpur (vi) Champaran (vii) West 
Champaran (viii) Begusarai (ix) Sitamarhl (x) Chapra 
(xi) S. Gopalganj (xii) Patna (xiii) Khagaria 
(xiv) Saharsha (xv) Pumia (xvi) Madhop Katihar. 

16. M&SEC, Ranchi 

(i) Ranchi (ii) Rohtas (iii) Jahanabad (iv) Sigh Bhum 
(v) Gumala (vi) Lohar Daga (vii) Hazarl Bagh 
(viii) Palam (ix) Aurangabad (x) Bhojpur 

Central Region 

Uttar Pradesh 

17. M&SEC, Agra 

(i) Agra (ii) Aligarh (iii) Banda (iv) Etawah (v) Eath 
(vi) Farukhabad (vii) Hamirpur (viii) Jalon (ix) Mathura 
(x) Mainpurl (xi) Lalltpur (xii) Jhanel. 

18. M&SEC, Saharanpur 

(i) Saharanpur (ii) Bijnor (Iii) Dehra Dun (iv) 
Uttarkaahl ; ) Muzzaffar Nagar (vi) Ghaziabad (vii) 
Meerut (viii) Bulancbahar (ix) Paurl Garwal (x) Tehri 
Garwal (xi) Chamoli (xii) Hardwar. 

19. M&SEC, Almon1 

(i) Almora (ti) Nalnltal (Hi) Plthoragarh (Iv) Rampur 
(v) Moradabad (vi) Plllbhlt (vii) Barelly (viii) 
Shahajahan Pur (Ix) Badaun (x) Lakhimpur (Kherl) 
(xi) Udham Singh Nagar. 

20. M&SEC, Barabanki 

(i) Barabankl (ii) Lakhlmpur Khiri (Iii) Shahjahanpur 
(Iv) Hardol (v) Sltapur (vi) Baharalch (vii) Balrampur 
(viii) Gonda (ix) Kanpur. City (x) Kanpur Dehat 
(xi) Lucknow (xii) Ral barellly (xiii) Falzabad 
(xiv) Sharvaati (xv) Sultanpur (xvi) Fatehpur 
(xvii) Unnao. 

21. M&SEC, Van1nas/ 

(i) Varanasi (ii) Sonbhadra (iii) Allahabad (Iv) Bhadohl 
(Sant Ravldas Nagar) (v) Kausambl (vi) Sahujl Nagar 
(vii) Mlrzapur (viii) Chandaull (ix) Ghazipur (x) Mau 
(xi) Jaunpur (xii) Pratapgarh (xiii) Ambedkar Nagar 
(xiv) Basti (xv) Gorakhpur (xvi) Maharajganj (xvii) 
Kushi Nagar (xviii) Ballia (xix) Deorla (xx) Sant Kabir 
Nagar (xxi) Azamgarh (xxli) Slddharth Nagar. 

Westem Region 

Madhya Pradesh 

22. M&SEC, Gwalior 

(I) Gwali'>r (II) Bhlnd (Ill) Murena (Iv) Datia M 
Shlvpurl (vi) Guna (vii) Vldlaha (viii) Bhopal (ix) 
Tlkamgarh (x) Chatarpur (xi) Panna (xii) Satna (xiii) 
Damoh (xiv) Sagar (xv) Ralsen (xvi) Naralmhpur. 

23. M&SEC, Pana/I 

Whole Goa. 

24. M&SEC, Nllflmuch. 

(i) Mandaour (ii) Ratlam (Ill) Jhabua (Iv) Ujjain 
(v) Indore (vi) Shajapur (vii) Rajgarh (viii) Dhar 
(Ix) Khandwa (x) Khar Gaon (xi) Dewaa (xii) Sehor 
(xiii) Hozargabad (xiv) Betul (xv) Chhindwara. 

25. M&SEC, Bhuj 

(i) Kutch (ii) Rajkot (ill) Jamnagar (iv) Bhavnagar 
(v) Janagadh (vi) Amreli (vii) Porbandar 
(viii) Banaskatha (Ix) Suredranagar (x) Diu (UT). 

26. M&SEC, Nagpur 

(I) Nagpur (U) Bhandra (HI) Chandrapur (Iv) Godchlroli 
(v) Veotmal (vi) Akola (vH) Buldhana (viii) Amrawatl 
(ix) Wardha 
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27. M&SEC, Jagdalpur 

(i) Bastar (II) Raipur (iii) Ralgarh (Iv) Surguja 
(v) Bilaspur (vi) Durg (vii) Rajnand Gaon 
(viii) Ba!aghat (Ix) Seonl (x) Mandia (xi) Shahdol 
(xii) Jabalpur (xiii) Sldhl (xiv) Rewa. 

~8. M&SEC, Kolhapur 

(I) Kolhapur (H) Sindhu Durg (111) Sangall (Iv) Satara 
(v) Ratanaglrl (vi) Pune (vii) Raigadh (viii) Mumbai 
(Ix) Thane (x) Nulk. 

29. M&SEC, Aurangabad. 

(i) Aurangabad (ii) Jalna (Iii) Parbhanl (Iv) Beed 
(v) Latur (vi) Solapur (vii) Osmanabad (viii) Ahmad 
Nagar (Ix) Dhulia (x) Jalgaon (xi) Nanded. 

30. M&SEC. Surat 

(i) Surat (ii) Valsad (iii) Baroda (iv) Bharauch/ 
Narmada (v) Navsarl (vi) Ahmedabad (vii) 
Ghandhlnagar (viii) Dang (Ix) Kheda (x) Panchamahal 
(xi) Dahod (xii) Sabarkantha (xiii) Anand 
(xiv) Mehnna (xv) Patan (xvi) Dadar & Nagar Haveli 
(UT) (xvii) Daman (UT). 

Southern Region 

Andhra Pradesh 

31. M&SEC, Vijayawada 

(i) Krishna (II) Guntur (Ill) East Godavarl (Iv) 
Kammam (v) Vleakhapatnam (vi) Vizianagaram (vii) 
Srikakulam (viii) West Godavari. 

32. M&SEC, Tirupati 

(i) Chittoor (ii) Nellore (Iii) Prakasam (Iv) Kumool (v) 
Anantapur (vi) Cuddappah. 

33. M&SEC, Hyderabad 

(I) Warangal (II) Karirnnagar (iii) Nizarnabad (iv) 
Adilabad (v) Medak (vi) Rangareddy (vii) Mahboob 
Nagar (viii) Nalgonda (ix) Hyderabad. 

Karnataka 

34. M&SEC, Mangalonl 

(i) Dharwar (II) Belgaum (HI) Bljapur (Iv) N. Kanara 
(v) s. Kanara (vi) Gulbarga (vii) Bldar (viii) Raichur 
(Ix) Bellary. 

35. M&SEC, Mysore 

(I) Mysore (Ii) Bangalore (iii) Mand,!IY• (iv) Hassan 
(v) Tumkur (vi) Chltradurga (vii) Chlkmagalur (viii) 
Kolar (Ix) Shlrnoga (x) Kodagu. 

Tamil Nadu 

38. M&SEC, Nagarcol/ 

(i) Kanyakumarl (Ii) Madurai (Iii) Ramanathapuram 
(iv) Pudukottai (v) Tlrunelvell. 

37. M&SEC, Salem 

(i) Salem (II) Dharmapuri (IH) Nillgirls (iv) Coimbatore 
(v) North Arcot. 

Andaman & Nicobar 

38. M&SEC, Port Blair. 

Whole Andaman & Nicobar Islands. 

39. M&SEC, Pondicherry 

(I) Pondlcherry (Ii) Chennal (ill) Chlngleput (Iv) South 
Arco! (v) Trichy (vi) Tanjaur. 

Kerala 

40. M&SEC, Thlruvanantpuram 

(il Thlruvanantpuram (ii) Kollam (Iii) Allapuzha (iv) 
Pattanamthltta (v) lddiki (vi) Kottayam (vii) Ernakulam 
(viii) Lakshadweep Islands. 

41. M&SEC, Tistlur 

(I) Tissur (ii) Palghat (iii) Mallapuram (iv) Kozhicode 
(v) Waganad (vi) Kannur (vii) Kasargode. 

Northern Region 

Punjab 

42. M&SEC, Hoshiarpur 

Whole Punjab State except Chandigarh. 

Rajasthan 

43. M&SEC, Jaipur 

(I) Jaipur (Ii) Alwar (Hi) Sikar (iv) Ajmer (v) Jhunjhunu 
(vi) Churu (vii) Tonk (viii) Bundi (ix) Sawal Madhopur 
(x) Bharatpur (xi) Kota (xi) Jhalwar (xii) Bhilwara 
(xiii) Chlttaur (xiv) Dholpur. 
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44. M&SEC, Jodhpur 

(I) Joc:llpur (ii) Ganganagar (Iii) Bikaner (iv) Nagaur 
(v) Pall (vi) Slrohi (vii) Jalor (viii) Jalsalmer (Ix) 
Barmer (x) Udalpur (xi) Dungarpur (xii) Banswara. 

Haryana 

45. M&SEC, Rewari 

Whole Haryana, Delhi (U.T.) & Chandigam (U.T.) 

Himachal Pradesh 

46. M&SEC, KuUu 

Whole Hlmachal Pradesh. 

J&K 

47. M&SEC, Anantng 

(i) Anantnag (Ii) Pullwama 

48. M&SEC, BaramuHa 

(i) Baramulla (H) Kupwara 

49. M&SEC, Leh 

(I) Leh (ii) Kargil. 

50. M&SEC, Srinagar 

(i) Srinagar (ii) Budgam. 

51. M&SEC, Udhampur 

(I) Udhampur (ii) Doda (iii) Kathua. 

52. M&SEC, Jammu 

(i) Jammu (ii) Poonch (iii) Rajouri. 

Coal Stored at Plthffda 

6269. SHRI SADASHIVRAO DADOBA MANDLIK: Will 
the Minlater of MINES AND MINERALS be pleased to 
state: 

(a) whether the Govemment have fixed any maximum 
limit for the quantity of coal to be stored at pitheads of 
the coal mines; 

(b) H SO, the detalla thereof; 

(c) the quantity of coal stored at pithead& of mines 
during 1999-2000 and selling price thereof; 

(d) whether the periodic checks of the quantity of 
coal stored of these pithead& are conducted; 

(•) H so, tha delalls of auch chacka conducted during 
1999-2000; and 

(f) the manner in which the quantity of coal is 
measured at the pithead&? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) and 
(b) Yea, Sir. The stocking policy of. subsidiary companiea 
under Coal India Limited la 88 under: 

(i) For a aubsidlary company aa a whole, the 
company's stock at pithead sholild be equal to 
one month's production; 

(ii) At each colliery, the pithead stock should not 
exceed three months' production; and 

(iii) Collieries should always carry at their pltheads 
sufficient stocks to enable them to load the 
available number of wagons, timely. 

(c) The subsidiary-wise provisional book stock of 
vendible coal aa on 31.3.2000 is as un4er: 

(in lakh tonnes) 

ECL 30.60 

BCCL 32.77 

CCL 43.54 

NCL 14.42 

WCL 23.21 

SECL 70.94 

MCL 54.93 

NEC 5.78 

Total CIL 276.19 

(d) and (e) Yea Sir. During 1999-2000, CIL got 
phyalcally verified atock8 of coal held 88 on 1.4.1999 at 
all the mines and waaheries. During the year, check 
surveys were al8o conducted by CIL at 44 pitheads. 

(f) The meaauring teams are guided by prevalent 
norms and established survey procedures. The meuuring 
teams verHy stocks In the following manner: 

(i) Phyalcal measurement of stocks at different 
points of storage. 
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(ii) Computation of stock as on 1st April of the 
year is done by taking the adopted stock as on 
1st April of the previous year as the base and 
then adjusting preductions and offtakes during 
the year. 

(iii) Comparison with book stock as on 1st April of 
the year. 

Dlalnvelltment of Hindustan Prefab Umlted 

6270. SHRI A.JOY CHAKRABORTY: Will the Minister 
of DISINVESTMENT be pleased to state: 

(a) whether Disinvestment Commission in its 5th 
Report of November, 1997, had recommended a strategic 
scale of Hindustan Prefab Limited with the stipulation that 
Government will retain 26% of the equity and the strategic 
buyer would inject new technology into the operations of 
the company and run the company; 

(b) whether the Government have not accepted these 
recommendations; 

(c) if so, the details thereof; 

(d) whether the Government are contemplating to 
close down the aforesaid undertaking; and 

( e) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) The Disinvestment 
Commission has recommended in its fifth report that 
Govemment may offer upto 74% of the share of the 
company in Hindustan Prefab Limited to a strategic buyer. 
According to the Disinvestment Commission, the induction 
of a str:ategic buyer is desirable in order to take up the 
tum-around plan of Hindustan Prefab Limited and also to 
induct new technologies. 

(b) Government has not taken any decision so far 
on the recommendations of Disinvestment Commission. 

(c) to (e) Do not arise. 

Plltent Regime 

6271. SHRI SATYAVRAT CHATURVEDI: 
SHRI SUNDER LAL TIWARI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether financial returns under the patent regime 
prevailing in the developed countries got better returns 
by way of latest technology; 

(b) if so, the details thereof; 

(c) whether the Government have allowed the Indian 
companies for out-right purchases of obsolete and third 
rate technologies; 

(d) II so, the reasons for taking such a decision; 

(e) whether the Government are awant that mutt!· 
national companies have not shown their interest in 
providing the latest technology due to restriction• on 
foreign equity upto 40% under FERA/FEMA; and 

(f) if so, the details of social and financial justification 
in adopting such a policy? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (b) The secure 
environment provided by a strong patent regime in 
developed countries catalyses not only inventive/creative 
activity but also encourages investors to exploit the latest 
technology, especially those developed with large outlays 
of resources on research. This has the spin-off effect 
leading to the establiehment of production facilities, larger 
volume of sales ana service, infrastructure development 
and employment generation which, in combination, impact 
on higher economic and financial returns. 

(c) and (d) Indian companies have been given 
freedom to negotiate the terms of the technology transfer 
with their foreign counterparts according to their 
commercial judgement and technological requirements. 

(e) and (f) As per the extant Foreign Direct 
Investment Policy, 100% foreign equity is aHowed in most 
of the sectors except a small negative list and sectors 
where foreign equity caps are provided based on 
assessment of national interests. Even in the past 100% 
subsidiaries were allowed where the foreign collaborator 
proposed to bring technology developed through 
application of large resources in research and 
development and which was ·proprietary in nature. 
Moreover, companies are freely allowed to import capital 
goods as per the EXIM Policy in force. 

Prlvlltlutlon of Radio Network 

6272. SHRIMATI MINATI SEN: Will the Minister of 
DISINVESTMENT be pleased to state: 

(a) whether the Union Government propose to hand 
over the Radio network to private Indian Companies/ 
multinational companies: 
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{b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) to (c) The Govt. haw decided 
to allow 100% Indian owned compan188 to set up 108 
FM Radio Stations in 40 cities in the first phaee, which 
will supplement and not replace the services being 
provided by All India Radio. The basic objective behind 
licenclng the private FM Stations la to give radio llatenera 
more choice by making available mora programmes with 
locaHsed flavour In terms of content and relevance, in 
addition to generating employment opportunity by bringing 
the private sector resources to the Radio broadcasting 
sector. 

[Translation] 

Bauxite Baeecl Industry 

6273. SHRI RAM TAHAL CHAuDHARY: Will the 
Minister of MINES AND MINERALS be pleased to state: 

(a) whether the Government are formulating any 
scheme to set up bauxite based Industry in the bauxite 
dominated areas of the country, particularly at Lohardaga 
and Ranchi; 

(b) if 80, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps being taken by the Government to 
promote bauxite based industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) to 
(c) There is no proposal to set up any greenfield Alumina/ 
Aluminium Plant in the Public Sector. However, National 
Aluminium Company Ltd. (NALCO) a Public Sector 
Company, is currently implementing major expansion 
programrrl88 for increasing its capacity of Bauxite Mines 
and Refinery (at Damanjodi, Orissa) arid Smelter and 
Captive Power Plant (at Angul, Orissa). 

(d) Manufacture of Alumina and Aluminium metal. have 
been exempted from the provision of compulsory licensing. 
Hence entrepreneurs are now free to set up bauxite based 
industries I.e. new Alumina Refineries and Aluminium 
smelters by simply filing an Industrial Entrepreneurs' 
Memorandum. The aector is also open to foreign direct 
investment. 

[English] 

Reluatlon In lnltlal Publlc Offering 
Norma by SEBI 

6274. DR. JASWANT SINGH YADAV: Will the. 
Minister of FINANCE be pleased to state: 

(a) whether SEBI has relaxed Initial Public Offering 
norms for entertainment, telecom and media· sectors; 

{b) if 80, the details thereof; 

(c) whether any concitlon has been laid down for 
granting relaxation; and 

( d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB V!KHC: PATIL): (a) and 
(b) SEBI has eased the Initial Public Offering (IPOs) 
norms for companies In the media, entertainment and 
telecommunication sectors by relaxing the mandatory 
minimum public offer of 25% of the capital. The relaxation 
provided to them is that an IPO may be at least 10% of 
the post issue capital. 

(c) and (d) This relaxation is subject to the foUowing: 

(i) the issue should COll"prlse a minimum of 20 
lakh securities, to be offered to the public; 

· (ii) the size of the net offer to the public (I.e. the 
offer price multiplied by the number of securities 
offered to the public excluding all 1eservatlons 
and firm allotment) should not be less than Rs. 
50 crore; 

(Iii) sources of revenue and profit (not less than 
75%) shall emanate from these aectors; and 

(iv) sector-wise inr.ome, revenue and asset position 
will also have to be disclosed In the offer 
document. 

Import/Export wHh Nelghbourtng Countrt•• 

6275. SHRI DILIPKUMAR MANSUKHLAL GANDHI: 
SHRI MADHAVRAO SCINDIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the detaila of items Imported from neighbouring 
countries, particularly Pakistan during the last three years 
and till date; 
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(b) the details of items exported to neighbouring 
COWltriee, particularly Pakistan during the last three years; 
and 

(c) the amount involved, separately, year-wise, in 
Import ani:I export? 

Exports (In Rs. crores) 

Country 1996-97 1997-98 . 1998-99 

Afghanistan 80.73 78.96 54.11 

Bangladesh 3084.80 2922.87 4168.03 

Bhutan 78.03 49.53 40.26 

China 2182.54 2868.71 1724.38 

Mal dives 36.80 32.46 32.58 

Myanmar 160.46 183.26 217.58 

Nepal 588.30 631.99 628.32 

Pakistan 558.12 532.02 466.00 

Sri Lanka 1694.79 1818.23 1651.45 

Source: DGCI & S 

Item-wise export and import figures for all the 
countries are given In the monthly publication, "Foreign 
Trade Stlltistics of India", brought out by Directorate 
General of Commercial Intelligence & Statistics, Cslcutta, 
which are available in the Parliament Library. 

Revenue Collected from l.T. from Gujal'lt. 

6276. SHRIMATI BHAVNA CHIKHALIA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment have eamed revenue 
from various districts of Gujarat and other States thruugh 
Income Tax, Excise Duty, Customs Duty, Small Savings 
from 1999-2000; 

(b) if so, the amount collected from each so1.1rce 
during the above period; and 

(c) the amount retumed to the States during the 
above period, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI v. DHANANJAYA KUMAR): (a) and (b) 
Data for these purposes are not maintained district-wise. 
Provisional figures of revenue collected by the Csntral 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) Details of 
India's trade with the neighbouring countries, including 
Pakistan during the last three years and till date are 
given below: 

Imports (In Rs. crores) 

Apl- 1996-97 1997-98 1998-99 Apl-
Dec '2000 Dec '2000 

52.76 10.84 39.77 143.98 70.18 

1919.86 220.91 188.85 267.65 231.08 

32.52 119.93 49.95 25.73 60.26 

1674.57 2887.03 4180.04 4458.52 3998.46 

24.07 0.61 0.89 0.19 0.81 

116.94 629.04 832.53 687.43 572.68 

1329.02 227.45 353.64 597.24 451.20 

273.38 128.36 165.19 891.85 219.03 

1597.39 180.33 112.26 184.00 154.76 

Government through Income tax, Central Excise and 
Customs duties during 1999-2000, In Gujarat and other 
StateslUTs, are as under: 

Income 
Tax 

Gujarat* 1576 

Other States/UTs. 23720 

Total: 25296 

(Rupees In crore) 

Cenlrlll 
Excl11 

9171 

52218 

61389 

Customa 
Dutlll 

7608 

40707 

48315 

• For Income tax, the flgul'll are In respect of the Chief 
Commlaaloner, Atvnedabad zone, which covera the State 
of GujaraL For cenlrlll excl11 end culltelml dullM, the 
figures are In reapec:t al the Vadodllra zone, which lncludla 
Dedra and Nager Ha•:lll and Daman & Dlu. 

The Central Govemment Is not earning any revenue 
through Small Savings Schemes. 

(c) The amount released to the States during the 
year 1999-2000 is given in the encloeed Statement. 
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StahHnent 

State-wise distribution of Basic Excise Duties, Addmonal Excise Duties in lieu of Sales Tsx 
end Income Tsx during the Financial Yeer 1999-2000 

(In crore of Rupees) 

SI. State Basic Additional Income Tax Total 
No. Excise Excl8e 

Duties Duties 

1. Anctua Pradesh 1709.93 232.29 1401.08 3343.30 

2. Arunachal Pradesh 286.85 3.09 28.14 318.08 

3. Assam 914.23 73.76 460.79 1448.78 

4. Bihar 2597.9~ 235.97 2128.89 4962.f?9 

5. Goa 59.24 6.89 29.79 95.92 

s. Gujarat 817.29 178.08 689.67 1865.04 

7. Haryana 250.08 70.28 204.91 525.27 

3. Himachal Pradesh 885.26 17.67 116.52 819.45 

~. Jammu & Kashmir 1119.24 25.43 181.57 1328.24 

10. Kamataka 1078.48 170.62 883.68 2132.78 

11. Kerala 782.75 111.10 841.37 1535.22 

12. Madhya Pradesh 1614.58 214.94 1372.12 3261.84 

13. Maharashtra 1237.45 357.26 1013.95 2608.68 

14. Manipur 335.27 5.85 46.68 387.80 

15. Meghalaya 289.34 5.58 46.84 341.76 

16. Mlzoram 298.03 2.35 24.86 325.04 

17. Nagciland 492.01 4.07 29.96 528.04 

18. Orissa 933.75 90.36 743.99 1n.1.10 

19. Punjab 295.12 101.65 241.62 638.59 

20. Rajasthan 1121.30 144.75 918.77 2184.82 

21. Sikkim 103.28 1.57 20.88 125.71 

22. Tamil Nadu 1340.68 227.80 1098.52 2687.00 

23. Trlpura 458.48 8.50 82.57 529.55 

24. Utter Pradesh 3597.83 432.89 2~7.99 6978.71 

25. West Bengal 1509.14 238.71 1236.56 2984.41 

Total: 23987.54 2970.46 16551.50 43508.50 
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{Tranalation} 

Import/Export of Oil Seed• •nd Pul .. 

62n. SHRI RAMJI LAL SUMAN: 
SHRI ARUN KUMAR: 

WHI the Minister of COMMERCE AND INDUSTRY 
be pleued to state: 

(a) the quantum of oilseeds and pulses imported and 
exported during each of the last three years alongwith 
the value thereof; 

(b) the share of public and private sectors in the 
import and export of these Items; and 

(c) the quantum of oll seeds and pulses imported 
and exported in the first nine months of 1999-2000, 
alongwith the value thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) and (c) The requisite 
information la given in the statement enclosed. 

(b) Import & Export data are maintained for country 
as a whole and no separate data is maintained for private/ 
public sector. 

Statement 

Import and Export of Oilseed and Pulses 

Imports Qty. - Tons 
Value in Rs. lakhl 

1996-97 1997-98 1998-99 (P) 1999-2000 (April-
Dec. 99) (P) 

011 seeds 

Pulses 

Exports 

Qty. 

N.A. 

654908 

Value Qty. 

470.32 N.A. 

89033.76 1008161 

Value 

247.34 

119464.38 

Qty. 

N.A. 

312744 

Value 

883.40 

40451.86 

Qty. Value 

N.A. 1197.51 

162012 22183.11 

Oty.-Tons 
Value In Rs. lakhs 

1996-97 1997-98 1998-99 (P) 1999-2000 (April-
Dec. £19) (P) 

011 Seeds 

Pulses 

Qty. 

252580 

55216 

Value 

60112.41 

13157.78 

N.A. - Not AYllllable P • Provlslonal 

[English] 

Decline In Export of Textll• 

6278. DR. MANDA JAGANNATH: 
SHRI P.S. GADHAVI: 

Qty. 

374725 

168052 

Wiii the Minister of TEXTILES be pleased to state: 

(a) whether export of textiles has been on the decline; 

(b) if eo, the reasons therefor; and 

Value 

86687.75 

36088.63 

Qty. 

152197 

101448 

Value 

44706.54 

21874.33 

Qty. Value 

104424 33447.01 

143390 31536.40 

(c) the 9tepe taken/being taken by the Gowemment 
to incr9888 the export? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) No, 
Sir. 

(b) Does not arise. 

(c) Government have been teking several steps from 
time to time for i11C19Ming exports. Some of the important 
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initiatives taken specifically in respect of the textile sector 
are as under: 

(1) The Technology Upgradation Fund Scheme has 
been made operational wHh effect from 1.4.1999 
to facilitate the modemisation and Upgradation 
of thie sector. 

(2) The New Export Entitlement (Quota) Policy for 
the period 2000-2004 has been announced 
recently to provide stability and continuity and 
encourage competitiveness in textile exports. 

(3) Non-Quota Entitelement (NOE) System for 
encouraging non-quota exports to quota and 
non-quota countries has been retained to boost 
exports in apparel sector-value added segment 
of lndiar textiles. 

(4) The facility to import capital goods under Export 
Promotion Capital Goods (EPCG) Scheme at 
5% concessional rate of duty. 

(5) Export of cotton yam by Export Oriented Unit 
(EOU)/Export Promotion Zone (EPZ)IEPCG units 
has been liberalised. 

(6) Zero Duty import of certain categories of 
trimmings & embellishments has been allowed. 

Lending to Priority Sector 

6279. SHRI SAMAR CHOUDHURY: Will the Minister 
of FINANCE be pleased to state: 

(a) the bank lending targets to priority sector including 
the food and agro-based processing sector in the States 
of Tripura, Assam, Mizoram and other States of North 
Eastern Region; 

(b) the State-wise achievements in priority sector 
lending during the last three years; 

(c) whether the lendlng amount has covered 40 per 
cent the net bank credit to the priority aector and In 
each of the States; 

(d) if so, the details thereof; and 

(e) if not, the steps taken against the defaulting 
banl<B? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) R ... rve 
Bank of India (RBI) haa atlpulated a target of 40 per 

cent of net bank credit for lending to the priority sector 
including food and agro-based processing sector, by 
domestic scheduled commercial banks on All India basis. 
No State-wise target has been stipulated for priority sector 
lending. 

(b) Outstanding advances to the priority sector by 
schedaled commeMal banks to the States of North 
Eastern Region during the last three years are given 
below: 

(Amount in Rs. crore) 

Name of State Marcil Mardi March 
1996 1997 1998 

Assam 853.84 1095.21 1015.68 

Manlpur 75.76 96.31 102.16 

Meghalaya 49.39 49.55 62.40 

Nagaland 84.94 72.28 59.46 

Trlpura 99.13 122.53 132.43 

Arunachal Pradesh 17.31 20.27 23.79 

Mizoram 15.78 19.18 22.72 

(c) to (e) Do not arise in view of the reply given at 
(a) above. 

Anti-Dumping Duty on Rubber 

· 6280. SHRI P.C. THOMAS: Wiii the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether there la any proposal to impose Anti-
Dumping Duty or to increase Customs Tariff (Import Duty) 
of Natural Rubber and substances such as polyurethene 
and Artlftclal Rubber which are used instead of Natural 
Rubber for Industrial purposes; 

(b) If so, the details thereof; and 

(c) the action being taken in this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHBI MURASOLI MARAN): (a) to (c) As per the Rules 
of Anti-dumping, initiation of Anti-dumping investigation 
is undertaken only when the domestic industry files a 
petition to the Designated Authority, with prima facie 
evidence of dumping, injury and causal link between the 
dumping of the imported goods and injury to the domestic 
industry. 

As far u natural rubber ia concerned there la no 
investigation under the Anti-dumping rules. Final 
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(Definitive) anti-dumping duties have been lmpond In the following CMee on Artlflcial Rubber products: 

S.No. Product Country Range of Duty lmpoeed 

1. Acrylonitrile Butadiene Rubber (NBA) Japan Ra. 7882/MT 
2. Acrylonitrile Butadiene Rubber (NBA) Gennany & Korea RP Rs. 8316/MT to Ra. 13255.IMT 
3. Ethylene Propylene Diane Monomer Japan Difference between Ra. 100644 to 

Rubber (EPDM) Ra. 104725 & landed price of 

Imports/kg. 

4. Styrene Butadlene Rubber (SBR) Japan, Korea, Turkey, Ra. 48.20/kg. to Ra. 62.16/kg. 
China, Taiwan, USA, 
Germany & France 

Preliminary duty has been recommended In the case 
of Ethylene Propylene Olene Monomer Rubber (EPDM) 
imports from Korea. Ministry of Finance notification 
imposing duties Is awaited. 

There is currently no proposal to increase the 
Customs Tariff (Import Duty) on Natural Rubber or 
Polyurethane or any other Artificial Rubber. 

[Translation} 

VerlflceUon of Ground Stock of Colll 

6281. SHRI BRAJ MOHAN RAM: Wiii the Minister of 
MINES AND MINERALS be pleased to state: 

(a) whether the ground stock of coal reserves situated 
in the proup of mines in various coal companies of Coal 
India Limited such as CCL, BCCL, ECL etc. have been 
verified; 

(b) if so, the details of the ground stock of coal 
found In the group of mines in various companies during 
the last three years, year-wise: 

(c) whether the Government are contemplating to get 
verified the difference of ground stock of various 
companies by the Advisory Committee of his Ministry; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN T11E MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) Coal 
India Limited conducts annual physical verification of stock 
at all the pithead& including thOse of CCL. BCCL and 
ECL through CIL inventory team. 

(b) Company-wise vendible book stock for the last 
three years are given below: 

(In lakh tonnes; 

Ila on As on As on 
31.3.1998 31.3.1999 31.3.2000 

(Provlaional) 

ECL 34.8 43.0 30.80 

BCCL 53.8 41.7 32.n 
CCL 46.8 47.2 43.54 

NCL 12.7 22.9 14.42 

WCL 22.9 33.1 23.21 

SECL 60.1 62.7 70.94 

MCL 23.7 40.6 54.93 

NEC 9.3 8.4 5.78 

Total CIL 264.1 299.6 276.19 

(c) and (d) It has been decided to engage an outside 
independent agency aa a consultant for the year 200(). 
01 to suggest accounting ayatem relating to coal stocks. 

[Engllah} 

Removal of Ban by US on lndlan Institution 
from Entltla• List 

6282. SHRI KIRIT SOMAIYA: 
SHRI A. VENKATESH NAIK: 
SHRI Y.S. VIVEKANANDA REDDY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the US Government has removed some 
Indian institutions from entltiee list to which US exports 
were banned following the May 1998 nuclear tests; 
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(b) H so, the details of such inatllutiona; 

(c) the number of Indian institutions still continue to 
b9 on the list of entitles; 

(d) whether any discussion has been held with US 
delegation in this regard during the visit of US President 
in India; and 

(e) if so, the outcome thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) A total of 51 
entities have been removed from the List of Indian 
Entities. The details of such entities is in the statement 
laid on the Table of the House. More than 150 listed 
Indian Entities are still on the Entity List. 

(d) and (e) Government has used every opportunity 
to convey to the US including during the visit of President 
Clinton, that all unilateral restrictions against India are 
unjustified and counter-productive and should be 
completely lifted. The US side has not indicated the time 
frame for lifting the remaining restrictions. 

Entities Removed from Entity List 

Ambamath Machine Tool Prototype Factory 

Ambamath Ordnance Factory 

Aruvankadu Cordite Factory 

Avadi Combine Engine Plant 

Avadi Heavy Vehicle Factory 

Avadl Ordnance Clothing Factory 

*Bharat Heavy Electrical Ltd. (BHEL) Hardwar and 
Ranipet 

Bhusawal Ordnance Factory 

Chandigarh Ordnance Cable Factory 

Chandigarh Ordnance Parachute Factory 

Combat Vehicle Research and Development 
Establishment (CVRDE) 

Coaaipore Gun and Shell Factory 

Defence Bio-Engineering and Electro-Medical 

Laboratory (DEBEL) 

Defence Food Research Laboratory (DIFR) 

Defence Institute of Fire Research (PIFR) 

276 

Defence Institute of Phyalology and Allied Sciences 
(DIPAS) 

Defence Institute of Psychological Reaearch (DIPR) 

Defence Institute of Workatudy (DIWS) 

Defence Research and Development Unit (DRDU) 

Defence Research Laboratory (DAL) 

Dafence Terrain Research Laboratory (DTRL) 

Dehra Oun Opto-Elactronlcs Factory 

Dehra Dun Ordnance Factory 

Dehu Road Ordnance Factory 

Hazratpur Ordnance Equipment Factory 

Institute of Mathematical Sciences 

Institute of Physics 

lnllitute for Systems Studies and Analyses (ISSA) 

lnteruniverslty Consortium of DAE FacHitles 

Jabalpur Gray Iron Foundry 

Jabalpur Gun Carriage Factory 

Kanpur Field Gun Factory 

Kanpur Ordnance Parachute Factory 

Kanpur Small Arms Factory 

Katni Ordnance Factory 

Khamaira Ordnance Factory 

Kirkee Ammunition Factory 

Medak Grey iron Foundry 

Medak Ordnance Factory 

Mehta Research Institute of Maths and Math Physics 

Naval Chemical and Metallurgical Laboratory (NCML) 

Ordnance Factories Staff College 

Ordnance Factories Training Institutes 

~ro~ and Experimental Establishment 
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Saha Institute of Nuclear Phyalcs Scientific Analysis 
Group (SAG) 

Shahajahanpur Ordnance Clothing Factory 

Tata Institute of Fundamental Research 

TiruchirapalH Heavy Alloy Penetrator Project 

Titlagarh Ammunition Plant 

Varangaon Ordnance Factory 

The Variable Energy Cyclotron Centre (VECC) 

This la a revision not an all out deletion. Only two 
cities of this entity are being removed. 

Telecaatlng of Regional Fllma 

6283. SHRI HOLKHOMANG HAOKIP: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the number of films in regional languages which 
were telecast on the national network and DD·ll network 
during the year 1998-99 and 1999-2000; and 

(b) the guidelines or formalities for fulfilling the 
prescribed norms for telecasting the above films? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) The number of regional 
language films telecast on National Network (DD·1) during 
the period is given as under: 

1998-99 

1999-2000 

20 

40 

No film in regional languages is telecast on DD-2 
channel of Doordarshan. 

(b) The eligibility criteria/guidelines for telecast of 
regional language films In the National Network of 
Doordarshan is given in the enclosed Statement. 

Statement 

Eligibility Criteria/Rules 

Regional Feature FHms which fulfil the Following 
Criteria are only considered for Telecast on 

National Network of Doordarshan 

1. National Award for Best Feature Film of the 
year (in all languages in the VIII schedule of 
the Indian Constitution combined). 

2. Indira Gandhi Award for Best First Film of 
Director. 

3. Nargla Dutt Award for Best Feature FHm on 
National Integration. 

4. National Award for Best Alm providing popular 
and wholesome entertainment. 

5. National Award for Beet Film on Family Welfare. 

(a) National Award for Best film on other social 
iaauee euch as prohibition, women and chlld 
welfare, anti-dowry, drug abuse etc. 

6. President's Award of 'Rajat Kamal' for Best 
Feature Film in an Indian language/Dialect. 

7. Films which have won the 'Certificate of Merit' 
in the National Film Festivals. 

8. Entry in the Indian Panorama and Mainstream 
Sections of any lntemational Film Festival of 
lndia/Fllmotsav. 

9. Films which have won an Award in a n1C1>gniaad 
International Film Festival held abroad. 

10. (a) Any State Government Awards: 

(i) Best Feature Film. 

(ii) Best Direction. 

OR 

(b) Films which have won two State Government 
awards other than those mentioned above. 

11. Films which have celebrated Silver Jubilee 
(having run continuously for 25 weeka ( 175 
days) in 413 regular shows in one Theatre). 

12. Films produced from January, 1980 shall only 
be considered. 

13. Recent eligible films shall be telecast on priority. 

14. Films which have already been telecast on 
National Network shall not be considered. 

15. Only those regional language feature films which 
have been graded as "A" and "S+"(B Plus) are 
eligible for telecast. ·e· graded films are not 
eligible for telecast. 

#Nola: Car1ltlcata of Participation in State Festival will not be 
considered aa an Award. 
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Funcla to North-Eeatem StlltM 

6284. SHRI BHIM DAHAL: Will the Minister of 
FINANCE be pleued to state: 

(a) the funds allocated to North-Eastern States 
including Sikkim for development purpoeea during each 
of the last three years; 

(b) whether the Government have received requests 
from the State Government of North-Eaatern Region for 
allocation of more funds; and 

(c) If so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) 
Planning Commlsalon allocatea Central Assistance for 
financing the Annual Plans of the States. Statement-I 
indicating the Central Asslstance allocated during the 
last three years to the North Eastern States and Sikkim 
is enclosed. 

(b) and (c) Based on the proposala received from 
the States, the Planning Commission allocates 
addltlonal Central Assistance to the States. Statement-
11 Indicating the Adc:lltlonal Central Aulstance allocated 
durin:1 the last three years to the North-Eastern States 
and Sikkim iii enclosed. 

The Central Assistance Allocated During the last three years to the North-Eastem States and Sikkim 

(Ra. In crores) 

S.No. State 1997-98 1998-99 1999-2000 

1. Arunachal Pradesh 478.10 534.82 574.17 

2. Assam 1308.n 1443.13 1618.11 

3. Manipur 338.56 456.27 506.08 

4. Meghalaya 327.31 344.45 421.n 

5. Mizoram 309.08 335.56 384.67 

6. Nagai and 350.72 347.40 394.76 

7. Sikkim 225.33 251.52 329.92 

8. Tripura 417.00 598.75 656.12 

Statement-II 

The Additional Central Assistance AUocated during the last three years to the North-Eastem States and Sikkim 

(Rs. In crores) 

S.No. State 1997-98 1998-99 1999-2000 

1. Arunachal Pradesh 0.20 9.74 

2. Assam 10.00 4.00 16.50 

3. Manipur 32.10 15.23 

4. Meghalaya 2.50 0.50 

5. Mizoram 2.21 3.52 

6. Ma gal and 4.85 5.46 4.35 

7. Sikkim 2.00 2.00 3.66 

8. Tripura 3.22 0.50 5.50 
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6285. SHRI RAGHUNATH JHA: 
SHRI PRABHUNATH SINGH: 

Wiii the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether some new companies are entering FM 
radio eervlcea; 

(b) whether eome apprehension haa been expreued 
that some of these new companies have links with 
Pakl8tanl lntelllgence outfit, ISi or Afghan and lalamlc 
Fundmnentallllta; 

(c) if so, the steps the Govemment propose to take 
to ensure that FM radio channels are not miauaed either 
for directly broadcaatlng anti-national propaganda material 
or to use the frequency to set up an extensive 
communication network between the subversive outfits; 

(d) whether there is any proposal to scrutin; .. e the 
credential& of these companies through IB, RAW etc.; 
and 

(e) if ao, the detalla thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) Yes, Sir. 

(b) Reports haw appeared in the press regarding 
some of the applicant companies having links with 
subvanlive outfits. 

(c) to (e) A.a per procedure laid down, operational 
licence wlll be luued only after obtaining security 
clearance from Ministry of Home Affairs. Further, the 
following provisions have been made In the Tender 
condition to safeguard national security Interests: 

(I) The Govemment reeerves the right to take over 
the entrle services and networks of the llcencee 
or revoke/terminate/suspend the licence in the 
interest of national security or In the event of a 
national emergency/war or low Intensity conflict 
or similar type of situations. Further, the 
Govemment reserves the right to direct the 
llecencee to close down the service If 
implications of security 80 requires 

(ii) The Govemment reserves the right to modify 
at any time the terms and conditions of this 

licence if It Is l"MIC8U8l'Y to do 80 In the lnter88t8 
of the general public or for the proper conduct 
of broadcasting or for aecurtty considerations 
and reasons. 

6286. SHRI AKBOR ALI KHANDOKER: Wiii the 
Minister of COMMERCE AND INDUSTRY be pleased to 
etate: 

(a) whelher the Govemment are aware of iwnpant 
theft of green tea leavee from tea gardens of Northam 
part of West Bengal; 

(b) if so, whether the Govemment have l'8Clllv9d 
repreeentatlona from the Indian Tea Pinera' Aaaoclatlon 
in this regard and aeeldng intervention of the Union 
Govemment. 

(c) if so, the details thereof; and 

(d) the steps taken by the Union Govemment 
thereon? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) The Indian Tea 
Planters' Aasoclatlon during the year 1998 and 1999 
repreaented to the District Magistrate, Jalpaigurl, 
Commiaaioner, Jalpaiguri Division and to the Fin.nee 
Minister, Govemment of West Bengal against fntquent 
incidents of steallng of green tea leaves from the tea 
gardens located In Jalpaigurl region of West Bengal. 

(d) The representations submitted by Indian Tea 
Planters' Auoclatlon relate to law and order which Is a 
State subject. 

[Trantdation} 

NmtloMI Handloom Credit Fund 

6287. DR. SUSHIL KUMAR INDORA: 
SHRI SUKDEO PASWAN: 

Will the Minister of TEXTILES be pleued to state: 

(a) whether any request has been made to the 
Government for setting up of a National Handoom Credit 
Fund; 

(b) if 80, the details in this regard; 

(c) whether the Govemment have taken a decilllon 
in this regard; 
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(d) if eo, the details thereof; and 

(e) If not, the reasons for delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TF.XTILES (SHRI GINGEE N. RAMACHANDRAN): (a) to 
(e) No request has been made to the Government for 
setting up a National Handloom Credit Fund. However, 
the High Powered Committee setup by Government of 
India under the Chairpersonship of Ms. Mira Seth, Member 
Plannlng Commission, had recommended In its report in 
Decenlber, '96 for creation of National Hardoorn Credit 
Fund for covering weavers outside the cooperative fold. 
The recommendation was made when NABARD'• 
refinance facility was not available to the Weavers outside 
the Cooperative fold. Thi!! matter was taken up with 
NABARD and they have now extended this facility to 
State Handloom Corporations for covering weavers outside 
the cooperative fold from the year 1997 -98. 

Sick lnduatrfH 

6288. DR. GIRIJA VYAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of medium and small ecale Industries 
In the country as on 31st March, 2000, State-wise; 

(b) the number of industri'JS declared sick by the 
Government; 

(c) the measures proposed to be taken by the 
Government to revive these sick industries; and 

(d) the total amount of assistance proposed to be 
provided by the Union Government by way of loan to 
these industries, State-wise? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (d) State-wise details 
of industries established during last five ~rs In the non-
SSI sector and the cumulative number of Small Scale 
Industries (SSI) units granted pennanent regist!'atlon by 
State/Union Territory Directorates of Industries upto 
31.03.1999 may be seen in Statement-I and Statement· 
II respectively. 

Data on sick industrial units, assisted by banks in 
the country, Is compiled by the Reserve Bank of India 
(RBI). As per the latest available information, State-wise 
details of sick industrial units and the amount outstanding 
are given in Statement-Ill. 

The Government has taken a number of steps for 
revival of sick industrial units which, inter-a/la, include 

guidelines of Reserve Bank of India to banks, 
amalgamation of sick units with heahhy units, setting up 
of Board for Industrial and Fmanolal Reconstruction (BIFR) 
under the Sick Industrial Companies (Special Provisions) 
Act 1985, National Equity Fund etc. Extension of credit 
to such unlta is within the parameters of the above-
rnentioned steps for revival of sick Industrial units. 

State-wise Details of lndustrletl E«llblillhed 
Outing 1995-1999 

Name or the Sl9le 

Andhra Pradelh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Hlmachal Pradesh 

~ammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tripura 

Tamil Nadu 

CIUILI 
granted 

2 

37 

2 

9 

2 

37 

22 

0 

20 

10 

10 

83 

0 

0 

0 

0 

25 

7 

0 

0 

99 

IEMa 
Implemented 

3 

187 

0 

8 

22 

25 

503 

178 

16 

5 

60 

49 

145 

325 

0 

0 

0 

7 

95 

186 

0 

0 

181 
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2 3 2 

Uttar Pradesh 56 187 Jammu & Kashmir 28840 
Weal Bengal 9 100 Kamataka 150675 
Andaman & Nicobar 0 0 Kerala 184918 

• Chandigarh 0 2 Madhya Pradeeh 287818 
Dadar & Nagar HaveH 30 Maheraahtra 135018 
Delhi 8 Manipur 51129 
Daman & Dlu 2 33 Meghalaya 2614 
L.akshadweep 0 0 Mlzcnm 4028 
Pondicheny 2 12 Nagaland 813 
More than One State 2 0 Orlaea 18782 

Total: 419 2345 
Punjab 151180 
Ra;Mthan 80229 ..,,,,,,.,,,.,, Sikkim 328 

Cumulative Number of SS/ Units Granted Permanent 
Trlpura 1783 

Registration by State/UT Directorates of Industries Tamil Nadu 284943 
Uttar Pradelh 359379 

Name of the State/Union No. of Units upto 31st 
Weal Bengal 150471 Territory March, 1999 
Andaman & Nicobar 1176 

2 Chandigarh 2998 
Andhra Pradesh 124950 Dadar & Nagar Havetl 870 

Arunachal Pradesh 2497 Delhi 29n3 

Assam 23114 Daman & Dlu 1297 

Bihar 117573 Lakshadweep 412 

Goa 5647 Pondicheny 4722 

Gujarat 184785 Total: 2404879 
Haryana 82801 Noll: The ftguru lhown above .,. ~. lllllllCt 
Hlmachal Pradesh 15941 to revlllon. 

Source: The Stall DlrecllnlN of lndultrllll . 

.,,,,.,,,.nt-111 

Name of the State/Union 
Territory 

Auam 

Meghalaya 

Non· 
SSI 
lick 
units 

2 

47 

Amount In 
Rupees 
crores 

3 

152.22 

0.44 

SSI lick 
Units 

4 

10588 

447 

Amount in 
Rupee9 
coree 

5 

75.28 

1.73 
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2 3 4 5 

Mizoram 4 13.13 40. 0.36 

Bihar 74 512.36 26293 142.76 

Arunachal Pradeeh 2 2.47 116 0.28 

West Bengal 238 1216.07 148182 579.61 

Nagaland 5 24.51 168 2.58 

Manipur 2 2.49 5237 11.44 

Orissa 68 2n.20 10134 97.11 

Sikkim 6.35 28 0.10 

Tripura 4 7.96 6914 6.21 

Andaman & Nicobar lalanda 0 0.00 25 0.11 

Uttar Pradesh 218 14001.19 19'320 414.09 

Delhi 60 815.83 3789 280.90 

Punjab 80 307.48 3551 101.44 

Haryana 103 557.84 3180 87.53 

Chandigarh 5 16.81 187 20.65 

Jammu & Kashmir 7 8.82 630 12.76 

Himachal Pradeeh 32 63.89 1103 34.68 

Rajaathan 74 266.95 12835 108.69 

Gujarat 223 1234.95 4170 308.03 

Maharashtra 495 2635.79 13373 510.40 

Daman & Dlu s 36.48 13 5.70 

Goa 15 58.83 218 6.36 

Dadar & Nagar Havel! 9 15.91 24 2.24 

Madhya Pradesh 130 898.36 8808 220.58 

Andhra Pradesh 369 1549.25 8280 268.53 

Kamataka 180 11"64.20 4342 227.53 

Tamil Nadu 248 1298.05 11408 593.34 

Kerala 80 558.00 10074 168.29 

Pomlicherry 13 47.68 no 24.22 

Total 2792 15150.41 306221 4313.48 
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Export of T• 

8289. SHAI BAULAL KHABAI: W1R the Minlntr of 
COMMERCE AND INDUSTRY be pktaed to 8'819: 

(a) the namee of the countriea to whk:h tea waa 
exported during each al the laBI tine yetn; 

(b) whether there has been a decline in the export 
of tea during lhe above period; 

(c) H so, the reasons therefor; and 

(d) the steps taken by the Govemment to boost the 
export of tea? 

THE MINISTER OF COMMERCE, AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) Indian tea was exported 
to around 67 countries of the wortd during each of the 
last three years. Major countries to which tea was 
exported are 'Onited Kingdom, Germany, Ireland, 
Netherlands, Poland, Russian federation, Ukraine, 
Kazakhistan, USA, A.R.E., Iran, UAE, Iraq, Saudi Arabia, 
Japan, Turkey and Sri Lanka. 

(b) and (c) While export of tea from India registered 
an increase during the years 1997 and 1998 over the 
previous yeara, there has been a decline during 1999 as 
compared to 1998. The decline has been caUMd becauae 
of various factors such as stiff competition from other 
producing and exporting countrlel Hice Sri Lanka, Chliia, 
Indonesia and Kenya; country specific problems 
concemlng Netherlands, Kazakhiatan, Uzbelclat9'I, A.R.E .. 
U.A.E, Turkey etc. 

(d) With a view to promote export of tea, Government 
and the Tea Board have been analyalng country-wlee 
exports of tea giving special attention to areas offmtng 
potential. Tea Board also acts to remove bottlenecks in 
exports to individual marketa whenever thelle are noticed. 
Certain other steps taken to increase exports of tea 
include: 

(I) participation in major trade falra/uhlbltlons 
abroad; 

(II) field eampllng at epeclallly etol'9S llfld In prtnclpal 
marketa. 

(Iii) media campaign to increase consumer 
awareness of lhe speciality of Indian teas and 
to popularise the Tea Board marketing symbol 
which stands for pure Indian tea. 

(Iv) exchange of tee delegations between India ..-d 
tea Importing countrt81. 

fEnfl/Wr/ 

8290. SHAI BHAft'l"RUHAAI MAHTAB: Will the 
Mlnlstw al FINANCE be pleaeed to ltale: 

(a) wheller Iha Government have formuhded any 
scheme to provide toan for conslrucllon of ho&l88S to the 
people .trected by the ...... cyclone in Oriua; 

(b) If so, the number of persons to whom such"l&ans 
have been distributed by the banks during the current 
financial year; and 

(c) H not, the reasons therefor and the steps taken 
by the Gowmmant In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAt BALASAHEB VIKHE PATIL): (a) to (c) 
The UCO Bank, Convenor of State Level Banker's 
Committee (SLBC) for the State of Oriua has reported 
tMt the housing loan dlabUIWd by banks in the cyclone 
affected State of Ortua la u under: 

Name of the bank Housing loan 

No. Amount 
(Rs. in iakhs) 

Allahabad Bank· 19 34.75 

Andhra Bank 18 15.85 

Bank of India 14 14.51 

Bank of Baroda 20 28.38 

Punjab National Bank 33 19.75 

Syndicate Bank 41 11.33 

Union Bank of India 03 01.90 

United Bank of lncla 02 00.35 

UCO Bank 29 23.54 

Baltarani Gramya Bank 08 00.82 

Purl Gramya a.nk 37 58.72 

Total: 220 207.68 

Further, UCO Bank has dillburaed Ra. 4 crores to 
Oriua Rural Houaing Development Corporation tor 
extending housing IOlln to construct hou... In flood 
effected .,... of Orlaaa. 
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The National Housing Bank (NHB), under a special 
dlapenaatlon has decided to extend refinance assistance 
to the extent of Ra. 100 crore to the Scheduled 
Commercial Banks In respect of their lending for housing 
In cyclone affected areaa of Ori8sa for a period of one 
year I.e. up to December 31, 2000 at concesalonal rate 
of intereal Besides, the Housing and Urban Development 
Corporation Ltd. (HUDCO) has approvecl the State Govt. 
of Oriaa'a proposal tor flnancial ll8listance of Rs. 1112.50 
crorea for repairalreconatruction of hOl.888 damaged by 
cyclone. 

{Translation] 

Telecllatlng Facllltlea to Foreign Companies 

8291. SHRI MANIBHAI RAMJIBHAI CHAUDHRI: 
SHRI RAM TAHAL CHAUDHARY: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(•) whether the Government propoee to pennlt foreign 
telecaatlng c:ompanlee to telecaat programmes from the 
country; 

(b) if ao, the facts thereof; and 

(c) the terms and conditions on which such facility is 
propoeed to be provided to them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCA"STING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) No, Sir. 

(b) Does not arile. 

(c) Does not arile. 

Import of New8pflnt 

6292. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the quantity of newsprint imported during 1999-
2000; 

(b) the gap between the demand and supply of 
newaprint; and 

(c) the alep8 taken by the Govemment to meet the 
demand of newsprint? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) The quantity of newsprint 
imported waa 315016 tonnes during 1999-2000 (April-
Jan. 2000). 

(b) Since newsprint is freely lmportllbl9 with actual 
user condition with affect from 1.5.95 the gap between 
the demand and supply is met with through imports. 

(c) Apart from permitting the Import of neweprint under 
OGL with affect from 1.5.1995, foHowing steps have been 
taken by the Government to Increase the Indigenous 
production of newsprint: 

(i) Newsprint Industry has been delicensed subject 
to locational policy. 

(Ii) Newsprint has bean exempted from excise duty. 

(iii) There is no Customs Duty on import of wood 
pulp for manufacture of newsprint. 

(iv) With a view to encouraging the indigenous 
availability of newsprint, such paper mills which 
are producing newsprint conforming to BIS 
standards are placed in schedule I to the 
Newsprint Control Order, 1962 declaring them 
as mills manufacturing newsprint. 

Aalmnce by USA for Development Projects 

6293. SHRIMATI JAS KAUR MEENA: Will the 
Minister of FINANCE be pleased to s&ate: 

(a) the amount of assistance provided by U.S.A. to 
India for development of various projecta during the last 
three yeara; 

(b) the State-wise details of the projects on which 
this amount was apant; and 

(c) the number of projects out of those have been 
completed alcmgwlth the number of thoH lying pending? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALA:AHEB VIKHE PATIL): (a) The 
Development Assistance provided by USA during the last 
three years is as under: 

(In US$ Million) 

1997-98 1998-99 1999-2000 

38.789 28.743 26.238 
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(b) The auistance was spent on 15 projecta out of A Statement giving the details of the 15 pro;acts is 
which two projects namely, Innovation in Family Planning enclOHd. 
Services and AIDS Prevention and Control have been 
implemented in the States of l,Jttar Pradesh and Tamil (c) Out of the 15 projects Implemented b) 
Nadu respectively as centrrally sponsored achemea. The US asalstance, 7 projects have been completed, 8 
remaining 13 projects have been Implemented at the projects are still continuing and no projects are lying 
Central sec:tor and no Stata-wiae categorization Is poealble. pending . .. ,.,,..,., 
Nmnt or pl!ljacl Slclor/ AIJ-.nl peltad Aid Aid clllllrlld G.lrilg Aid 9lltul 

Stales oligll8d lat tine ,.... Dilblned 

1997-98 191111-99 1999-2000 

Prog. tor Aoc111111an or °"*" 31.8.117~1.8.~ 17.448 4.622 0 0 17.448 Campleled 
Comnlercill Enerw R-n:h 

Hauling Finance Syallm Cantrll 30.4.92~1.3.98 4.092 0.391 0.080 0.085 4.092 Completed 
Expanaion Prog. 

Cenll8 for Technology Central 29.7.89-30.8.98 7.598 1214 0.556 0 7.588 Campleled 
Developmenl 

Private Voklllaly Organisltion or Central 31.8.117-31.4.88 7.801 0.242 1.678 0.003 7.801 CclnlPeled 
Health 

Plant Genellc Rllauroll Canlnll 31.8.88-30.9.97 18.611 1.078 0.789 0 18.611 Campleled 

Quallly Conlrol tor Haalth Cemral 25.9.90-30.9.98 4.155 1.308 0.214 0.401 4.155 Campleled 

Tec:hnology 

Agric:u111n Comrnerdllzllia I Cantril 28.8.91-30.9.88 10.822 1.452 0.481 0 10.822 Completed 

Erterpllle 

PRJD. for Acae11n11on or Cenllll S0.8.85-31.7.2000 38.755 2.279 2.908 3.9118 29.524 Conllnuklg 

Callmln:ill Technology 

TIChnicll Aailllllcl Support Cllllnll 31.8.118-31.1.2000 20.00 0.605 1.008 0.427 18.838 Conllnulng 

Projec:I 

Energy Manlgamenl Conlulllllan Central 28.6.91 ·28.6.2001 27.00 2.137 4.455 2.593 22.007 Cantinling 
I T,llinlng 

AIDS PrMman end Coml Tmnl 80.9.llN1 .3.20a.! 10.00 0.733 0.815 0.925 2.880 Cdluilg 
NIGi 

llllNlian In Famlr f'llnnin8 Utllr Plldllh 30.8.92-30.9.20a.! 90.811 8.100 9.800 11.425 44.19 Conlinuing 
Servlcal 

Trade In Emtftlllllll'llll Sll'4icll I Canlnll 30.8.92-30.9.20a.! 20.822 1.448 1.883 2.308 14.081 Conlilulll 
TICh. 

Ffnlncill llllilMalll Allannl I Canlnll 27 .9.118-30.8.2003 23.320 7.217 2.010 1.767 19.284 Continuing 

Ellpar18ion 

BraanhouS8 Ga PllUan Cenlrll 10.4.95-31 .8.2DQ2 39.00 3.883 2Z78 2.808 11.190 Conlnulng 

• Pftl¥8llliOn 

TGlll: 38.?al 28.743 29.2311 
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{English] 

In..,_. Ame on Recurring Depoelt Account8 

8294. SHRI K. MURALEEDHARAN: Wiii the Minister 
of FINANCE be pleased to state: 

(a) whether the Union Government propoae to provide 
the commission payable to Mahila Prachln Aganta to 
5 percent (old rate) Instead of the reduced rate of 
4 percent; 

(b) if so, the details thereof; 

(c) whether the Government have any plan to restore 
the interest rate for five year recurring depoalt accounts 
to 11.5 percent; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Amendment In Technology Upgradatlon Scheme 

6295. SHRI CHINTl.MAN WANAGA: 
SHRI T. GOVINDAN: 

WUI the Minister of TEXTILES be pleased to state: 

(a) whether the Go\•emment have received any 
representations suggesting amendments in Technology 
Upgradation Fund Scheme and problems of Textile sector; 

(b) if so, the reaction of the Government thereto; 

(c) whether the Government have recommended any 
representative to declare Co-operation Development 
Corporation as Nodal Agency in addition to l.D.B.E.; and 

(d) if so, the details thereof along wlh the action 
taken/proposed to be taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) and 
(bl Government have launched the Technology 
Upgradation Fund Scheme (TUFS) which i8 in operation 
since 1.4.1999 for modernisation of textileljute Industry. 
IDBI, SIDBI & IFCI have been appointed as Nodal 

Agencies. They have also co-opted other financial 
organlaationalbka to provide easy and wider to the 
Industry. The lmplementatlon of the scheme la being 
l'9Ylewed and monitored by an lnter-Mlnlsterlal Steering 
Committee (IMSC) and Technical Advisory Committee 
(TAC) on a quarterly i.1a. Repr98entatlvell of the Nodal 
Agencies ant also member on the IMSC and TAC. On 
the ba8ia of feed back received from various quarters, 
necessary modifications are made in the scheme to 
Improve Its perfonnance further. 

(c) and (d) Government have decided that the 
National Co-operative Development Corporation (NCDC) 
should co-opt with the Industrial Development Bank of 
India (IDBI) and the Small Industries Development Bank 
of India (SIDBI) under the TUFS for co-operative textile 
sector. Accordingly, the NCDC has been requested to 
take action for co-option with IDBI and SIDBI. 

[Translation] 

lncna• In Prices of Eaeentl81 Commodities 

6296. SHRI GIRDHARI LAL BHAR~VA: 
SHRI NARESH PUGLIA: 
SHRI BRIJ BHUSHAN SHARAN SINGH: 

Will the Minister of FINANCE be pleeaed to state: 

(a) whether prices of eseential commoclties, Ille-saving 
drugs and other commodities have been continuously 
incraaalng to the diaadvantage of the common man; 

(b) if ao, the dlllails thereof; 

(c) the comparative retail prices in the market of 
rice, wheat, atta, sugar, pulsee, edlblJ oils, milk, life saving 
drugs, books stationery etc. as on March 31, 1997, March 
31, 1998, March 31, 1999 and March 31, 2000; 

(d) whether the Government have taken any 
me&llUl'H to check price-rise and also bring them at the 
affordable level for the common man; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) Wholesale prices of 30 eaaential commodities who8e 
prices are monitored on a weekly basis rose by 4. 7% in 
1999-2000. During the first three weeks of the current 
fiscal year their prices have risen by about 4% largely 
reflecting seasonal uptrend. 
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Drugs and medicines that have a weight of 2.53 in 
the n8ta Wholesale Price Index with baa 1993-94 did 
not show any change in the first three weeks of the 
current fiscal year. The Govemment through the National 
Pharmaceutical Pricing Authority monitora the pricea ol 

lama 1997 

Rice 12.00 

Wheat 8.50 

Sugar 15.00 

Gram Dal 17.00 

Arhar Dal 23.00 

Ground Nut OU 53.00 

Mustard Oil 39.00 

Milk 13.00 

Atta 9.00 

Life Saving Drugs* 

decontrolled drug and corrective action la taken as and 
when their prices rise unduly. 

(c) Retail Prices of Selected Easentlal Commodltlee 
in Delhi (end March). 

(Ra./Kg) 

1998 1999 2000 

10.00 10.00 13.00 

7.50 8.00 8.00 

16.00 16.00 17.00 

23.00 18.00 20.00 

25.00 29.00 29.00 

46.00 77.00 69.00 

40.00 61.00 44.00 

14.00 16.00 16.00 

9.00 9.50 9.00 

• The current Druga (Price Control) Order (DPCO) 1995, promulgated under the Eaaentlal Commodltlea Act does not define llfe uvtng 
drugs. 

(d) and (e) It has been the Govemment's endeavour 
to make concerted efforts to keep inflation under control 
through effective supply management and also through 
close monitoring of prices and supply of essential 
commodities. Corrective action through market intervention 
is taken as and when required so as to maintain stability 
In prices. 

[English} 

Securttlutlon Leglalatlon 

6297. SHRI RAJAIAH MAL VALA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Panel of Reserve Bank of India on 
Asset Securttlaatlon has suggested to enact securltlaatlon 
leglalatlon; 

(b) If so, the details of suggestions made; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 

According to information received from Reserve Bank of 
India, the Bank's in-house Working Group on Auet 
Securltisatlon has recommended, /nter-aHa, that as a long 
tenn measure, the Govemment may consider an "umbrella 
legislation" covering all aspects of securitiaation. For the 
medium and the short tenn, tha Group hu recommended 
amendments of provisions In different statutes e.g., 
Companies Act, 1958, Indian Stamp Act, 1899, State 
Stamp Acts, Transfer of Property ACt, 1882. Income Tax 
Act, 1961 etc. The Report of the Working Group la under 
examination with the Govemment. 

Anti-Dumping Duty by EU on lndlan 
StMI lmporta 

8298. SHRI MOINUL HASSAN: Will the ._.inister of 
COMMERCE AND INDUSTRY be pleued to state: 

(a) whether the European Union countries have 
proposed to levy anti-dumping duty on steel imports from 
India; 

(b) whether the Government have approached the 
lntematlonal Court or WTO against such decision by the 
EU countries; 
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(c) if so, with what result; and 

(d) the effect of this on the Indian Steel Export to 
EU countries? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) The European 
Commission has in February 2000. decided to impose (i) 
definitive Countervailing duty as well as Anti-dumping duty 
on importll of Hot-rolled Coils and (ii) to in1J088 plOViaional, 
anti-dumping duty on imports of Quarto Platea originating 
in India. 

(b) and (c) No, Sir. 

(d) In the case of Hot-Rolled Coils, the European 
Commiaaion has accepted the Price Undertakings from 
the Indian companies and this item is being exported 
under this arrangement. 

Smuggling of Bearings 

6299. SHRI P.S. GADHAVI: Will the Minister of 
FINANCE be ple&aed to state: 

(a) whether the Government have received any 
representations regarding large scale smuggling of ball 
bearings from Nepal, China and other countries; 

(b) if 80, whether the Government have since probed 
into the matter and with what results; 

(c) how far It is attributable to high rate of excise 
duty payable on this item adding to the cost of indigenous 
bearing; 

(d) whether the ball bearing Industry has demanded 
for reduction in duty to prevent smuggling thereof and 
help the indigenous industry stand to international 
competition; and 

(e) if so, the details in this regard and the 
Government's decision thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
Representations from ·ean & Roller Bearing Manufactures' 
Association of India" were received by the Government, 
in the run up to the discussions with the Industry for 
finalising proposals for Budget-2000. The Association had, 
inter alia, alleged large scale smuggling of bearings 
destined for Nepal into India under cover of lndo-Nepal 
Transit Treaty and suggested for certain changes in the 
Excise and Customs Duty structure on bearings apart 
from taking measures for curbing ,smuggling. 

No specific probe from alleged smuggling angle was 
conaidered neceuary aa the allegations w,re of general 
nature without any subelantleting evidence. Govemmsnt 
haa already, however, taken various measures to 
strengthen checks and controls on the imported goods in 
trans;t from C8lcutta Port to Nepal to prevent lta diversion. 
The field unite of the Customs Department, specially on 
the lndo-Nepal bordt.r and its intelligence units including 
Directorate of Revenue Intelligence, are over vigilant and 
on high alert to prevent smuggling of .,ontrabands 
(including ball-bearings) from Nepal and other countries. 

(c) Central Excise Duty on bearings manufactured in 
the country, is leviable 0 16% ad valorem, which rate is 
applicable to most of the goods including industrial goods. 
There is no evidence to attribute smuggling of imported 
bearings to this rate of duty on indigenous bearings. 

(d) and (e) Yea, Sir. The industry/Aasociation had 
represented for reduction of the Central Excise Duty on 
bearing industry from 16% to 8%. This request was 
examined but was not found acceptable, particularly in 
view of Cenvat introduced in the current Budget with 
uniform rate of 16% for most industries. 

Taxtlle Export Polley 

6300. SHRI SHIVA.JI VITHALRAO KAMBLE: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government have reviewed the 
telltiles exporl policy; 

(b) if 80, the details thereof ind"icating the target fixed 
for the current year; and 

(c) the details of projections of production and exports 
of cotton, textile and cotton yam during the next three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI GINGEE N. RAMACHANDRAN): (a) 
There is no separate textile export policy as such. 
However, the exports of textllea and clothing items face 
restraints In countries like USA, European Union and 
Canada. In order to optimise utlliaation of restraint levels, 
maximise export earnings and facilitate orderly 
development of our textile industry, Government 

• announces Export Entitlement (Quota) Policies from time 
to time. The Policies for the period 2000-2004 were 
announced on 12th NovembeF 1999. 

(b) The important features of the new Policies include, 
phased utiliaation of quota; Hnklng of quota with new 
inveatll'lllnt made in plant and machinery which meeta 
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the ellglblllty criterion of the Technology Upgradation. Fund 
Scheme and making the new investment quota 
entlUementa non-transferable. 

The textile export target has been fixed at USS 
15,532 mlHlon for the year 2000-2001 as against the 
target of USS 14,385 for 1999-2000. 

(c) Theni ani many complex parameters governing 
the growth of a dynamic and fast changing sector Hke 
textiles, some of which are non-quantifiable, and thus it 
would not be feaalble to give reliable projects based on 
rigoroua atatlstlcal methods. 

According to the statistics compiled by Textiles 
Commissioner, the production of cotton yam was 2173 
million kga and cotton fabrics 18486 million sq. meters 
during the period April-December, 1999. 

The figures of exports of cotton textiles and cotton 
yam during 1999-2000 along with export targets for 2000· 
2001 are given below: 

Item 

Cotton yam 

Cotton textiles 

(Figures in million US dollars) 

Exports (1999-2000) 

1543.2 

2540.9 

Export Targets 
(2000-2001) 

1700 

3050 

Foreign Direct Investment 

6301. SHRI G.S. BASAVARAJ: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the US Exim bank is underinvested in 
India as compared to other developing countries in the 
South-Eastern Asia; 

(b) if so, the restricting factors leading to fontign 
direct Investment in India dropping to around $2.00 billion 
as compared to China's $ 50.00 billion; and 

(c) the manner in which the Government propose to 
make India more investor friendly? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) to (c) 
The information is being collected and will be laid on the 
table of the House. 

State Finance Mlnlatera' Meeting 

6302. SHRI MADHAVRAO SCINDIA: 
SHRI SUSHIL KUMAR SHINDE: 

WUI the Minister of FINANCE be pleased to state: 

(a) whether a State Finance Ministers' Conference 
was held on February 7, 2000; 

(b) if so, the details of points discussed and the 
decisions taken thereon; 

(c) whether under the revised scheme, any provision 
has been made or proposed to be made for exemption 
of eco-friendly products, based on agricultural waste, from 
Sales tax; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) No such 
conference was convened by the Ministry of Fl11ance. 

(b) to (d) Does not arise. 

Smuggling of Gold 

6303. SHRI PRABHUNATH SINGH: Will the Minister 
of FINANCE be pleased to sta~e: 

(a) whether the smuggling of gold is in full swing 
these days and some of the employees of Foreign Post 
Office of South Mumbai are involved therein; 

(b) if so, the quantity of gold smuggled into the 
country during each of the last three years, so far, and 
the modus operandi adopted therein, case-wise; and 

(c) the action taken by the Government against the 
employees of the Foreign Post Office of South Mumbai 
which were involved in gold smuggling? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): (a) Though 
Smuggling is a clandestine activity, the intelllgence/reporlS 
available, as supported by seizures effected by varioue 
field formations/ORI units, do Indicate that attempts to 
smuggle gold have continued in recent past. 

Six employees of the Foreign Post Office, South 
Mumbai, have been found involved in attempted 
smuggling, through Post parcels, of 285 fontign marl<ed 
gold biscuits (collectively witighlng 33.242 kgs.), In .two 
separate cases, detected by the Directorate of Revenue 
lntelHgence, in March, 2000. 
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(b) The delalls of seizures of gold effected by the 
field formations and intelligence agencies of Customs 
Department Including ORI, during the last 3 years are u 
follows: 

Year Quantity Value 
(in kga.) (Rs. in lakhs) 

1997 1204.474 5730.01 .... 
1999· 503.592 2123.76 

; ~ 

1999 .. 788.231 3407.26 .. 
2000 272.504 1220.94 
(upto 15.4.2000) 

Different ··modus operandi for smuggling have been 
detected in the above cases. The major modus operandi 
detected were: 

(i) concealment inside body or on person (in personal 
wears including footwear etc. worn by person) - of 
international air/sea passengers/crew; (ii) concealment in 
baggage/household appliances and other articles imported 
by passengers; (iii) concealment in vehicles; (iv) 
concealment in air crafts & vesaela including crew cabins; 
(v) concealment in imported electronic appliances and 
other ain:argo items; (vi) concealment in post parcels; 
(vii) misuse of diplomatic privileges; (viii) attempted 
smuggling by air passengers without declaration of gold 
carried on person or In baggage. 

(c) Out of the lix employees of the Foreign Poet 
Office, South Mumbai who were found Involved In the 
cases of gold smuggling, aa l'8ferred to In (a) above, 
four employees were arrested. Remaining two employees 
are reported to be abecondit'lg. 

World Bank Aeel.-.C. to Aaam 

8304. SHRI ABDUL HAMID: WUI ·the Mlniater of 
FINANCE be pleaaed to state: 

(a) the details of financial auiatance provided by the 
World Bank and other International lnstltutiona for various 
developmental projects in Assam during the last three 
years; and 

(b) the details of utilisation of such asaiatanca, 
Project-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI BALASAHEB VIKHE PATIL): (a) and 
(b) From the financial assistance provided by the World 
Bank and other International Institutions, Assam is 
implementing one project, viz. 'Assam Ru,_, Infrastructure'. 
Apart from Implementing this project, Assam is also one 
of the participating State8 in the multi-State project, viz. 
'Technical Education-II'. The details of these projects are 
given in the encloaed Statement. Assam, like other S1ates, 
is also benefited by a number of Central sector externally 
aided projects. 

Statement 

SI. Name of the Project 

No. 

1. Assam Rural lnfrutructure 

2 .. Technical EducatiarJ II 

Source 

IDA 

IDA 

Data of Tennlnal 

Signing/ Data of 
Approval Diab. 

8.8.95 31.12.2003 

13.8.90 31.10.99 

(Figures in million) 

Currency Loan/ Disbursement During 

Grant 11199- 1998- 1997-
Amount 2000 1999 1998 

US$ 126.00 10.288 8.935 1.828 

Technical Education·ll is a Mulllatate project. For 
all the States In the project Including Assam, the 
total amou~ allocated WU US$ 256.734 M, of 
this the disbunaament for Assam was Rs. 8. 73 
crore, Rs. 10.53 crore & Ra. 9.58 crore reapectively 
during 1999-2000. 

1998-99 a~ 1997·98. 
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Slngrmull Co.i Mines 

8305. SHRI PRABHAT SAMANTRAY: Will the 
Minister of MINES AND MINERALS be pleued to atate: 

(a) whether Singrauli Coal Mines at Mirzapur (U.P.) 
is a captive mine for N.T.P.C. as per the deciaion of the 
Coal India Ltd. 

(b) if so, the number of smaD scale local units getting 
coal Hnkage from the lllid mines alongwith the quantity 
thereof; and 

(c) the number of applicants of small scale local 
units which have not been allowed coal linkage from the 
aaid mines and the reu0ns therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) There 
Is no coal mine by the name "Singrauli coal mine" at 
Mirzapur, U.P. However, coal mines of Northern CoaHields 
Limited (NCL) wHh its headquarters at Singrauli, Distt. 
Sidhi (MP) are scattered in the district Sidhi of Madhya 
Pradesh state and' District Sonbhadra of Uttar Pradesh. 
This coal company produces power grade coal, which is 
mostly supplied to the power stations located in the region. 
None of the NCL mines Is captive mine of NTPC. 

(b) There are sixty four (64) small scale units drawing 
coal against linkage from Singrauli coalfield of NCL. The 
total linked quantity of coal for these unils is approximately 
78,900 tomes per month. 

(c) Total demand for supply of coal from NCL is 
more than the production of the company. Presently Coal 
India l:.imited is not considering any application of small 
scale units for grant of any new linkage on NCL. 

Import of Soy•bean 

6306. SHRI SUNDER LAL TIWARI: Wiii the Minister 
of COMMERCE AND INDUSTRY be pleaaed to atate: 

(a) whether the agrioultural product, particularly 
soyabean imported from the U.S.A. is of inferior quality; 

(b) if so, the stepa taken by the Government to 
examine the q4a1HY of the imported goods; and 

(c) if not, the reaaons therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI MURASOLI MARAN): (a) to (c) The testing of 
food articles is done at the port by Port Health Officers 
before clearance of imported consignment in the country. 

Only after no objection certificate is issued by port health 
offlcenl, the consignment is allowed to be cleared. In 
view of this, it is normally not possible to import any 
agricultural product which is unfit for con1umpllon. 

[Translation] 

Voluntllry Retirement In CIL 

6307. SHRI P.R. KHUNTE: WHI the Minister of MINES 
AND MINERALS be pleued to state: 

(a) the number of employeea of various subsidiaries 
of Coal India Limited (CIL) have taken voll.Wllary retirement 
under the golden handshake echeme, subsidiary-wise; 

(b) whether theae employee• have been paid the 
amount of gratuity, provident fund and other benefits of 
the scheme; 

(c) if 10, the details thereof; 

( d) ii not, the reasons therefor; 

(e) whether the Government propose to make 
payment to old employees at the preaent Voluntary 
Retirement Scheme rate; 

(f) if so, whether the Government also propoae to 
make payment to those employees who have not received 
the same so far alongwlth the Interest due; and 

(g) if eo, the details thereof and if not, the l'NIOna 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): (a) Al 
reported by Coal India Limited, the total number of 
employees who have taken voluntary retlrament under 
Department of Public Enterpriael' acheme In the lalt thnMI 
years in the aubU:1iaries of Coal India Um1ted, sublidiary-
wi1&, ii 81 under: 

Company 

ECL 

BCCL 

CCL 

WCL 

SECL 

1996-97 

2 

95 

1301 

445 

5 

58 

1997-98 1998-99 

3 4 

1221 4880 

2750 4088 

~5 504 

0 760 

5 
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2 

MCL. 0 

NCL 0 

CMPDI 0 

;:xt'EC 0 

CIL HORS. 

Total 1905 

3 

0 

0 

0 

0 

5 

4912 

4 

0 

2 

0 

5 

10245 

{b) and (c) The employees of coal companies who 
opted for Voluntary Retirement has been paid the terminal 
benefits including PF/Gratuity as per their entitlement. In 
addition they have also been paid the ex-gratia amount 
payable under the Voluntary Retirement Scheme. The 
ex-gratia amount paid towards Voluntary Retirement during 
1996-97, 1997-98 and 1998-99 works out to Rs. 22.84 
crores, Rs. 119.93 crores and Rs. 224.20 crores 
respectively. 

(d) Does not arise in view of reply given to parts (b) 
and (c) above. 

(e) There has been no change in the rate of payment 
towards Voluntary Retirement. 

(f) and (g) As per the Voluntary Retirement Scheme 
of Department of Public Enterprises, the payment of ex-
gratia amount to the Voluntary Retirement optee is made 
on his retirement. Therefore, there will be no interest 
liability. 

[English} 

Tennlnatlon of Service• of New8 .....,. 

6308. KUMAR! BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of INFORMATION AND BROADCASTNG 
be pleased to state: 

(a) whether the Doordarshan has terminated several 
news readers who were on pay roll of Doordarshan for 
the last several years; 

(b) if so, the reasons therefor; 

(c) whether Doordarshan has hired services of some 
professionals to read the news who were not found fit by 
the electronic media; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVE:"STMENT 
(SHRI ARUN JAITLEY): (a) and (b) N8W8 Readers In 
Doordarshan are engaged on casual asalgnrnent basis. 
After evaluating the performance of the casual News 
Readers through an expert committee appointed by Prasar 
Bharati, some of the casual News Readers, who were In 
the ealiler panel, did not get empanelled for the current 
year. HoW8V9r, services of none of the regular News 
Readers who are on the pay roHa of Prasar Bharati have 
been terminated. 

(c) No, Sir. 

(d) Does not arise. 

Aevlval of Hindustan Photo Fiim 

6309. DR. C. KRISHNAN: WHI the Mlnllter of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be plell88d 
to state: 

(a) whether the employees of Hindustan Photo Fiim 
Company at Ooty in Tamil Nadu have not got their 
salaries yet; • 

(b) if so, by when the salary and other dues are 
proposed to be paid to the employeee; 

(c) whethar the Government are aware that the aald 
undertaking needs a complete reetnlcturlng; 

(d) if 80, the amount allocated and other details for 
revamping of the company; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR. 
VALLABHBHAI KATHIRIA): (a) and (b) The cue of 
Hindustan Photo FHms Manufacturing Company Ud. II 
before the BIFR. The employees of the Company are 
being paid an advance against salary equivalent to 
52.95% of their gross salary. 

(c) to (e) Forming a Joint Venture (JV) la being 
contemplated in an effort to IWvive the Company under 
the aegis of the BIFR. This Ministry have been making 
efforts in concert with the Operating Agency (ICICI), th8 
Consultant and the management of HPF to convert the 
Company into a JV. However, efforts at locating a JV 
partner have not succeeded 80 far. 
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12.00 hra. 

{English] 

PAPERS LAID ON THE TABLE 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): Sir, I beg to lay on the Table-

( 1) {I) A copy of the Annual Report (Hindi and English 
versions) of the Film and Television Institute 
of India, Pune, for the year 1997-98. 

{ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Film and Television 
Institute of India, Pune, for the year 1997-98, 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and Engl!sh 
versions) by the Government of the working 
of the Film and Television Institute of India, 
Pune, for the year 1997-98. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT 180512000) 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Film and Television Institute 
of India, Pune for the year 1998-99. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the FHm and Television 
Institute of India, Pune, for the year 1998-99, 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Film and Television Institute of India, 
Pune, for the year 1998-99. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

" . 
(Placed In Library, See No. LT 1806/2000) 

v. .. 
"'r'HE .. MINISTER OF STATE IN THE MINISTRY OF 

RURAL. DEVELOPMENT (SHRI A. RAJA): Sir, on 

behalf of Dr. Vallabhbhal Kathlrla, I beg to lay on the 
Table-

(1) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Andrew Yule 
and Company Limited and the Ministry of Heavy 
Industries and Public Enterprises, Department of 
Heavy Industry, for the year 2000-2001. 

[Placed in Library, See No. LT 1807/20CJ] 

(2) A copy of the Memorandum of Unclennandlng (Hindi 
and English versions) between the Bharat Bhari 
Udyog Nigam Limited and the Ministry of Heavy 
Industries and Public Enterprises, Department of 
Heavy Industry, for the year 2000-2001. 

[Placed in Library, See No. LT 1808/2000) 

(3) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Engineering 
Projects (India) Limited and the Ministry of Heavy 
Industries and Public Enterprises for the year 2000-
2001. 

[Placed in Library, See No. LT 1809/2000) 

(4) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Hindustan Paper 
Corporation Limited and the Ministry of Heavy 
Industries and Public Enterprises, Department of 
Heavy Industry for the year 2000-2001. 

[Placed in Library, See No. LT 1810/2000) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI V. DHANANJAYA KUMAR): Sir, I beg 
to lay on the Table-

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 31 of the 
Securities and Exchange Board of India Act, 1992:-

(I) The Securities and Exchange Board of India 
(Stock Brokers and Sub-Brokers) (Amendment) 
Regulations, 2000 published in Notification No. 
S.O. 234(E) in Gazette of India dated the 14th 
March, 2000. 

(ii) The Securities and Exchange Board of India 
(Mutual Funds) (Amendment) Regulations, 2000 
published in Notification No. S.O. 235(E) in 
Gazette of India dated the 14th March, 2000. 

(iii) The Securities and Exchange Board of India 
(Appeal to the Securities Appellate Tribunal) 
(Amendment) Regulations. 2000 published in 
Notification No. S.O. 278(E) in Gazette of India 
dated the 28th March, 2000. 

[Placed in Library, See No. LT 1811/2000) 
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(2) A copy each of the following Notifications (Hindi 
and English versions) issued under section 1 and 
3 of the Insurance Regulatory and Development 
Authority Act, 1999:-

(i) S.O. 397 (E) published in Gazette of India 
dated the 19th April, 2000 appointing the 19th 
April, 2000 as the date on which the Insurance 
Regulatory and Development Authority Act, 
1999 shall come into force. 

(Ii) S.O. 398 (E) published in Gazette of India 
dated the 19th April, 2000 appointing the 
Chairperson and whole-time Members of the 
Insurance Regulatory and Development 
Authority. 

[Placed in Library, See No. LT 181212000) 

(3) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962:-

(I) G.S.R. 308(E) published in Gazette of India 
dated the 5th April, 2000 together with an 
explanatory memorandum seeking to amend 
Notification No. 1612000-Cus., dated the 1st 
March, 2000. 

(ii) G.S.R. 309 (E) published in Gazette of India 
dated· the 5th April, 2000 together with an 
explanatory memorandum seeking to amend 
Notification No. 17/2000-Cus., dated the 1st 
March, 2000. 

(iii) G.S.R. 310 (E) published in Gazetta of India 
dated the 5th April, 2000 together with an 
explanatory memorandum seeking to amend 
Notification No. 19/2000-Cus., dated the 1st 
March, 2000. 

[Placed in Library, See No. LT 181312000] 

(4) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (7) of 
Section 9A of the Customs Tariff Act, 1975:-

(I) G.S.R. 330 (El published in Gazette of India 
dated the 11th April, 2000 together with an 
explanatory memorandum seeking to impose 
final anti·dumping duty on high impact 
polystyrene and General purpose polystyrene, 
originating in or exported from Hong Kong, 
Singapore and Thailand, at the rates 
recommended by the designated authority. 

(ii) G.S.R. 331 (E) published in Gazette of India 
dated the 11th April, 2000 together wtth an 
explanatory memorandum seeking to reecind 
notificatior1 No. 116199-Cuatoma dated the 14th 
October, 1999. 

(iii) G.S.R. 337 (E) publlahed In Ganne of India 
dated the 17th April, 2000 tog9ther with an 
explanatory memorandum aee1dng to impoae 
provisional anti-dumping duty on metroniduole 
originating in or exported from China PR, at 
the rates recommended by the deaignated 
authority. 

(iv) G.S.R. 338 (E) published In Gazette of India 
dated the 17th April, 2000 together with an 
explanatory memorandum seeking to amend 
Notification No. 1612000-Custorna dated the 1st 
March, 2000. 

[Placed in Library, See No. LT 181412000) 

(5) A copy of the Central Excise (Sixth Amendment) 
Rules, 2000 (Hindi and English versions) published 
in Notification No. G.S.R. 332 (El In Gazette of 
India dated the 11th April, 2000, under sub-section 
(2) of section 38 of the Central Excise Act, 1944 
together with an explanatory memorandum. 

[Placed in Library, See No. LT 181512000] 

(6) A copy each of the following Report (Hindi and 
English versions) under article 151(1) of the 
Constitution:-

(i) Report of the Comptroller and Auditor General 
of India-Union Government (No. 6 of 2000) for 
the year year ended the March, 1999-Poat and 
Telecommunlcatlona. 

[Placed In Library, See No. LT 181612000) 

(ii) Report of the Comptroller and Audttor General 
of India-Union Government (No. 1 O of 2000) 
(Indirect Taxes-Customs) for the year ended 
the March, 1999. 

[Placed In Library, See No. LT 181712000] 

(Iii) Report of the Comptroller and Auditor General 
of India-Union Govemment (No. 11 of 2000) 
(Indirect Taxes-Central Excise and Service Tax) 
for the year ended the March, 1999. 

[Placed in Library, See No. LT 1818/2000) 
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(7) A copy of the Union Govemment Appropriation 
Accounts {Telecommunication Services) for the year 
1998-99 (Hindi and English versions). 

[Placed in Library, See No. LT 181912000) 

(8) A copy of the Union Govemment Appropriation 
Accounts (Postal Services) for the year 1998-99 
(Hindi and English versions). 

[Placed in Library, See No. LT 1820/2000) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI OMAR ABDULLAH): 
Sir, I beg to lay on the Tabl&-

(1) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Export Credit 
Guarantee Corporation of India Limited and the 
Ministry of Commerce for the year 2000-2001. 

[Placed in Library, See No. LT 1821/2000) 

(2) A copy of the Memorandum of Understanding (lilndi 
and English versions) between the State Trading 
Corporation of India Limited and the Ministry of 
Commerce and Industry, Department of Commerce 
for the year 2000-2001. 

[Placed in Library, See No. LT 1822/2000) 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): Sir, on behalf of Shri Gingee N. Ramachandran, 
I beg to lay on the Tabl&-

(1) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the National 
HancRoom Development Corporation Limited, and the 
Ministry of Textiles for the year 2()()().2001. 

[Placed in Library, See No. LT 182312000) 

(2) (a) (i) A copy of the Annual Report (Hindi and 
English versions) of the South India 
T8111ile Research Association, Coimbatore, 
for the year 1998-99, alongwith Audited 
Accounts. 

[Placed in Library, See No. LT 182412000] 

(II) A copy of the Annual Report (Hindi and 
English versions) of the Ahmedabad 
Textile Industry's Research Alsociation, 
Ahmedabad, for the year 1998-99, 
alongwith Audited Accounts. 

[Placed In Library, See No. LT 182512000] 

(iii) A copy of the Annual Report (Hindi and 
English versions) of the Bombay Textile 
Research Association, Mumbai, for the 
year 1998-99, alongwlth Audited 
Accounts. 

[Placed in Library, See No. LT 182812000) 

(Iv) A copy of the Annual Report (Hindi and 
English versions) of the Northem India 
Textile Research Aaaoclation, Ghazlabad, 
for the year 19911-99, alongwlth Audited 
Accounts. 

(b) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the South India Textile Research 
Association, Coimbatore, Ahmadabad Textile 
Industry's Research Association, Ahmedabad, 
Bombay Textile Research Aaaoclation Mumbai 
and the Northern India Textile Research 
Association, Ghaziabad, for the year 19911-99. 

(3) Statement (Hindi and English veralona) showing 
reasons for delay in laying the paper1 mentioned 
at (2) above. 

[Placed in Library, See No. LT 1827/2000) 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES AND MINERALS (PROF. RITA VERMA): Sir, I 
beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review of the Govemment of the working of 
the Hindustan Copper Limited, Calcutta, for the 
year 1998-99. 

(ii) Annual Report of the Hindustan Copper 
Limited, Calcutta, for the year 1998-99, 
aiongwlth Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 1828/2000) 

(2) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Hindustan Zinc 
Limited and the Ministry of Mlnee and Mineral• 
(Department of Mines) of the year 2000-2001. 

[Placed In Library, See No. LT 1829/2000) 
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12.02 hf8. 

[English] 

PRESENTATION OF PETITION 

SHRI KIRIT SOMAIYA (Mumbai North East): Sir, I 
beg to present a petition signed by Sardar Tara Singh, 
'MLA and others of Powai, Mumbai regarding protecting 
Powai Lake, Mumbai from encroachment and to maintain 
the environmental balance In the area. 

(Placed in Library, See No. LT 1830/2000] 

12.03 hr•. 

[English) 

BUSINESS OF THE HOUSF. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, with your permission, I 
rise to announce that the Government Business during 
the week commencing Monday, the 8th May, 2000 will 
consist of:-

1. Consideration of any item of Government 
Business carried over from today's Order Paper. 

2. ConsidE'ration and passing of: 

(i) The Insecticides (Amendment) Bill, 2000. 

(ii) The Coffee (Amendment) Biii, 2000. 

(iii) The Indian Companies (Fontlgn Interests) and 
the Indian Companies (Temporary Restrictions 
on Dividends) Repeal Bill, 2000. 

(iv) The Constitution (891h Amendment) Bill, 2000. 

(v) The Constitution (90th Amendment) Bill, 2000. 

(vi) The Direct-Tax Laws (Miscellaneous) Repeal Bill, 
2000. 

3. Consideration and passing of the following Bills 
as passed by the Rajya Sabha:-

(i) The Food Corporations (Amendment) BID, 2000. 

(ii) The Sugarcane Control (Additional Powers) 
Repeal Bill, 2000. 

I may also inform the House that the Con8tllUtlon 
(891h Amendment) BHI, 2000 and the Conatltl.lllon (90th 
Amendment) BID, 2000 wlH be taken up for consideration 
and passing on Tuesday, the 9lh May, 2000. 

SHRI VILAS MUTTEMWAR (Nagpur): Sir, I request 
that the following ltema be included in the next week's 
agenda: 

1. Continuous attacks on Christians and need to 
take action against culprits and restore 
confidence among the Christian community in 
India and iHue dlrecllona to the States that 
they will be responsible for violence against 
Christians. 

2. Serious situation arising out of the shortage of 
ground water level in the country and the lat,at 
report by the Central Ground Water Board 
regarding 'Trends of Ground Water Levels in 
Maharashtra and other States and Union 
Territories'. The water level decline has been 
noticed in large areas in the country. 

SHRI BASU DEB ACHARIA (Bankura): The following 
items may be included in the next week'• business: ... 

1. The passing of Women's Reaervation Bill is 
overdue. The Biii which was Introduced In the 
Winter Session of Lok Sabha ahould be brought 
for the consideration by this House. The 
Constitution should be amended to provide 33 
per cent reservation to the women In Parliament 
as well as in State assemblies. 

2. The agriculture labourers are the moat exploited 
rural workers of our country. In most of the 
States, they do not get minimum wages. There 
hu been a persistent demand for a 
comprehensive legislation for agriculture workers 
of our country. This should be brought in the 
current Session of Lok Sabha. 

SHRI P.C. THOMAS (Muvattupuzha): I request that 
the following lteme may be Included In the next week's 
agenda: 

1. Serious plight of coconut farmers has to be 
seriously takan by the Government and remedial 
measures like ban on import Including import 
of palm oil, review of support price and financial 
aid to fight mite dlaeaae have to be 
Implemented without delay. 

2. Electrlclly (Power) to Stat• like Kenlla from 
unallocated Central share has to be just and 
equitable. 
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[Tl'llllS/stion} 

SHRI VIJAY GOEL (Chandnl Chowk): Mr. Speaker, 
Sir, I request that the following items may be Included in 
next week's business: 

(1) Increasing irregularity of power supply in Delhi 
and the failure of the Delhi Government In 
supplying the power as per the consumption 
and demand of the public of Delhl. 

(2) All the illegal and unauthorised COMtructions In 
Delhi, which is on the increase and is being 
done in collusion with the officials and the 
police, should be demolished and the action 
should be taken against the guilty offlr.ials. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sir, I request that the following items may be 
included in the next week's agenda: 

(1) The matter related to the renovation of Matung 
and Parel Railway workshops situated In 
Mumbai and railway workshop at Kurdwadi in 
Solapur district of Maharashtra. 

(2) The matter related to the setting up of a railway 
booking counter at Kurdwadi Railway station, 
construction of a new platform in order to do 
away with the problem of the passengers due 
to the halt of goods shuttle train at the station 
and increasing the quota of bearths in sleeper 
class In trains especially in Chennai Mall 
passing from this station. 

SHRI PUNNU LAL MCHALE (Bilaspur): Mr. Speaker, 
Sir, I request that the following National iuues may be 
Included In the next week's agenda. 

(1) The Biii seeking to create a separate 
Chattisgarh State out of Madhya Pradesh should 
be passed in this very s888ion itseH. 

(2) The usistance being provided to the helplees 
disabled persons, women, blinds and dumb and 
deaf should be enhanced from Rs. 100 per 
month to Rs. 600 per month alongwlth other 
medical facilities. 

[English] 

SHRI KIRIT SOMAIYA (Mumbai North East): I requaat 
you to Include the following subjects in the business of 
the next week. 

1. National Polley on Slum. Ma88 scale 
urbanisation has caused eruption of slums In 

all the Metros such as Delhi, Mumbai, Chennal, 
etc. Recent judgements in the Supreme Court 
and various High Courts have created concern. 
In light of this dlscuuion on resettlement policy 
for slums and flnallsatlon of National Slum Policy 
is required. 

2. Heavy losses in various textile mils of the NTC, 
forcing the Government for closure of these 
mills. Question of livelihood of lakhs of textile 
mill workers. Need to dlscU9s future of NTC 
mills. 

SHRI HANNAN MOLLAH (Uluberia): The following 
issues may be included in next week's buslneu: 

(a) The demolition of jughi·jhomprlee in alum areas 
of Delhi by MCD, DOA or the Railway 

· authorities, without making any alternative 
arrangements for lakhs of poor people is a 
matter of grave concern. This demolition must 
stop and all the people should get alternative 
land. The Government should make a statement 
on this matter. 

(b) 'Sports' is a yardstick of advancement of a 
nation. In the last fifty years, our achievement 
in this field is negligible. Due to lack of a 
correct, comprehensive, forward looking sport& 
policy and its sincere implementation, we could 
not succeed. A full-fledged discuuion on sport& 
is nec8888ry. 

[Translation} 

SHRI RAMSAGAR (Barabanki): Mr. Speaker, Sir, I 
request you to Include the following subjects in the agenda 
of the next week: 

L.akhs of Acres of land in various parts of the country 
is still lying affected due to water seepage. The 
Government should formulate a plan for making this land 
cultivable and its distribution among the landless farmers. 

12.11 hrs. 

[English] 

ELECTION TO COMMITTEE 

Centn1I Supervisory Board for Pre-Natal 
Diagnostic Techniques 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
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STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): Sir, on 
behaH of Shri N.T. Shanmugam, I beg to move: 

"That in pursuance of Section 7(2)(f) of the Pre· 
Natal Diagnostic Techniques (Regulation and 
Prevention of Misuse), Act, 1994, the members of 
this House do proceed to elect, in such manner as 
the Speaker may direct, two women members from 
among themselves, to serve as members of the 
Central Supervisory Board, subject to other 
provisions of the said Act." 

MR. SPEAKER: The question is: 

"That in pursuance of Section 7(2)(f) of the Pre· 
Natal Diagnostic Techniques (Regulation and 
Prevention of Misuse) Act, 1994, the members of 
this House do proceed to elect, in such manner as 
the Speaker may direct, two women members from 
among themselves, to serve as members of the 
Central Supervisory Board, subject to other 
provisions of the said Act.• 

The motion was adopted. 

12.12 hra. 

MOTION RE: EIGHTH REPORT OF 
BUSINESS ADVISORY COMMITTEE 

[English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, I beg to move: 

"That this Houae do agree with the Eighth Report 
of the Business Advisory Committee presented to 
the House on the 4th May, 2000." 

MR. SPEAKER: The question is: 

"That this House do agree with the Eighth Report 
of the Business Advisory Committee pJesented to 
the House on the 4th May, 2000." 

The motion was adopted. 

SHRI A.C. JOS (Trichur): Sir, we want to ralae an 
Important matter ... (lnterruptions) 

MR. SPEAKER: Have you given notice? 

••. {lntef1llPl/ons) 

SHRI A.C. JOS: We could not give 
notlce ... {lnterruptions) 

MR. SPEAKER: Hon. Members, please understand. 

... (Interruptions) 

MR. SPE~KER: I am on my lega. Hon. Members, 
pleaae take your seat. Sixlty-four hon. members have 
given notice to speak. So, they would be called first. It 
is not proper to raise a matter without giving notice. It Is 
not proper to obstNct the House. I will give you a chance 
later. Please sit down. 

... (Interruptions) 

[Translation] 

SHRI UTTAMRAO DHIKLE (Nasik): Mr. Speaker, Sir, 
we have a bumper crop of onion this year in our country. 
A total of 55 lakh metric tonnes onion has been produced 
in the country. Due to this bumper crop of onion, the 
demand of onion has come down and the prices of onion 
have been depreciating continuously. The farmers are 
getting only Rs. 100 to 200 par quintle which is not the 
appropriate price. The onion consumption of our country 
is only 45 lakh metric tonnes. Hence 1 O lakh metric 
tonnes of excess onion should be allowed to be exported. 
But the Government has imposed a ban on the export of 
the onion which should be lifted immediately. As the onion 
is a perishable vegetable, it cannot be stored for a longer 
period. Hence, through you, I would like to convey to the 
Government that it is causing a great loss to the country 
as well as to the farmers. To check this loss, I would 
once again aubmit to the government to Immediately lift 
the ban on the export of ontona. 

SHRI BASANGOUDA R. PATIL (Yatnal) (Bijapur): Mr. 
Speaker, Sir, the Akashvani centre has been functioning 
for the last three years In my constituency Bijapur but 
due to several problems it Is not able to broadcast its 
programmes. Due to shortage of staff, programmes are 
not being prepared and the people are not getting the 
actual benefits of this centre. I would request the hon. 
Minister to Immediately grant the status of full fledged 
Akashvanl to it and issue orders to start the broadcasting 
of its full programmes. 

SHRI J.S. BRAR (Faridkot): Mr. Speaker, Sir, through 
you, I would like to bring a very important issue to the 
notice of the government. Though the BJP and ASS 
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' always try to play with the sentiments of others but these 
days they have been trying to play with fire In Punjab 
which Is neither in the interest of the country nor in the 
Interest of the humanity at large. Through you, I would 
like to say that recently RSS has organiaad a new outfit 
called Rastriya Sikh Sangat and trying to jolt the basic 
foundations of Sikh religion and culture. This religion has 
never shown disrespect to any other religion and have 
talked abOut universal welfare and have always cherished 
the noble values of humanity. Such attacks are.even a 
threat to the unity and Integrity of the country. A pamphlet 
wu distributed In which It was written that a grant of Rs. 
17 croras has been given to this outfit of RSS by the 
Human Resource Development Ministry. It has stirred a 
major controversy in Punjab and that controversy has 
been raised between Dashem Granth and Guru Granth 
Sahlb ... (lnterruptions} 

[English] 

Speaker, Sir, I will just take a minute more. 

MR. SPEAKER: In Zero Hour you should mention 
your point in two minutes. 

[Translation] 

SHRI J.S. BRAR: I would like to submit to you that 
earlier also the peace in Punjab was thwarted by such 
communal outfits and now the peace of Punjab and the 
country Is being threatened by such acts of ASS. Hance 
I submit to you that a ban should be imposed on the 
activities of such outfits ... (lnterruptions) 

[English] 

MR. SPEAKER: Nothing should go on record excet 
what Shri Hannam Mollah says. 

.. . (Interruptions)* 

MR. SPEAKER: Shri Vijay Goel, please take your 
seat. 

[Trans/at/on] 

SHRI HANNAN MOUAH: Mr. Speaker, Sir, as you 
know thet four years ago this House had passed a law 
with conaenaus for the development and rehabilitation of 
construction labourers ... (Interruptions) 

[English] 

MR. SPEAKER: Nothing should go on record except 
Shri Hannan Molah. 

... (Interruptions)" 

·Not NCOnled. 

[Translation] 

SHRI HANNAN MOLLAH: Mr. Speaker, Sir, there are 
lakhs of construction labourers in our country, but there 
was no law in the country for their protection. We put 
great efforts to enact a law for the welfare of these 
labourers. Private Member bill was also Introduced In 
House. At last with the consensus of the House about 
four years ago a Bill was passed but the rules framed 
under that Biii also did not prove very useful as those 
rules were not fully Implemented instead were consigned 
to cold bag. 

Mr. Speaker, Sir, lakhs of labourers are engaged In 
construction work in the country. It Is essential to 
Implement those rules for the welfare of these labourers. 
Labourers from all ov9r the country are coming to Delhi 
on 8.5.2000 to show their resentment. I, therefore, appeal 
to the Government to implement the rule at the earliest 
instead of consigning it to cold bag. 

Mr. Speaker, Sir, there was no law for the welfare of 
construction labourers in the country, the Government tcok 
initiative to enact law for them. After the law was enacted 
It took long period to formulate rules under that law and 
now when rules and regulations have bean formulated, 
they are not being implemented? Why this House and 
Government is taking so much time in implementing the 
law enacted for the welfare of poor people, agriculturists 
and for labourers engaged in construction work? I request 
the Government to implement those rules throughout the 
country aa early as possible. 

SHRI KISHAN SINGH SANGWAN (Sonapat): Mr. 
Speaker, Sir, through you I would like to draw the 
attention of the HouH towards a very Important Incident. 
In village Majhrella. Tehsil Nooneh, Haryana, 105 cows 
and calf& ware mercilessly butchered and neither any 
accused has been arrested In thla case 1111 data nor any 
action hu bean taken in this regard. 

Mr. Speaker, Sir, In our country cow 11 given the 
status of mother. Killing Of cows and calfs in sueh a 
large number in such a way has created a feeling of 
gloom and dismay In the whole area but till now no 
action has bean taken in this regard. Therefore, through 
you, Sir. I request the Union Government to Intervene 
and arrest the accused to reduce the tension in the area. 
Sir, I am having this photo of butchered cows and tha 
scans Is vary haartrunnlng that one can seen the 
butchered cows and calfs In this photograph 
... (Interruptions) 

SHRI RAMCHANDER BAINDA (Faridabad): Mr. 
Speaker, Sir, where cows were butchered that area Is 
near my const1tuancy ... (lntetn1ptions) 
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MR. SPEAKER: Shri Ramchanderji it is O.K. You 
are associating yourseH with this subject. This has come 
on the records. Now you please sit down. 

SHRI RAMCHANDER BAINDA: Mr. Speaker, Sir, it 
is a matter of surprise, shock, that 105 cows ware 
mercilessly butchered and no one has bean arrested. I 
agree with what Shri Kishan Singh Sangwan has said. 

SHRI RAMESH CHENNITHALA (Mavelikara): Mr. 
• Speaker. Sir, through you, I want to draw attention of 

the House tcwards a vary sensitive issue. Attacks are 
being inflicted on Christian Institutions all over the country 
and the entire House is concamed over this. We came 
to know through newspapers that the incidents of violence 
has bean committed against Christian institutions on large 
scale in Jhansi ... (lnterruptions) 

[English] 

MR. SPEAKER: I have allowed him. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record except 
Shrl Chennlthala. 

... (Interruptions)* 

MR. SPEAKER: I have allowed him. How can you 
object to It? 

... (Interruptions)* 

MR. SPEAKER: Shri Rameeh Chennilhala, the notice 
that you have given is on the rubber iaaue. You can 
raise only that Issue. I will not allow you to ralM any 
other Issue. 

SHRI RAMESH CHENNITHALA: It is my duty to raise 
this issue. This is a very serious Issue. 

MR. SPEAKER: You can speak only on the subject 
of rubber. Somebody else can raise the other matter. 

... (Interruptions)* 

MR. SPEAKER: I allowed Shri Ramesh Channithala 
to raise the issue of rubber. 

SHRI RAMESH CHENNITHALA: This Is a very 
serious Issue. After giving the notice I saw the newspaper. 
So. I thought I should raise this Issue of urgent and 
current topic. 

*Not racordad. 

MR. SPEAKER: Are you going to raise the subject 
pertaining to rubber or not? 

SHRI A.C. JOS: We did not get the time to give a 
notice on this ilaue. 

MR. SPEAKER: I will allow you after Shri Ram81h 
ChemlthalL 

.. . (Interruptions)* 

MR. SPEAKER: Shri Vqay Goel, this la too much. 
You always speak without the permission of the Chair. 
What Is this? 

... {lnterruprions} 

MR. SPEAKER: Please take your seats. I have called 
Shri Ramesh Chennithala to speak. I will allow others 
after Shri Ramesh Chennithala, not now. 

[Translation] 

SHRI RAMESH CHENNITHALA: Mr. Speaker, Sir, at 
9 'O Clock I have given a notice on the isaue of rubber, 
but when I read Hindu newspaper .. :(1nt9rruptions) 

MR. SPEAKER: You speak on the issue of rubber. 

... (Interruptions) 

.[English] 

MR. SPEAKER: I did not allow you to raise any 
other Issue except the issue of rubber. 

SHRI RAMESH CHENNITHALA: When I gave the 
notice on. the Issue of rubber, I did not know about this. 
I read the newspaper only afterward&. 

MR. SPEAKER: You are a senior Member. Why do 
you always do like this? 

[Translation] 

SHRI CHANDRA SHEKHAR (Ballia, U.P.): Mr. 
Speaker, Sir, I would like to make a submis11ion. I have 
not given any notice but I would like to say that everyday 
such questions are raised in this House which create 
disturbances In the country. I do not know as to why 
Khuranajl got so much annoyed on the question raised 
by one of our colleague regarding Punjab. I humbly 
request you that discussion should be held on the serious 

"Not rac:orded. 
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matters raised in the House with the representatives of 
the Government and with the Members raising that 
particular issue so that a suitable solution could be found. 
Otherwise such issues create disturbances when these 
are published in newspapers. A Sikh delegation came to 
me and told that a new Institution ha:.. been set up which 
is misinterpreting Guru Granth Sahib. I do not know as 
to whether it is correct or not. .. (Interruptions) Please do 
not speak now, you have already spoken on it. Whether 
the amount given was Rs. 17 crore or 7 crore, the 
Minlst•r tf1JMutnan Resource Development has changed 
he may be knowing about it. If it is a rumour, the 
Government should refute it and if it is a fact then 
Government should find out a solution to it. Members 
are raising these issues everyday and news items are 
being published that christian institutions, are being 
attacked. Whether the Government can not give 
clarifications that how far these statements are correct or 
incorrect? Whether the Government cannot issue 
instructions to the State Governments. Hue and cry is 
raised on every Issue and impression is created that this 
Govemment has failed In protecting the minorities. 

[English] 

SHRI A.C. JOS: The Parliamentary Affairs Minister 
is present here. Everyday, this issue is being raised In 
the House. A very alarming situation is prevailing in the 
country. . .. (Interruptions) 

SHRI RAMESH CHENNITHALA: Let the Minister say 
something on this issue. 

MR. SPEAKER: Has the Government to say anything 
on this issue? 

... (Interruptions) 

MR. SPEAKER: Shri Thomas, please take your seat. 
You are not allowing the Minister to reply. 

SHRI A.C. JOS: In today's Hindu, you can find that 
a convent has been attacked, nuns were manhandled 
and in another incident in Lucknow, a church was 
attacked. These are matters which the Government should 
take note of seriously . ... (Interruptions) 

MR. SPEAKER: The Minister is going to reply. Please 
take your seats. Thia la too much. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, I would like lo make 
three points. I would be repealing the same thing but I 
wouk:I like to make three points. The first one is, protection 

of minorities Is the constitutional duty of the Union 
Government and the State Governments. It is not only 
that the Union Govemment can deal with different State 
Governments because these problems happen in many 
State Governments. I am not talking about this State or 
that State. Many times, we hear reports and so, it is the 
duty of the Union Government and the State Governments 
to protect the minorities. 

Secondly, I respectfully and humbly submit that I do 
not agree with Shri Chandra Shekhar's observation that 
this Government is falling In protecting the minorities. I 
do not accept it .... (Interruptions) 

SHRI CHANDRA SHEKHAR: At least, I do not expect 
from the Parliamentary Affairs Minister that he should 
misinterpret my words. If he does not understand Hindi, 
I am sorry about it. I said that an impression should not 
go that the Government is not protecting the minorities 
and ii the Members belonging to the minority communities 
are raising the issue, then the Government should clarify 
the position. I am not saying that you are Indulging in all 
the activities which they are nentioning. 

SHRI PRAMOD MAHAJAN: If I have wrongly 
interpreted hon. Chandra Shekhar, I am sorry about It. 
But I am not sorry about my poor knowledge of English. 
There is nothing to feel sorry about it because it is not 
my mother tongue ... (lnterruptions) 

SOME HON. MEMBERS: He spoke in Hindi. 

SHRI PRAMOD MAHAJAN: Sir, he did not speak in 
Hindi. 

[Translation] 

I can understand Hindi. 

But at the same time, many Members have expressed 
their views here. We raise many issues and claim them 
to be atrocities against minorities only because those 
persons b81ong to a particular minority and when all these 
incidents were Inquired i"nto by the Minorities Commission, 
ii gave a report that it did not have a majority-minority 
string into that. Now, I would tell the hon. Members that 
atrocities are committed against the citizens In this country. 
Suppose, atrocities are committed against majority, it 
should not be treated against majority 
unless •.. (lnterruptions) Let me complete. 

SHRI SURESH KURUP (Kottayam): How can you 
say like that? ... (Interruptions) 

MR. SPEAKER: The Minister is giving his reply. 
Please take your seat. You are not supposed to do like 
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(Mr. Speaker) 

this. Please understand that when the Minister is replying, 
you are not to Interrupt him. 

SHRI SURESH KURUP: That is my right. 

MR. SPEAKER: Thia Is not the practice In the House. 

SHRI PRAMOD MAHAJAN: It is nobody's right to 
interrupt me. ...(Interruptions) 

MR. SPEAKER: If you are not interested to Usten to 
the Minister's reply, then I will go to the next item. 

SHRI PRAMOD MAHAJAN: In many of the cases 
mentioned in this House as atrocities agalnat minorities, 
the Minorities Commission did not agree with them. In 
respect of most of the cases, the Minorities Commission 
has said that It does not agree with them ... (lnte1TUptions) 

MR. SPEAKER: Now, Shri Rathilal Kaiidas Varma to 
speak. 

... (Interruptions) 

MR. SPEAKER: He has already replied to It. 

... (lnte1TUptions) 

MR. SPEAKER: Nothing should go on record except 
the version of Shri Rathllal Kaiidas Varma. 

... (Interruptions)" 

MR. SPEAKER: Shri Thomas, I have already called 
Shri Ralllal Kalidas Varma to speak and not you. You 
cannot speak now. After he finishes, you can. 

.. .(Interruptions) 

MR. SPEAKER: This will not go on record. 

.. .(lnte11Uptlons) 

[Translation} 

SHRI RATILAL KALIDAS VARMA (Dhandhuka): Mr. 
Speaker, Sir, as you are aware that Gujarat and several 
other States are under grip of famine. 18,000 vlUages of 
Gujarat are drought-affected. All the villages under Surat 
district are drought affected. About three crore people of 
the State are suffering hardships due to lack of water. I 
had already raised this demand in Ninth, Tenth, Eleventh 
and Twelfth Lok Sabha that Narmada project should be 
declared a national project and be completed at the 
earliest. MPs from Gujarat always kept on favouring this 
project, but Medha Patkar and her supporters did not 
allow it to complete in the name of 'Save Narmada save 

0 Nol recorded. 

environment'. The8 people of Gujarat, Rajaatha!'I and 
Madhya Pradesh be benefited with this project. 

[English} 

MR. SPEAKER: Shri Rathilal Kalidas Varma, we have 
already discussed the drought situation In the country In 
the House. Please conclude now. 

... (Interruptions) 

MR. SPEAKER: Let him complete. WNU1Hhis? 

[Translation} 

SHRI RATILAL KALIDAS VARMA: Persons like 
Medha Patkar launched movements against this project 
and as a result of it people of Kutchh, Banaskantha and 
Sourashtra are migrating to other vHlages. Being on the 
border of the country Pakistani infiltrators are entering 
the region. I request the Union Government to accept 
the demand of the people that height of the elem should 
be rised upto 360 ft. Gujarat woUld not have suffered 
this problem ff Narmada Project was completed within 
the stipulated time. Gujarat have helped the whole country 
in time of distress whether it is flood In Assam and 
cyclone in Orissa but today Gujarat seeking assistance 
from others. Mr. Speaker, Sir, through-you I request the 
Government that Narmada Project should be declared a 
national project and height of this dam should be raised. 
All these three States will prosper ff this project is 
completed soon . 

[Engl/sh} 

SHRI PAIVA RANJAN DASMUNSI (Raiganj): Mr. 
Speaker, Sir, on behaH of the Congress Party and on 
my own behan, with all the humility at my command, I 
would like to draw the attention of the House to the fact 
that the hon. Parliamentary Affairs Minister has stated 
just now that the issues raised by the hon. Members 
several times In the House regarding the atrocities on 
the minorities are found not correct by the Minorities 
Commission. He has mentioned that the Minorities 
Commission report said that such interventions on the 
part of the hon. Members claiming atrocities on minorities 
are not exactly correct. At the same time, in the very 
House, the hon. Prime Minister reacted very sharply on 
the Mathura Issue and said that he would enquire Into 
the matter and take appropriate action. I am not going 
Into those things . ... (Interruptions) 

Since the Parliamentary Affairs Minister questioned 
the bona fides of the hon. Members of Parliament raising 
the issue about the minorities and since he has pointed 
out that the Minorities Comrrilasion has said that these 
are not exactly correct, I demand that the findings of the 
Minorities Commission In respect of all the issues raised 
by the hon. Members in this House should be tabled in 
the House on Monday itseH. I demand thia ... (lnterruptions) 
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SHRI P.C. THOMAS (Muvattupuzha): Sir, I aupport 
the demand of Shri Da1munai. Let the Mlnorttle1 
CommiHlon report be tabled. Please direct the 
Govemment to do lt. •. (lntenuptions) 

MR. SPEAKER: The hon. Minister has alntady raplied 
to It. 

... (Interruptions) 

MR. SPEAKER: If this Is the attitude of Iha hon. 
Membera, then, It is very difficult to continue with the 
'Zero Hour.' Pleaae understand It. What is this? The hon. 
Minister has already given the reply. What more direction 
do you want? 

... (Interruptions) 

MR. SPEAKER: The Minister has given the reply. 

•. .(Interruptions) 

SHRI P.C. THOMAS: We seek your protection. 
... {Interruptions) 

MR. SPEAKER: Mr. Minister, do you want to say 
anything? 

... (Interruptions) 

SHRI PRAMOD MAHAJAN: I have already replied to 
it. • •• {Interruptions) 

[Translation} 

SHRI SUBODH MOHITE (Rarntek): Mr. Speaker, Sir, 
I am thankful to Munsiji for giving me a chance to 
apeak. .. (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Are we telling 
lie? ... (Interruptions) 

[English} 

MR. SPEAKER: Nothing should go on record. 

... (Interruptions)• 

MR. SPEAKER: You can raise your point. 

.. .{Interruptions) 

[Tranalation} 

SHRI SUBODH MOHITE: Mr. Speaker, Sir, I would 
like to ralee a basic queation ... (/nterruptlons) It is not a 
question which can be debated by Members of both the 

"Nol recorded. 

sides. There is consensus on this laaue In the Houee 
and thus I am raising this question . ... (Interruptions) 

[English] 

MR. SPEAKER: Nothing should go on record except 
the speech of Shri Subodh Mohite. 

...(Interruptions)" 

[Translation) 

SHRI SUBODH MOHITE: Sir, It is a basic 
question ..• (lnterruptioni) 

[English} 

It· is a question of national Importance . 

{Translation) 

I feel that all the prominent leaders, Khuranajl and 
Pramod Mahajanji probably will support me, because I 
consider them leaders of future of the country. My 
question Is that in lndia ... (lnterruptions) who la ruMing 
this country? 

[English] 

I am coming to the queetlon ... (lnt9nuptfon8) I will 
complete my speech In half 1 minute, Sir, ... (lntemJplJons) 

[Translation) 

Whether N.D.A. Is running the Government or 
bureaucrats? ... (lnterrupt/ons) I am talking about l.A.S. 
officers. The bureaucrata ... (lntenupt/ons) 

{English) 

That is the strongest cadre. 

[Translation) 

Today, bureaucrata are running the Govemment not 
the politiclans .. .(/ntenvptfons) 

[English) 

They are preparing the filee. They .,. giving oplniona, 
both positive and negative and we are jUlt signing the 
files. . .. (Interruptions) 

[Translation] 

I would like to give proof of It. It ii the tendency of 
India. I am talking about tendency of foreign 
vlslta ... (lnterruptionB) 

[English] 

I am talking about the tendency of the foreign vilits. 
Bureaucrats are going to the foreign tours with the result 
a huge amount is spent .. .(Interruptions) 

"Nol recorded. 
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(Shri Subodh Mohite) 

[Translation] 

They prepare files In the name of study tours, 
workshop and seminars and sign these file and go on 
foreign tours the next day ltseH ... {lnterruptions) 

[English] 

I am citing a specific example ... (lntemJRtfons) 

MR. SPEAKER: I will not allow you, Shrl Rahsid 
Alvi. How can you raise the matter of a particular 
individual? I will not allow you. Please take your seat. 

... (lntemJptions)* 

{Translation] 

MR. SPEAKER: What is the subjecl of your notice. 
How you can raise iuue regarding an individual in this 
House. 

... (Interruptions) 

SHRI RASHID ALVI (Amroha): Sir, I have given a 
notlce .•• (lnterruptlons) How it is possible ... (Interruptions) 

[English] 

MR. SPEAKER: This wlli not go on record. 

... (Interruptions)* 

[Translation] 

SHRI SUBODH MOHITE: So far as technical issue 
is concerned . ... (Interruptions) Last week Shrl Jagmohanji 
hu issued notice ... (Interruptions) IAS officers residing 
at Pandara Road ... (lntemJptions) 

[English] 

MR. SPEAKER: Nothing should go on record except 
Shri Rarnanand Singh. 

..• (Interruptions)* 

SHRI PRAMOD MAHAJAN: Press should understand 
that this 19 not on record. . .. (Interruptions) 

MR. SPEAKER: I have already said that it wll~ not 
go on record. ' 

... (lntemJptions)* 

'Not recorded. 

MR. SPEAKER: How can you ,..._ a eubject against 
a particular Individual? 

... (lnterrupl/ons) 

MR. SPEAKER: Nothing wll go on racord except 
what Shri Ramanand Singh eaya. 

... (lntrlrruptions). 

[Translation] 

SHRI RAMANAND SINGH (Satna): Mr. Speaker, Sir, 
World Bank granted a loan of Ra. 1000 croree to Indian 
Council of Agricultural Reaearch for setting up of computer 
network. Out of this sum Rs. 200 .crores were allocated 
for computer network under ARIS. During last few years 
ADG and ARIS have noticed serious irregularities in. this 
scheme. They have already informed In writing about this 
to the senior officers as well as to the hon'ble Minister 
of Agriculture. In this plan of Rs. 200 crores bungling of 
Rs. 50 crore Is aHeged. It is a very serious matter that 
the officer, who registered complaint about It Is awarded 
by hon'ble President and hon'ble Prime Minister. He is 
an efficient and able officer. For this work ADG and ARIS 
are authorised officers of Government of. India but this 
work was not snotted to them and this work was given 
to some corrupt officials. I request you that corrupt officers 
should be removed from lhis work and authorised officers 
should be made responsible for this work. Besides, I 
request tha hon'ble Minister of Agriculture and hon'ble 
Prime Minister that inquiry should be conducted in this 
case and action should be taken against the officers found 
guilty ... (Interruptions) 

[Engl/sh] 

MR. SPEAKER: Please take your seat. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record except 
what Shri Harlbhau Shanker Mahale says. 

. .. (Interruptions)• 

[Translation] 

SHRI HARIBHAU SHANKAR MAHALE (Malegaon): 
Mr. Speaker, Sir, former Health Minister, Shri Rajnarayan 
appointed one Gramin Swasthya Rakahak for one 
thousand people. Six lakhs people were appointed in this 
way. It was started by giving RupeH 50 per month as 
remuneration but even after 23 years this amount has 

*Not recorded. ' , 
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not Increased. They have demanded a raise from the 
Central Government but no action has been taken tHI 
now. They organised a big rally on 3rd and demanded 
from Health Minister that they should be paid Rupees 
750 per month as remuneration. Therefore through you I 
pray to Union Government that announcement should be 
made in this regard that Ra. 750 per month will be paid 
as remuneration to these people ... (lnterruptions) 

[English} 

MR. SPEAKER: Why are you interfering 
unnecaaaarlly? This is not your duty. 

... (Interruptions) 

SHRI RASHID ALVI (Amroha): Mr. Speaker, Sir, 
kindly listen to me. 

MR. SPEAKER: When you are not listening to the 
Chair's direction, why should I listen to you? 

... (Interruptions) 

{Translation} 

SHRI BISHNU PADA RAY (Andaman and Nicobar 
Islands): Mr. Speaker, Sir, In Andaman and Nicobar 
Islands there is only one LPG distributor, whose name is 
CCS Umited and he distributes LPG through six extension 
points. All over India the rate of LPG is fixed subjacl to 
local taxes, for example rate of LPG In Delhi is Rupees 
196.45 this cost Includes sales tax, 5 to 10 Rupees 
transportation cost and 14 rupees per cyclinder as 
commission. There Is no sales tax In Andamans and the 
rates there are like this - In Port Blair Rs. 200.17, Bratang 
Rs. 248.47, Rangat Rs. 248.47, Mayabander Ra. 268.47, 
Car-Nicobar Rs. 511.20, Dirgalpur 388.47, Hut bay Rs. 
392.20 and In Campbill bay Rs. 415.20, 21870 customers 
of Andaman Nicobar Island pey about 7 lakh rupees on 
inter island transportation cost every year. People of 
Andaman-Nicobar Island protect forests and their demand, 
is that LPG should be provided to them at the rate 
prevalent In Delhi and new distributership should be 
opened at the following placea-Chouldari, Bratang, 
Rangat, Mayabander, Dirgalpur, Car-Nicobar, Hut-bay, 
Kachal, Campblll bay etc. 

SHRI RAMSAGAR RAWAT (Barabanki): Mr. Speaker, 
Sir, the number of cases where diesel is sold after mixing 
kerosene oil In It Ml Increasing. In our Janped Barabanld's 
Haidergarh there is one family in which there are two 
wholesale licence holder of diesel and kerosene oil. 
Keroeene oH ahould be given to people through retailers 
for fuel and for purpOaes of light. But they are making 

three to four times profit by mixing lceroaene oil In dieeel. 
Due to this mixed oil, engines and tractor parts of farmers 
are getting damaged. Due to which poor people living In 
slums do not get kerosene oil. 

Sir, through you, I would like to draw the attention 
of Government towards this. I demand that this whole 
episode should be invastir ·1 and neceuary action 
should be taken. In Haidt. _ .rh, Barabankl, In Uttar 
Pradesh adulterated oil is being sold and poor people 
are not getting oil. Therefore through you I demand that 
Government s!plld take necessary action in this regard. 

{English} 

MR. SPEAKER: Shri Kharabela Swain, the subject 
about which you have given the notice, has already been 
raised by Dr. Vijay Kumar Malhotra three days back. 
That was regarding the Report of the Minorities 
Commission. 

SHRI KHARABELA SWAIN (Balaaore): Sir, will you 
not allow me to speak on the subject? 

MR. SPEAKER: It had already been raised by one 
of the hon. Members three days back. 

SHRI KHARABELA SWAIN: Sir, may I speak for two 
minutes? 

MR. SPEAKER: All right. 

... (Interruptions) 

MR. SPEAKER: First of all, you underatand the 
subject and then only you speak. 

SHRI P.C. THOMAS: We could gather the subject 
especially because ha has given the notice ... {lnterruptions) 

SHRI A.C. JOS: His nature is like that. He win be 
touching It. 

SHRI KHARABELA SWAIN: Sir, actually, the hon. 
Members of the Opposition all the time think so. They 
are raising matters with regard to atrocities on minorities 
- specifically the Christians. They raise this matter after 
going through the newspaper reports. I am also 
mentioning about a newspaper report published on 28th 
April in the Asian Age which under no stretch of 
imaginaton could be told that it Is a pro-BJP or pro-NOA 
Government newspaper. ...(lnterruptiona) 

In Agra, there was one Snehlata. She waa working 
in a Convent. After eight years, she came to the police 
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station and told that she should be reinstated again in 
the convent. Now, the complained against the Chriatian 
Missionaries from Andhra Pradesh. Then, what did the 
Inspector do? He sunvnoned them. The only way he 
knew to deal with this case was that he locked them up 
for two hours. Then, it became an atrocity on the 
Christians I 

Therot wu another case according to which a 
Principal in a Convent wu harassed because she 
increased the pass-marks from 35 to 40 per cent. Eighty 
students could not pass the examination. The guardians 
came and harassed the Principal. Even two goons chased 
the Principal. 

In the case of St. Dominic School, two admission-
seekers assaulted the Principal. 

In the St. Theresa School in Kosi, it wu an incident 
of robbery. Some robbers broke into the campus and 
decamped with Rs. 1 lakh. 

Finally, in Riwari, when the visibility was low and 
there was a storm In the evening, one scooterist knocked 
down two nuns. 

All these things have become atrocitlee on Christians. 
Very humbly and with folded hands, I appeal to all the 
Members of the Opposition and from the Christian 
community that they should not point everything as an 
attack on the Christians. If any such thing happens to a 
person belonging to the Hindu community, we never say 
that it is an attack on the Hindus. How can we say that? 
There might be some problem with regard to some 
individual - some Indian. It is not an attack on the 
Christians. . .. (Interruptions) 

It is not done by the Hindus or by the Bajrang Dal 
or by Vishva Hindu Parishad or the NOA Government. 
The hon. senior Member who got the 'Best 
Parliamentarian Award' this time, Shri S. Jaipal Reddy, 
said that the Bajrang Dal is a terrorist organisation. After 
going through these newspaper items, he alao uttered 
like this. 

I appeal to all the Members with folded hands that 
they should not portray it with communal colour because 
It is not communal, and the NOA Government is not 
communal. . .. (Interruptions) 

SHRI P.C. THOMAS: We had only said that the 
Church was attacked . ... (Interruptions) 

MR. SPEAKER: Shri Rashid Alvl, pleaae hear me 
first. You have given a notice on the subject of giving an 
honorary degree to an individual by the University. 

Universities are autonomous bodies. How can you raise 
a matter particularly relating to an indlvldual? 

... (Interruptions} 

SHRI RASHle AL VI: Sir, I am thankful to you for 
giving me this opportul'lly . ... (lnfetrupttons) 

MR. SPEAKER: I am not permitting you. 

• ..• (Interruptions) 

SHRI RASHID ALVI: Sir, I am thankful to you for 
giving me this opportunity . .•. (Interruptions) 

MR. SPEAKER: I am not permitting you to speak. If 
you want, you can raise It in another form. 

. .. (Interruptions) 

SHRI RASHID ALVI: Sir, It is the Central University. 
I am not speaking against any individual . ... (Interruptions) 

MR. SPEAKER: Universities are autonomous bodies. 
How can you raise this matter? 

. .. (Interruptions) 

SHRI SURESH KURUP: Sir, the Central Goverrment 
hu got an ample control over the Universltlea. It is the 
Central University ... (Interruptions) 

SHRI RASHID ALVI: Sir, It is the Central Unlv81'8ity 
governed by the Central Government . ••. (Interruptions) I 
am not speaking against any individual. I am speaking 
about the way the Universitiea are giving the award, DSc, 
to anybody. I am not against Dr. Joahi. He is Uke my 
brother. 

MR. SPEAKER: You should not mention the name. 

... (Interruptions) 

SHRI RASHID ALVI: Sir, I am not mentioning the 
name . ... (Interruptions) 

SHRI PRAMOD MAHAJAN: H you are speaking about 
the University's decision of giving• degree to Dr. Joshi, 
then you can speaking anything you want. You support 
It first • ... (lntenuptlons) H you support It, then what should 
be your objection'? If you support It, then there is no 
luue left. . .. (lntenuptlonll) 

SHA! RASHID ALVI: Sir, he la being conferred a 
degree by the Univel81ty. I am not against I but I am 
against..; (l~rruptions) 

f 
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SHRI PRAKASH MANI TRIPATHI (Deoria): Sir, he 
should make his submisaion clear as to whether he wants 
to object to the award of a degree . ... (Interruptions) 

{Translation] 

SHRI RASHID ALVI (Amroha): Mr. Speaker, Sir, 
Banaras University is a central university. Banaras 
University has conferred degrees to Frontier Gandhi, 
Rabindranath Tagore, Nelson Mandela. I have no objection 
If a degree is conferred on Dr. Saheb but this has never 
happened that one who tried to build Ram Mandlr, 
Cowsheds, helped in closure of slaughter house, If 
degrees are conferred on them. I have my objections. 
This has happened for the first time and due to this 
university's status and honour would be lost. I want to 
say with respect that If a criminal case Is pending against 
a person in court and in that matter if D.Sc. degrees are 
conferred then country's law would become a mockery. 
This matter is very important and I pray to the 
Govemment to take this seriously. 

SHRI NIHAL CHAND CHOUHAN (Sriganganagar): Mr. 
Speaker, Sir, I came from that area which is situated on 
lndo-Pak border. Survey was not done of that land of 
those farmers of Sriganganagar which has come under 
barbed wiring. When farmers carry farming operations 
BSF people disturb them due to which farmers are not 
able to do farming. Due to which they are unable to 
sow, irrigate and crop their farms. Therefore my request 
to the Govemment la that, land which has come under 
barbed wiring should be surveyed and estimate of that 
land should be made or on the basis of that estimate 
either the compensation of the acquired land 11hould be 
paid or equal land should be given. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, 
Sir, through you, I would llke to draw the attention of the 
Minister towards a very important Issue. Due to removal 
of reatrlctiona on marble, marble Industry in Rajaathan Is 
In crlsla. This industry ia facing threat due to removal of 
restriction on Import of marble under Chapter 68 of import-
export policy as announced by the Govemment. 90 per 
cent of India's total marble production Is mined and 
processed In Rajasthan. This industry is the backbone of 
Rajaathan's economy. Permission was given in March 
1999 and In May 1999 its import was capped. After this 
within 9 months 250 lakh sq. ft. law value marble was 
imported In the country due to which marble Industry 
faced a jolt. Due to this many units became sick or were 
on the verge of becoming sick. 

13.00 hra. 

Thel'9for9, I pray to· Govemment of India that 111180 
8C8le ln/Justrlea should be saved from getting sick. On 

this industry three thousanad small acale Industries and 
two lakh famHies are dependent. To aae the marble 
Industry ii should be put on an equal footing with other 
aman scale industries in the context of Import. 

{English] 

MR. SPEAKER: Stori Radhakrlshnan, you will get your 
chance tomorrow, and not today. Thia la the appeal from 
the Chair. 

SHRI KODIKUNNIL SURESH (Adoor): Mr. Speaker, 
Sir, in Kerala, the Employees' State Insurance 
dispensaries or hospitals' functioning Is not satisfactory. 
Quilon district is a cashew-oriented district. More then 
200 cashew factories are running there in publlc as well 
as in private sectors. Trivandrum and Pathanamthltta 
Districts are also partly engaged in this industry. More 
than three lakh cashew workers are employed In cashew 
industry In Kerala. Every year, the country la eamlng the 
largest amount of foreign exchange through this industry. 
Sir, the entire cashew workers are now under ESI scheme 
and they are getting ESI benefits. Ninety per cent of the 
cashew workers are poor women and majority of them 
belong to Scheduled Castes and other Backward 
Communities. The cashew workers ant not getting proper 
medical care. The Govemment of India has introduced 
medical facilities for the cashew workers. 

MR. SPEAKER: Please conclude. 

SHRI KODIKUNNIL SURESH: Sir, I am concluding. 
Unfortunately, the ESI hospitals have totally failed to 
provide medical treatment to the cashew workers. 

MR. SPEAKER: The House stands adjoumed to meet 
again at 2.00 p.m. 

13.01 hra. 

The Lok Sabha then adjoumed for Lunch till 
Fourteen of the Clock. 

14.13 hra. 

The Lok Sabha re-usembled after Lunch et thirteen 
minutes past Fourteen of the Clock. 

[8HR1 P.H. PANOIYAN In the ChailJ 

MR. CHAIRMAN: Now we shall take up the 
Legislative Bu81ne8a. Shri Kaahlram Rana to move his 
motion. 
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COTTON CLOTH (REPEAL) BILL 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): Sir, I beg to move: 

"That the Biii to repeal the Cotton Cloth Act, 1918, 
be taken into consideration." 

The Cotton Cloth Act was enacted in 1918 with the 
primary objective of encouraging or maintaining the supply 
of cotton cloth manufactured in the country at reasonable 
rates to the poorer classes of the community. This Act 
has jurisdiction to the whole of India. 

Under this Act, the State Governments are 
empowered to appoint a Controller for implementation of 
this Act and also an Advisory Committee to assist the 
Controller. The State Governments are also empowered 
to fix the price of the standard cloth, prescribing the 
authority for grant of licences for sale of standard cloth 
and other rule-making powers for giving effect to the 
provisions of the Act. 

Under this Act, the Controller, so appointed, is 
empowered to make general or special orders for 
manufacture, transport, distribution and sale or purchase 
of cotton cloth. The Controller is also empowered to fix 
the price to be paid to the manufacturer, to declare and 
define the classes of standard cloth, etc. This Act also 
has provisions of penalties for contravention of its 
provisions with imprisonment up to six months or with 
fine or with both. 

After Independence, the Central Government has 
enacted the Essential Commodities Act, 1955. As per 
this Act, the cotton and textiles are essential commodities. 
The Central Government, in exercise of the powers 
conferred upon It by section 3 of the Essential 
Commodities Act, has issued the Textile (Delffllopment 
and Regulation) Order, 1993 which is comprehensive and 
also covers all the provisions of Cotton Cloth Act, 1918. 
While the Cotton Cloth Act, 1918 deals with only one 
category viz. Cotton cloth, the Textile (Development and 
Regulation) Order 1993 deals with all types of cloth, yam 
and other textiles. This order is implemented by the Textile 
Commissioner who Is appointed by the Central 
Government and has juriediction to the whole of India. 
As such, the scope and focus of the Cotton Cloth Act in 
today's context Is extremely narrow, though in 1918, the 
man-made fibre textiles were not In the scene. Therefore, 
in the present liberalised lndusrial scenario, the 
continuance of the Act is deemed superlluous and 
redundant. 

Over the years, the textile Industry Is growing steadily. 
The production of cloth from 1980-81 to 1998-99 has 
risen by about 190 per cent at an average annual growth 
rate of 6 per cent. The per capita availability of cloth 
which was 17.30 square metre during 1980-81 rose to 
28.19 square metre during 1998-99, an increase of about 
63 per cent showing an average growth of 2.75 per cent. 
Apart from meeting the ever-Increasing domestic need, 
the export of cotton textiles alone rose from Rs. 407 
crore 1n 1981-82 to Rs. 16,448 crore in 1998-99. As 
such, · 1n such a scenario, there is no need far the 
existence of irrelevant and obsolete Act such as the 
Cotton Cloth Act, 1918. 

Over the years, the textile industry has undergone 
changes and now It is our endeavour to develop a strong 
and vibrant Industry that can produce cloth of good qu~lity 
at reasonable prices to meet the growing need of the 
people and to contribute to the economic growth of the 
nation and compete with confidence for an increasing 
share of the global market. For this purpose, the 
Government have taken several steps. The Technology 
Upgraclation Funds Scheme which is in operation from 
1st April, 1999 for modernisation of the textiles and juto 
industries, and the Technology Mission on Cotton 
Development are few of them. · · 

The Cabinet has approved the propos81 for repeal of 
the Cotton Cloth Act, 1918. The Commission on Review 
of Administrative Laws has also recommended the repeal 
of this Act. 

I hope the hor. House will be pleased to approve 
the repeal of the Cotton Cloth Act, 1918. 

MR. CHAIRMAN: Motion moved: 

"That the BiR to repeal the Cotton Cloth Act, 1918, 
be taken into consideration." 

SHRI VARKALA RADHAKRISHNAN (Chiraylnkil): Sir, 
I am also supporting the move. While doing so, I have 
to point out certain factors which the Government may 
take into consideration. 

In the first place, the British colonial rulers were 
magnanimous and very much Interested in the poor 
people though we have thrown thom out, we have driven 
them out. But the statute was intended to provide standard 
cloth to poor people at reasonable rates. For that purpose, 
this statute was passed by the colonial rulers. Even at 
that stage, as early as in 1918, the then foreign 
Government had the magnanimity and the goodwill to 
help the poor man in the State by providing them with 
standard cloth at reasonable rates. 
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What la the present position? Now, the Industry has 
developed to such an enormous proportion that we are 
dealing with It as a whole. The Eaaenllal Commodities 
Act, 1955 had been passed. I also agree that the said 
Act will cover all these factors, and there is no doubt 
about that. But there must aome machinery to see that 
the poor people are provided cloth at reasonable rates. 
We are now on the verge of globalisation, privatisation 
and liberalisation. The problem Is competition. There will 
be severe competition In the cotton market. Cotton 
Industry Is also facing a crisis. In the said circumstances, 
the Govemment should consider the possibility of providing 
cloth at reasonable rates to the poor people. 

You are now repealing this Act. This Act was there 
for five or six decades, and there is no provision in any 
statute for giving cloth to the poor people at reasonable 
rates. Is there any provision like that? No State 
Government is prepared to enact a law giving protection 
to the poor man, who is in need of cloth. A very large 
section of the Indian population Is living below the poverty 
line. They do not have the capacity to buy sufficient 
cloth to wear. The British people had this in mind. It is 
with that purpose that they enacted this Act of 1918. In 
the process of globalisation and privatisation, I would 
request the Central Govemment to find out a method by 
which sufficient cloth at reasonable rates could be given 
to the poor paople. In place of this statute, we can make 
some provision either in the Essential Commodities Act 
or in some other statute so that sufficient cloth material 
could be made available to the poor people. 

I think, the Govemment will seriously consider this 
aspect of giving some concession to the poor people in 
the purchases. During the Second World War, clothes 
were distributed to the poor people under the provisions 
of this Act. During the First World War and the Second 
World War, the Britishers used this statute for providing 
standard clothes to the poor people. If such a situation 
arises in future, it will not ba possible for us to provide 
standard clothes at reasonable rates to the poor people. 
So, onca again, I would request the Central Government 
to find out a method by which their rights are protected. 

With these words, I support the Bill. There should 
be some machinery to provide clothes to the poor people. 

SHRI PRIYA RANJAN DASMUNSI (Ralganj): Mr. 
Chairman, Sir, this piece of legislation, though It is a 
very small piece of leglslatlon, has a very wider impact. 
Therefore, on behalf of my Party, I rise to participate in 
this clacu881on, extending my full support to the Textiles 
Ministry. 

Mr. Chairman, Sir, you may recall that In 1970-71, 
when the former Prime Minister Shrimati Gandhi 
nationalised the banks, abolished the Privy Purses, she 
said one thing, besides the slogan of "garibi hatao•. She 
said, "Ever effort should be made to see that the women 
of this country, at least the poorest of the poor in the 
villages, are clothed properly". The name and fame of 
this country merely does not lie in how much industrial 
growth we have achieved or how much agricultural growth 
we have achieved or how much the GDP has increased, 
but the honour of the country preciaely depends on how 
the women are living. 

I recall that efforts were made with the help of various 
State Govemmenll!I, textile units, both public sector as 
well as private sector, but mostly with the help of the 
State Govemments, to ensure through the cooperative 
unitG that cheapest variety of clothes are made available 
to the women. 

Somehow It was transformed when the Janeta Party 
came to power in 19n. I remember very well the concept 
of janata saree. I must say t"at It was a noble idea and 
it was liked by the poorest of the poor people. 
Unfortunately, after all these years, when we go to the 
remote villages in the country - whether in Gujarat or 
Bengal or Rajasthan or wherever - we find that women 
feel ashamed to go out of their homes after sunrise to 
market place, to work, or to any other activity because 
they a;e not fully clothed. 

I would like to give you one example beca ... se of 
which I am supporting this legislation. It was in the year 
1989. I got a message that /anats aarees for the poorest 
of the poor would be made available at 20 different stores 
in my State. People waited very eagerly to buy jansta 
sarees. In Bengal, u you know, during Durga Puja even 
the poorest of the poor feels that he should get 
something. I checked with all those 20 stores and I was 
told that all the sarees were sold. I asked as to what 
was the method of sale and H they had kept a record of 
sales. Even the cooperative units replied that an the 
sarees were sold. I felt ve,Y happy that /anata sarees 
reached the targeted people. On the same day when I 
went to the msndi, I found that the /snsta aarees - which 
were to be sold to the poorest of the poor through the 
public distribution system or cooperatives under the 
Essential Commodities Act - were being sold at 
exhorbltant prices in the open maibt. Such clandeatN 
activities went on for years together. Tiii date, there has 
been no check, no effort either by the State Government 
or the Union Government to control this. Of course, the 
subject comes under the State Government as It Is they 
who have to implement the Essential Commodities Act. 
But these things are happening. Hon. Minister of Textiles 
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is from Gujarat and he knows much more about the 
problems in the villages of Gujarat. I only request and 
p!ead with the present NOA Government to take stock of 
the situation. 

In the context of Gujarat, I am reminded of a short 
story written by Tagore. He wrote about the way the 
villagers carry cotton in Gujarat. Gujarat was famous for 
cotton. I shed tears after reading the passage. It says 
that with bear body they bring the cotton, with tears in 
their eyes; and when they go back they feel that they 
were giving it to the civilised society in the city, but 
nothing is there for them. That was written by Tagore in 
his famous story Ku/it Prashan. 

I request the Textile Minister Shrl Kashi Ram Rana 
to evolve a new policy in this regard. He should take 
stock of the cotton production in the country. He should 
take stock of the capacity, both in the public sector mills 
as well as in the private mills, and find out the total 
quantum of requirement in each State to mitigal'3 the 
problems of the poorest of the poor. If Rs. 50 is the 
dally wage for an agricultural worker • in some States it 
is Rs. 35; In others it is Rs. 45, and in yet others it is 
even Rs. 60 • can any woman, after taking care of the 
requirements of the household • there are families in 
which only the women work and men do not • afford to 
buy two sarees in a year just to protect herself and to 
identify her as the daughter or mother of somebody? 
The Government ensures supply of food to the poor 
through PDS, it ensures implementation of programmes 
for food for work, to provide work in drought-prone areas, 
etc. Can the Government see to it that in this new 
millennium, no woman in any Indian village is left 
unclothed? If the Government can ensure this one thing, 
it will be the real achievement for this Government and 
for the civilisation. 

I do not want to enter into a debate as to who did 
what. I do feel ashamed that population growth went on 
unchecked year after year. We could not check the growth 
of population. When a population control programme was 
followed in 1975 and 1977 aggressively, rightly or wrongly 
different kinds of interpretations came. With the present 
quantum of cotton production, its availability In the market 
and the surplus that could be given to the poorest of the 
poor, we could not make it a success. Today. there are 
abundant resources. Industrial and agricultural growth is 
on the rise. 

Therefore, I would request the hon. Minister of 
Textiles to precisely come out with a policy to ensure 
variety of cloth for the poorest of the poor in a guaranteed 
manner. If one family of an agriculture community, an 
agriculture labour or even of an artisan in the village is 
ensured that hie daughter or his wife or his mother would 
be provided with two pieces of cloth in a year at a very 
cheap rate, I think, that will be the real achievement of 
this civilisation. 

If we could not do It In the Congrees regime In fifty 
years, we feel ashamed of it. But please you do It. We 
wtU salute you. This Is the only cry of this country. When 
I visit the villages, I really shut my eyes to see the 
conditions of the poorest of the poor. But they are feeling 
that we are doing wrong things there whUe going to the 
village. So, it is very difficult for us to go to the villages 
because the villagers there have no clothing. During 
election time also I say about it. So, I shed my tears 
and feel very much about It being a citizen of this country 
on what we have done for them. 

Therefore, can you evolve any mechanism or any 
policy, in whatever manner that you may feel right, to 
ensure the poorest of the poor women, at least two piece 
of cloth In a year? 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (Vaishall): Mr. 
Chairman, Sir, Government has introduced Cotton Cloth 
(Repeal) Bill. They claimed that it was an old Act of 
1918. According to the textile orders of 1955 and 1953 
this Act has become irrelevant. Therefore we are 
repleaiing this Act. Hon'ble Member Dasmunai ji and 
Radhakrishnan have rightly pointed out lhat basic needs 
of man are food, cloth and shelter. In this context cloth 
is nonetheless important. This Act of 1918 was enacted 
with a view to provide cloth to the poor people at 
reasonable rates. 

When Mahatma Gandhiji went to Champaran he was 
·Mohandas Karamchand Gandhi at that time. When he 

was standing on the road, the local women were peeping 
from their houses. He sent Kasturba ji lo call them out. 
Kasturba ji went to them and called them out but they 
refused to come out. Then she went inside and after 
coming out she told Gandhi Ji that all women were half 
naked and that was why they were not coming out. On 
hearing that Gandhiji put off all his clothes except dhoti 
and angocha. From that time he became Mahatma 
Gandhi. He felt that adequate cloth which should have 
been available to every Indian was not available especially 
to the women, and under such circumstances it was not 
proper for him to wear full clothes. Due to that incident 
he wore a single dhoti throughout his life and became a 
Mahatma. It means there is a shortage of cloth In India. 
The poor people do not get even cotton clothes In winter 
what to say of woollen clothes. They warm themselves 
in fire during night and use to cover their body with 
tallised clothes. Therefore this Act was enacted so that 
poor people might get clOth at reasonable prices and 
cover their body. Now this law is being repealed. About 
the alternative arrangement it is being aald that the State 
Governmanta are making law. State Government had also 
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Introduced Janta Dhoti Scheme In their reapective States. 
Under thla scheme It was aeen that aN work was done 
on papers only. They purchue cotton on papel9, and 
diatribute dhoties an papera only. All aorta of auch 
bunglinga are going on there. Shortage of clothes is 
always there for the poor people and they do not have 
purchasing power. For that Govemment should come 
forward and arrangement should be made to make 
available clothea for them at reasonable prices. How we 
can ignore that aspect? Khadi was the symbol of freedom 
struggle and Khadi commission is working all over India. 
Thousands of people are engaged in it. Whatever 
Govemment asaistance waa provided to the Khadi has 
since been stopped. Why Government la opposed to 
Khadi. Khadi is the symbol of freedom atruggle. Mahatma 
Gandhi started a movement against Britisher& and uked 
the people not to wear clothes produced by Britishers. 
They would wear cloth produced by Indian people only. 
I would like to know from the Govemment as to why 
aaaistance provided for Khadi has been stopped. Some 
persons working in Khadi Bhandar met me and told me 
that whatever assistance and facilities were provided in 
the month of October to Khadi • so that it may be made 
avallable to the people at cheap rates-has been 
stopped ... {Interruptions) 

SHRI PRABHUNATH SINGH: If you love Khadi, why 
do not you wear shoes and slipper& of Khadi? 

DR. RAGHUVANSH PRASAD SINGH: Shoes and 
sllppera made by Khadl are stronger but they do not 
look attractive ... (/nterruptions) 

THE MINISTER OF PARLIAMENTARY .AFFAIFIS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): People will look at your 
face, and not at your ahoes? ... {lnterruptions) 

DR. RAGHUVANSH PRASAD SINGH: If shoes are 
used otherwise then what will happen. We want to say 
It categorically that the Government should look Into It as 
to why the assistance was stopped and why this was 
done. Mahatma Gandhi's cotton yam takli and spinning 
wheel have been neglected which were symbols of our 
freedom struggle. I fail to understand that. You are 
repealing this Act but some other altemative arrangement 
should be made so that poor people may get cloth at 
reasonable prices. The Govemment should immediately 
restore the Central assistance given to Khadi. 

With these words I thank you. 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): Mr. Chairman, Sir, I am thankful to all hon'ble 
membel8 for "811' participation in the dllcuulon on Cotton 
Cloth Act Repeal Bill which I have introduced. I am happy 

that all Members are agreed to repeal this Act. As I said 
in the beginning that whatever provisions were there in 
Cotton Cloth Act, they were au Included In the order 
issued under Essential Commodities Act, 1955. Therefore, 
we want that there ahould be no overlapping in law, and 
It should be simplified. That is why we came before the 
House to repeal this law. As Shri Radhakriahnan has 
said that poor people'• requirement of Cloth should be 
fulflRed. The Government especially Ministry of Textiles is 
very serious about it. The slogan of food, cloth and shelter 
was relevant before Independence and the same la 
relevant today also. 

The Govemment wants that the poor people should 
be provided cloth at reasonable rates. As I have said 
that the policy implemented by the Government under 
which the production of r.loth has lncreaced and per capita 
consumption of cloth has aloo increased. We would surely 
be successful in providing cloth at reasonable rate to 
poor people under new schemes. Besides, you said that 
ii shortage occur&, then what would be done by the 
Govemment. Keeping all these facts In mind we have 
repealed this Act and included all the provisions in 
Essential Textile Order 1993 and we will not allow such 
circumstances to emerge by taking action under this order. 

Hon'ble Member Shri Priya Ranjan Daamunsl has 
stated rightly that earlier 'Janta Cloth Scheme' was there 
in the country to provide sarees for poor women and 
dhotis for men. He has emphasised to implement this 
scheme again. We also do not want that the poor people 
whether men or women should be left without clothes. 
We want to clothe every person. You might be aware 
that cloth is being -produced in the country in large scale 
and now the problem of marketing Is there. The problem 
is not that prlcea are high but the problem is of its 
marketing. Price of cloth has come down if I compare 
the figurec with last year. You know why this scheme 
was abandoned. If Irregularities would have not occurred 
in this scheme, this scheme would have run smoothly. 
This Government has not abandoned this scheme, but it 
was abandoned much earlier. However, whatever 
sentiments you have expressed I will put before the 
Government and it will be considered by the Government. 

Hon'ble Member Dr. Raghuvansh Prasadji has said 
about khadl. Regardng rebate on Khadi, which Is not 
being given I would definitely apprise my colleague 
Minister about It. I would like to assure the House that 
there would be no ahortage of cloth even for the poorest 
of the poor and the Govemment would make a definite 
arrangement for this. 

I am happy that aU hon'ble Members are unanimous 
on passing this 811. I requeat thal this Bill be peued. 
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MR. CHARMAN: The queetion is: 

"That the Bill to repeal the Cotton Cloth Act, 1918, 
be taken into consideration.• ' 

The motion was adopted. 

MR. CHAIRMAN: The House shall now take up 
clause by clause consideration of the Bill. 

The question is: 

"That clause 2 stand pert of the Bill." 

The motion was adopted. 

Clause 2 was added to the BiH. • 

Clause 1, the Enacting Formula and the Title werv 
added to the Bill. 

MR. CHAIRMAN: The Minister may now move that 
the Bill be passed. 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): Sir, I beg to move: 

"That the Bill be passed .• 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was adopted. 

14.45 hra. 

COTTON TEXTILES CESS (REPEAL) BILL 

THE MINISTER OF TEXTILES (SHRI KASHl~M 
RANA): Sir, I beg to move: 

"That the Bill to repeal the Cotton Textiles Cesa 
Act. 1948, be taken into consideration.• 

Sir, the Cotton Textiles Ceu Act, 1948 was enacted 
to impose a ceaa on the manufacture of certain cotton 
textiles, namely, cloth, yam, etc. Thia Act hu jurisdiction 
all over India. Such ceu was to be levied on any cloth 
or yam held in lllock by a producer or dHler at such 
rate and In such manner aa might be notified by the 

Central Government. There are provisions for lmpoeltlon 
of penalty in case of non-payment of ceu, recovery of 
ceu • arrears of land revenue, Inspection of books or 
documents belonglng to a producer or dealer, entry and 
search of any pr9lftlae8 and aelzLire of cloth or yam In 
case of contravention of the provisions of this Act. 

It may pleaae be noted that there is another Act, 
namely, the Textile Committee Act, 1983, which, Inter 
a/la provides for collection of ce8S on the textllea. 
Accordln~. under this Act, the C888 la being collected 
and the amount of C888 so collected la remitted to the 
ConaoHdated Fund of India. 

The Cabinet has approved the proposal for repeal of 
the Cotton Textiles Cass Act,·1948. The Commission on 
Review of Administrative Lewa has also recommended 
the repeal of this Act. 

In today's llberalised scenario, when it is considered 
desirable to do away with unnece88Sry controls, there Is 
strong JU8tllicatlon for the repeal of this Act. The proviaions 
of this Act appear to have outlived the utility and are 
sldely perceived as being impedimenta to the manufacture 
of cotton yam and cloth. Indeed for -these very reasons, 
this Act has never been implemented. Experience has 
shown that removal of uncalled for fattens would improve 
the environment for facilitating trade, which, in tum, would 
have a healthy muftiplier effect in ihe production chain. 
Since the Act was n&Yer activated, it is redundant and 

. its repeal will have no financial implicatlone. 

I hope that this august Houae will be pleaaed to 
approve the repeal of Cotton Textiles Cesa Act, 1948. 
Thank you. 

MR. CHAIRMAN: Motion moved: 

"That the BIH to repeal the Cotton Textiles Cass 
Act, 1948, be taken into consideration." 

SHRI VARKALA RADHAKRISHNAN (Chirayinkll): 
support the move of repeal of this Act. The irony of fate 
is that this Statute was passed in 1948, with a view to 
Implement n with certain penal provlalona, but n was never 
activated. It was for 19COY8ry of ceea under the provisions 
of the Revenue R8COV81Y Ad. The Statute, which was 
passed here, was n8V8r Implemented, during the last 52 
years. That is the Interesting part of the story. It was 
never implemented and no amount was collected under 
that Act. That means, nothing has come to the exdlequer 
by way of this Ad. The Executive was quite negllgent or 
inactive in lmplementlng a Statute peesed by this Houle. 
Thal la the tragedy. 
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It la V8fY amusing and very interesting to '" that a 
Central Statute was never activated, and hence, there is 
no financial commitment. That is the preaent position. 

They have now come before this HoU88 again to 
repeal an Act, which was never implemented. What is 
the logic behind It? I do not underatand It. The Minister 
is coming before the Houae to repeal an Act, which was 
never implemented In the history, and not a pie was 
collected under this Act. 

Now, the poeltlon la that textile traders want this Act 
to be repMled. If by mistake somebody activates this 
statute, they would be put to difflcultiea. I think. this 
Govemment must have come before this House to give 
Impetus to the growth of the textile industry. The Minister 
has come before the House to repeal an Act which was 
never Implemented. But hereafter, never should this House 
come acroaa such an occasion, because It would be 
recorded in our legislative history that this august House 
is repealing Acts which are never implemented. 

With these words, I support the move of the 
Government. 

SHRI PAIVA RANJAN DASMUNSI (Raiganj): I rise 
to support the move of the Govemment. I feel that the 
document of non-implementation of this Act, would be 
useful for the research students of Indian politics who 
are keen to know how the Govemment wort<s and how 
It fails. If I may interpret like this, It la the reflection on 
those who were manning the Textiles Department al these 
years, imiapeclive of the parties they might have belonged 
to. It raises a doubt whether they did It in connivance or 
whether they had some understanding with the big textile 
industries of thoee days which were sick. I do not want 
to go Into that. If this House paasea a Bill with a view 
to collecting revenue and If It la not done, then It is not 
merely Inactivity but also an insult to Parliament. So, 
from the academic point of view, I consider this document 
as a useful document for the re1&arch scholars who are 
Interested to study the connivance of the textile 
commillllioners of the past and the good days that they 
had enJoyed. 

Sir, ·at this hour, I would appeal to the hon. Minister 
of consider reviving the NTC mills. Today, during Question 
Hour a question - Starred Question No. 586-was asked 
about the NTC mllla. The question was about the revival 
of the NTC mills in the country, particularly in 
Maharashtra. The answer was that the Govemment has 
not yet flnaNsed the tum-around plan. It is really very 
pathetic. You are in office for the last 8ix months. Textile 
workers in South, North, West and East are expecting a 
policy from the Government which would revive these 

units. I remember, during Tenth Lok Sabha when Shrl 
P.V. Narasimha Rao was the Prime Minister and Shri G. 
Venkataswamy was the Textile Minister, a package was 
annoLNlC8d to eell the surplus land of the NTC mills and 
to create a corpus which would be used to revive theH 
NTC units, but that was not done. In the Eleventh Lok 
Sabha, when I was Member of the Public Undertakings 
Committee, I found there was a tremendous amount of 
non-cooperation from the Maharashtra Government of 
those days regarding disposal of the lands. The hon. 
Minister has taken the first Initiative to remove the 
redundant Act. Now, he should take another initiative to 
announce a tum-around plan to protect the textile worke19 
of the NTC mills. They have done a good job in the 
country. I went to one NTC unit in Coimbatore and I was 
pleasantly surprised that it was making huge profits. My 
friend Shri Akbar is sitting here. In his district, Hoogly, 
also many textile units were closed due to non-monitoring 
of the Government at the appropriate hour. I would, 
therefore, request the Government to make a plan. 

I would also like to request the hon. Minister about 
one isaue which I have raised in the House earHer also 
a number of times. In West Bengal, the areas on one 
side of the river Ganges are called as the South Bengal 
and on the other aide as the North Bengal which 18 
absolutely an economically backward region. There Is a 
lot of regional imbalance In that part. All kinds of 
developments are taking place from Coochbehar to Maida. 
In the entire North Bengal, there is only one spinning 
mill which was started in the seventies at the initiative of 
the West Bengal Government, when Congreas was In 
p0wer. It was started in a backward district of West 
Dlnajpur and now it is In Raiganj which Is my 
Parliamentary constituency. This only one spinning mill in 
the entire North Bengal has tremendous prospects. West 
Bengal Government took It over but now they have no 
plan for Its future. The spurns are very good. The yam 
is of the best quality. The workers are beat talented. I 
have raised this issue a number of times in the House. 

Since the Textile Ministry is the nodal Minllltry to 
monitor the entire textile sector, I would request the 
Minister to take stock of the fact as lo how many 
hancloom units are there in North Bengal. There are a 
number of them and the beat quality of handloom sari& 
are sold to Bangladesh from North Bengal. In that region, 
the only life line of the spinning mm should be properly 
taken care of with a joint initiative of the Ministry of 
Textile and the West Bengal Government. I would also 
request the Minister to pay a visit to that textile mill in 
my constituency. It has a tremendous potential in the 
entire region. I appeal to the Minister to do make a visit 
alongwith the representatives of the West Bengal 
Government after the Session. It will prove to be one of 
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the viable and potential units In the entire region. 
Bangladesh also will be taking yam from this unit If It is 
revised properly. 

With these words I thank the hon. Minister for bringing 
this legislation. I would once again request the Minister 
to please preserve the history, as to why it was not 
implemented in the past, in the form of a document In 
the Ministry, as it will be helpful to the researchers to 
know the nexus that exists from lime to lime between 
the Textile Commissioners and the private mill operators. 

MR. CHAIRMAN: Now, the Minister. 

.. . (lnte1TUptions) 

MR. CHAIRMAN: Let the Minister reply. We will have 
to take up the Private Members' Business alsc.. 

. . . (lnte1TUptions) 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH (Vaiahali): Mr. 
Chairman, Sir, farmers have some outstanding dues 
against Marrohada sugar mill operating under N.T.C., 
these people belong to the same area only, their dues 
should be paid and some arrangements should be made 
for 73 thousand workers under N.T.C. who are on the 
verge of being jobless .. (lnterruptions) 

[Translation} 

MR. CHAIRMAN: I am not allowing anybody. Nothing 
will go on record except what the Minister says. Members 
must obtain prior permission to speak. 

.. (Interruptions) • 

[Translation] 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): Mr. Chairman, Sir, I am happy that all the hon'ble 
Members have supported the Cotton Textiles Cesa 
(Repeal) Act 1948. For that I am grateful. As hon'ble 
Member Shrl Radhakrishnan said that this act which wu 
never implemented, I would like to tell you that Textile 
Committee Act 1963 was enacted which provides for 
collection of cess and all those provisions of the Cotton 
Textile Cess Act have been Included in this act also and 
we implement the provisions of the Textile Committee 
Act and also collect cess. As hon'ble member of 
Parliament Shri Dasmunsi said and apeciaHy asked for 

information about "N.T.C. plan, aa we all know that he Is 
senior Member of Pafllament, I'd Hke to tell you that a 
plan waa formulated In 1992 and for that finance was to 
be obtained from Financial Institute but that did not 
materlallle. In 1995 a ~n was formulated. Finance waa 
to be provided by selling land of cloaed mills of Mumbai 
and Rupees 2005 crores were to be obtained but 
Govemment of Maharashtra did not gave permission for 
that. So this did not happen. A revival plan waa formulaled 
in 1997 but that was also not implemented. Now we 
have formulated a revlaed tum around etrategy plan for 
thoae 119 NTC mile and we will put this matter before 
the Cabinet. As he 181d that I want to say eomethlng 
about the problems of spinning mifta and we wlH certainly 
do something . 

Wltht these words I appeal to paas the Cotton TeXtnes 
Cass (Repeal) Bill . 

[English] 

MR. CHAIRMAN: The question is: 

"That the Bill to repeal the Cotton. Textiles Cass 
Act, 1948, be taken into consideration." 

The motion was adopted. 

MR. CHAIRMAN: The House will now take up cl111.188-
by-clause consideration of the Bill. 

The question is: 

"That clause 2 stand part of Iha Bill." 

The motion was -1opted • 

Clause 2 wa «lded to the Bii. 

C/auae 1, the Enacting Formula and the Tlfle wenJ 
added to the Bill. 

SHRI KASHIRAM RANA: Sir, I beg to move: 

"That the BUI be paued." 

MR. CHAIRMAN: The question is: 

"That the BHI be passed." 

The motion WllS adopted. 
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15.02 hrs. 

MOTION RE: FIFTH REPORT OF THE 
COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 

SHRI All MOHD. NAIK (Anantnag): I beg to move: 

"That this House do agree with tha Fifth Report of 
the Committee on Private Members' Biiia and 
Reeolutions preaented to tha Houae on tha 4th May, 
2000.• 

MR. CHAIRMAN: The question is: 

"That this Houae do agree with the Fifth Report of 
the Committee on Private Members' Bills and 
Resolutions presented to the House on the 4th May, 
2000.· 

The motion was adopted. 

15.03 hrs. 

CONSTITUTION (AMENDMENT) BILL• 

(Amendment of Eighth Schedule) 

[Translation] 

SHRI PRABHUNATH SINGH (Maharejganj, Blhar): 
Sir. I beg to move- for leave to Introduce a BiU lurthar to 
amend the Constitution of India. 

[English] 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Biii further to 
amand tha Constitution of India.• 

The motion was lldopted. 

[Tt'llnllltltion] 

SHRI PRABHUNATH SINGH: Sir, I introduce tha 
BID. 

*Publllhld In .. ou.tte of Inda, Elclraonlnlry, Pmt-11 Slctlon-
2 dUld 5.15.2000. 

[English] 

MR. CHAIRMAN: Shri Adltyanath-Not present. 

... (Interruptions) 

SHRI G.M. SANATWALLA (Ponnani): Sir, may I be 
heard for a second on a point of convenience? Sir, this 
Bill hu been on the Liat of Bualnees continuously and 
the Member is always absent. But to oppose lta 
introduction, I am always preaent here. It ia very 
inconvenient. Therefore, I say that this Biii may now be 
removed from the List of Businesa. 

SHRI PAIVA RANJAN DASMUNSI (Raiganj): Yes, 
Sir. We support him. Why is the Member ao dlacourteous 
to the House? This Bill must be removed from the List 
of Businesa. 

115.04 hrs. 

ALTERNATE FUEL RESOURCES 
BOARD BILL* 

SHRI ANNASAHEB M.K. PATIL (Erandol): Sir, beg 
to move for leave to introduce a Bill to provide for 
research and use of alcohol as alternate fuel in the 
country and for matters connected therewith. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a BIU to provide 
for research and UH of alcohol aa altemate fuel in 
tha country and for matters connected therewith." 

The motion was adopted. 

SHRI ANNASAHEB M.K. PATIL: I Introduce the Bill. 

15.05 hrL 

CONSTITUTION (AMENDMENT) BILL* 
(Amendment of article 16, etc.) 

SHRI SUSHIL KUMAR SHINDE (Solapur): I beg to 
move for leave to introduce a Bill further to amend the 
Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Biii further to 
amend the Conatltutlon of India.• 

The motion was adopted. 

SHRI SUSHIL KUMAR SHINDE : I introduce tha Bill . 
• 

*Publllhlcl In the Gazatte of lndla, ExtrllOldnary, Part-II Sec:1lof). · 
; dated 5.5.2000. 
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15.06 hrs. 

NATIONAL CAPITAL TERRITORY OF DELHI 
(DEVELOPMENn BILL* 

[Translation] 

SHRI SAHIB SINGH (Outer Delhi): I bag to move 
for leave to introduce a Bill to provide for maaaures for 
all round development of National Capital Territory of 
Delhi. 

[English] 

MR. CHAIRMAN: The question is 

"That leave be granted to introduce a Bill to provide 
for measures for all round development of National 
Capital Territory of Delhi." 

The motion was adopted. 

{Translation] 

SHRI SAHIB SINGH: I introduce the Bill. 

15.07 hrs. 

SPECIAL EDUCATIONAL FACILITIES (FOR 
CHILDREN OF PARENTS LIVING IN 

RURAL AREAS) BILLS* 

[English] 

SHRI G. PUTTA SWAMY GOWDA (Hassan): I bag 
to move for leave to introduce a Biii to provide for 
establishment of educational institutions and other facilltles 
to the children of parents living In the rural areas and for 
matters connected therewith. 

MR. CHAIRMAN: The question is: 

"That leave be granted to Introduce a Biii to provide 
for establishment of educational institutions and 
other facllltles to the children of parents living in 
the rural areas and for matters connaded therewith." 

The motion was adopted. 

SHRI G. PUTTA SWAMY GOWDA: I introduce the 
BiH. 

•Publllhed In the Gaz8lte of India, Extrlordlnary, Part·ll, Sacllon-
2 dated 5.5.2000. 

15.08 hra. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENn BILL 

(Insertion of new sactJons 26A and 268) - contd. 

MR. CHAIRMAN: The House shall now take up 
further consideration of the Bill. Shrimati Jayashrea 
Banerjee to continue her speech. I think she is not present 
in the Houee now. So, I will call Shri Ramesh Chennithala 
to speak. 

SHRI RAMESH CHENNITHALA (Mavellkara): Mr. 
Chairman Sir, I rise to support the Bill moved by Dr. 
Raghuvanah Prasad Singh. 

India Is the largest democratic country In the world. 
India can be legitimately proud of its being the largest 
democracy in the world. The succaas of our democracy 
is demonstrated by the successful conduct of a series of 
elections in our country. Even though llllteracy and 
backwardness are existing in our country, we are in a 
position to conduct a series of alecllons -wllhout trouble. 

Holding an election is not a joke. It ia a very serious 
and also a costly affair. 5.5 lakh polHng stations In 25 
States and 7 Union Territories need three mUlion army of 
personnel for conducting this electlon. We are now 

'wttneaaing frequent parliamentary elections in our coimtry. 
This ia a very serious matter which involves crorea and 
crorH of money from the exchequer. Holding elections is 
a sky-high matter, partlcularly holding in snow clad 
mountains in the North, tiny islands in the South, thick 
forests in the East and massive deserts in the Weal It 
is a Herculean task. I would like to appreciate our election 
machinery because they are conducting frequent elections 
in country. 

From 1976 onwards, there has bean a serious 
through of reviewing the electoral system In our country. 
A lot of attempts ware made towan:la serious electoral 
reforms in our country. The latest one being the Dineah 
Goswami Committee which was appointed by the House. 
The Dinash Goswami Committee, in which the present 
Homa Minister was alao one of the Members, submitted 
Its report with elaborate S1!9gHtions. The main question 
before us is how to hold elections in a free and fair 
manner. A lot of serious complaints are coming up during 
every election. How can we ensure free and fair electione 
in our country? Tha role of money and rnuacle power ts 

~ incf'Btllling Uka anything. Criminaliution of polltlcs 19 one 
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of the biggest issues concerning every patriotic citizen In 
our country. Today, we are ahocked to note that certain 
elected reprnentatlvee are Involved In crtmlnaJ cases and 
even IOITl8 of them are convicted and aentenced. It la 
unfortunate to note these thinge. How can we prevent 
them? We have to think very seriously about this. 

The role of money and muscle power has become a 
very serioua issue. In every election, even though we 
have to file returns, honestly speaking, there is no 
comparison between the returns and the actual money 
that we are spending. Expenditure in every election is 
going up. Those who have got enough money or more 
money can win elections. This ia the unfortunate situation 
prevailing in the country. Those who have monr· muscle 
power can win elections. Aa has been rightly pointed out 
by Dr. Raghuvanah Prasad Singh, booth-capturing has 
become a serious issue nowadays. Shri Dasmunsi also 
rightly pointed out In his speech that he was defeated 
thrice only because of malpractices in counting of votes 
and capturing the polling booths. This is happening in 
States where there are literates also. In the last 
parliamentary elections, a State like Kerala which has 
100 per cent literacy, had witnessed large scale booth-
capturing. We can able to see that the police on duty in 
the polling booths acted In partisan manner that even 
some workers of a political party entered the polling booth 
and threating officials. They had captured the booth and 
polled the votes. We had written to the Election 
Commiasion. We raised this matter before the Election 
Commlaalon ao many times. But n~lng happened. My 
point is that the elections should be free and fair. How 
can we ensure free and fair elections? How can we weed 
out the elements which are trying to capture the booths 
and mlauae the official machinery? This is one of the 
major laauea. 

15.16 hrs. 

(DR. RAGHUVANSH PRASAD S1NOH In the Ch•i1' 

Those who are in power are misusing the 
Government machinery. They are trying to capture the 
booth with the help of the official machinery. Therefore, 
free and fair electtona are not taking place. The party 
which la In power la really misusing the official machinery 
and It la manipulating the media. It la not giving 
opportunities for other candidates to propagate and place 
their views before the people. The Governmental 
machinery la mle·utllised. It la trying to terrorise the other 
candidates. How can we eliminate such activmea? Can 
we rectify these lacwlae? So, a aerioua thought should 
be given to these Issues. 

Next, I would like to state that non-aerious candidate8 
are 11111 thare. Even though wa have raised the deposit 

amount, we can see there are non-aeri0tm cand~ 
even now. The Election Commisaion is also not able to 
monitor the election procesa effecti'lely. Aa I mentioned 
eartler, this is a vast country. India la one of the biggest 
democracies In the wortd. With an Election C.ommisaion 
of two or three cannot monitor the entire process 
effectively. So, the Dlnesh Goswami Committee had 
recommended the appointment of four Regional Election 
Commissioners for property monitoring the elections when 
it is needed. The Committee had rightly pointed out the 
appointment of Regional Commlsaloners for different 
zones. This Is also one of the suggestions given tor the 
effective functioning of the Election Commission, not as 
a permanent one. If this is accepted, the Commission 
can monitor the entire election proceaa effectively. It can 
monitor and rectify the lacunae then and there. 

About-re-polling also, if powers are given to the 
Regional Commiaaioners, they can order re-polling on the 
spot. Nowadays, the Election Observers are present in 
different booths and different districts to monitor the 
election process. So, authority should be given to those 
peq>le for taking action Immediately then and there. They 
have no powers to take action now. They have no 
authority to take Immediate steps for ensuring free and 
fair elections. 

Sir, I do not want to take much time of the House. 
The whole Idea behind this 8111 is to ensure free and lair 
elections. A time has come for Implementing the Dlnnh 
Goswami Committee Report in toto. In the light of the 
Report, the Government should come forward with a 
comprehensive legislation to ensure free and fair elections 
in our country. The fact Is that for the last fifty years, we 
are conducting ao many elections. We know the areas 
where we have to lay more emphasis. We also know 
what are the problems existing. Which are the lacunae 
that are threatening the conduct of free and lair elections? 
It is the duty of the Government to come forward with a 
comprehensive legislation on the basis of the Report 
submitted by late Dinesh Goswami. 

(Transtat/on} 

SHRI PAIVA RANJAN DASMUNSI (Ralganj): Mr. 
Chairman, Sir, last Friday also, I mentioned that whenever 
important discuaalons· bikes place on Private Membenl 
bHI then at that time it ia essential that Minister of the 
Department remalna In the House so that he could give 
replies and takes action on It. Earlier also I saw that no 
Minister was present from Home Ministry and Law 
Ministry. It is my submission that first you must clarify aa 
to which Minister-Home Minister or Law Minister is 
responsible for giving replies if the Law Minister is to 
reply who is repreaenttng him and if the Horne Mlnialer 
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(Shrl Prlya Ranjan Dasmunsl] 

i& to reply who is representing him because we do not 
want to downsize the dignity associated with Private 
Members' business. 

[English} 

MR. CHAIRMAN: Now, we take up introduction of 
BUIS'. Item No. 3 - Shri Vilas Muttemwar. 

15.21 hrs. 

CONSTITUTION (AMENDMENT) BILL* 

(Amendment of article 85) 

SHRI VILAS MUTTEMWAR (Nagpur): Sir, I beg to 
move for leave to introduce a Bill further to amend the 
Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The motion was adopted. 

SHRI VILAS MUTTEMWAR : I introduce the Bill. 

15.22 hrs. 

[Translation] 

PUBLIC EMPLOYMENT 
(RECRUITMENT) BILL* 

SHRI ANANT GANGARAM GEETE (Ratnaglri): Sir, I 
beg to move for leave to introduce a Bill to provide tor 
regulation of recruitment in the public employment and 
for mattel'R connected therewith. 

(English] 

MR. CHAIRMAN: The question Is: 

"That leave be granted to introduce a BUI to provide 
for regulation of recruitment in the public 
employment and for matters connected therewith." 

The motion was adopted. 

"PubUshed In Gazette of India, Ex1raonllnary, Part-II, Secllon 2, 
dated 5.5.2000. 

[Translation) 

SHRI ANANT GANGARAM GEETE: Mr. Chainnan, 
Sir, I Introduce the Bill. 

15.23 hra. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL-Contd. 

(lnserlion of new sections 26A and 268) 

{English) 

SHRI P.H. PANDIVAN (Tlrunelvell): Mr. Chairman, 
Sir, thank you for having given me this opportunity to 
express my views on the Representation of the People 
(Amendment) Bill, 1999. 

We all know, as parliamentarians, that conducting 
elections Is a very costly affair. Money power plays an 
Important part In elections; muscle power also plays an 
important part In elections. Money powef plays a part in 
procuring voters or transporting voters or in casting bogus 
votes. Muscle power also equally plays a part to procure 
voters, also to capture the booth, and to rig In a particular 
booth. The Representation of People Act has no teeth. 
With this Act, the authorities are merely doing the post-
mortem job. Once the election Is over, the defeated 
candidate has no option but to file an electioin petition 
which will take at least four or even five years to be 
dispose of. In some cues, H is not even disposed of. 
Though the Rapreaentatlon of the People Act stipulates 
that an election petition should be disposed of within six 
months, H was not disposed of in six months. 

Japaneee Parliament, Diet, decides the late of election 
petitions. They entertain the election disputes. Election 
disputes are not agitated before a court of law. 

Recently, In 1988, in the Parliamentary elections, H 
was reported in "The Hindu" newspaper that bogus voters 
were transported from different parts to the city of 
Chennai. The bueea \\ere also portrayed In "The Hindu" 
newspaper. Nobody was able to take any action. In the 
recent by-election to the Tamil Nadu Assembly, where I 
was put In-charge on behalf of my party, I was able to 
witness large scale booth capturing. Boolh capturing in a 
particular booth can be adessed by the fact that there 
would be higher percentage of polling in that booth. 
Though the average percentage of polling in the 
constituency, as a whole, of Trlchy, where I was put in-
charge by my party, was 46 per cent, in 52 booths the 
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percentage of poUlng was more than 70 per cent and In 
some booths It was even 80 per cent. The Secretary of 
the Election Commisaion came to conduct an on-the-apot 
Inquiry Into the Incidents of booth capturing and stayed 
the counting for five days. When he ceme to conduct the 
Inquiry, It became a polltlcal affair. Then, the contesting 
candidates reaort to large-ecele propaganda on the basis 
of caste, ntllglon and also the place of birth against one 
another. Though the law states that this sort of 
propaganda cannot be carried on, it la usually reeorted 
to by the candidates and even though the Election 
Observers are witnessing It, they normally do not take 
any action. So, I would appeal that stringent provisions 
should be made In the Representation of the People Act 
to curb booth capturing and also the propaganda band 
on caste, religion, place of birth etc. 

Now, I come to aspects like filing of nomination paper, 
scrutiny, electioneering, counting etc. I have contested in 
seven elections so far and I could see that non-serious 
candidates are allowed to contest only in order to take 
more counting agents inside the counting hall. If you 
have more number of non-serious candidates who are 
fielded by you, In your favour, you can take the election 
agents of those candidates inside the counting hall. They 
will disturb the counting process and also meddle with 
ballot papers. If there is a margin of difference of only 
100 or 200 votes between a winning candidate and the 
candidate who comes next to him, then, at the crucial 
time those agents will meddle with the ballot papers. So, 
I would suggest that non-serious candidates should not 
be allowed to contest the elections, but it should not be 
done by increasing the amount of deposit, becauae they 
will definitely be able to pay the sum of Rs. 10,000 as 
deposit. Sometimes, a serious candidate will put up 10 
non-serious candidates and pay the deposit amount for 
them, because it will cost him only Rs. 1 lakh. 

Then, " you see that these non-serious candidates 
are able to secure only 100 or 150 votes at the end of 
the first round of counting, then these non-serious 
candidates should be Immediately sent out of the counting 
hall. Why should they be allowed to remain in the counting 
hall till the declaration of the result? If this is done, then 
the two serious candidates will be able to get justice 
from the Returning Officer, because he will also be In a 
predicament, not being able to favour this side or that 
side and I was a witness to that on two occasions, once 
In 1981 and again in 1989. 

The counting, normally, starts at 8 o'clock and it 
goes on continuously till the declaration of the reeuit. 
During the lunch lime itae", the reaulla wlH be known, 
because the results are announced on both teleYlslon as 
well u radio and the whole State will know as to Who 

is going to form the Government. Then, the whole set of 
Presiding Officers and the Returning Officers will be 
changing sides accordingly. So, there must be an 
Independent agency to monitor the election process. 
Before the elections, the Election Commissioners talk of 
strictly enforcing rules and regulations. It is all for publicity, 
It is populism, but they are not able to do it actually. 
They have said that there should not be crimlnalilatlon 
of politlcs. They have said that without understanding the 
criminal jurisprudence. For example, let us say that I am 
charged by a Sub-Inspector on a trivial offence. Suppose 
a first-class Magistrate convicts, do you mean to say that 
I ·end up with disqualification? It is a court of the first 
instance. There is a higher court-the Apex court. Unleu 
and until it is decided by the Apex court, it is not a 
conviction at all. The Supreme Court in a decision have 
said that the laws occur to a defeated candidate on 
account of conviction " he haa a chance of an appsal. 
If he has a chance of winning an appeal, it cannot be 
compensated. That loss cannot be compensated " he 
wins that appeal. 

The Supreme Court had said that unleas and until It 
confirms the conviction of any lower court, It is not a 
conviction. The Election Commission without understanding 
the criminal jurisprudence have said about criminalisation. 
There are certain offences. That is a dmerent matter. But 
this .view should. firstly be routed through the Parliament. 
It cannot be routed through the Election Commission. the 
Election Commission is a Wing of our Law Department. 
Though it is claiming to be Independent yet ii Is not 
independent. How can the Election Commission be 
independent? I know how they behave after tha election, 
and how they behave after a change of Government at 
the Centre or even in the Slates. The Chief Electoral 
Officers or the Returning Offlcara are not so independent. 
Even the Returning Officers are not independent while 
declaring the result& of an election. If there Is a tussle of 
100 or 50 votes, they will say: "Look here. I order 
recounting of these 100 votes or 200 votes.• 

So, at this juncture, I would like to urge that this 
Government should lake immediate meuures to hold free 
and lair elections. How can there be free and fair elections 
unless the cooperation of all the parties is ascertained? 
Unless the views of the partiM are ascertained, you 
cannot have free and fair elections. Every party wants to 
win the elections. The polarisation of forces Is llke that. 
It is not baaed on principles. They want to enter Into the 
House. Thal is all. Only after entering into the Houae, 
they talk of principles. So, their views should be 
ucertalned. 
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The manifesto should also be examined by the 
Election Commission. The election manifesto is not 
enforceable. They pre-suppose us. They give all sorts of 
sugar-coated assurances. They give full-page 
advertisements in the Hindu, the Times of India and in 
other newspapers. So, the manifesto is not enforceable. 
After that, they forget about the manifesto. This is revealed 
to electorate just like non-banking financial institutions 
saying that they would give 36 per cent interest. This is 
a political way of doing things. So, the Election 
Commission needs the help of the Central Govemm.,nt. 
In the absence of powers from the Central Government, 
the Election Commission cannQl do anything. It Is a small 
office. I have been to that office once. They cannot 
enforce anything. They have no powers. Even if ·they 
stop counting or if they ask, look here, we will stop 
election for some time, the next day, they will be 
influenced. They are liable to be influenced. They are 
not Independent. They claim to be independent. But they 
are not at all independent. ... (Interruptions) It is only a 
body politic because that position is different. They are 
being selected. The Secretary is selected as an Election 
Commissioner. He owes his allegiance to the ruling party. 
He is not appointed from the heavens. He Is a human 
being. It is a human element. Wherever the human 
element is involved, it is likeiy to be influenced. They are 
not above prides and prejudices. So, In that way, you 
must select the Election Commissioner. That is why the 
Prime Minister and the President should have a large 
view of things. They should have frank views. They cannot 
suddenly say that so-and-so is recommended for 
appointment. Just like the Senate, the name should be 
routed through the Parliament. Even in the American 
Senate, the names for appointment of the Supreme Court 
Judges are routed through the Parliament. Here, they 
are appointed while sitting somewhere. The 
Parliamentarians are going after them. We have given 
up our powers. If the sovereignty of this House, ultimately, 
Is maintained and if the names are routed through this 
House, then we can debate on their c"oncluct, on their 
independence, on their antecedents. We may know their 
antecedents. It is a constitutional position, it is not an 
ordinary position. You cannot change it immediately. There 
are protections to their offices. So, the Central Government 
is in the pedestal of these: the Prime Minister, the 
President, Chief Justice of India, Supreme Court and High 
Court Judges, and parliamentarians. 

I feel that parliamentarians have little duties. We do 
not have any public duty to perform, though we are 
elected. For the purpose of provisions in the Corruption 
Act, we are declared as public servants and not for any 
other purpose. So, the Members of Parliament should 
also have a say. They must have the main say In all 
constitutional appointments. If the names of Judges are 

recommended and if their appointment la made 
tranaparent, then the right man will come for the right job 
and proper man for the proper Job. 

Now, they come through backdoor or through some 
influence, they are able to get it and we cannot debate 
on that. But you can debate on the functioning of the 
Govemment. The Govemment can also debate on the 
functioning of the past Government, sitting in the 
Opposition. So, I would say that if the election Is not 
free, there is no democracy. 

I plainly say that I have lost faith in this process. In 
my first election in the year 1 sn, I spent Ra. 25,000 
only. That Is all. In my second election I spent Ra. 50,000. 
I did not spend much. I have seen and virtually in this 
election I have lost falth ... (lnterruptions) Yes, I succeeded. 

SHRI PRIYA RANJAN DASMUNSI: We should have 
District Maqiatrate from other State because he is always 
loyal to the Chief Minister. The Retuming Officer should 
also be from another State. 

SHRI P.H. PANDIYAN: The Presiding Officers should 
be from other State ... (lnterruptions) I did not exceed my 
limit. Had I exceeded my limits in 1991 and 1996 
... (Interruptions) 

SHRI VAIKO (Slvakaai): he has not exceeded, but 
even if someone exceeds his limit, he cannot admit the 
facts here. 

SHRI P.H. PANDIYAN: I did not exceed my limit of 
expenees. They must beHeve me. We lost faith. 

SHRI PRIYA RANJAN DASMUNSI: Sir, in Tamil 
Nadu, if you take the cutest of every party together, 
there will be a positive case under Environment Law 
because on&-fourth of the products of the entire forest of 
India le required for the cutest of the leaders In TamN 
Nadu. They may belong to any party. They have huge 
cut outs there In T emll Nadu. I think, it Is a gl'Ol8 violation 
of the Environment Law. 

SHRI VAIKO: Sir, hie party also follows the same 
practice there. 

SHRI PRIYA RANJAN DASMUNSI: I said all the 
parties ... (lnterruptions) 

SHRI P.H. PANDIYAN: Sir, the newspapers, 
magazines, electronic media publlsh, In advance, the 
results of the elections through Exit Polls. The matter 
went up to Supreme Court. Exit Pol has an impact on 
the poor electorate. H Exit Polls reeulla are published a 
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day or two days before election, naturaHy people will be 
influenced. 

My friend has written about the delay in disposal of 
elecllon petitions. Even In my election cue, In 1998 on 
AprH 24, the judgement was reserved. It was delivered in 
the year 1999, on 28th December. It was after one year 
and nine months. That Is the best ground to get an 
appeal admitted and get It stayed. In the meantime, I 
have come to this House. 

Then, I come to registration of parties. Some parties 
are registered under tha Societies Registration Act. Some 
parties are registered under the Conduct of Elecllon Rules, 
1968. Before getting a Party registered, you must see 
the views and principles of the Party to which they want 
to register, conduct of the leader and his antecedents. 
Now, It Is very easy to float a party. You can float a 
party, put all your black money, and then you can protect 
youraelf. That party may get one or two seats or may 
not get any seat. In such cases, I would appeal to the 
Central Government and not to the Election Commiasion 
because It is a body politic. We have to believe a 
Government, we have to believe Parliament, and we have 
to believe the Supreme Court. These are all constitutional 
functions, which have emanated from the people. 

If I lost faith In Parliament, it is a fate. If I lost faith 
in the Supreme Court, It Is a fate. If I lost faith In an 
Institution, It Is a fate. There Is no remedy to It. It Is up 
to the lndlvlduals who occupy thoee positions to remedy 
the situation. It Is up to the lndlvlduals who occupy those 
poelllona to eatlafy the people. It Is up to the Individuals 
who occupy those poeltlons to serve the people. 

Though, the Election Commission claims to be 
Independent, It Is not. Mr. Law Minister, you are aware 
as to how the Election Commission is constituted. Before 
appointment, they will be different. After appointment, they 
will be different. Sometimes they toes in line with the 
ruing party. So many Circulars are issued during elections. 

Once the Chief Election Commissioner had said, 'The 
Election Commlesion Itself is contemplating of reserving 
15 per cent seats to women.' Take the case of Mohinder 
Singh "'8111S the Union of India. The Election Commission 
would not have studied the legal position. Article 324 
gives ample powers, plenary powers to the Election 
Commission. The Election Commlesion has got ample 
and plenary powers under article 324. This has been 
intetpreted by the Supreme Court in the case of Mohlnder 
Singh ..,.,. the Union of India, wherein the Supreme 
Court had eald that they can superintendent and they 

can conduct the elections as they like. Under that 
provision, if the Election Commiasion today says, 'I am 
allocating 15 per cent to women', then you cannot 
challenge that. Without knowing the principle of the 
Supreme Court's decision, he had announced that. It Is 
the only leading case, where article 324 had been widely 
interpreted. 

Article 324 gives blanket powers to the Election 
Commission to pass any order they like tiU the declaration 
of results. They can command parties and thsy can order 
parties. So, I appeal to the Law Minister to apprise the 
Election Commission, through you, about Mohlnder Slngh's 
c8se and ask thsm to remedy all ths situations. After 
that, let us have a free, flar, uninfluenced, non-corrupt, 
and smooth elections at least for another five years. 

There are law-breakers. I have seen so many 
business people who have wine shops and who are 
contractors. They have come into the fray. A lawyer 
cannot face a contractor. A doctor cannot face a 
contractor. A doctor or a lawyer is getting a little money 
but if a road contractor gets a project of 200 kms contract, 
he gets more money. So, they must see the antecedents 
of ths individuals even at the time of filing of nominations. 
Now, they see whether his name Is in the electoral list 
or not. That is all. Their functions ends. They cannot go 
into it. They cannot conduct a roving inquiry. A roving 
inquiry is required even at the time of filing of nominations. 

Now, for criminalisation, the Election Commission has 
ssld that for thess types of Individuals, a roving inquiry 
should be done even at the time of filing of nominations. 

With theH words, I support this Biii. 

(Translation) 

SHRI SHEESH RAM SINGH RAVI (Bljnor): Mr. 
Chairman, Sir, I am thankful to you for giving me a 
chance to speak on the subject of electoral reforms rules. 
I have been elected for the first time, henco I would like 
to throw light on the problems being faced by the workers, 
public representatives, and poor and backward people of 
the society. 

Sir, 53 years have passed since this country has got 
Independence and It is called the biggest democratic 
country in the world and It is really so but at present 
one feels sorry to see that some sslected persons, by 
using ths muscle and money po-r prevent the people 
of poor, backward and -aker sections of society to cast 
their vote as par their will and clscretlon in democratic 
set up. The Initial mistake starts at the level of voter's 
list. Often it happens that the voter's list is handed over 



367 Private Members' Bills MAY 5, 2000 Private Members' BHls 368 

[Shri Sheesh Ram Singh Ravij 

to the headmaster assistant teachers and the Lekhapal 
in the villages. They prepare the list using their own 
Imagination and guess while sitting at a public place like 
Chaupal. After that when the voters' list is sent for display, 
it takes place only to complete a formality. That is sent 
to the schools and is kept there and after that it is 
published. So much so has been observed that upto 
hundreds of votes of the people belonging to poor and 
backward section of the society and the people belonging 
to scheduled castes and scheduled tribes are not Included 
in the voter's list. Keeping this thing in mind It is essential 
that a proper attention should be paid for propagating 
that the voters list has been brought to the village or a 
particular Mohalla and the villagers should be asked to 
check out their names in the list. And the one who could 
not get a chance to get one's name registered may get 
it Included in the list immediately on the spot. Another 
thing is that some mistakes also take place in the Nat at 
the printing level. The copy of the voters' list can be 
obtained either from the teacher or the Lekhapal. These 
people keep the copy of the voters list with them and 
when the voting takes place the villagers are deprived to 
cast their votes. 

Sir, besides all these things, a naw and strange 
phenomenon has developed. The polling parties to the 
villages comprise teachers, lekhapals and other sub-
ordinate staff of the state Government. There are four to 
five members In a polling party. While forming a polling 
party, it should be ensured that the people belong to the 
backward section of society and paople of SC and ST 
category are included in it. If possible, then a separate 
polling booth should be set up in colony of the people 
beloning to scheduled caste and backward claas. Often 
it is seen and said that despite all security arrangements 
only a guard or a constable of homeguard is sighted at 
the time of crises. Neither the army nor PAC and often 
police forces can be sighted there. Some people come 
on vehicles and capture the booths. It only makes 
mockery of the democracy. In order to strengthen the 
democracy polling booth should be set up in the areas 
where the people from poor and backward section of the 
society reside and the people of scheduled castes and 
backward classes should be appointed to assist the 
presiding officers. II there is need to send army to these 
places where homeguard and policeforce is deployed It 
should be sent. The election arrangement should be made 
with the help of CRPF forces. Today, ar:iyone who is 
wealthy constitute a party after holding a press 
conference. This has given rise to a number of political 
parties in the country. At the time of nomination, a wealthy 
person become a polling agent by getting his name 
sponsored by 5-6 persons and on virtue of getting the 
ticket of small or big political parties. This harms the 
interests of the candidates belonging to the backward 

section. They only have one agent during election times. 
My submission is that there should only be two political 
parties i.e. one ruling party and the other opposition party. 
Only than new life can be ~en to the electoral process 
in the country and democracy will be strengthened. 

The district collector is the lncharge of entire electoral 
proceaa and he hai. many powers. When a polling party 
visits a viUage, no security arrangement is made for it. 
Many instances of snatching of bellot boxes take place. 
Full security arrangement should be made to check these 
kind of incidents. It has become a practice that at the 
time of counting of votes, the district collectors do not 
allow the agents to come nearby. Hence they keep on 
counting at their own wiU. Many instances of false counting 
have come to the notice. During counting of votes 
irregularities can be made very easily by putting the ballot 
stamped for a particular party above and below the pack 
of 50 ballot papers. There should be a transparency 
during the counting of votes. This thing should be given 
a priority to strengthen the democracy. Some electoral 
reforms should be made In order to slgnihcantly affect 
the electoral process so that elections could be conducted 
fairly. 

It is being obaerved for the last 20-25 years that 
once a seat is reserved then it remains reaerved for long 
time take the case of seat reserved for scheduled caste 
on this seat a member from only one caste can get 
elected. Thia trend is depressing for the voters and it 
..also affects the development of the area. You can yourself 
see the difference by making a comparison between a 
small and a big leader. The area from which a upper 
caste candidate Is elected, witnea&e8 mora development 
while less development takes place if an M.P. or M.L.A. 
belonging to scheduled caste is elected Is In law. Hence 
a change should be made In this regard. There should 
be a change in the status of a constituency after every 
five years. It would give a new life to the process of 
electoral reforms. 

Lastly, I would only say that there Is an urgent need 
for electoral reforms and it is thf' elections which act as 
the watchdog of democracy. 

Mr. Chairman, Sir, with thetle words I thank you for 
gMng me a chance to speak. 

[English] 

-
SHRI SHIVRAJ V. PATIL (Latur): Mr. Chainnan, Sir, 

I am epeaklng on this Bill for records. Unfortunately, some 
of the very Important lau• whlQh are faced by the 
country are not dlecl -.ct by us in Parliament. One of 
~ Important luues which la not dlecuued for the last 

' 
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so many yaara le the Plan Itself. Nothing 11 more 
important than the Five Vear Plan. It is more important 
than the Budget presented by the Government for one 
year, and yet, unfortunately, all of us-I do not want 
to apportion the blame-have failed to discuss the Five 
Vear Plan· on the floor of the House. Unfortunately, 
we have !ailed to discus& the Mid· Term Appraisal of 
the performance under the Five Vear Plan also. 

One of the most Important 188uea which Is being 
dlecuaaed outside the House is the electoral reforms. 
I do not think that we have paid attention and 
discu88ed this i88ue on the floor of the House In a 
proper manner. 

Sir, you have moved this Bill. You have tried to 
highlight some difficulties, which are faced by the 
Election Commission officers, and you want that the 
law should be passed by this House to help the 
Election Commission Officers. I will come to this point 
a little later. But I would like to say that the Private 
Members' Bilis are moved in Parliament not for getting 
them passed, but they are moved on the floor of the 
House to highlight the issues. 

Sir, by moving this Private Member's Bill, you are 
also highlighting one aspect of the defects with which 
our electoral system is facing. The intention la to 
highlight the defects. If we have to highlight the defect, 
then, I think, you will allow me to go a little beyond 
the scope of this Bill so that this important issue, which 
has come when we are discuasing a Private Member's 
Bili, can be considered at least for the sake of record, 
if not for anything else. 

15.&9 hra. 

(SHRI P.H. PANDIYAN in the Chair) 

remember in the 9th Lok Sabha, the electoral 
reforms were discussed at very great length and for 
about ten hours I was sitting In the Chair. The matter 
was raised over here and for about ten hours, this 
matter was discussed. As a result o' that discussion, 
Dinesh Goswami Committee was constituted for looking 
into the electoral defects, and the steps to be taken 
to see that the electoral defects are removed. The 
report was given by the Dinesh Goswami Committee. 
Fortunately, some of the suggestions which were given 
in the Dineah Goswami Committee's Report, have been 
implemented, but many of the suggestions, which were 
given in the Report, have not yet been implemented. 
Thie matter is being considered inside and outside the 
House on many occasions. 

16.00 hra. 

What la it that this BiU Is trying to highlight? I think 
this Bill is trying to highlight the muscle power which is 
used In the elections. It la said that the votera are 
intimidated, even the election officers are Intimidated and 
the votera are compelled to vote In a particular manner 
or they ara not allowed to vote at au. Election officers 
find themselves In a helpleu poaltion and that is why it 
has been said that some aasistance should be given to 
them, some protection should be provided to them. In 
my opinion, this is an luue which can be conaldered as 
the muscle power which is being used In the elections 
which are being held In our country. When we say this, 
we are not criticising the entire election system as such, 
but what we are saying le that the elections have taken 
place thirteen times for the Parliament and many tlmea 
for the Statea, and it has been possible for us to hold 
the elections on time, before time and hold the elections 
to generally find out what is the opinion of the electorate, 
and yet, the election system suffera from some defecls 
and we shall have to underline those defecls and we 
shall have to take some corrective steps. 

Whet are the defects with which the elections suffer 
today? One of the defects is the money power. A lot of 
money Is required, a lot of money Is collected, a lot of 
money Is used in the elections, and because of that, the 
elections become tainted. The elected Members cannot 
come to the House in a manner in which they should 
come because if the elections are tainted, in their heart 
and heart, they also feel obliged. Now, this is not a right 
thing to happen to the MembeAI of Parliament who have 
to decide the policies which can ramain in existence for 
years to come and which become applicable to the entire 
country as such. What is it that can be done to see that 
this defect is removed? One of the suggestions which 
was given by the Goswami Committee wu that the 
elections should be funded by the Government and, 
fortunately, a part of that suggestion has been accepted 
by the Govemment. Today we have a position in which 
the time on TV and radio is made available to the political 
parties and to the candidates to highlight their agenda 
on which they want to act, if they themselves get elected, 
their manifesto and their policies. Crores of rupees ara 
being spent by the Government to provide time to the 
political parties and to the candidates to go to the people 
and explain lo them what Is going to be their political 
philosophy and political policies, what are vc>1119 to be 
their economic policies, what are going to be their social 
policles, and so many things. Thia ia a right thing to do. 
BUI this ltseH does not solve the problem because having 
taken advantage of the time which is given to the political 
parties, the candidates are spending the money in the 
elections. The question Is, Is tt possible for the 
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Govemment to give the money to the candidates? I think 
It may become possible lor the Govemment to give money 
to the candidates. But that is not the question. The 
question Is not of the amount of money which Is required 
for the purpose, but the real question is whether the 
candidates would not spend the money out of their own 
pockat after they receive the money from the Govemment. 
That Is the main question. If they take the money from 
the Govemment coffers and again spend the money out 
of their own pocket, then the purpose of providing the 
lunds to them is not served. What is the solution to this 
problem? It Is not enough for us to identify the defec:IB 
and the problems and the issues, but It would be 
necessary for us to frnd out as to what can be done. 

Well, this problem is really a very big problem and 
there Is no easy solution to this, but certainly we can 
find a solution to this problem and that solution is going 
to be equally difficult. It is going to be difficult to 
implement as such and one of the thinkers on this had 
said that if you really want to do away with this defect, 
then see that the political parties and the candidates 
:anvas for their election together. in a parliamentary 
:onstituency, let the Govemment organise the public 
ll88tlngs at 10 places for the candidates belonging to all 
:he parties and let them come to the platform provided 
Jy the Government and let them speak to the people. 
o\part from that, they should not canvas and H they 
canvass, they should not be allowed to continue In the 
election. Now, this solution is a very drastic solution. I do 
not think that the political parties are going to accept this 
solution. Even though It is a very difficult solution and 
yet if we have to see that the money power Is not used 
in the election, something of this nature, if not exactly 
this thing, has to be done and unless it is done, the 
problem is not going to be solved. Now, the two issues, 
muscle power and criminalisation of politics, are being 
discussed. It Is a fact that in many of the constituencies, 
the muslce power is used and in many places, the poor 
voters, people belonging to the weaker section generally 
are not allowed to vote. The people who are strong 
enough economically do not go to vote and the people 
who want to vote are not allowed to vote. So, we find 
ourselves in a situation like this. What has actually to be 
done? Well, one of the solutions which was suggested 
by the former Election Commissioner was to give them 
identity cards and things like that, but It also suffered 
from some defects and that could not be Implemented. 
But the quesJion of muscle power has really to be- tackled. 
As to how It should be tackled. Sometimes, we find 
ourselves at the wits' end to suggest the solutions. 

As far as criminalisation is concerned, there are 
suggestions. They sey that H a case Is filed againet a 
candidate, do not disallow him from contesting, but,lf the 

charge-sheet Is fifed, that is a clfferent case and • the 
charge is framed, then also, It la a c:lfferent case. But 
some of the lawyers who have been pracllsing In criminal 
courts know that private criminal C8888 can be filed and 
they can collect some evidence againlt the mndldate 
contatlng and they can produce some oral evidence and 
they can aee that tha chargea are framed by the 
Magistrale before the cue is referred to the Di91rfct Court 
if it is a higher offence or It can be tried by them. So, 
almost all good candidates sitting here may find some 
time a case filed against them by the unscrupulous 
elements In the society so that they should not get 
themselves elected. Now, what is the IOlutlon to this 
problem? This is a question which has to be considered 
in a very careful manner. There Is no easy answer to 
this question also, but this is a question which has to be 
considered very carefully. 

MR. CHAIRMAN: Shri Patil, please stop for a while. 
The time allotted for discussion on this Bill was one hour. 
It is over. With the leave of the House, can I extend It? 

SHRI VAIKO: Mr. Chairman Sir, kindly permit me to 
make a small submission. I am also interested to 
participate in the debate on this BID. But Sir, the next BHI 
I introduced on 13th. The title of that Bill is 'Nationalisation 
of Inter-State Rivers BIH'. That Biii has come second in 
the ballot. Throughout the Twelfth Lok Sabha, I did not 
get that Bill In the ballot. Now, I have got it In the ballot 
for the find time. For the preeent BIR, one hour wu 
allotted. You could take even one hour more. Unless I 
initiate dlscuuion on the Bill moved by me, I will again 
loee the chance, and I do not know then how many 
months I would have to wait for. 

Fortunately, last Friday, when I asked the Chairman, 
he was kind enough to tell the House that only one hour 
waa allotted for this Bill. 

I clarified It. When I said that I would mlaa my 
opportunity on the next Friday, the Chairman said that 
the time waa being extended by only one hour. 

MR. CHAIRMAN: There are five more Members to 
speak, and It is up to the House to decide. If the House 
agrees, we will extend the time, otherwise we will 
conclude the discussion now. 

SHRI VAIKO: Sir, you can extend the time up to 5 
O'clock because this business Is up to 5.30 p.m. 

MR. CHAIRMAN: Shall we allow the remaining five 
Members to participate In the dlacuaaton? 

SHRI VAIKO: If the dlacuaaion on the Bill la 
completed by 5 o'clock, I will get an opportunity to 
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introduce my Biii, which could then be taken up for 
consideration. 

MR. CHAIRMAN: Each Membe~ win get five minutes 
to apeak. 

SHRI VAIKO: Through you, Sir, I am- appealing to 
the hon. Members of the House to consider my humble 
request. 

MR. CHAIRMAN: Okay. Shrl Patil, you may continue. 

SHRI SHIVRAJ V. PATIL: Sir, If I have to discontinue, 
I have no objection. I think, Shri Vaiko's suggestion is 
very valid. 

MR. CHAIRMAN: He should get a chance. 

SHRI SHIVRAJ V. PATIL: We can adjust in such a 
manner that he introduces the Bill and that Bill remains 
there for us to discuss it afterwards. 

Sir, I am very conscious of the fact that I am going 
outside the ambit of the scope of this Bill and, yet, I am 
dlacussing the issue rather than the Bill. So, this problem 
has also to be tackled. In my opinion, If we have to 
cope up with some of these dlffrculties, one of the things 
which can easily be done is to modemise the recording 
of the voting. If we reduce the time between the date on 
which the nomination is filed and the date on which the 
voting takes place, It will help. If we use the machinery 
for recording the vote, it can help also in reducing the 
money power as well as, to some extent, the muscle 
power. Criminalisation of the politics will not be remedied 
by modernisation of this thing, but it will reduce the muscle 
power as such. 

One of the most important things which has occurred 
In our country and to which probably the attention has 
not been drawn, and even If, sometimes, attention has 
been drawn, the people have expressed their views 
without applying their mind to this aspect in very clear 
terms. What is that aspect? When we became free, we 
were only 30 crores. Three hundred million people were 
there in the country; today, we are 1,000 million people, 
that is, 100 crores and, yet, the number of the Members 
in the Parliament has not commensurately increased. In 
U.K., a Member of Parliament represents hardly 60,000 
voters. But In India, one Member of the Parliament may 
be representing one-and-a-half million people in the 
country. It is very difficult for the Members of the 
Parliament to be in contact with their voters to find out 
what is their opinion on different issues. The Members of 
the Parliament are not In a position to know the opinion 
of the voters and, in accordance with the opinion of the 

voters, articulate the views on different issues on the 
floor of the House so that the policies are made, laws 
are framed, Budgets are passed In accordance with the 
wishes of the people. It Is becoming more and more 
difficult. It is one of the most Important elements Involved 
In the democratic system and, yet, because of the 
increulng population, the Members are not In a position 
to meet their voters, collect the public opinion and come 
to the House equipped with that kind of public opinion. 
This Is an Issue to which we have not applied our mind. 
We rightly decided that until 2000 AD there would be no 
increase in the number of Members of Parliament. If we 
have to have a system that Is really representative of the 
public opinion, should we not think as to how this problem 
should be tackled and as to how we should facilitate the 
Parliament to represent the real public opinion on the 
floor of the House? This can be done. As to how this 
can be done should at least be discussed on the floor 
of the House and a decision should be taken In this 
regard. 

Some people say that if there are more Members In 
the House we would not be able to manage the 
proceedings of the House. Certainly, sometimes it 
becomes very difficult for the Presiding Officers to do it. 
If they do not know each of the 545 Members In the 
House Individually, they would find it very difficult to 
conduct the proceedings of the House In a manner that 
is acceptable to the Members. Some feel that If the 
number Is increased now, the House cannot be managed. 
I think, If the number Increases and If the time Is also 
increased - if the Parliament works throughout the year 
- It will not be difficult for the Members to express their 
views. Many times we find the Members raising obJections 
on the floor of the House and that is because they do 
not get time to speak. They have real Issues, which are 
very Important for their constituents, which they want to 
raise on the floor of the House. They do not get time to 
raise those issues on the floor of the House and so they 
feel agitated. That is the reason why they try to compete 
with others in catching the eye of the Presiding Officer 
to get an opportunity to speak. If the House meets for a 
longer period, this problem also can be solved. 

Then there is the question of how to manage the 
Members If their number is increased now. There are 
Constitutions in the world which have solved this problem. 
The present system is applicable to small countries whens 
the population is limited and where Members represent 
limited number of people. This system Is, probably, not 
appropriate to meet the requirements of a country like 
India. There is a country in the world where you have 
3,000 people sitting In the Parliament and deciding on 
the broad outlines of the policy which would be UHful In 
making laws and policies, framing budget and the policies 
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which would be used in holding the Government 
accountable. The minute details then are left to a body 
at the second level of the machinery wherein the details 
of legislation, budget-making and holding the Govemment 
acc:ountable, are decided u~n. That Is the system which 
is suited to a country with a huge population, where a 
large number of Members should be there to reflect the 
real public opinion. I am just leaving this idea for the 
consideration. If It is possible, it can be considered. 

Then, ladies are not represented well in Parliament. 
We have the Women's Re&ervation Bill on the agenda 
but we are not able to pass that Bill. All political parties 
in their manlfestoes have very clearly said that 33 per 
cent reservation will be given to the ladies and yet, we 
find that in some way or the other, their own promises 
are not getting translated into a law that can really help 
ladies to come here. 

Some objections are raised and the objections are 
such that this Bill would not be easily passed. I think, it 
should not be beyond the Ingenuity of the Members sitting 
in the House to take care of their objections and also to 
see that the Bill is passed. There are ways and ways 
which we can consider to pass this Bill as well as to see 
that the objections raised by the Members are also dealt 
with in a proper manner. The only thing is that if we 
decide to do it and do it sitting together and evolve a 
consensus, it Is possible. What can be done need not 
be discussed at this point of time on the floor of the 
House. It can be discussed when the occasion arises as 
to actually what can be done to satisfy all the interests 
of the society. 

So, Sir, I do think that the electoral system should 
be very carefully examined. It is at the root of the 
democracy in our country and if the defects in elections 
are removed, the defects in democracy will also be 
reduced. 

Now, as far as this Bill is concerned, it makes very 
salutary suggestions. There should not be any difficulty 
in accepting these things. But may I humbly suggest that 
this is a Bill which may or may not be passed. If it is 
passed, well, it will certainly help but even without passing 
this Bill, I think, administratively, steps can certainly be 
taken to provide protection to the election officers so that 
election officers are not pressurised or intimidated to see 
that something which should not happen is done by them. 

Well, I do not think, it is necessary for me to say 
anything more than this. Thank you, Sir, for giving me 
the time to speak. I also thank Shri Vaiko. 

[Translation] 

SHRI SUBODH ROY (Bhagalpur): Mr. Chainnan, Sir, 
for free and fair voting to take place It la essential that 
the voters should use their franchise without fear. The 
more this thing happens. Our democracy will stronger 
and the faith of the people In the democratic process too 
will go on increasing. In today's scenerlo, as has also 
been mentioned by the Members who have spoken on 
this subject prior to me, that in present day's politics the 
role of money power and muacle power hu increased 
and criminalisation of politics has taken place. All this 
has polluted the process of democratisation and has dealt 
a blow to the very foundations of democracy. This matter 
should be taken seriously and all efforts should be made 
for free and fair voling. 

It is a very serious matter. The voting centres should 
be set up near the residences of voters so that the 
voters may feet comfortable to cast their vote. It is seen 
that the polling centres are discrlminately set up at far 
away places due to which the poor people especially the 
women are unabl9 to reach these centres and some 
mischevious elements harass them while they are on their 
way to the polling centres. They ~ptu!e the booths and 
Indulge in bogus voting. Besides, it has also been 
observed that even the administrative machinery assist 
these people in such acts as booth-capturing and hence 
such persons who are unable to maintain a fair voting, 
should also be dealt with severely. A sense of Insecurity 
should not be anowed to creap into the minds of voters. 
It should be ensured that the voting percentage should 
go up. Atongwlth it, the candidates should be provided 
funds from the Govemment, as well as the Election 
Commission. When I was contesting the elections last 
time. I myself realised, this thing. Our election were 
postponed for one month owing to the severe flood in 
our area but after one month, we had to do the same 
hardwork again and faced the same problems and the 
compulsion to spend the same amount of money 
emerged. I am of the of the opinion that under such 
circumstances it is not possible for a poor politlcal worker 
who thrives on his relationship with the public, to emerge 
victorious. Only very wealthy persons can be successful. 
We can see that due to the kinds of things taking place 
at the polling stations presently, criminals are winning 
elections. These people are depriving the poor people 
backward sections of the society and minorities of their 
right to vote, using either the money power or muscle 
power. Hence they become dominant over them. As has 
been suggested by Raghuvansh Babu that the paramilltary 
forces should be deployed to improve this situation in 
villages and women too should be deployed so that 
women voters do not face any problem In casting their 
votes, 
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Wllh the8e words, I 8Upp0rt the propouJ brought by 
Shrl Raghuvanah Pr.ad. 

DR. RAMKRISHNA KUSMARIA (Damoh): Mr. 
Chalnnan, Sir, I thank you very much for giving me time 
to epeak. I have had the opportunity to conteat the 
elecliona approximately nk1e limea. Out of It, I have won 
l8Y8n timee and twice I have loet. But on the bale of 
the experience I hav. got during thll entire period, I 
would aurely llke to agrM with and thank hon. Shrl 
Raghuvanlh Prlllld Slnghjl for hla very apt propolll of 
deployment of para mllltmy forcee to check the growing 
menace of muecle power In polltlca. I aupport hll propoeal 
so that the unctlty and impartiality in the electio111 may 
remain Intact. 

Our problem 11 that the mulCle power can be 
checked somehow but how can be the menace of money 
power be checked? Dua to It many votera are milled. 
Especially the people belonging to the poor sections of 
society 'are mislead due to money power. They become 
deviated from their path. There are many such backward 
areas where the people are unable to cut their vote1. 
The re1ult that deeplte their not casting their votes, bogus 
voting tak8I pl.ce against their names. In recent Lok 
Sabha elections voling took place while it wu raining. 
People did not C8lt their votal and 11111 the poU percentage 
wu 80 parcent. It ii a point to ponder over that how 
many voters turned up and how they managed to tum 
for voting in auch a large number deepite aevere rain 
and overflowing nullahl and riliers. It happened in many 
placea. It ii not poulble to maintain Impartiality In p!9l8nt 
day's syam and the eandlty of the election• allo gets 
loet. We have aleo to make arrangement for rectifying all 
thele deficienciea. 

The Member who wu apealclng earlier has said very 
rightly that the polling stations which should be 181 up at 
a dl8lance of 2 kilometres, are 1181 up ten kilometres 
apart. The Advlwaela, poor and backward people who do 
not have vehlclel, can not go to such far-flung placea. 
When these people do not Call their votes, then Ila 
mlame tak8I place. 

Recently, when Shrl Beahan wu the former Chief 
Election Commillloner, proviaion WU made for ilauing 
identity cardl to the votera. I do not know • to In how 
many Statal thele cardl were made or in how many 
were not made? But the cards are not being used. The 
voting ia not taking place on !he balia of thoee cards 
and therefore bogua voting ill taking place. A lot of money 
hae been spent over the preparation of theae cardl. But 
this money whloh ha8 been spent, has not been utllleed 
properly. Theae ldantlty cards haw not been prepared at 
all the placee and even today bogus voling tu. place 

and there ii a need to check It. Beeldea, one men 
apeclal lhlng ii that we do not have any provllion by 
which we can bar tha crlrnlnala from c:ontaltlng eleclionl. 
Whan crlmlnall contell the electlons, muecla power 11 
lndlecrlmlnately ueacl and It bec:omee really dlfflcuH to 
control them. Hence attention should be paid towardl 
thele things and the elecloral procNI lhould t;a rafonned 
by keeping all thele things In mind. ff we are able to 
Include d theae things In the proposal forwarded by Shrl 
Raghuvanlh Praeac:I SinghJI than definitely the dignity of 
the democracy and the unctlty of the elecllonl will be 
maintained. Sir, thoae people who enter Lok Sabha after 
bel~ elacted wll be able to fulfU their duty of contrtiullng 
In the development and welfare of the country. Wllh theae 
words, I conclude. I thank you for giving me ama to 
speak. 

SHRI PUNNU LAL MOHALE (Blla1pur): Mr. 
Chairman, Sir, In regard to electoral reforms, I would like 
to say that firat of all there should be reforms In the 
aetllng up of the polllng booths. Poling booths are Ml 
up at a distance of more than 2 kms th .. many people 
are unable to caat their votes. On polling day, It la being 
noticed that voters go to polling booths by their own 
vehlcl• or otherwlH 81Cortad by in their own vehlclea. 
Even ttien some people are unable to cute their votes. 
Therefore, Government vehicl• lhould be provided free 
of coat to facHltate the people at the lime of electlonl so 
that an impartial atmosphere for the elections could be 
created and voters could feel free to elect the candidate 
of their own choice. 

Two types of tonne are given at the !Ima of electlonl. 
Government officlall on duty have to flll the form 'B'. 
Those who do not flN the form 'B' are required to seek 
the permilllion to C8lt their votes. Thie requirement should 
be removed. A holiday should be declared for Government 
aervantll on the day of elections 80 that they could also 
cut their votes. 

I would also Ilka to say something about the counting 
procedure of votes. When counting ltarta, vot• are tied 
up In the bunclea of 50. WhHe counting one vote II 
found rejected and another Is counted u a doubllul one. 
Ballot boxes should be kept there. Theee boxes lhould 
be counted together. BaHots should also be tied up in 
the bundles of 100 or 1000 as 80 many polling b<.otha 
are 181 up in one electoral conalltuency of Lok Sabha. 
sOme candidate could not arrange for counting agents at 
counting centres. In that situation more offlciala are 
required. People keep coming and glancing at the baUot 
papers and at the same time counting allo conilnuee. 
Several hinderancea come in the way during elections. 
The staff deputed In a counting centre count the votel In 
favour of the candidate of thelr Hieing. 5-10 polling agentl 
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from all the parties are present in a polling station where 
1 lakh votes are cast. Ballots of Government officials are 
also counted separately which takes quite some time. 
First of all baDot papers of all the parties should be 
segregated and then the rejected and doubtful ballot 
papers should also be separated. Doubtful and rejected 
votes should be counted first ol all before the polling 
officer and agent. I am saying so because I want to say 
something in this regard. Doubtful votes remained 
uncounted during the elections held for Madhya Pradesh 
Legislative Assembly in 1996. Upto the 7th round BJP 
candidate continued to win but lost in the last round by 
a margin of 90 votes only. I am saying this as per my 
experience. Till now, I have contested 9 times out of 
which I had won 8 times and have lost only once. A box 
is kept safely inside after counting and then another box 
iS brought up for counting. Officials amalgamate the ballot 
papers of the already counted box into the fresh box in 
favour of a candidate of their liking. This is how the BJP 
candidate lost by 90 votes. Counted boxes and uncounted 
boxes should not kept together. Both type ol ballot boxes 
should be kept separately. 

Besides, I would also like to say that financially weak 
candidate can not contest easily. 8 Legislative Assembly 
constituencies are there in one Lok Sabha seat. One or 
two vehicles should be provided in each constituency. 
Hance a candidate should be provided 8 or 16 vehicles. 
Sometime vehicles get punctured or get some other fault, 
therefore, 20 vehicles should be arranged for them. I 
also want to say that vehicles, petrol and diesel facilities 
should be provided to the candidates on the basis of 
party affiliation. He can not fight impartially if he is 
financially weak. Government should pay attention towards 
this also. Rich candidate uses his own vehicles for 
campaigning but financially weak candidate can not do 
so. Sala of liquor increases at the time of election. H It 
happens in a village, FCR should be registered 
immediately and police should catch the person found 
guilty. 

Sir, while concluding, I would like to say that these 
suggestions can be implemented to reform the electoral 
process. I thank you for giving ma an. opportunity to 
speak. 

SHRI HARIBHAU SHANKAR MAHALE (Malegaon): 
Mr. Chairman, Sir, I thank you for giving ma an 
opportunity to speak. I would like to putforth my views 
regarding the bill presented by hon'ble Member Shri 
Raghuvansh Prasad Singh. 

It is a fact that the masses follow the leader. I 
remember that in 1978 I was campaigning with Morarji 
Bhal, once he had stated in Kashmir-You can cast your 

vote in favour of any candidate but It should be without 
any fear. It is said that no electlon has been taken place 
without any fear in Kashmir till date, but Iha elections 
were held fearlessly during Shri Morarji'li time. 

Sir, many things happen during elections. In my 
Parliamentary Constituency my election was totally 
dependent upon Shri Sharad Pawar and aome of his 
supporters were helping me. Hon'ble Prime Mlnlllter of 
our country had visited my conatituency allo. Only two 
days were left for the etectlon and my expendture went 
upto Rs. 14 lakha. Though the oommon man supports 
but he remains in the background. Sir, It is not euy to 
conteet without funds. I had no money but a person lent 
me 10 lakh rupees, so It is with his help that I got 
elected. I mean to say that funds are required to conte~ 
an election, therefore, Government should pay ·special 
attention towards It and elections should be held In a 
democratic manner. 

Sir, many Members have spoken about muscle power 
used by the candidates during elections and also about 
the distance of 10-12 kms. betwMn polling booths, 
however, It ia not correct. Strictnesa should be ensured 
in polling. I remember when Shri Motllrjl bhal was the 
Prime Minister of our country, the same question arised 
before him and he had stated that belng a Prime Miniater 
of a poor country he can not afford to do eo. Thereafter, 
he realgned. I want that elections should be held and 
highly placed persona should also participate in the 
process. Free and fair mandate given by the people wlll 
ensure the progress of the country as of the people 
thern8elvea. I alao held people of our country responsible 
for It. Earlier we were used to say •as the king eo are 
the subjects", but now the situation has been totally 
reversed. The king Is also involved In corruption. 
Therefore, I am requesting the voters to protect the right 
to vote grMted by Baba Saheb Ambedkar. My auggeetion 
is that Government and the people should wort< together 
to save the democracy. 

{Englitlh] 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkil): Sir, 
I am supporting the BIO. The main aim of this Biii is to 
give protection to the prealding officer towards the conduct 
of the election. The main suggeation of the Bii is to 
provide four para-rnllltary personnel and one patrolling 
party. That Is only one aspect of the electlon proceaa. 
The moat important thlnQ that comes to my mind la the 
election proceu llMlf. The democratic prOCll89 lt8elf la in 
peril. How to educate the people about the democratic 
process? There have been about 13 etectlone of the Lok 
Sabha and about 15 or 18 elections to th• State 
~mbllea. People have enough experience In the 
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proceu of election. There Is a tendency on the part of 
the electorates to feel disappointed. 

On an honest scrutiny of the percentage of voters' 
participation In the election process, we wllf see that every 
year the percentage of people who have participated In 
the elections Is getting reduced. Even in a State like 
Kerala which has the highest percentage of voters' 
participation - In one of the elections It was more than 
85 per cent - we find there is a gradual decrease in 
the participation of voters in the elections. We wtll have 
to think over the matter as to how to redeem the situation. 
How can we educate the electorate? This is the most 
important aspect as far as I am concerned. People are 
more or less disappointed and disgusted with the entire 
process. They are under a firm belief that nothing wllf 
happen and no progress will be made even after taking 
part In elections with all seriousness. The net result is 
the elections do not fuHii their expectations. 

Various political parties fall them. The political parties, 
even after promising certain things In their election 
manifestoes, do not take interest In fulfilling those 
promises. So, people have taken this process of election 
as farce and not as a serious exercise. Previously they 
had high expectations but after every election, their hopes 
have been belied. They ere getting disappointed. How to 
redeem this factor is the most important thing. 

In certain other democratic countries, there is a 
provision to recall the elected representative. In Swiss 
Parliament an MLA, who falls to fuHll the expectations of 
the electorate, can be recalled. We will have to think 
over that. An opportunity must be given to recall a 
people's representative or a Member of Parliament who 
has not come up to the expectations of the electorate. 
We will have to think over whether it is possible in India 
to recall an MP as and when he is found unfit. After 
elections, an MLA or an MP goes in his own way. They 
do not care about the electorate. There is no coordination 
between the electorate and the representatives. There Is 
much dissatisfaction among the electorate. The pe<?ple's 
representative is not at all controlled by the electorate. A 
representative meets people once in three or four years. 
That is the present situation. So, I would suggest that 
we wtll have to think about making a provision, to recall 
a Member of Parliament who fails to fuHll the expectations 
of the people, in the Constitution or In the Representation 
of People's Act. This is one aspect. 

We will then have to educate the people because 
there le an inherent weakness In our democracy. The 
Congress Party has ruled the country for over 45 years. 
But what representation was given to the majority parties? 
They represented only 25 to 30 per cent. So, the majority 

of the electorate was not represented by the Indian 
National Congress even If they had a majority In the 
House. They had absolute majority in the Houee. But 
outside the Houae, they were a minority. Thet ii the 
inherent weakness of our electoral system. Even today 
some bigger States like Utter Pradesh heve 85 MPs in 
this House. We are helpleu as the Statea of Tamil Nadu 
and Kerala have a few number of seats In the House. 
So, the question is this. How could we make the proceaa 
more effective? Even in a numerical sense, they may be 
a minority but the minority could govern the country with 
a majority inside the House. We will have to tnink over 
how to change the present system. 

Then about the stability of the Government, I do not 
want to go into the details because we have a 
Constitutional Review Committee. They are also looking 
into that. .. (lnterruptions) I am sorry to say that I cannot 
help you because I have started only just now. 

SHRI VAIKO: Sir, I am making a request to the 
Chalnnan. One hour was allotted for this. Again the sense 
of the House was taken and another one hour was given. 
So, I will lose my opportunity. That Is why, I am pleading 
the Chairman. 

MR. CHAIRMAN: You please conclude now. You are 
the last speaker. 

SHRI VARKALA RADHAKRISHNAN: Sir, I will be 
brief honouring my friend, Shri Valko and the Chair. 

Then, electoral process is now facing two dangel'I, 
namely, muscle power and the money power. With regard 
to money power, the election funding by the State can 
do a lot. We will have to seriously think over the election 
funding by the State. That is one aspect. 

Ali regards muscle power, that can be prevented 
only by polltical consciousness and by the organised wtll 
of the people. Now I come to criminalisation which la a 
recent development in Indian politic&. The politice, If I 
may put it, has become self-seeking profeaslon. We have 
misused it. Politics is after all a service to the people. 
But we have misused it and the people at large think 
that it Is just like any other trade or profession. 

MR. CHAIRMAN: You do not say: "We have misused 
It". You say that some have misused it. 

SHRI VARKALA RADHAKRISHNAN: Yes, Sir. I would 
suggest that process of criminalisation ahoula be 
prevented. In that case, there are two aapecta lhlll will 
have to be looked into. Firltly, whether mere filing of 
charge or framing of charge would be a aufflcient ground 
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tor denial of seat in the elections. Secondly, some hold 
the opinion that the convicted person should never be 
allowed to participate in the election process. These are 
the two aspects. We wlH have to have a detailed 
discussion for this so that we can take a decision in this 
matter Immediately. These are some of the facts which 
I would llke to place before the House to improve the 
electoral process. 

With these words, I conclude and I support the Bill. 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY AFFAIRS AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI 0. RAJAGOPAL): Mr. 
Chairman, Sir, this Private Members' Bill has helped this 
House to look into the various aspects of electoral reform. 
I am happy to note that there is widespread appreciation 
of the need for electoral reforms. The ambit of discussion 
on this Bill is very limited to providing security for the 
polling officers and other personnel for peaceful elections. 
Various other aspects concerning elections have also been 
raised by hon. Members. The Government shares the 
concern of Members for peaceful conduct of elections by 
which free and fair elections can be ensured. 

Various suggestions have been made. We appreciate 
the concern of the Members. I would like to assure the 
Members that as far as this Government is concerned, it 
is committed to bring about electoral reforms. In fact, 
certain steps have already been taken in this direction. 
The process is on. I would like to inform the House that 
on the question of delimitation of constituencies, 
Government has decided to hold a meeting of leaders of 
various political parties in the coming two weeks. On the 
13th of May, we have convened a meeting of various 
political leaders to consider the question of delimitation 
of constituencies. 

There are, of course, other aspects of electoral 
reforms also. They are pending with the Government. 
We are seriously concerned with bringing about electoral 
reforms in a comprehensive manner and the various 
valuable suggestions made by hon. Members In the 
course of the discusaion will naturally be reflected and 
will be taken care of when the Government brings a 
comprehensive legislation. 

The concern for ensuring security for the polling 
personnel is a genuine concern. But, I would Hke to point 
out that this is a matter which is strictly within the purview 
of the State Government. As everyone knows, 
melntenance of law and order Is a matter which falls 
under the purview of the State Government. As has been 
pointed out by some Members, article 324 really 

empowers the Election Commission to seek necessary 
support from the State Government and the State 
Government Is duty bound to provide it. We are in a 
situation where most of the political parties are in power 
in one State or the other. In such a situation, if the 
Central Government is to interfere in order lo see that 
law and order is maintained during election time, I think 
it will not be appreciated by various State Governments. 
Since article 324 already empowers the Election 
Commission to seek whatever assistance required from 
the State Government, there is no need for further 
provision as Is contemplated In the proposed Bill. 
However, the Central Government would like to assure 
hon. Members that it is concerned about the conduct of 
peaceful polls which will enable every member of the 
public to cast his or her vote without fear or favour. 

In this situation, while appreciating the concern 
expresaed by the hon. Member who hed moved the BIU, 
I would request him to withdraw the Bill. I would assure 
him that the concerns expressed by him and by other 
hon. members will be given due weightage when the 
Government comes forward, as quickly as possible, with 
a comprehensive Bill on electoral reforms. I would again 
request him to withdraw the Bill. 

17.00 hrs. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (Vai&hali): Mr. 
Chairman, Sir, Hon'ble Minister has realised that it is 
appropriate and in 1995, when T.N. Seshan was Election 
Commissioner, my suggestion was accepted but it took 
much time to arrange for paramilitary forces. I had asked 
for two types of protection. The first is that voters 
belonging to the weaker sections are not allowed to go 
to the booth and hooligans stop them in the way itseH 
and the second thing is that no proper security 
arrangements are made for polling officials. Whether it is 
Goswami committee or lndrajeet Committee or any other 
committee for the electoral reforms, unless security is 
provided to the law enforcing authority, they cannot 
implement laws. Hooligans approach them and compel 
them to sign all ballot papers and after stamping them 
they drop them in ballot box. They complete 100% voting 
within an hour. Whereas at other polling booths only 50% 
voting is computed till the evening. When any polling 
officer resists he is beaten up by them and sometimes 
even killed. Abusing is a cornmon phenomenon. He is 
compelled to obey by beating or by threatening. That is 
why no body wants to be a presiding officer. Unless he 
provided with security, entire laws are only ostentation 
and nothing elae. In election, returning officers ask for 
lists from subordinates. Presiding officers ask for the list 
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of most sensitive areas from BDOs or police officers, 
where there is strong posslbillty of disturbances, then the 
list of sensitive area and normal Hats are demanded. As 
per that list, some of the booths are left out where, only 
a chowkidar Is deputed. Thereafter, ruling and opposition 
parties allege that so and so booth was left unattended. 
My partymen demand for the deployment of forces on 
those booths which are in support of the opposition while 
opposition demand for the force deployment on those 
booths which are In our support. In that case, theni Is 
posslbillty of discrimination on the part of returning officer. 
Therefore, provision should be made in the law that in 
election paramilitary forces should be deployed on each 
and every booth. Arrangement should be made for the 
security of booths, polling officers and the representatives 
of political parties. Security forces should patrol that area 
so that no hooligan may anywhere stop voters from 
casting their votes. For that I have told that there should 
be two section of forces. The problem is that from where 
will we arrange for that much of forces, otherwise there 
is no legal, moral or practical problems. Hon'ble Miniater 
should enact a law In this regard because ii is essential 
for fair, peaceful and neutral election. This has already 
happened in Blhar. There, elections were held in three 
phases. In 1995, para military forces were deployed on 
each booth. There were irregularities In 1996 and also in 
1998·99. Again, in A88embly election, there were 
irregularities. So if fair elections take time, it Is acceptable. 
It is acceptable if the election is completed in five phases 
instead of thnie and it tak8s one month for the completion 
of election In the country, but I desire that paramilitary 
forcea should be deployed on each booth and protection 
should be given to those poor people against those 
crlmlnale who prevent them from casting their votes. In 
aplte of that t am always ready to contest election and 
I will defeat them anywhere. But I have to help Vaiko 
Saheb also, ha has to bring bill, so there should be 
categorical reforms in election. 

Mr. Chairman, Sir, I want to submit that there lhould 
not be any problem In accepting my proposal. You aay 
that It la commission of the State Government but I aay 
that the State Government has no value before cenlnll 
Government. You will have to take care of them. You 
lhould arrange for the paramilitary forces for all booths. 
You may conduct election in more than two or three 
i>t-. bul you lhoukl essentially arrange for penunilllary 
forces for all booths. 

Mr. Chairman, Sir, by the way, there are not many 
euch States where It la 88Hrllial. There are only few 
StalN where I Is eeeenllal. You know that in pr8Hl'll 
election, proclaimed offenders have got elected by 
capturing the booths and ballot rigging. We are 
apprehenellfe that our supporters who vote us and who 

belong to weaker section, wiU not be allowed to vote for 
us and those who are involved in ballot rigging shaU win 
the election by capturing boolhs ... (lnterruptions) 

SHRI SHANKAR PRASAD JAISWAL (Varanasi): You 
are vllldallng the proverb •a thief threatening the 
J!Olic:eman." 

DR. RAGHUVANSH PRASAD SINGH: Whal la 
problem in deploying paramllltary forces? Your Advanijl 
has agreed to deploy paramilitary foR:eS In elections. We 
want that paramUitary forcea should be deployed at each 
booth in the entire constituency, so that truth may come 
before the nation. 

[English] 

DR. NITISH SENGUPTA (Contal): If the paramilitary 
forces are under the command of the State Gcvemmenta, 
nothing will happens because the State Govemments will 
be very partisan. So, the paramilitary forces must be 
under the command of the Central Govemment and not 
under the command of the State Governments 
... (Interruptions) 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH; Senguplaji you 
are an intelligent man. I want to say that force should be 
deployed at all the booths without any discrimination. If 
force la arranged, then there will be fair and impartial 
election. State government cannot do anything in it. One 
officer, a clerk and a constable aHogether, present at the 
booth, cannot do much. No returning officer shall be able 
to do much. As far pick and choose, discrimination or 
partiality in sensitive and more sensitive area is concerned, 
the only rem8dY of ii Is deployment of forces on all 
booths. There is also a saying that "take care of one 
thing and rest will be ok. • But what is going to happen 
here is known to you. Will those who win election by 
ballot rigging accept this proposal? As long as muscle 
power dominates in politics, oppressed, exploited, defamed 
and neglected sections of society are not allowed to cast 
their votes by threatening aiid booth capturers themselves 
cut votes in their favour and result will come before 
hand, that who has captured booth wlll win. 

Mr. Chairman, Sir, I, therefore, would Ilka to tell that 
proper force arrangement should be made at the booths 
and there should be two sectlona of force; one section 
should protect the booth a11d other section should patrol 
villages to ensure that nobody is stopping and threatening 
the voters who want to cut their votes. Though there is 
such arrangement, but It Is at a few booths only and not 
at all booths. My prOpoaal la that this arrangement should 
be made al al booths. In election expenditure, expenditure 
on vehicles, petrol and paper are included but alongwilh 
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these things, arrangement for bomb, ammunitions and 
guna ia becoming eaaentlel. If there la mandatory 
arrangement of forces at every booth then at least 
expenditure on bomb, ammunHions and gun can be 
avoided. 

Mr. Chairman, Sir, electoral reform Is a 
comprehensive subject. There Is tremendous poealblllty 
of Improvements. I am telling one 1&ylng that Is "What 
you are tellng la written on the paper, what I am telling 
you la what I have seen.• What I am telling you Is a 
truth ... {lntenupttons) 

SHRI SHANKAR PRASAD JAISWAL: You are telHng 
the truth. What do you do so do you tell. From you 
speech It la appearing that you have been doing the 
same and what you do you are teHing here. For this I 
will have to appraciate you ... {Interruptions) 

[English] 

SHRI SONTOSH MOHAN DEV (Sllchar): Do not aay 
like that. 

MR. CHAIRMAN: Let him reply to that. 

[Tfll/IS/ation] 

DR. RAGHUVANSH PRASAD SINGH: I have told 
you what I have seen. I hope that one day my point wlU 
be taken care of. One day democracy will strengthen In 
India. I submit that poor man will rise. Whether there Is 
force or no force, but he wiH compete. He wll cast hie 
vote and defeat you. Our rule will be eatabliahed. 

With this I conclude my speech. 

{English} 

MR. CHAIRMAN: Dr. Raghuvansh Prasad Singh, are 
you withdrawing the Bill? 

DR. RAGHUVANSH PRASAD SINGH: I beg to move 
for leave to withdraw the Bill further to amend the 
Repreaentatlon of the People Act, 1951. 

MR. CHAIHMAN: The question la: 

"That leave be granted to withdraw the Bill further 
to amend the Representation of the People Act, 
1951." 

The motion was adopted. 

[T1'811slation} 

OR. RAGHUVANSH PRASAD SINGH: Mr. Chairman, 
Sir, I withdraw my bill. 

[Tl'8llalation} 

SHRI RAMDAS ATHAWALE: Mr. Chairman, Sir, when 
will you take up Item No. 20 and 22 .. .(lntenuptloM) 

{EngliM] 

MR. CHAIRMAN: We take items in the order of 
pr9cedence. Shri Valko hu been waiting for 13 months. 
It has now aeen the light of the day. Hie Hem No. la 18. 

.. .(lnterruptionB) 

17.11 hra. 

NATIONALISATION OF INTER-STATE 
RIVERS BILL 

{Engl/sh} 

MR. CHAIRMAN: Now, we will take up the 
Natlonaliaatlon of Inter-State Rivers Bin, 1999. Shri Valko. 

SHRI VAIKO (Slvakul): I beg to move: 

"That the Bill to provide for nallonalleatlon of inter· 
State rivers for the purpose of equltable diatrlbutlon 
of river waters among the Statea and for matters 
connected therewith or incidental thereto, be taken 
Into consideration.• 

Mr. Chairman, Sir, I am eo grateful to you for ·giving 
me thla opportunity for which I have been longing for 
months. In the Twelfth Lok Sabha, the aarne Bill was 
introduced but I did not get the opportunity beca~ the 
Bill was not taken for conalderatlon. 

The hon. Member, Dr. Raghuvanah Pruad Singh 
hu Introduced a Bill on Electoral Reforms. It is a very 
llgnificant and lnteraatlng Bill. I am aleo thankful to him 
for cutting short hie apeech so that I could ... that my 
Bill is taken for conalderatlon. 

Sir, our country Is a beautiful country having abundant 
reeourcea, Incomparable In the glObe. the S1ow-covered 
peaks, beautiful perennial rivers, the penineula surrounded 
by three aeaa, particularly In the Southem tip, a vast 
landscape and a large population. According to the recent 
atatlatlca, within a span "Of five years, we would be 
marching ahead of China in the etrenglh of population. 
But Mr. Chairman, Sir, when I narnded the beaullful 
landacape with anow-ccMlred peaks and perennial rivers 
and tha abundant wealth of aea, at the .._ time, IUtw 
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of people ma aubjecled to drought, unbearable drought. 
Particularly, In the recent daya, we have been shocked 
to ... in Doordar8han and olber Television Channels as 
to what la happening In the Stetea of Gujarat, Rajasthan, 
Madhya Pradesh, Andhra Pradesh and some parts of 
Kamataka. The cattle are dying before the eyes of the 
farmera. I could understand as to how the household 
farmera nurture these cattle8 as the members of their 
family. 

But we see a number of carcasses of cattle lying at 
many places In these drought-affected States. They have 
died for want of water and people also suffer very much 
particularly due to shortage of drinking water. 

Long years back, we were expecting the arrival of 
big ships from abroad with foodgralns under PL-480. 
Today, we have become not only self-sufficient, but we 
are also able to export foodgralns sometimes. The credit 
for this should to the tanners of our country. Now, in this 
new millennium, we are competing with other countries 
so that we can become a super economic power In the 
world. We have enormous potential in our country. There 
are lakhs and lakhs of barren lands, but we need water 
for irrigation. 

Sir, in our country, a lot of rivers run through many 
States and then submerge Into the seas. Most of the 
abundant water go, unutilised, into the seas. If we make 
a perspective plan to hamess this wealth of our rivers, 
then we could become the number one economic power 
in the world, particularly due to the rich agricultural wealth 
of our country. 

Sir, we respect the rivers with great religious 
attachment and the rivers are called in the name of 
women In our country. they are described as Goddeases. 
Even In the epic Ramayana. it is deaCrlbed that Rama 
had passed through the Gangetic plains, passed through 
the river Godavart etc. But, enormous amount of water Is 
going as waste. We also have some river water dleputel 
arising out of some Inter-State rivers. 

Sir, there are rtvers running through countries alao. 
We have some rivers running through countries like 
Mexico and United States of America, France and 
Germany, Sudan and Egypt, Pakistan and lncla etc. The~ 
waa a river water pact for sharing the waters of Ravi 
and Beas, which was signed by late lamented P~ 
Jawaharlal Nehru and General Ayl6J Khan. Due to inter-
state river waters disputes, in our Elec:lion Manifesto, we 
i.ve menllonec:! that all the inter-State rivers in our country 
lhould be nationallled. 

Sir, India is a federal country; it lhould be a federal. 
coun1ry n I would be dellghted if this country is called 

the United States of India, instead of India, a Union ol 
States. I wish that that day came soon. Therefore, I 
propose that only the Central Government should haw 
exclusive right and control over all lnt&r-State rivers and 
should distribute river waters according to a pre-
determined formula for allocation of waters. This wit ~ 
only enable dlatrtbutlon of river water among the cllferent 
States without affecting the lnteresta of the concerned 
States but will also enable proper utilisation of available 
res'3urces. 

Our economy is subjected to financial loss of the 
order of Rs. 12,000 crore to Rs. 14,000 crore every year 
on account of loss of generation of 8,000 MW hydel 
power and creation of very large Irrigation potential due 
to non-settlement of Inter-State river water-ehartng among 
the basin States. There are disputes in this country over 
and above the prominent disputes like the Cauvery River 
Water dL'lpute, the Krishna River Wale~ dispute and the 
Sardar Sarovar Dam dispute. There are six more inter-
state Ri\'er water disputes involving the States like Punjab, 
Haryana, Uttar Pradesh, Madhya Pradesh and Bihar which 
are currently at various stages of the settlement process. 
Each of them possesses the potential of turning into a 
hyper-sensitive issue if they are not property and timely 
responded to. 

During the last 18 years, the inter-State river water 
disputes have been on the increase both numberwise 
and sensltlvitywlse. By the year 2025, the per capita wat1tr 
availability in our country according to the assessment of 
experts would be as low as 1,500 cubic metres per year. 
Aa such, there Is a high probability that we may have to 
confront a large number of Inter-State river disputes in 
the coming years. 

I am speaking about this subject above partisan 
considerations and above political party considerations. I 
do not want to avail of this opportunity to criticise any 
Government or any political party or any State because 
I am alao an aggrieved party in the Godavri River water 
dispute. My State is also involved in it but I will not 
utilise this opportunity to criticise any other State. 

SHRI SONTOSH MOHAN DEV (Silchar): Your mind 
is in Sri Lanka. 

SHRI VAIKO: All right. Let us discuss it as a separate 
lasue. 

From the current Inter-State river disputes, it is now 
evident that the existing water dispute settlement, 
mechanism and the Inter-State Water Dispute& Ad of 
1958 are not at all adequate, are not at all effective and 
are not at all efficient. So Is the case of the National 
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Water Policy of 1987. Therefore, it is Imperative that the 
Inter-State Water Disputes Act is urgently amended so 
that it ia truly an effective legal instrument for timely 
aettlement of the Inter-State river disputes. Similarly, the 
National Water Policy should alao be improved upon for 
inctueion of criteria for sh&rtng of inter-State river water 
among the basin States and there should be a policy 
frarnewort< achieving optimum utilisation of the ecarce 
water resources of the country. 

Our hon. Members, particularly senior Members like 
Shrl Shlvraj V. Patil, In thia Houae might remember that 
the Ganga-Cauvery Link waa very much in the Preea. 
There were deliberations In the Parliament and speeches 
were made by the political leaders. I do remember that 
the Ganga-cauvery Link would bring emotional Integration. 
Dr. K.L. Rao, an eminent engineer, waa a Mlniatar of the 
Union Government for nearly a decade In 19608. He 
was the author of this Ganga-Cauvery Canal Integration. 
He made a thorough study. He submitted his proposal 
and in that proposal he aald that Ganga water could be 
taken up to the tip of this Peninsula and all the rivers 
could be linked. But what happened? That proposal was 
taker. into consideration by experts and they came to a 
conclusion that it was not practically possible. Enormous 
amount of money would have to be spent becauae the 
water has to be taken beyond Vindhyas and electricity 
would be needed. Crores and crores of rupees were 
unbearable. That was the final conclusion of the 
Government. So, that idea was dropped. 

But however, the Ministry of Irrigation, now the 
Ministry of Water Resources, and Central Water 
Commission, on the basis of the report which was 
formulated by Dr. K.L. Rao, have formulated a national 
perspective plan for water resources development which 
envisages inter-linkages between the various Peninsular 
and Himalayan rivers for transfer of wate; from 11urplus 
basins to water deficient baains for optimum utilisation of 
water resources. Th~ Govemment of India haa eatabliehed 
National Water Development Agency as an autonomous 
aociety In July 1982 to carry out the water balance and 
other studies of national perapectlve plan. 

Sir, when the erstwhile Ministry of Irrigation, now the 
Ministry of Water Resources, and the Central Water 
Commission formulated the national perapective plan for 
water resources devt1lopment, that plan comprised two 
main components. That has already been stated that the 
first was the Himalayan rivers development and the 
second was Peninsular rivers development. That was 
divided into two. For framing up the proposal of Inter-
linking, Peninsular aa well as the Himalayan rivers, the 
Government of India set up a National Water Development 
Agency and Peninsular Development Agency. 

It is very important. First of all, there will be 
Himalayan rlvera development and aecondly, there will 
be Penlneular rivers development ~ lnter·linklng these 
Himalayan u well as Peninsular iMn, the Government 
of lncla eet up a National Water Development Agency In 
1982. 

Sir, the pr..m mandate la to ~ f8MIJlllty report 
of the llnka. SUltable provlelon for thla purpoee haa been 
made In the Ninth Five Year Plan. I w1 come to both 
the plans that Is, the Peninsular Rivera Plan and the 
Himalayan Rivera Plan and I am very much Interested In 
this Peninsular Rivera because that Is the linking of 
Mahanadi, Godavarl and all the rivers up to cauvery. 

The Inter-State Water Dlsputea, namely, Ravi-Beas 
Water Dispute between Punjab, Haryana and Rajasthan 
and the Cauvery Water Di8pute between Tamll' Nadu, 
Kamataka, Kerala and the Union Territory of Pondicherry, 
was referred to the Tribunal under the provisions of the 
Inter-State Water Disputes Act 1956 for adjudication. 

MR. CHAIRMAN: Now we have to take up Hatt-an-
hour Discussion. Shrl Valko, you can continue your speech 
next time. 

SHRI VAIKO: Okay, Sir. 

17.30 Iva. 

HALF-AN-HOUR DISCUSSION RE: 
MODERNISATION OF POLICE FORCE 

MR. CHAIRMAN: Now, we shaH taka up Hatt-an-
hour dlacuSllion. Shrlmatl Shyama Singh. 

SHRIMATI SHYAMA SINGH (Aurangabad, Bihar): Mr. 
Chairman, Sir, it Is a very impoltant subject which we 
are going to talk about today. We have talked about this 
subject even before. We had a Starred Question, 
Unstarred Question, and varloua other QUHtlone for the 
laat 88V8ral months. 

Coming straight to the point, Sir. the replies that I 
have got from the hon. Home Minister are with me. Moat 
of the time, when we talked about the rnodemiaatlon of 
the polle» forces In our country, he dwelt on matters 
pertaining to the allocation of var:JUe pre-requlelties that 
he gave to various States" In the country, how much he 
gave to the North Eaat, what he gave to the naxallte 
areas in Andhra Pradesh, rnodernlaation that he tried to 
bring about In Maharashtra and Orlua, and such other 
detalls. 
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However, Sir, what 1 want to ten you is the moat 
important thing. When we talk of modemlaatlon or the 
para-milltaly forces in our country, we have to take the 
whole modemisatlon process In totality. When we lltart 
talking about what modemisation means to us In these 
five States or across the country, we have to take various 
factors Into C0118ideratlon. I have been repeatedy writing 
to the Home Minister. I have been getting part of the 
repUes but I have not yet received some of the moat 
operative and Important part of the replies from the 
Ministry. 

No doubt, Andhra Pradesh, Maharashtra, Oriasa and 
Blhar have been In the grip of naxatite movements. Since 
I belong to the State of Bihar representing lhe 
Parliamentary Constituency of Aurangabad, which is a 
highly infested naxalite belt, I had requested the Minister 
through my letter and also gave my suggestions point-
wise as to what exactly wlll be the cure for the 
minimisation to the naxalite activities in Blhar pertaining 
to the Central Blhar Zone-Aurangabad, Jehanabad, 
Rohtas, Gaya and such other seven Parliamentary districts 
in Bihar. 

Well, I am very sad to say that though there has 
been a lot of enthusiasm en the part of the hon. Minister 
and also the Minister of State to take care of the situation 
In Bihar, the picture that is before you is very dismal. 

When I had visited my constituency in the last eight 
months, I found that there had not been an inch of 
progress In any form. I had requested the hon. Home 
Minister to impresa upon the Govemment, both at the 
Centre and In the State, that communication is the main 
and the first step to modemiaation. H we do not have a 
proper communication system, the whole question and 
talk about modernisation Is Irrelevant. As I told you, 

. Aurengabad is In the grip of the naxalites, of the Poeple 
War Group, and all kinda of other anti-social elements 
because of a large-scale unemployment, and also because 
of bad road condition. 

One of the major obstacles to any implementation of 
your modemlaation scheme would be communication. I 
know that it Is not your subject but the Home Ministry 
has to take modemiaatlon schemes of the Police in co-
relatlon with communication system that exists In the 
Central Bihar. In the Central Bihar, the National Highway 
II, which Nna for almost 45 to 50 kilometres, is something 
which deserves a crash kind of application, a very urgent 
kind of communication and that road has to be made 
before you will take up the task of modemlslng the Police. 

However, having failed on thelle fronts, I would 
requeet the hon. Minister to even now take stock of the 

situation and see to It that the Govamment of India takes 
up the National Highway No. II as a major issue before 
they lltart improving the Police and para rnDltary forces in 
that area. 

Sir, moat of the questions are in lots in number. We 
have time constraint because we have also to hear your 
part of the story. 

But my part of the story will be pertaining to three 
very major points which I would like this august House 
to take note of, specially, by the Minister. The subject of 
police modernisation has been raised in this august House 
before, for as long as I can recall. Suggealions have 
been made to improve police working and living 
conditions, provide family housing, buildings for the police 
stations, improve police mobility, communication and so 
on. We are informed of various schemes under both Plan 
and Non-Plan and thousands of crorea of Npaea al'9 
being released for modernising the police. Deaplte all 
this, there has been no improvement. I mark the word 
'no'. This is my experience in the last eight months. I am 
nol going to take into account what happened before this 
Government came to power. I would like to know from 
the hon. Minister that in theae last eight months, what 
have you been able to do for the State. The popular 
perception of the police remains unchanged. It la stiH a 
colonial instNment of suppression. That Is all lhat the 
people In Cenlral Blhar know. 

Therefore, Sir, a National Police Commission, as I 
said, was appointed in 1977 which submitted ils 
recommendations in 1980. By all accounts, that 
Commission did splendid wort<. We are told thal these 
recommendations were sent to the State Govemment for 
implementation. How many of them have been 
implemented? Would you be kind enough to give me a 
figure? How many of these programmes have been 
implemented? Even If we accept that a majority of those 
have been acted upon, why has the police image still 
not Improved In our Stale? The police are slill, despite 
the efforts to modernise It, a feudal set up. II is because 
the more meaningful r8commendations have remained 
unimplemented and which if implemented would have 
brought about, al least, a small improvement In the 
functioning of Its image. Why, then have they not been 
acted upon? For instance, It is often said that the police 
can change the psychology if the statute which gives its 
authority Is revised. Therefore, the police needs a new 
statute. I would like this august House to make note of 
this because it will be applicable to all the States. The 
police needs a new Statute. The 1861 Act ought to go. 
Why does It not go? I call for a new Police Act which 
reflects the culture and the social environment of free 

· and modem India. It is said that the people get the 
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police they deserve. Do we not deserve a better police? 
ff we can get It with the new Police Act, let us have It. 
May I very respectfully request the hon. Minister to fix 
the time frame for the new Police Act to come into force? 

The second point la about the State and the Centre. 
Whenever we talk of the Paramilitary Forces, whenever 
we talk of modemlaation of the Paramilitary Forces or 
the Police Forces, at once the answer given to this august 
House la that it la a State subject. Now, between the 
State and the Centre, who la going to be the beneflcla~· 
and who are going to be the sufferers? A large scale of 
money Is diverted to the State of Bihar. So, It is up to 
the Govemment of India, it is the Govemrnent of the 
day, that has to impreaa upon the Govemment of Bihar 
that this is a time-bound programme: these schemes have 
to be implemented; otherwise, you will come heavily on 
them. Why is this not done? In India, as I have noticed, 
in the last six months or eight months of our forum, in 
this august House, most of the answers given are in the 
negative. They are saying that they are looking into the 
matter, we are taking a very serious view of the matter. 
But, Sir, the public is deprived of all the benefits of the 
echemes, plans, programmes, modernisation, whatever you 
may have here. But ~he public is not getting anything at 
the ground level. This is the crux of the problem, that is 
ailing our country. The police is the moat important 
segment of our society. It takes care of the poor and the 
rich but over the years, I have found that the police 
have not got that level of commitment. You have to 
ensure, as a Minister in the Ministry of Home Affairs, 
that people who are in high places must have a sense 
of commitment, must have also a minimum degree of 
integrity. 

MR. CHAIRMAN: Your time is up. 

SHRIMATI SHYAMA SINGH: I am sorry I will take a 
minute. They must have a degree of integrity. II you 
want to modemise the police, then, who are the people 
who will help you in modernising the police? The 
instruments are not going to help you to modernise the 
police. You will send them the instruments but who are 
the people who are going to use the instrument? The 
users of these instruments must be those people who 
are sufficiently motivated to help the entire pcilice force, 
to get together and see that the programmes, the 
modernisation equipment which you send them are 
properly implemented or used, and the common man gets 
its rewards, gets Its due, gets what he wants. 

In the Naxalite belt In Aurangabad, I can just ten 
you that tt is a pathetic story. It as even bad In An<llra 
Pradesh. There the situation is very bad. But in Bihar, • 
you know, we have the largest unemployed people In 

the country and my oonatituency in particular does not 
even have a emall ICale lndu8try. In the absence of all 
these factors, at least what we require ia a good Pollce 
Force. 

The moat important other element of this clscuuion 
today ia to highlight the !act that none of the enlng Police 
officers hM been penalised for a single lapee they have 
committed on their part the people loat faith Ire al of 
them. We have lnvealigatlone, we have aeven pma milltary 
forces in this country and the people in India have loat 
faith in all of them. One by one they have lost faith. II 
any one JJl9190n comes on the way to do good, the people 
single them out and they wUI be penalllled. In India who 
is motivated now and who comes to help us in any 
manner? 

The second part of It is unless you have motivation 
in anything you do, you will not be able to achieve the 
target. In Central Bihar you have to ensure that the roads 
and communications system are better. But, what you 
are going to do, it is for you as a Govemrnent, to do. 
You have to ensure that the Aurangabad Parliamentary 
constituency Is liveable and we people are not living in 
mortal fear. That Is my submission to you. And with the 
modernisation, whatever answer you have given me, or 
for llhat the hon. Horne Minister had given me, I am 
grateful. As a Minister, I would like the hon. Minister to 
give the answers to the specific questions posed today 
about the Police Force and the changes needed. 

• SHRI G. PUTTA SWAMY GOWDA (Hassan): Sir, 
though Police is a State subject u per tha Conatltutlon, 
the Centre cannot shy away from the fundamental 
responsibility of providing help to the States in the matter 
of modernisation of Police Forces in the country. Today, 
our Police Forces are ill-equipped, iU-trained whereas they 
have to combat the well-equipped anti-social terrorist 
groups. 

If we go through the Budget proposals for the 
Financial year 2000-2001, we wiU see that the Government 
has provided an amount of only Rs. 200 crore for the 
modemiution of the Police Force. The same amount the 
Government is going to allocate among all the Statea. 
How the Government is going to modernise the Police 
Force with a such a meagre allocation, it is not known. 
II you see, today, our country is facing the threala of 
terroriem, Naxallte movements, as also the ISi of Pakistan. 
I, therefore, request the Govemment to increase this 
allocation to Rs. 700 crore. . 

Our Police draw their powers from the Indian Penal 
Code of 1360 and the Indian Polioe Act, 1861 were 
enacted by the British Govemrnent keeping in mind their 
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colonial interests. The Police Forces were then used to 
suppl'888 the Indian people from making any effort to 
freeing themselves from the British Empire. 

Our Police Is also known for its brutality. They use 
their lathi power on peaceful citizens. Dally we hear the 
police brutalities on Innocent people. A Home Ministry 
report tabled In Parliament in 1991 stated that crime 
syndicates had conupted the State Machinery at all levels 
and are running a parallel Government There Is an urgent 
need to start some courses on human behaviour. As par 
an estimate, about 10 million criminal cases are pending 
in various courts In the co1Jntry. Cases drag on for 
decades. Prisons are over-crowded. Some undertrials are 
languishing In jails for decades for petty crlmee. Tiie 
Police do not have the time to investigate the cases. A 
spaedy completion of cases is a must. Otherwise people 
who have some faith In the judicial process will lose faith 
in justice. 

My State, Kamataka has demanded Rs. 400 crore 
for the modemlsation of the Police Force. While some 
States are getting financial assistance from the Centre 
for this purpose, Kamataka is not getting this help on 
the ground that it is a revenue surplus State. This Is not 
so. The State's resources are so scarce that It cannot 
modemlae its police force to meet the growing challenge 
from naxalite groups which are making an Inroads Into 
the State. I, therefore, request you to kindly allocate Rs. 
400 · crore to my State for the modernisation of police 
force. 

[Translation] 

SHRI VI.JAY GOEL (Chandni Chowk): Mr. Chairman, 
Sir, I extend my thanks to you. According to list II of 
Seventh schedule of the constitution of India, police force 
is a subject under the state. I am thankful to the Home 
Minietry. Keeping in view, the intemal security of the entire 
country, the ministry had released matching grants to the 
states. From 1969 to 1980, i.e. during ten years, the 
amount was Rs. 52 crores, from 1980 to 1990, It was 
Rs. 100 crores, from 1991 to 1999, It was Rs. 110 crores, 
from 1991 to 1999, It was Rs. 320 crores and in 1999, 
for lhe next ten years, this grant has been fixed at Rs. 
464 crores. Keeping in view the danger to internal security 
and the activities of organiaed criminal gangs as also 
Mafia, I would submit to the Home Minister that these 
funds would be too meagre. The report of Home Ministry 
mentions about the meeting of Chief Secretaries in which 
it was said that: 

{English} 

"The Union Home Secretary addreued a letter to 
the Chief Secretaries of all the State Govemments 

and Union Territories on 16.7.1999 pointing out that 
the threat to our national security had Increased 
manHold and asking for closer Centre-State/Union 
Territory and State-State cooperation In the 
maintenance of internal security." 

[Translation] 

In auch a situation I feel that these funds are totally 
inadequate. Hence more funds should be provided. Each 
police force, whether It Ill BSF, or CRPF or ITBP, or 
Delhi police, has Its own different problems. Delhi police 
cornea under the central govemment, but Its infrastructure 
la. not sound. For example, Iha crime Inspector of the 
Crime Branch of Delhi police, a branch that detecta the 
International crime and the national organised crime, does 
not have even· a Bingle vehicle. You provide car to SHO, 
you alao provide vehicle to the Traffic Inspector, but the 
Inspector of crime branch does not have any vehicle, to 
enable him to perform his duty. He has no staff working 
under him, whereas the Crime Branch is a very Important 
branch. If such a situation exists, I do not think that any 
person would like to work In the crime branch. I do not 
understand that when we have graduates and and that 
too lri large number then why do we consider eighth or 
tenth class passed persons for recruitment to the post of 
constable In the Delhi pollce? This practice was In 
existence when not many people were educated, but 
today, when people are educated, then why eighth tenth 
class passed persons are recruited? In cases where a 
constable is required to do the work of reading and 
writing, graduate constables should be recruited. After 
having been on the poat of constable, these pereona 
become Head constables and then sub-Inspectors, you 
must have noticed that In a majority of court cases, the 
criminal go scot free only because of the fact that the 
constables are less qualified. Perhaps they are not able 
to prepare the case properly or are unable to complete 
the documentation. I, therefore, reqeust that this aspect 
may also be considered while doing modernization. You 
must have seen that the police constable do not know 
driving. A few months back I had submitted a suggestion 
to the Home Minister that whenever the recruitment ii 
made, the persons concerned should be asked to bring 
among their documents, the driving licence. in such A 
situation they shall come only after leaming driving. The 
Home Ministry should look Into all such things. 

The second thing is increasing corruption in the 
police. When you will make a constable, an Inspector or 
an SHO work for 24 hours, then what do you expect. In 
the present times, govemment employees are working 
for only eight hours. As a resuit there is corruption In the 
police department. Presently, there is no modemization 
in Delhi police. II should be modernised, 17 new Police 
Stations have been opened but their condition Is not good. 
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We do not have modern equipments, whereas the 
criminals have all kinds of latest weapons. It will be good, 
if Delhi police is equipped with sophisticated weapons. 
Every police station is disturbed for providing police 
constables for VIP security. if a separate cadre Is created 
for the VIP Security, then the police stations would not 
get disturbed. Crime has become very scientific in the 
present times. We should, therefore, create a separate 
cadre for scientific Research. There are laboratories also. 
It is only in Hyderabad. 

I feel that keeping in view the internal security of the 
country, the police is required to be modernized. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, the duty of the police is to abide by the law and 
protect the people. Ideally, there should be a mutual trust 
between the public and the police, but the situation Is 
becoming just the reverse now-a-days. Today under such 
adverse conditions, how can the police system be 
1981igned so as to make it more compatible. Modernization 
Is therefore necessary. Before I ask my question, I only 
want to say that presently an amount of Rs. 6 thousand 
crores is spent on 18 lakh police personnel but even 
then anarchiac situation exists in the country and the 
situation is deteriorating due to the lack of internal security. 
Just now, Shrlmati Shyama Singh made a mention of 
Aurangabad area of Bihar. It makes things worse in that 
area. Apart from the states which are affected by 
Naxalities even in other states of the country protectors 
have become the predators. There is no credibility and 
transparency worth the name. In such a situation, a police 
commission was constituted in 1971·72 under the 
Chairmanship of Shri Dharamvir, which had given good 
suggestions regarding re-organisation and reforms in the 
police force. I am reminded of Pandit Jawahar Lal Nehru's 
words who said that the most important role of the police 
was to guide the common people and to protect them. 
For this, the police should win the confidence of the 
people and maintain its credibility, this is very important. 
So, I would like to know from the Government of India 
through you as to whether any high-level committee has 
been constituted under the leadership of former Home 
Secretary Shri Padmanabhaiyya in order to make the 
police modern, responsive to the society and more 
capable? If so, whether only retired and serving officers 
of the police are its members? Why was any sociologist 
or any specialist not included in such a committee, who 
could give suggestions according to the modem time? 

Mr. Chairman, Sir, the aforesaid committee has been 
entrusted with 12 matters of which 6 are related to the 
modernization of police. Will the hon'ble Minister clarify 
and whether the central Government has sent any 
prospective plan to the state governments with regard to 

the modernization of police, if s9, what steps are going 
to be initiated by the central government? 

[English] 

SHRI SONTOSH MOHAN DEV: Sir, there are only 
two or three Members left. Kindly allow them also to 
speak for one minute each. 

MR. CHAIRMAN: Okay, only one minute each as a 
special case. 

SHRI VARKAL.A RADHAKRISHNAN (Chirayinkil): Sir, 
police force can be modernised in two ways. One is 
giving them all the modem facilities, including computer 
facilities and all that, and the other is providing them the 
latest and modem weapons also. But the most important 
thing is that there must be interaction between the public 
and the police. That is the most important thing which I 
would Hke to stress on. The police force was organised 
by the British rulers as a means of cruel oppression and 
suppression of the people's movement, and it was used 
for that purpose. The police force will have to be 
modernised. They must have liaison with the public. The 
Human Rights Commission also is appointed to look into 
custodial deaths. Custodial deaths have become a 
common thing. These must be prevented and there must 
be a healthy co-ordination between the public and the 
police. That is the way the police force will have to be 
modernised. The Government will have to issue directions 
to the State Governments to modernise the police, in the 
sense that there must be constant touch between the 
people and the police, and the police should serve as 

- people's repruentatlve and people's frlencf,. 

That feeHng must be created in the minda of people, 
eapeclally those residing in the villages. So, there must 
be that constant touch between the people and the police. 

SHRI RAMESH CHENNITHALA (Mavellkara): Now, 
the Government is inviting the pollce from the Scotland 
Yard to enquire into match-fixing episode. This Itself Is 
an example of the need for modernising police force in 
our country. Earller, this police force was a.1 Instrument 
for the suppression during the colonial rule. Now, 
according to the changing situation, the police force sh~ 
be given a new face. 

Sir, there are three points which I want to raise. the 
first point Is of the low conviction rate.· The second one 
is the work pressure of the police. The third thing Is the 
quality of the police officers. Sir, recent studies reveal 
that the quality of the IPS ·officers is coming down and 
it is becauee of the lack of proper training. Since we 
want a modem police, praper trarnlng Is the most 
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important aspect in the process of modernisation of 
police. The modern facilities are definitely an integral 
part of this process. At the same time, proper training 
should be given to the IPS officers and police 
personnel so that we can make the police more 
effective to serve the common man. 

SHRI SONTOSH MOHAN DEV: Mr. Chairman Sir, 
we come from an area, the North-East, where terrorist 
activities have been growing day by day and therefore, 
that area needs to be upgraded in terms of 
modernisation of the facilities provided to the local 
police. AK-47 rifle is used merrily by the terrorists and 
303 rifle is not an answer to that. As a result of this, 
we have seen that when the terrorists come to an 
area in the remote villages, the police go away from 
that area to some other area. Money is being given 
by the Government • it is not that they are starving of 
money - but ii is not properly utilised. This money is 
mostly used by high officials for their comfort. One 
police officer with a new vehicle, three escorts and 30 
constables is not necessary. What is necessary is to 
protect people. The Government is giving money for 
protecting the people who are affected in the areas, 
but this money is being used for the comfort of the 
high officials for their security and not for the security 
of the people. That is why, I say that the money which 
is given should be monitored properly by the Central 
Government through its agencies. It should not be 
given where there is misuse of it and it should be 
deployed where it is necessary. This is my humble 
submission. 

{Translation] 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): Mr. Chairman, Sir, I am thankful to you 
for giving me an opportunity to speak on this isaue. I 
am an elected Member from Bodoland. A discussion 
is going on-on the modernization of police force. I 
wish to speak something on this issue. I want to give 
three suggestions. My first suggestion is that, in order 
to modernize the police and to strengthen it, 
sophisticated arms and ammunition are required. I feel 
that ft is essential. But, alongwlth this, the police 
personnel are required to be trained In human rights 
and humanity, so that an understanding of human rights 
could be Increased In them. This has not been done 
as yet. It Is theefore, my suggestion that the police 
personnel must be Imparted training with regard to 
Human rights besides equipping them with modem 
arms and ammunition as many innocent people have 
been attacked by the police in North Eastern region, 
especially in Bodoland In the name of nabbing the 
terrorists. 

{English] 

A lot of innocent people have already been killec 
and brutdy tortured by police in the name of taming thE 
militants, whereaa the real culprits, the mllltanta are goin11 
scot-free. 

[Tl'8/ltllation] 

Mr. Chairman, Sir, my third suggestion Is that h 
solution to the problems can be found through dialogue, 
i.e. If we could solve the problems peacefuHy, then there 
is no need to spend so much of money only on the 
police or to strengthen It. But In the present situation, 
the problem are not being IOlved. I, therefora, urge that 
the demand of Bodoland should be conceded by the 
government. Apart from this all other problems of country 
should be solved peacefully through dialogue. 

18.00 hra. 

{English] 

Therefore, I would Uke to appMI to the Government 
of India to concede our long awaited and genuine 
demand, is for creation of a separate State of Bodoland 
at the earliest. (Interruptions) 

SHRI V.P. SINGH BADNORE (Bhllwara): Sir, tho'91 
everybody has gone, we have been litllng. Therefore, 
we must be given a chance to speak. When everybody 
has gone away, we would have also gone. Please give 
us just two minutes at least so that we are able to give 
one suggestion each and not more that. 

(Translatfon] 

MR. CHAIRMAN: This is not there in the rule. 

SHRI V.P. SINGH BADNORE: It is you who make 
the rule. 

MR. CHAIRMAN: It is not provided in the rules, but 
if all agree then each member can be given one minute 
time. Now it is 6 'O clock. If the House agrees then we 
can extend the time of the House, tMI the hon'ble Minister 
give& reply. 

SEVERAL HON"BLE MEMBERS: Yes please. 

MR. CHAIRMAN: Time of the House is extended till 
the hon. Minister completes his reply. 
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{English) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): Mr. 
Chalnnan, Sir, this discU88ion emanates from a Starred 
Question No. 262. My senior colleague, Shri Lei Krishna 
Advani, was kind enough to clarify most of the points 
raised by the hon. Members. However, since they wanted 
some more discussion, the hon. Speaker was pleased to 
admit this Half-an-Hour discussion. 

At the outset, I would like to submit one thing. The 
hon. Member has stated that the people of this country 
are losing confidence in the paramilitary forces day by 
day. There is no iota of truth In that allegation. Under 
the leadership of Shri Lal Krishna Advani, all 
the paramilitary forces, which are under his command, 
are effectively discharging their official duties. 
... (Interruptions) 

SHRI SONTOSH MOHAN DEV: No Member of 
Parliament has lost his faith in the paramilitary forces. 
Please do not allow this to g" on record. We 
have appreciated the paramilitary forces all the time. 
Please do not say that the Members have said like tnis. 
One or two Members might have said like that. We know 
as to how the paramilitary forces are discharging their 
duties for ua. They are doing a good work. 

SHRI CH. VIDYASAGAR RAO: Sir, I am confining 
rnyseH to the subject. Since she mentioned about the 
paramilitary forces, it is our bounden duty to defend the 
forces. They are fighting insurgency and naxalism and 
are engaged In other activities. Therefore, I have to submit 
that the people have not lost confidence in them. Of 
course, there may be some differences. 

Mr. Chainnan, Sir, under the command of Shri Lal 
Krishna Advani, all the paramilitary forces, by putting their 
lives at stake, are effectively discharging their duties In 
this country. Therefore, I think, it may not be proper to 
attribute anything to the paramilitary forces. 

To combat naxalism, ISi activities, insurgency a11i:I 
all other disturbances from Kashmir to Kanyakumari, for 
the first time, under the leadership of Shri Lal Krishna 
Advani, particularly to contain the menace of naxalism, a 
number · of meetings wero conducted. A Coordination 
~ntre has been created with the Home Secretary as 
the Chalnnan, and all the Director Generals of Police of 
the reepective States have been included as members. 
They are regularly taking suggestions from various State 
Govemments, and they are also sharing the inputs given 
by the Intelligence agencies. Not only that, for the first 
time, under the Chairmanship of Shri Advani, two meetings 
with the Chief Ministers concerned were held. One 
meeting was held at Hyderabad, the second meeting was 
held at Delhi, and suggestions were taken on that day. 
These are the good signs. 

However, admittedly, we canoot avoid this subject. 
As per entry 2 In List II of the Seventh Schedule of the 
Constitution of India, 'Police' i8 a State subject. As such, 
It is the primary responalbllity of the State Government to 
train, eq~ and modernise their Police forces to keep 
them abreast of the changing security and law and order 
scenario in this country. 

However, Mr. Chalnnan, Sir, the Central Government 
continues to help various State Governments In many 
sectors. One la modernisation of police forces. 
Modemiaation, of course, Includes training the police and 
equipping them with sophisticated weapons, but to 
inculcate ethical values is a dHferent subject. Madam has 
suggested that we should have a new enactment for the 
Police, but that Is a dHferent subject. As far as law and 
order and modernisation of police forces are concerned, 
the Central Government started a Scheme in the year 
1969-70, which Is still continuing. The total amount of 
assistance given to States for modernisation of police 
forces up to 1980 was 52.24 crore. Assistance given in 
the second phase, from 1980-89 to 1990-91, was Ra. 
110 crore. Assistance given was Rs. 20 crore for 1991-
92. For 1992-93 to 1995-96, it was Rs. 120 crore, that 
is Rs. 30 crore each year. 

Security-related expenditure is given to the naxaltte-
infested States, I.e., Bihar, Andhra Pradesh, Madhya 
Pradesh and Orissa. The hon. Member was concerned 
about Blhar. As far as Bihar is concerned, tt la not that 
the amounts, whether for security-related expenditure or 
for modernisation of police stations, have not been spent. 
Money has been spent in Bihar. There are police stations, 
there is police, and there are weapons in Bihar. Yet the 
situation there Is very bad. That has to be tackled. 
Besides this, the total allocation as per the Tenth Finance 
Commisllion'a approval was Rs. 483.39 crore for police 
housing, training, telecommunlcatlona and police stations. 
Out of this amount, the total release made up to 31st 
March, 2000 was Rs. 300.71 crore. 

As far as North-Eallt is concerned, a new acherne 
has been fonnulated with effect from the flnanclal year 
1997-98 for modemlsation of the police forces in the 
North-Eaatem States under which arme and arnmunttion, 
vehicles and communication and other equipment la being 
provided in kind. This scheme Is 100 par cent fl.l'ldad by 
the Central Government. As far as security related 
expenditure is concemed ... (lntenvptions) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
May I know one thing from you? What amount of money 
has been given to the Government of Assam for lpendlng 
on police rnodemllation and what sort of modernisation 
has been done so tar by the Assam Government? 
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SHRIMATI SHYAMA SINGH: What about Blhar? 

SHRI CH. VIDYASAGAR RAO: An amount of Rs. 9 
crore has already been given to Bihar; Rs. 4.5 crore 
have been adjusted; and Rs. 4.5 crore are yet to be 
cleared u far as Blhar is concerned. 

Tenth Finance Commiaaion has not made any 
allocation for the revenue-aurplus States like Kamataka. 
So, It 18 not poaelble to give funds to Karnataka and 
three other States. The Eleventh Finance Commiaaion Is 
also doing some exercise. We have given a projection. 

An hon. Member has mentioned about the perapective 
plan for modernisation. The Union Home Secretary has 
written a latter in this regard to all the States on 16th 
July, 1999. About 22 States and three Union Territories 
have submitted their perspective plans so far, In which 
they have indicated their estimated expenditure for 
purchase of vehicles, equipment, arms and ammunition, 
and for construction of buildings, training, forencic science 
laboratories communication etc. Exhorbitantly high 
estimates have been submitted by some States in their 
perspective plans. There is a wide variation In the 

perapective plans submitted by different States ranging 
from Rs. 55 lakh to Rs. 4241 crore. WhHe one State 
proposed only Rs. 55 lakh, another State, /.e .. Rlljuthan, 
has plql08ed a perapective plan of Rs. 4241 crore. Theee 
plans are under close examination. 

Though this is a subject pertaining to State 
Governments, the Central Government is extending Its 
full help IA'lder varloua counts. 

SHRIMATI SHYAMA SINGH: Mr. Chairman, Sir, 
please allow me one minute. 

(Trana/at/on] 

MR. CHAIRMAN: The House'now stands adjourned 
till eleven of the clock on Monday, May 8, 2000. 

18.10 hrL 

The Lok Sabha then adjourned till Eltlven of the Clock 
on Monday, May 8, 2000/Vaisakha 18, 1922 (Saka) 
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